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LOK SABHA

‘mday, April 27, 1979/Vawsakha 17,
1801 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MrR, Depury SPEAKER 1wy the
Char}

ORAL ANSWERS TO QUESTIONS
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Pecline in Jmport of Raw Cashewnuts
after Canalisation

*909 SHRI AHSAN JAFRI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether import of raw cashew-
nuls declined after canalisation; if so,
what are the reasons thereol and
what arrangement Government have
made for importing raw Cashewnu!
1, larger quantitieg in the interest
the indigénous Industry;

(b) whether producing countries o
Africa are supplying raw cashewnuts
to other countries: if so, what are the
reasons that the suppliers have divert-
ed their exports in larger quantity
from the traditional buyer-lndia,

(¢) whether annually 2 lakh tonnes
were bemng imported by the Private
Sector before canalisation of Raw
Cashewnuts: and what are the rea-
sons for decline of this import to
57122 tonneg to date after canalisa-
tion; and

(d) whether other importing coun-
tries from the same source have in-
vreased their offtakes considerably; if
0, why Union Government are not
laking appropriate action in increas-
ing their gquantum of imports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA=-
TION (SHRI ARIF BAIG): (a) to
(d). A statement is laid on the Table
of the House,
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Statement

(a) Due to increase in the proces-
sing facilities and lower collection in
the countries which have been our
.raditional suppliers as well as entry
of new countries in the field of proces-
sing of cashew, ther> has been a dec-
line in the import of raw cashew
into India. Steps ta'ten to arrest the
declining trend iaJlude entering into
ong-term commitments for pur-
.hase of entire exportable surplus

ven by paying higher prices and tap-
pINg new sources of suppiy.

(b) Pursuant to the policy of diver-
sification of their exports, certain pro-
ducing countries have diverted part of
their available exportable surplus to
other countries.

(¢) The quantity of cashew im-
ported in the year immediately pre-
ceding canalisation was 1.63 Inkh ton-
5. The import in 1970-71 was 1.69
. ¢h tonnes and the import steadily

reased thereafter to 198 lakh

nnes in 1072-73. Import started
tleclining thereafter duc to  reasons
mentioned in reply to part (a) above.

(d) There has been an increase in
the off-take of raw cashew %y other
importing countries from our tradi-
tional sources. Negotiatinns were con-
ducted at Government .~vel w th our
traditional suppliers for a stabilisation
in supplies.

SHRI AHSAN JAFRI: Previously
also many questions had been asked
and ready made answers had uveen
given.

The main object of the questinn is,
after the canalisation of the raw
cashew imports, has there been any
decline or not? The object of the ca-
nalisation policy as given by the Gov-
ernment was to arrange regular
timely adequate import and to ar-
runfe import at a competitive price.
In replv. it has been stated thal we
are trying to get it even at a higher
price. Another reason for the decline
in the import of raw cashew is that
they have changed the way and they
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have also established their own pro-
cessing plant and they do not want
to go on exporting their products to
India only. With the canalisation,
the import had gone down. Previous-
ly import to India was 50 per vent
in 1977. In 1872, it was 45 per cent.
The total export of the raw cashew
nuts from the producing countries—
Brazil Kenya and others was 43
per cent in 1974, In 1977 it was 21
per cent. The reasong given are not
.atisfactory. There is a continuous
decline in import, The reasona men-
tioned are not satisfactory.

MR, DEPUTY SPEAKER: You put
the question

SHRI ASHAN JAFRI: Before I put
the question, I would like to point out
that our export to China and Brazil
has increased from 50,000 tonnes to 1
lakh tonnes. When we are ready to
purchase at a higher price, why our
imports of cashew nuts are going
down day by day?

ot wrrfes s, oftare, 3 fr sl aeer
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SHRI AHSAN JAFRI. This i= not
correct that their production has gone
down. 1 have mentioned that ex-
port to Brazil and China has gone
up from 50,000 tonne: to 1 lakh ton-
nes, Their production has gone up. In
pravious answers it has also  been
mentinned that we are going to set
up ind genous industries in the count-
ry and correct and help it by our
own indigenous production. I would
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like to know since we have come to
the conclusion that we have to pro-
duce our cashewnuts here and our
own plantation we have tg establish
here, what steps have been taken in
this regard. One plantation can give
production after seven years. Till to-
day, what have they done? .

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DIIARIA)- As
the House is well aware, the cashew
nut producing couniries have started
their own processing and naturally.
they are reluctant to give more
cashewnutg to any country Sec-
ondly, for the informalion of the
House I can say that production in
foreign countri:s ha. also gone down.
In Tanzania from 1,14,000 tonnes in
1870-71, it has come to 70,000
tonnes

In Mozambique, from 1.78 lakh ton-
nes in 1970-71 it has come down to
65,000 tonnes. Similarly in Kenya
from 19400 tonnes it has come down
to 7,000 tonnes. These arc the tradi-
tional countries from which we u-rd
to import

So Far as Brazil 1s concerned, the
iransport cost 1s too high and under
the circumstances, we have also to
take care that we are competitive So.
our imports have come down (1om
1.89 lakh tonnes to hardly 20 to 25,000
tonnes, Under the circumstances, the
only way ir to have our indigenous
production and therefore, the Cashew
Corporation of India has taken a lead
in this matter, We have requested not
only the traditional areas of the State
Governments but also Orissa, Madhya
Pradesh, Karnataka, Maharashtra,
Tamil Nadu, even Tripura and  As-
sam, all over the country wherever
cashewnuts could be grown, to grow
cashewnuts. We have prepared our
own schemes. We are discussing with
them. Some of the schemes have been
approved also, We are well aware
of this problem and all the possible
emphasis will be given in producing
cashewnuts in our own country,

APRIL 27, 1979
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SHRI SUBHASH CHANDRA BOSE
ALLURI: Regarding the plantation of
Cashewnuts and imports, is  there
any coordination between the Civil
Supplieg Ministry and the Agricul-
ture Ministry? What is the price they;
are paying to the farmers and what
is the price at which they are im-
porting cashewnuts. Prev ously, the
farmer was getting a much higher
price, Now it is not the remunerati-
ves price that the farmer is getting.
What will be the coordination bet-
ween the Civil Supplies Ministry and
the Agriculture Ministry in order to
see that after g few years at least,
we should be in g position to export
our cashewnuts to other countries
rather than importing it?

SHRI MO§TAN DHARIA: There
should be no misaprehension .

What we import is the raw cashew-
nuis What we export is the pro-
cessed cashewnuts. Again, please do
not forget that if we import 25 per
cent, there is an obligation on  the
processor lo export nearly 75 per cent
more. That sort of arrangement is
there. It would not be correct to say
that we are imporfing raw cashewnuts
for consumption within the country.

We are well aware of the point  of
bhetter coordination. In this context,
we have taken up the matter with all-
the State Governments and we would
very much like to take up massive
programmes. You know, fortunately
for cashew plantation it could be a
programme of afforestation also. So,
it could be clubbed with the plania-
tion plus afforestation. It is on these
lines that we have requested the
State Governments to go ahead. In
some areas. there is some difficulty,
There also, so far as afforestation is
concerned, there are lands with the
State Governments resetved and I
have told them to give priority to
afforestation-cum-cashew  plantation
wherever possible.

SERI SUBASH CHANDRA BOSE
ALLURI: What is the price the



9 Oral Answers

farmer is getting
price of import?

and what is the

SHR1I MOHAN DHARIA: I do
agree that the prices should be re-
munerative and to thet extent we
shal] maintain the party,

SHRI SUBHASH CHANDRA
BOSE ALLURI. 1 wanted to know
the difference between the two pri-
ces?

SHRI MOHAN Iy4ARIA: By and
large it is the same a bit lower.

SHRI K MALLANNA: The second
part of this question has not been
answered clearly. The question is:

“Whether producing countries of
Africa are supplying raw cashew-
nuts to other countries; if so. what
are the reasong that the suppliers
have diverted their export; in lar-
ger guantity from the traditional
buyer—India?"

So, it is not the gquestion of grow-
ing cashewnuts by foreign countrie:
but it is the question of diverting
their exports, The answer given
is:

“Pursuant to the policy of diver-
sification of their exports, certain
producing countries have diverted
pari of their available exportable
surplus to other countries.”

May I know from the hon. Minister
the reason for the diversification of
these exports from India to other
countries? Are we not giving them
a remunerative price?

SHRI MOHAN DHARIA: No couni-
ry would like to depend only on
one market. Naturally, we are also
making efforts for diversification so
far ag our products are concerned.
So, there iz nothing wunnatural, We
are trying to give them good price
but we cannot be un~-competitive in
the world market,

The House is well aware that there
is a crash of prices of cashewnuts in

VAISAKHA 7, 1901 (SAKA)
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the intcrnational markets. Even so
far as the export of cashewnuts are
concerned, the fall in prices 15 40 per
cent as compared to last year.

SHRI K. A, RAJAN: In regard
to cashewnuts, what has been stated
in the reply are the real facts which
we are lacing because of the develop-
ment in the exporting countrieg and
because of their own processing iac-
tories. Th.s question can only be
solved by having our own plantations
on a very high scale,

I would like to ask the hon. Minis-
ter  whether the  Government
of Kerala has submitted a massive
scheme of this plantation of cashew and
has sought the aid and whether any
steps have been taken on thavr matter.

SHRI MOHAN DHARIA: Sir, the
Government of Kerala have sent
their scheme of having plantation in
about 12,000 hectareg of additional
Jand, but unfortunately it has not
been possible for them to have the
physical possession of the land and
it has been possible only to have
about 2500 hectares of land and to
extent they have revised the sche-
me and we are processing it very
fast, but at the same time I would
like to say to this House that the
polices of some of the State Govern-
ments have also done great harm to
this whole export trade of cashew.

ot wreoht wef : sidh o R v fw
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Pemally imposed on Rourkely Steel
Plant by Collector of Central Excise,
Bhubaneswar

*910. SHRI MANORANJAN BHA-
KTA: Will the DEPUTY I'RIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleased to state;

(a) whether the Collector, Central
Excise, Bhubsneswar, hus imposed a
penalty of Rs. 10 lakhs on Rourkela
Stec! Plant a Unit of Steel Authonty
of India, for supply of duty paid steel
sheets cut to  different mizes to De-
fence Department,

(b) whether the saxd Collector has
also imposed heavy penalties on the
Rourkela Steel Plant, Government of
Orissa Undertakings for imports of
goods through Paradeep Port; and

(¢) if so, what 18 the jeaction of
Government?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI SATISH AGARWAL)- (a) 10
{c). A slatement 1s laad on tne
Table of the House.

Statement

(a) It 1» a fact Lhat the Collector of
Central Excise, Bhubaneswar hus im-
posed a penalty of Rs. 10 lakn. on
Rourkela Steel Plant, a Unit of Steel
Authority of India, under Rule 173Q
of the Central Eacise Rules, 1944, in
respect of clearance of gas cul, ma-
chined and otherwisc fimshed special
armoured steel plates manufaciured
in the Spevial Plate Mills of the
Plunt held by the Collector as <la-
sifiable under item 68 of Ceniral Ex-
cise Tanfl but cleared by the Rour-
kela Steel Plant without payment of
duty and compliance of other Cen-
tral Excise formalities and sent to
the Armoured Vehicles Faclorv,
Avadi, Madras, for use in the pro-
duction of Armoured Fighting Veln-
cles  These ‘machined and finished’
plates were held by the Collector as
components parts of armoured vehi-

H o
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cles. These plates were alleged to
have been manufactured in accurd-
ance with the drawing and design
specifications for armoured wvehicles
and were suupplied n a set of 128
plates. The Collector held that a
ditfferent product distinct from the
original steel plate on which duty
had been paid was manufactur-
ed and as such wag liable to duty
under item 68 of the Central Excise
Tariff| The Collector held that the
Rourkela Steel Plant did not give
the matermal facts and furmsh infor-
mation regarding the roal nature of
the goodg in the Central Excize Class
ification Last and, as such, violated
Rule 173Q of Central Sxcise Rules.
The value of these plates clearcd
during the period from 1.3 75t0 31.3.77
which were considered by the Col-
lector as compunent parts of armour-
id fighting vehicles wis s, 15, 16,
51, 37345 and the duty mvolved wus
Rs. 15, 16, 513.74 at a rate of 1 per
cent ad valorem.

(n) The Collector has’ nnt imposed
uny penulty on the Rourkela  Steel
Plant or any Government of Orissa
Undertakmng tor import of Joods
throuhg Paradeep Pord.

i¢) The order passed by the Col-
Hector ot Central Excise, Bhubaneswar
1, under appeal to the Ceniral Board
of Excase and Customs and the ap-
peal 15 be ng heard at Calcutta today.
Since the matter is8 under appeal,
Government would not like to ex-
press any views on the merits of the
Collector’s order.

SHRI MANORANJAKN BHAKTA:
Mr, Deputy-Speaker, Sir, the state-
ment made by the hon, Minisler here
reveals a very serious maiters that
many of the public undertakings are
not following the Excise rules faith-
fully and it is a very serious affair
since a large number of public under-
takings are working in the country.
So, 1 would like to know partlicularly
from the hon. Minister whether he
would like to inguire into the matter
of public undertakings ahout excise
maiters and whether he would like to
study the whole matter or not.
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SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, the laws of the
land are applicabale to all including the
public sector undertakings. In this
particular case it was found out by
the Collector that the Rourkela Steel
Plant had sold certain articles during
the period 1976—1977 without main-
taining any records, without paying
duty, and the goods seared were to
the tune of Rs. 15 crores on which a
duty of one per cent under item 68
was charged, That comes to Rs. 15
Jukhs und that is why a penalty of
Rs. 10 lakhs was also rmposed. So
we do not differentiate in “etween
this sector and that sector, whether
private or public. The uppeals of this
Rourkela Steel Plant are pending be-
fore the Central Board of Excise and
Customs and I am told that they are
being heard today at Culcutta. So,
it will not desirable to say more on
the ments ang demerits of the (ases

SHR] MANORANJAN BHAKTA:
Sir, the thing is whether he is gomng
to inquire into the affairs of the pub-
be undertakings in view of this, which
came o light.

MR. DEPUTY-SPEAKER; Now,
you come to the second Supplemen-
tary,

SHR] MANORANJAN BHAKTA:
My second Supplementmy is this.
Considering the large number of
complaints about the Bhubaneswar
Collectorate of Central Excise—and
the Minister is very able and he has
taken a lot of measures to improve
the Central Excise matters—I would
like to have an assurance froms the
hon, Minister tp set right the affairs
there in the near future.

SHRI SATISH AGARWAL: Sir, so
far as the affairs of the Collectorate
of Bhubaneswar are concerncd, I
have myself visited this Collectorate.
The Collector there is Mr Thang. He
is a Scheduled Tribes member. He
hails from the north.eastern region,

VAISAKHA 7, 1901 (SAKA)
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There are no specific complaints
against him and if there are any com-
plaints regarding the fuactioning of
that Collectorate, I assure the hon.
Member that I am prepared to listen
to them and if need be, go {0 Bhu-
bunesway myself,

MR. DEPUTY-SPEAKER: Ques-
ion No, 911—Mr, Periasomv. ] think
we can take up Question No. 911 and
ulso Question No, 915—Dr. XKaraa
Singh's question—together because
they are sumilar.

Report of Commitlee on Comgestion
in Airporis

*911. DR. P. V, PERIASAMY: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state-

(z) the action taken py Govern=
mment on the recommendations con-
tvined in the interim Report of Com-
mitteg on Airports Congestion headed
by Shri P. C. Lal; and

(b) by what time the final report of
re Committee is expected to be made
available?

THE MINISTER OF TOURIGM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) I lay a
statement on the Table of the House
indicating the action taken so far on
the main recommendations of the
Commitiee.

(b) The Commitiee will monilor
the progress of the variovs measures
to be taken. Therefore, it will sub-
mit unly periodical reports on the
implementation.
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Btatement
Main 1ecommendations Action tuken so far Remarks
Bombay Airport (1) 1 se of domestic hold-  The Comnutie duing its ..
ing anafor l‘l.nldling visit 1o the sile on 1?th
mternational pusseis Febiuamy, 1979 ob-
gers. served that structural
alterations and a bridge
over the cunveyor belt
would be  1equued,
Hene e 1t was not found
a feasille 10 use this area
for handling interpa-
tional passngers,
(2) Gonstruction of temn-  Conversion of the Caigo  This wotk is likely to be
porary Gull terminal shed into a tempwuary completed by Oclober,
by converting  the Gulf tetnunal is in 1979. N
existing heavy caigo Progress,
shed
(3) Construction of the The proposal is being A deusion is expected by
2nd module of Inter- submitted to the Pub- the end of May, 1979.
national  tenumoal lie Invesunent Boad
complen shortly.
Delhi Airport {1) Estension of the In- - This woik is expected

ternatiunal arival
hall afier remowval of
old control wwer.

(2) Construction of new
International building.

(1) Full manning of the
immigration counters,

General

(2) Repositioning of the
officers of the Protec-
torate of Emigrants
outside the terminal
building.

(3) Abolition of health
checks.

(4) Prescribing slot tim-
ings for  operations
of airlines.

2 mas W wrm =

"The proposal is bein
submitted to the Pu
lic Investment Board
shortly.

Ministr-{, of Home Affairs
have been requested to
take necessary action,

This was not found pos-
sible, Alternate me-
g‘mdlo}u facilitate free

Ow of passengers arc
being explored.

The mattes has been dis-
cussed with the Health
Ministrv  in  order
to reduce the delay in
health checks,

A study by International
s Authority of
I is in progress to
work out in detail slot
timings for operation
by  various airlines
without ecting
operations of the na-
tional carriers,

to be taken wp in
phases during October,
1979 after the old struc-
tures are vacated.

« Pylpad
A decision is expecied by
the end of May, 197g.

There are no chences o
the abolition of Health
checks.
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New Air Terminalg at Delhi and
Bombay

*915. DR, KARAN SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state;

(a) whether due to increased air
iraffic and tourists arrivals, the con-
gestion at our international airports
has reached unmanageable propor-
tions;

(b) whether detailed proposals for
construction of new air tcrminals at
De¢lhi and Bombay were prepared
many years ago but have not yel been
implemented; and

te) the steps Government are taking
to ensure that our airports will be
able to meet the present requirements
as wel] as cope with the increased
traffic expected during the next ten
Years?

THE MINISTER OF TOURISM &
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c).
There is congestion at Delhi and
Bombay airports due to ihe fact that
passenger traffic.has increzsed during
the last five years on account of Gulf
traffic. To ease the situation, interim
measures like modification/expansion
of the existing terminals is being
done, to the extent possible,

Government has approved the
construction of a new international
passenger and cargo terminal comp-
lex (Phase 1y at a reviseq cost of Rs,
16.79 crores at Bombay airport in
order to meet the immediate traffic
demand,

Plans for the construction of a new
international passenger and cargo ter-
minal complex (Phase I) at Delhi air-
port at an estimated cost of Rs, 42.01
crores and international terminal com-
plex (Phase II) at Bombay airpart at
an estimated cost of Rs. 16.04 crores
are under consideration.

DR. P. V. PERIASAMY: 1 have
gone through the statement glven.

VAISAKHA i/, 1801 (SAKA)
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But the Committee has not lookeq in-
to the matter of congesion ot Madras
and Caleutta airporis. Does that mean
that these airports do not need any
re-modernisalon? I would like to
know from the Minister whethey the
Government op their own will under-
take the remodernisation of Madras
and Calcutta airports. If so, when?

SHRI PURUSHOTTAM KAUSHIK:
So far as Madras airport ic concern-
ed, there is a proposal before the
Government to construct a separate
domestic terminal so that the existing
domestic terminal can be utilised ex-
clusively for the internationa] traflic
as an international terminal aad a
separate domestic terminal iy under
construction at Madras. As regards
Calcutta airport, there is a broposal
before the Government to construct
a domestic terminal.

DR, P. V. PERIASAMY: 1 have
come from Madrag day before yester-
day. A news item has appeared that
Delhi Airport is being remoderaised
to meet the air traffic requirements

‘ of the 2lst Century. I would like to

know the investment thas the Gov-
ernment propose to make for thisg pur-
pose and when this project will be
started.

SHRI PURUSHOTTAM KAU-
SHIK: So far as Delhi is concerned,
the proposal is going to the PIB and
as I have already stated by the end
of May the Government wili be able
to take a decision on the project. The
total cost of the Delhj Project is about
Rs. 41 crores and that iz going tO
handle about 2,300 passengers at peak
hours.

DR. KARAN SINGH: It needs no
committee to find out that there is
congestion in our airports. I am
afraid, our international airports re-
main among the worst in the world.
I am surprised that the hon, Minister
ig saying that these now internation-
al terminalg are still under construc-
tion. In 1978 the plans for new in-
ternational airports at Delhi and
Bombay had been prepared, had been
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already placed before the Govetn.
ment. S1x years have ldapsed. The
traffic is growing despile what the
Minister is doing. 1t is not because
of what he jg doing, bui despite that
More ang more people are coming to
India, But they have ntt even star-
teg the construction of these termi-
nals. In eighties, 1t will be mmpossi-
ble to move 1n any of our major
international airports. Will the M-
niater assure the House that there
is some sense of urgency n this
matter and will he explain why 1t
has taken six veas 10 take up this
matter before the PIB?

SHR] PURUSHOTTAM KAUSHIK:
The hon. Member can very well ex-
plain to the IHous, what happened
upto March 1877. 1 know that when
Dr. Karan Singh was the Minister of
Tourism and Civil Aviation, he set up
the Tatla Committee in 18¢7 to go mito
the requirements nf the four inler-
national airports ‘That Commuttee
submitted its report in 1869. But,
however, no execution or implementa-
tion of the recommendations of that
Committee was ever ‘aken up during
the previous regime, [ lope Dr.
Karan Singh himself, x5 the Minister
of Tourism and Civil Aviation, might
have taken up the malter with the
then Government, °

DR. KARAN SINGH: Mr. Minister
the plans were ready.

SHRI PURUSHOTTAM KAUSHIK:
In spite of that, but for Bombav inter-
national terminal complex, which
was approved in 1976, so far as other
projects are concerned, no action was
taken by the Government. It iz only
after this Government came tp power
thnt not only the first and sccond
phase of Bombay Terminal Complex
have been taken up but we arc also
provosing to take up the third phase
of Bombay Terminal Complex simul-
taneously.

So far as Delhi s concerncd, as 1
gaid. by the end of next month, the
Giavernment will be able to take a de-
cigion arA immediatcly the construe-
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tion wil] start, We are aisc propos-
ing to take up the sevond phase of
Delhi Project immediately after that,
I have aiready stateq about Madras
and Calcutta airports. | hope that
during the Sixth Five Yc¢ar Plan, we
will be able to complete the firsi,
second and third phase of
Bambay and alsp the first and
second phase of Delhi, As I have al-
ready stated there is « proposal for a
separate domestic ternmnal ccmpiex
at Madras and Calcutta.

) DR. KARAN SINGH: The Minister
in his statement has jlated that new
ternational air terminals at Delhi
and Bombay are Lkely to cost a total
of just under Rs. 60 crores. The cost
of one Jumbo jet is roughly that,
Will the Minister please try and
un(.ier.sland and assure the House thot
it 1s Important to kecp buving new
aeroplanes? If you do not provide
ground facilities for these aeroplanes,
your carricrs are getling a bad name
and India is getting & bad- name, In
the Travel Agents’ Association in
Kﬁthmandu. if you take a poll, Indian
airports are among the worst m the
world. I am afraid, the way the Mi.
nister seems to be  answering the
question, I do not think that he

has got any awarene.s of the prob-
lem

SHRI PURUSHOTTAM KAUSHIK:
I do not undermine the seriousness of
the whole thing. We are giving all
p_riorities to see that ines, interna-
tional ariports come up to the stand-
ard. 1 may also point out to the hon.
members that during 1976 when the
proposal for the first phase of Bom-
bay Terminal Complex waq submit-
ted, the necessary equinment such as
aero-bridges and escalators were not
provided for. After giving a second
look, we have provided for zll these
things anq we have prepared & revis-
ed estimate providing for escalators
and' acro-bridges and other necessary
cquipment,

SHRI SOMNATH CHATTERIJEE:
The nrohlem of rongestios in Bomhay
and De'hj airports is engaging the at-
tention of the hon. Ministar now.
That is good. He has got the legacy



21 Oral Answers

to bear. I can understand that, But
s0 far as the congesiion as Bombay
and Delhi is concerned, hat can be
substantially met if a litlle fair atti-
tude is taken towardg Calcuita and
Madras airports.

PROF. P, G. MAVALANKAR: And
also Ahmedabad!

SHRI SOMNATH CHATTERJEE:
First let us have at least Calcutta and
Madras for the time being. Ahmeda-
bad is 1n the row. So many interna-
tional flights are discourageq from us-
ing Calcutta and Madras. I would
like to know from the Minister, why
no attempt has been made tgo rec that
at least the flights from East Asia are
encouraged to use Calcutla gnd Mad-
rag airports. Instead of giving all
these grandiose schemes, which will
Eo on for years anq years—where the
money will come from, i do not know;
by increasing the levy un kerosene,
how much you can realise, I do not
know-—let us have a proper utilization
of Calcutta and Madra; uirports. I
would like to know whethker the Gov-
ernment is thinking in terms of this,
Don't go by DGCA alone. I would re-
quest you to apply your own mind.

SHR] PURUSHOTTAM KAUSHIK:
For the information of the hon. mem-
ber, I may say that we are not only
interested 1n just making piovisions
for the growing traffic a! Dclhi and
Bombay, but we are also making all
effors to divert the international tra-
flic to Madras and Calcutta airports.
In so far as landing facilily is concer-
ned, we are not only providing it but
it is also under the corsideration cf
the Government to levy just conces-
sional landing charges. This is under
the consideration of the Guvernment
whether any concessional landing
charges could be levied at OCalcutta
and Madras Airports as an in~cntive
to fore.gn carriers to shifl |hei= ope-
rations from Bombay and Delhi. This
is being cxamined.

SHRI SOMNATH CHATTERJEE:

I would request him t, p'ease expe-
dite it,

VAISAKHA 7, 1901 (SAKA)
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SHRI PURUSHOTTAM XAUSIIK:
In addition to that, we have decided,
as far ag possible, not to allow any
additional site to land at Bomlay.
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SHRI K, LAKKAPPA: Mr. Depu.
ty-Speaker, Sir, I am not nterested
in the clash between the previous
Government Civil Awviation Minister
and the preseni Government Civil
Aviation Minister, The hon. Mern-
ber, Dr. Karan Singh, has specifically
stated that the Commities on Airports
congestion had given 1ts intetim Re-
port and the previous Government
had already envisaged certain sche-
mes accurding to the report. Now,
the condition 1n the airporis has
reached a stage that people «re put
to a lot of difficulties at

the Airports. Yesterday, yeu
know what happened at Mad-
ras Airport. No proper luciliies

are provideq at the Airpoits; and there
is no modern device provided foir the
passenger safety. I would like to
know from the hon. Minister whetlher
at any point of time the recommen-
dations given by the Committee on
Airports Congestion headed by Shri
P, C. Lal as also the plans envisaged
by the previous Gouvernment have
been considereq by the present Gov-
ernment., You have to give them re-
lief from this congestion and provide
facilities including terminal facilities,
safety, accommodation and also land-
ing throughout the country ai major
airports. I would like o know when
you will assure the llouse that all the
suggestions of the hon, Members are be-
ing taken into consideration and they
are being implementeq by this com-
mittee or, if necessary, by an expert
committee, 1 would hke to know by
what time you wil] inform the House
that these airlines are providing all
these facilities to the passengers—
within three monthg or six months or
one year. There is not anly one con-
gestion; but 100 congestions.

SHRI PURUSHOTTAM KAUSHIK:
Looking to the immediate problems of
congestion, a commi‘tee headed by
P. C. Lal wag appointed in December
1878 to take urgent measures, Mea-
sureg can be taken to remove the con-
gestion at least at the international
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airports. Major recommendations
have already been siated i the state-
ment that ig laid ¢n the Table of the
House. We are gomng to convert{ the
cargo sheq temporanly for the cargo
trafiic as passengers cargo irafic which
is likely to be completeq by Octo-
ber 1979, Apart from that, some in-
ternal modifications have been done
in the existing buildings at Bombay
and Delhi also thereby maling an ed-
ditionul space measuring 372 sq. me-
tres.

(Interruption)

Whatever is possible. Wo arve irying
to provide additional facilitics ag far
as possible within the existing spacec.
That is what wec are trying tg do.
Similarly, in Delhi, we are taking
steps to provide additioral space mea-
suring 2633 sq. metres by miking mo-
difications in the ex.sting buillding. By
1982-83, in Delhi, the first phase of
international compiex will be comple-
ted. This is all that I can hope for.

Declsion to stop Export of Natural
Rubber

*912, SHRI C. K, CHANDRAPPAN:
Wiil the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(2) whether it is a fact that Gov-
ernment have decided top stop the ex-
port of natura] rubber,

(b) it so, the reasons thereof; and

(c) how is it going to affect the
rubber economy?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) Yes, Sir

(b) and (c). As a result of short.
fall in production of rubber during
1977-78, there was an abnormal in-
crease in the prices of rubber in the
interna] market since April 1978, No
exports have been effecteq since
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1 April, 1978 with a view to .neet Lhe
domestic demand.

The decision tp s'op rubber exports
has not affected the economy of the
rubber growers in view of the remu-
nerative prices they get for their pro-
duce.

SHRI C. K. CHANDRAPPAN: The
hon Minister has said in his reply
that there was an abnormal demand
for rubber in 1978: and it was due to
shortage of rubber. I would like to
know whether it is not a fact that
some industrialists had tried to amass
rubber and created an artificial
shortage when there was a rerl prob-
lem in regard to the availability of
rubber., Whether the Government hag
taken nole of those things. I would
like to know alse in this context
what is the criterion which the Gov-
ernment has adopied for exporting
or not to export rubbec, Whether you
take into account the total pro-
duction and the tota] industrial re-
quirement of the rubber in the coun-
iry. In that case, what was the pro-
duction of natural rubber and what
was your requiremeni for tha Jast
three years?
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. K. CHANDRAPPAN: He
did not answer one point—were there
some industrialists—big industrialists
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—who tried to amasg natural rubber
ang created really the scarcity in the
market? That point was not answer-
ed. I hope that will be answered,

My second question is—now the
Minister has said that in the rubber
economy the agriculturists will have
no problem because the remunera-
tive price has been offered. It is a
well known fact that in Kerala where
most of the rubber is produced, the
rubber growers are Jemanding it and
the Kerala Government is also sup-
porting their demand, They repre.
sented to the Minister repeatedly that
a minimum of Rs. 1,000 shoulg be the
price the Government should fix. The
Government fixed a price much lower
than that. What are the criterix,
while taking a decision in regard to
the remunerative price, do you really
think that the price that yoy offer is
remunerative and the rubber growers
are quite happy with the money that
you offer?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): The
support price of rubber which was
Rs. 550/ per quintal was raised to
Rs, 650/-. When it was raised to Rs.
655, the rcpresentations were very
much there. I have got all the writ-
ten representations, Then the de-
mand was for about Rs. 725 to Rs. 750
by way of support price,

I am speaking of the facts just prior
to 1} years and 2 years. We have
taken int, consideration all cost es-
calations. As against Rs. 550 support
price which prevailed when we took
charge we have given support price
of Rs. 825 per quintal, We want to
give remunerative price to al] the
growers. By and large, I am told,
perhapg for political reasons it may
not be possible for hon, members to
concede that way. But I am told that
this is the fair price fixed by the Gov-
ernment. I can assure the House that
even though this ig the support price
that was fixed, which should be by
and large the remunerative price, if
it is Rs, 825/-, naturally the price will
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rule a bit high and not less and to

that extent we shall take all possible
care,

Secondly, the hon, members will
please appreciate, as was indicated by
my colleague, the consumption of na-
tural rubber has gone 1o nearly
1,685,000 tonnes as against the produc-
tion of 180,000 to 135000 ton-
nes. Under the circum-
stanceg it will not be proper to export
rubber. But we have taken up mas-
sive rubber plantation programmes
not only in the traditional areas but
all over the country including Tri-
pura, Assam, Maharashtra, Karnataka,
Goa, wherever it is possible and we
would very much like to have these
plantations to come up so that the
country takes all care to meet the de-
mand of our consumption here and
also if it is possible for us to export,
to do that too.

Guidelines in respect of New Distri-
bution System

*§13. SHRI AMAR ROY PRA-
DHAN: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Central Government
have framed the guidelines in respect
of the new distribution system to be
sent 10 State Governments for imple-
mentation;

(b) if so, the details thereof; and
(¢) if not, the reasnns thercfor”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOQPERA-
TION (SHRI KRISHNA KUMAR)-
GOYAL)* (a) to (¢) A sialemen, is
placed on the Table of the sabha

Statement

(a) Guidelines indicaung the steps
to be taken 1p implement the Produc-
tion-cum-Distribution Scheme for Es-
sential Commodities have been fram-
ed and seni to the State Govern-
ments.

{b) The important points on which
the State Governments have been
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requested to take action are as fol-
lows:

(i) First of all an immed.ate re-
view has to be made about the pre-
sent number of fair price shops al-
ready in existence in the Siaie and
the additional retail outlets that
would be necessary to provide co-
verage as envisaged under the
Scheme, While reviewing, it may
be necessary to keep in view the
distribution and location of shops in
rural andq urban areag and particu-
larly inaccessible areas where at
present such facility 1s not awvail-
able or not adequately provided.

(ii) If any of the tair price shops
are noy functioning properly, steps
may be taken to replace such shops
by either cooperatives or other
agencies willing to undertake the
work in accordance with the rode
of discipline.

(iii) Where new fair price shops
have to be opened the State CGov-
ernment should consider encourag-
ing, inter alia, the cooperatives to
open the outlets  particularly in
the rural areas gnd inaccessible
areas.

(iv) A review of the existing co-
operative fair price shops may also
be undertaken to improve their
functioning.

(v) The Scheme as envisaged
will initially cover wheat, rice,
coarse grains, edible oils, sugar
(may not be necessary at present).
controlleg cloth, kerosene oil A
few other selected manufactured
items required by the farmer; such
as agricultural implements, bicycle
parts, salt, fiea, coffee, matches,
washing soaps, toilet soaps, yarn,
spices could be included in course
of time,

(vi) The State Government
may nominate suitable public
agencies which will be responsible
for procurement of essentia]l com-
modities in bulk and for their dis-
tribution through the approved
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retail outlets, These agencies
could also be utilised to the ex-
tent possible, for supply of in-
puts like fertilisers, seeds, pesti-
cides, cement, etc,

(vil) Emphagis have to be
given to the establishment and
development of effective produe-
tion base for which priority must
be given to the production, pro-
curement, strorage, tramsport and
distribution of essential com-
modities. These aspects have to
be emphasiseq and adequate
provisions made therefor in the

Annual Plan of the State
Government.

(viii) While planning pro-
curement, storage and Jdistribu-

tion steps may be taken to locate
storages closer to the areas of
consumption. sp that transporta-
tion cost could be kept to the
minimum by avoiding unneces-
sary movements,

(ix) In order lo make the
retail outlets function efficiently,
consumers® advisory committees
may be constituted for fair
price shops comprising promi-
nent residents social workers and
consumers including carq holders
who have np direct or indirect
interest in these shops,

(x) At the State level a com-
mittee may be constituteq under
the Food and Civil Supplies
Minister along with other con-
cerned Department and repre-

sentatives of State leve]l ccope-
rative insitutions ts coordinate
and review the functioning of

the  Production-cum-Distribution
Scheme periodically,

(xi) A monitoring unit may be
set up in the Department of Fond and
Civii Supplies to obtain informa-
tion from the field aeas regarding
the functioning of the fair price
shops and other related matters
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and a suitable reporting system
evolved, to ensure timely action
in nverational constraints that may
de\'mup from time to time.

(xii) As regards pricing of es-
sential commodities based on Cen-
tral issue price, consumers price
at the fair price shops may be
fixed at remsonable levelg by reduc-
ing burden of administrative over-
heads, taxes ang cther levies to
the extent possible,

(c) Does not arise,

SHRI AMAR ROY PRADHAN: 1am
sorry to say that the fate of the new
distribution system is still unclear.
The new distribution system will be
launched on 1st July, 1979 with
three objectives—to increase produc-
tion of essential commodities, proper
distribution and tp bring uniformity
of prices ull over the country. Though
the Chief Ministers' conference was
helg on 5th January. 1879, the guide-
lines were sent so late that some of
the State Government are unable io

- work out the fremework and expendi-

ture involveq in this system in their
Budgets as published jn the news-
papers. On the other hand, the prices
of essential agricultural implements,
bicycle parts including tyres and
iubes, salt, kerosene oil, edible oil,
sugar, soap cotten yarn, spices and
pulses are rapidly going beyond the
capacity of the poor people’s pur-
chasig power,

Under the above circumstances, [
would like to know from the hon.
Minister (a) the exact date when the
Government sent the guidelines to
the States so that they may be able
to introduce new public distribution
system; and (b) due to increase jn the
prices of essential commodities.
whether the Government wiil take
over the entire wholesale 1inde in
foodgrains, sugar, pulses, salt edible
oil, ete. immediately?
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SHRI AMAR ROY PRADHAN: The
distrubiton of essential commodities
cannot be successful without the co-
operation of people in general and
consumers in particular. So, I would
like tg know from the hon. Minister:
how many States have already con-
stituted the consumers’ committees
from State level to Panchayat level
ang in different States how the MPs,
ML.As, Panchayat members and co-
operators have been included in these
committees 1o make the distribution
system a success?

SHRI MOHAN DHARIA: As was
pointed out by my colleague We ha.d
discussed this matter threadbare in
4he econference of the Chief Ministers
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where several Civil Supplieg Minis-

ters were also present, At
that time itself we had given
them all these  guidelines oa
the basis of which this matter

is being pursued, I have been per-
sonally discussing with the Chief
Ministers. Simultaneously, we have
constituted a cell in our Ministry. My
colleague and the Secretary will be
touring the country, going to impor-
tant centres, to give more informa-
lion and to take the State Govern-
ments jnto confildence with a view to
implement the scheme. I have two
days back addressed an important
letter to all the Chief Ministers
suggesting what are the points of
action which also jnclude the involve-
ment of the people in the implemen-
tation of this scheme. And when I
said ‘involvement of the people’ I
have alsp said that the Members of
Parliament and the elected represen-
tatives should al®o be included in this
whole operation. Sir, I know it is a
very massive operation. The publie
distribution system ig not es if it is
absolutely new tor the country, but
what we gre trying is to create a
permanent system to take care of the
essential commodities and articleg and
this is not only a distribution plan,
but right from production, procure-
ment, storage, transport and distri-
bution, there are wvarious operations
and here without the mctive involve-
ment of al] sections of society it will
not be possible for ug to implement
the scheme and therefore, we would
like tp have this involvement of all
sections, and I would like to say that
several vesteg interests are very much
disturbed. They are just to see that
the whole scheme is disrupted and
therefore, as a House we should say
to the country that this ie a national
decision and keeping aside these
vested interests, we shall see that this
is 1mplemented.
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SHRI M, RAM GOPAL REDDY:
Mr., Deputy-Speaker, Sir, there Is 2
proverb that you can take thousand
horses to water, but you cannot make
the horses drink water, The Minister

may do anything. Suppose the States
do not implement it, what is the other
alternative proposal with the Minister
to implement the scheme?

SHRI MOHAN DHARIA: This
House should be happy to know that
on the 5th of January when I had
the Conference of the Chief Ministers,
all the Chief Ministers have given
their consent and they have agreed
to participate in the implementation
of the scheme, There is no such
doubt whatsoever in my mind.

MR. JDEPUTY-SPEAKER: Ques-
tion Hour ig gver. Now Papers to be
Laid on the Table.

WRITTEN ANSWERS TO QUESTIONS
Increase in Fares by Ailr India

*914. PROF. P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION ©be pleased to
state:

(a) whether it ig a fact that at the
International Air Serviceg meeting in
Geneva recently it was decided to in-
crease the fareg for all international
iravels;

(b) if so, facts thereof; and

(¢) when are Government accord-
ingly increasing the Air India fares
and by how much?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b)
At the Iniernational Air Transport
Associalion Composite Passenger and
Cargn ‘Traffic Conference held in
Geneva from 28-3 1979 to 3-4-1979, it
was resolved that in view of escala-
fion in the cost of fuel prices, all
fares and cargo rate: (With some ex-
ception) be incereased with effect from
1-5-1979 by 5 per cent to 10 per cent
subject to the approval of the Govern-
ments concerned. It was also resolv-
ed that in respect of passenger trans-
poration the increase will be made
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applicable for travel commencing on
or after 1-5-1879, only in respect of
those tickets which have been issued
on or after 9-4-1979 In so far as
10utey operated by Aiwr-India are con-
cerned, the increase 13 7 per cent,

(¢) Government have accordingly
approved Aun-India’s proposal to in-
crease with effect fiom 1-5-1979 all
its  fares  (uarepling USA/Canada
Indra-USA/Canada excursiop fares
and USA/India special one way fares,
the increa-e in respect of which is
stil] under consideration) and cargo
rates by 7 per cent subject to the
following conditions-

11) In )1espect of passenger trans-
portation the jncrease will be made
upplicable for travel commencing on
or after 1-5-1979, only 1s respect of
those tickets, which have been
1ssued on or after 9-4-1979.

(11) In respect of cargo ilrans-
portion the increase will be made
applicable 15 days after Air-Indla
have received adwvice from nterna-
t1onal Ann Transport Association that
approval of all Governmenis have
been cbtuined.

Unsatisfactory arrangements at Air-
ports

916 SIIRI EDUARDO FALEIRO
will the Minmister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether atlention of Govern-
ment has  been drawn to complaints
that arrangements of our airporis are
highly  unsatisfactorv and the emp-
loyees in charge of these arrangements
lack ordinary norms of public rela-
tions; and

(b) if so, steps taken by Govern-
ment to improve this state of affairs?

THE MINISTRY OF FINANCE
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a)
and (b) Government is aware
of the complaints about the short-
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~omungs in the warrangements and
behaviour of the staff at the airport.

Arrangements at  awrports for the
convenicnce of passengers ang visi-
torg ure constantly reviewed and im-
provements are made depending up-
on the need, constraints of space at
awirpetts and  the  availability ol res-
rources Complaints against any shoirt-
comings ere looked inte and rense-
dial measure; are taken Airport
Advisory Commuttecs have been set
up a! the international airports and
at six maror domestia aerodromes
namely, Hyderebad, Ahmedabad,
Trivendrum, Bangalore, Gauhati and
Patna to bring about improvements.
Various users’ interests are given re-
presentation on these Committees

The stait at he airporir have heen
metructed 1o vxtend all  cuurtesies
to tne pubhe and anr passengers,
Specific instructions have bgen issued
impressing upon the gtaff the need
to maintain high standarq of public
relations

Recommendation of Committee for
Boosting Kandla Port anq Kandla Free
Trade Zomne

<917 SHRI F P GAEKWAD: Wil
the Minwster of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state

(a) whether 1t ig g fact that the
Centra] Government have appointed
two Committees both under th»
Chairmanship of the Additional Sec-
relary of the Ministry of Commerce
(Shri P. K. Kaul) to recommend ways
for giving a boost to the Kandla Port
and Kandla Free Trade Zone;

(b) whether the said Committees
have submitted their reportg to Gov-
ernment;

{¢) whether it is a fact that these
Committees have made far-reaching
recommendalions to  overcome tha
factors inhibiting the growth of the
Port of Kandla and the Free Trade
Zone; and
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(d) if 8o, whether Government
have accepted the recommendaticns
of the said Committees in the interest
of the greater growth of this region;
if not, the reasong therefor”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) Yes,
Sir,

(by te (d) The two Commiftecs
have submutted their Reports and
their recommendations dare  benag

pr0o. essed

= &t nf ¥ o\w 77 o7 Wimd fm fag
A g ¥

Pillai Committee Recommendations

*919 SHR1 A. R. BADRINARANYAN
SHRI M. V. CHANDRA
SHEKHARA MURTHY:

Will the DEPUTY PRIME MINISTER
., AND MNISTER OF FINANCE  be
pleased to gtate:

(a) whether the Pillaj Committee
recommendations pertaining to the
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standardisation of salarieg and other
benefits for officers of public sector
banks have been gccepted by Gov-
crnment;

(b) 1if so, whether there was a
tussle between the officere and the
man"gements of the bunks over the
last two years;

(c) if so, what was ihe dispute and
Liow that has been resolved;

(d) what ~re the other recommen-
dations made by the Pillai Com-
raittee; and

(e) how many of them have been
accepted and are under implementa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 ZULFIQURULLAH):

(a) Yes Sir, with some molifica-
tions, including those suggested by a
Group of Bankerg who were asked
o examine the origina] report

(b)Y & (c): Officers’ Iederation
had raised a few points of disagree-
ment on such 1ssues  as DA, formula
cerling on haise pay and DA . Allowan-
ceq, for probationary officers, louse
rent  allowance, retirement areetc.
There have been under discussion.

(dy The recommendations of the
Pillai Commitiee broadly cover re-
visiony of pay scale and their standar-
disation, abolition of certain allow-

ances hke Post allowance, personal
allowance, allowance to  senior
management personnel etc, wand

abolitron of certain prequisities like
free house, free conveyance, concgs-
nional loans ete,

(ey The recommendations of the
Pillay Committee, as modified by the
Group of Bankers and as g result of
discussions with the officer; organi-
sations are to be implemented,
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Setting up of Alr Safety Board
#920. DR. BILJOY MONDAL:

SHRI MUKHTIAR SINGH
MALIK:

Will the MINISTER OF TOURI-
SM ANl CIVIL AVIATION bYe
pleagsed to state:

(a) whether Government of India
have taken a decision regarding set-
ting up of Air Safety Board in the
country on the lines of advanced
countries; and

(b) if not, the reasong for delay?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM  KAUSHIK): (a)
and (1. The question of set-
ting up of Air Safety Board has once
bgen examineq and g decision was
taken not to set up a separate Agen-
cy to investigate into aircraft acci-
dents. The matter jg however, being
reviewed by the Government

Projects for Increasing Productior of
Cashewnut

921, SIIRI K RAMAMURTHY"
Will the Minister of COMMERCE,
CIVIL SUPFPLIES AND COOPERA-
TION be pleased to state:

(a) whether the projecis from
Kerala, Andhra Pradesh, Karnataka
and Orissa for increasing the produc-
tion of cashewnut have been approved
by Government;

(b) if not, the reasons for the
delay; and

(c) the reasons for more than 80
per cent fall in the import of raw
cashewnut from Tanzania, Kenya
and Morzambique?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVII. SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG):

(a) and (b). The project Reports
on Kerala, Andhra Pradesh, Karna-
taka and Orissa for increasing cash-
ew production have been scrutinis-
ed by the Screening Committee which
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has submitteq its report. Assistance
from Cashew Corporation of India
for one project of Orissa and one
project of Andhra Pradesh has been
committed vn certain conditions.

(c) The fall in imports of raw
cashew from Tanzanie Kenya, Moz~
ambique is due to several factors
like crop failures, lower collection,
imstallation of processing facilities
in exporting countries and entry of
other countries into cashew process-
ing and exporting trade.

Indian Banks Abroad

*922. SHRI D. D, DESAIL: Wil| the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE ko plessed
to stute:

(a) whether Government hag seen a
report in the Economic Times of April
2, 1979 that Indian Banks abroad are
nol strong enough 1o withstand [oreign
competition; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHR1 ZULFIQUARLLAIL): (a) Yes,
Sir.

{by The Capital Fund Ratio of
Indiun Public sector banks is low

compared te  international standards.

The decling in the ratio in recent
years is due to the fact that accre-

tion to capital has not kept pace with

growth of deposits, Some proposals

are under consideration of Govern-

ment {0 tmprove the ratio. The matt-

er is kept continually under review

by the Government and the Reserve

Bank of India.

Survey regarding Sick Companies
borrowing Money from Public

*923, SIIRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
tc state:

(a) whether any survey hag been
conducted by the Reserve Bank re-
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garding the sick companies which
have borrowed money from the Pub-
lic, from Banks and in addition to that
from small scale units;

(b) if 5o, the details thereof; and

(c) the aciion that hag so far been
taken or proposed to be {aken to re-
cover this amount?

THE MINISTER OF STATE IN 1l1E
MINISTRY OfF FINANCE (SHRI
ZULFIQUARULLAH): (a) to ().
No survey has been conducted by the
Reserve Bunk of India regacding sick
companieg which have borrowed mon-
ey from public, banks etc, However,
the Reserve Bank of India collects in-
fermation periodically in respect of
advances of scheduled commercial
banks to sick industrial units cnjoying
ageregate credit limmi ol Rs. 1 erore
and above. As at the n¢ of June,
1478, there were 325 sick units ceniov-
mg ccedr! limits of RS, 956.08 crores.
As reparas units, which. thourh sick,
are v.ab e, banks along with {orm-
lending instifutions, where necessary,
undertake nursing programmes iz the
intercsi of produclion and employment
Such a programme .includes repliasing
of repayment schedule, fundine  of
arrears of inierest etc In olher cases,
banks {ake appropriate steps, includ-
ing legal meausres, to recover amoanis
due to them.
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Palm Oil rotting at various Port ware-
houses

*926. SHRI S.R. DAMANI: Will the
Minister of COMMERCE CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether it is a fact that 50,000
tonnes of palm oil valued at Rs. 30
crores are rotting at varioug port
warehouses for the last three months;

(b) if so, the reasons thereef; and

(¢) the steps being taken to dispose
of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
SHRI KRISHAN KUMAR GOYAL):
(a) to (¢). No palm oil ig rotting at
Port Waiehouses. Ilowever, at Mad-
ras ¢ consignments of a 'o*al quantity
of only 719 tonnes are pending clear-
anre at the port. Of thess, in five
cuses, the licences have not been pro-
duced by the importers and proceed-
ings for contravention of Tinpori Con-
trol Regulations have been 1nitiated
by the customs authoritizs. In two
cases, test results are awaited These
cousignments are also subject matters
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of writ petitions in the Courts. The
8th consignment, actually meant for
Bombay, had been off-loaded at Mad-
ras, ond is to be re-shipped to Bombzy,

Requirements of edible oils of Kamma-
taka State

*527. SHRI K. 8. VEERABHAD-
RATPA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the requirements of Karnataka
State of essential commodity like edi-
ble oils and the actual allocations made
during the year 1978;

(L) the reasons for not meeting the
full requirement of the State in this re-
gard,

(c) whether it is in the knowledge of
Government thai the price eof this
commodity in the State is rising; and

(d) what steps Government have
taken to bring the price down?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GCYAL): (a) and (b). The Central
Government allocates rapeseeq oil to
the various State Governmenis, gs re-
quired by them for distribution
thrrugh the Public Distmbution sys-
tem. Early in 1978, Karnataka State
Government made a demand for an
insigr.ificant quantity of 10 tonces of
Rareseed Oil, which too they subse-
quently withdrew. Xarnataka Gov-
errment dig not indicate any reju're-
ment pf this oil during 1973 nor did
it ask for its allocation,

(e and (d). Government is aware
that prices of certain edible oils have
recently risen in Karnataka, The
‘ituation is being kept under constant
watch for such remedial measures as
may be considered necessary and
feasible.
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Nationalisalion of Muitinational
Companies Dealing with Edible Qils

§801. SHR] AMARSINH V. RATH-
AW4&: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the names of the multinational

. companies which are- dealing with

edible oils; and

(b) whether Government are consi-
dering to nationalise them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CO?2PERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) As per available in-
fnrniation Messrs. Hindustana Lever
Lid., Bombay is the company having
nultinational links, which is engaged
ir the manufacture and sale of Editle
Oils.

() No, Sir.

Short_Fall in Export wf Sugar

8802. SHRI MADHAVROA SCINDIA :
Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that there has
been considerable short-falls in the
export of sugar during the last one
year as a result Government have suf-
fered loss in its earnings;

(b) if so, actual loss suffered during
the period; and

(c) reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-

iCN (SHRI ARIF BAIG): (a) Under
tha International Sugar Agreement In-
diz was allocated a quota of 6.5 lakh
tonnes for export of sugar during
1978. The total export of sugar from
India during that year was 6.42 ton-
nes valued at about Rs, 114 crores.
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ib) and (¢). The actual loss sulfer-
ed curing 1978-79 was Rs. 23.25 cror-

2z because of the decline in the prices

ol segar in the foreign market,
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Pro-Condition for Utilisation of World
Bank Aid

8804, CH, HARI RAM MAKKA-
SAR GODARA* Wil the DEPUTY
PRIME M'NISTER AND MINISTER
OF FINANCE be pleased to state:

(a) whether 1t 15 a fact that there is
a pre-condition in the wutilization of
the World Bank aid since the money
on projects s to be spent first and
then asked for re-imbursements;

(b) if so, whether it is also a fact
that most of the State Governments
find it difficult to fund the projects and
due to delays in execution etc., and on
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account of their lean budgetory provi-
sions the costs of the projects in hand
escalates; and

(e) it so, his reaction in the matter?

ThE MINISTER OF STATIEZ IN
TuE MINISTRY OF FINANCE (SHIR!
S»TISH AGARWAL): (a) Yes, S.r,
the aiticle; of Agreement of the In~
ternational Bank for Reconstruction
and Development (IBRD) and the In-
ternational Development Assoclation
(IDA) provide that the Bank and tbe
1DA shall make arrangements to en-
sure that the funds may be withdrawn
only to meet expenses in comnection
with the projects as they are wctually
incurred.

{b) and (c¢) State Governments
pose projects fo1  World Bank Group
fneiang m accorrdanco  with  thar
pian priorities andg agree on scheluses
.+ expendriure 1n the co.-wv 0f p10-
ject apprasal/negotiation after satis-
fying themselves that they would be
i a position to make ful] provisions
therefor; in their plans. Mostly, the
State Governments make appropriate
budget provisions though instances
have been noticed ‘where this has not
been done. While lack of adequat®
budget provisions can adversely affect
project execution resulting in cost mn-
creases, more often delays occur on
account of a variety of other reasons
such as organisational deficiencies, in-
adequacies of detailej planning, im-
plementation and monitoring, difficul-
tieg relating to land acquisition and
procurement, ineffective inter-institu-
tion co-ordination, etc.

Number of Persons convicted for
Violating Essential Commodities Act

8805. SHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO.
OPERATION be pleased to gtate:

(a) what is the number of persons
convicted for violating the Essential
Commodities Act during 1978; and



49 Written Answers Vaisakha 7, 1801 (SAKA)

(b) the quantity of foodgraihs and
other essential commodities seized?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Based on available in-
formation, 1,068 persong were convic-
ted during 1978 for violation of orders
1ssued under the Essential Commodi-
iies Act. In addition, convictions
were secured in 828 cases in sum-
mary trial under the provicions of
the Act for wviolation of contral
orders relating to foodstuffs, edible
ollseeds, edible oils, drugs, textiles etc.

(b) 2,37,019 quintals of foodgrains
and other commeodities were seized
during the year 1978,

Boeing Service from Delhi to Bhuba-
neswar and its Extension

8806, SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
of heavy demand for a Boeing Service
from Delhi to Bhubaneswar; if w»%
what is the reaction of the Govern-
ment;

(b) whether Government will consi-
der to extend the service upto Port
Blair as Delhi-Bhubaneswar-Port Blair
and back to facilitate tourist influx in
our beautiful Islands; and

(c) whether Government have any
comprehensive plan for Tourism Deve-
lopment in Andamans; if so, state de-
tails?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) Indian
Airlines wil} consider such a service
as soon ag the runway work is comp-
lete and replacement aircraft for the
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one lost in accident at Hyderabad in
December last, is available,

(b) There is no plan to provide an
airlink between Bhubaneswar and
Port Blair,

(¢) Keeping in view the flow of
tourist traffic into Andaman and Nico-
bar Islandg steps are being taken
to augment hotel accommodation in
the Islands. There are Tourist Home
(32 beds) and Megapod’'s Nest {12
beds) constructed by the Islands Ad-
ministration and in hotel 1n the pn
vate sector with 32 beds at Corbyn's
Cove Beach. There is also a proposal
from a private party to put up a 108-
room hotel at Port Blair, and the Is-
lands Administration proposes to ex-
tend the Tourist Home by adding 25
beds. In addition, a Youth Hoste] is
being constructeq at Port Blair by the
Central Department of Tourism,

Amount under P.L.-488

8807, SHRI K. PRADIIANI: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) what are the details regarding
the total amount of PL-480 rupee fund
available with the Government of India
as at the end of each of the last three
years; and

(b) how and for what type of projects
this money is utilised?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) There are
no PL-480 rupee funds available with
the Government of India. The U.S.
Government made a grant of their
PL-480 rupee holdings to the Govern-
ment of India in February, 1974 and
the said funds were extinguished by
that grant,

(b) Does not arise.
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Tourist Facilities at Cherrapunjee

8808. SHRI P. A, SANGMA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state what
steps the Government propose to take
to beautify and increase tourisy fuci-
hities at Cherrapunjee?

THE MINISTER OF TOURISM AND
CIVlL, AVIATION (SHH] PURU-
SHOTTAM KAUSHIK): Due to
consiraint on [inancial resources and
relalive priorities necessiating a selec-
tive approach, 1t 18 proposed to con-
centrate initiaily on the development
of tourist facilitics at Shillong 1n Me-
ghalaya 1n the Central Sector.

Technical Assistance Agreement bet-
ween India and Indonesia

8808. SHRI PABITRA MOHAN
PRADHAN: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state
whether there has been a technical
assistance agreement regarding Indian
Banks Foreign Collaboration between
India and Indonesia in the near past
four months or so?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): Yes, Sir, Re-
cently the Indian Bank, one of the
nationalised banks, entered into an
agreement with the P.T, Bank Rama-
yana, Indonesia for providing techni-
cal, managerial ang advisory assis-
tance.

Loans given by Financial Institutions
to Paper Industries

8810. SHRI SURENDRA BIKRAM:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) how many loans have heen given
by IFCI, ICICIL LIC, IDBI and other
Financial Institutions to various paper
Industries being erected in the country
for the last three years;
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(b) what checks Government have
enforced to ensure that these Projects
are properly using this loan money and
that the finances of Institutions are
safe, and

(¢) which of these projecis are able
to pay back the loans in time and which
of these are delaying on various
grounds and what action Government
1s taking against such defaulter paper
Projects?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAM): (a) to (c).
Information 1s being collected and, to
the cxtent available, will be laid on
the {able of the House,

Instruction to Staie Governments to
Cut Down Wasteful Exvgendilure on
Administration

8811, SHRI S, S. LAL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether instructions orders have
been sent to the Siate Governments lo
cut down the wasteful.expcnditure on
admimstration so as to plough buck
the resources for development pur-
poses; and h

(b, if so, the reaction of ike (iovern-
ments in the States thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) In the
letter addressed to the Chief Ministers
of the States on the 20th March 1978,
concern has been expressed over pro-
liferation of the staff and multiplica-
tion of agencies and the growing
volume of Government expenditure.
The State Governments have been ad-
vised to carry out a comprehensive
review to identify the areas in which
economy can be effected without
affecting growth or impairing effi-
ciency.

(b) Reaction of most of the State
Governments to the letter is awaited.
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Setling up of Regional Ofices of
Coffee Board in European
»  Countries

8812, SHRIMAT] MOHSINA KiD-
WAI: Wil the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state.

(a) whether Governrnent ure consi-
dering of setting up regional offices of
Coffee Board in the European count-
ries 1n order to pooularise the Indian
Cotlee,

(b) if so, where the offices are likely
to be sel up and when: and

(¢) whether some offices aie already
working abroad and how are their func-
tioning?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

Amount Spent on Employees of RBI,
Bombay under Bank Medicine Scheme

8813. SHRI ANNASAHEB GOT.
KHINDE: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to refer to the reply
given to Unstarred Question No. 1902
on 1st December, 1978 regarding
amount spent on employees of RBI
Bombay under Bank Medicine Scheme
angd state:

(a) the total number of employees of
the R.B.I, in Bombay in the last three
years, yearwise;

(b) the number of employees who
have taken the benefit under the
scheme, during the said period, year-
wise; and

(c) the average amount spent per
benefit-taking employee, during the
sald period, yearwire?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a)

(a) As on 30th June
1978 1977 19178
9288 9738 9652

(b) 1975-76 1976-77 1977-78
2,67,713 2,57,292  2,66'504

(As the record ig maintained, these
ficures nclude repeat cases, during
the particular year, of treatment ex-

cluding hospitalisation of employees
and their family members).
(c) 1975-76 1976-77 1977-78

Rs. 163/- Rs. 170/- Rs, 169/+

Maintenance of ‘Neer Mahal' at
Tripura

8814, SHRI KIRIT BIKRAM DEV
BURMAN: Will the Minisfer of
TOURISM AND CIVIL AVIATION be
pleased to state;

(a) whether Government have since
received any confirmation or otherwise
about the madequate maintenance of
“Neermahal” and other palatial build-
ings handed over by the former Maha-
raja of Tripura to Tripura Government
for development and maintenance as
tourist attractions;

(by if so, whether it is a fact that
parts of these tourist attractions are
crumbling down for want of proper
maintenance; and

(c) the total estimated value of these
buildings as per current price level and
the annual maintenance cost incurred
since the same were taken over by
Government and what steps are being
taken for proper maintenance of these
as tourist attractions?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) to (c).
Neer Mahal and Ujjayanta Pslace
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were taken over by the State Govern-
ment a few years ago. Ujjayanta
Palace now houses the State Legisla-
tive Agsembly. Neer Maha] Palace is
in a dilapidated condition due to lack
of proper maintenance. The cost of
protecting the plinth from being
damaged by lake water is estimated at
Rs. 15 lakhs. The State Government
provided an outlay of Rs. 1,00 lakh
during 1878-79 for repairs to Neer
Mahal, The State Government has
proposed an outlay of Rs. 5.00 lakhs
during the Five Year Plan 1978—383
for the renovation angd maintenance
of Neer Mahal,

During the Tourism Ministers Con-
ference held in November 1978 in New
Delhi, all the State Governments/
Union Territories were requested to
indicate two centres/schemes which
could be considered for development
in the Central Sector. The State Gov-
ernment of Tripura recommended the
following centres/schemes: —

1, Dumboor Lake
2, Jampui Hill
3. Janata Hote] at Agartala.

The development of the centres
which have beep so recommended will
be taken up in consultation with the
State Government subject to availabi-
lity of funds and inter-se priorities
during the Five Year Plan perind 1978
—B838. The development of Neer Mahal
hag not been includeq by the Stale
Government in the tourism schemes to
be taken up in the Central Sector.

Applications by Forelgn Banks for Per-
missiom {0 Upgrade their Operations in

8815. SHRI VIJAY KUMAR N. PA.
TIL: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleaseq to state:

(a) what is the policy of Government
regarding expansion of foreign banks
in the ‘ry; and
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(b) number of such applications
cleared during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) the ap-
Plications of the foreign banks for
entry into India or for opening more
branches in India are considered on
-merits. In deciding such cases fac-
tors, such as adequacy or inadequacy
of the existing branches of foreign
banks in India ang Indian Banks ab-
road for financing foreign trade bet-
ween the two countries the benefits
that are likely to accure to the coun-
try, the effect on reimitances the reed
for reciprocity etc., are kept in view.

(b) During the last two years only
Bank of America was allowed to con-
vert its representative office in  New
Delhi into a branch,

Robberies, Cheating and Irregularities
in Nationalised Commercial Baunks

8816. SHRI VASANT SATHE, Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state,

(a) what 18 the number of robberies
cheating and other cases of serious
irregularities by standard classification
reported during the last two years,
ending March, 1979 in each Nationalis-
ed Commercial Banks and the amount
of losses incurred by the banks on this
account; and how does it compare with
the corresponding earlier two years
period:

(L) details of sieps taken to check
such losses by the commercial banks;
and

(c) whai is the number of cases in
which investigations have been com-
pleted and the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (¢). In-
imﬁm to the extent possible is
being collected and will be laid on the
table of the House
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Limit of Ms, 50/- on Account of Taxi
Fare Spent by Government Employees

8817, SHRI RAJE VISHVESHVAR
RAO: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleaseq to state;

(a) waether there 1s a limit of Rs. 50
on account of Taxi fare spent by Gov-
ernment employees each month;

(b) 1f so, when this mit was fixed;
and

(e) whether Government propose to
increase this limit to Rs, 100 in wiew
of 1ncrease in tax: charges on account
of high Petrol prices and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH). (a) Yes, Sir.
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(b) This limit has been fixed with
effect from the 1st July, 1876.

(e) No such proposal is under con.
sideration,
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Alleged Charges of Tax Evasion and
Violation of FERA against Members
of Singhania Industrial House

8819. SHRI K. LAKKAPPA:

SHRI BHANU KUMAR
SHASTRI;

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether there are any charges of
tax evasion and wiolation of the provi-
slons of F.ER.A, against some mem-
bars of the Singhania Indusinal
House;

(by if so. the particulars of such
persons;

(c) details of the
them; and

charges against

(d) action. if any, taken on the
same?

THE MINISTER OF STATE IN 1IE
MINISTRY OF FINANCE (SHR] ZUL-
FIQUARULLAH): (a) to (d). There

are conplaints of fax evasion ygainst

the following asesses of this

Group:—
(i Kamla Town Trust, Kanpur

(ii) The three families ol Sir Pa-
dampat Singhania, Kailshpat Sin-
ghania and Laxmipat Singhania.

In the complaintg against M/s. Kamla
Town Trust, Kanpur it is alleged “hat
the assets of the Trust are being uti-
lised by the members of Singhania
family ang their employees, that there.
fore, the purpose of the trust is not
charitable and that the income and
wealth of the trust should not bc
allowed exemption and should  be
brought to tax.

In a eomplainl against the faruilies
of Sir Padampat Singhania, Kailash-
pat Singhania and Laxmipat Singha-
nia, it 1s alleged that they acquired
Zamindari property in Purnea Disit,
Rihar, that the assets included agri-
cultural as well as non-agricultural
assels, tiat after the  abolition of
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Zamindari the assessees received in-
terim as well as final compensation to
the tune of Rs, 14,15,215/- and that
they have sold the non-agricultural
assets, The allegation is that capital
galun on the sale of non-agriculiural
assels have escaped assessment and
the compensation has also not leen
proper!y shown by the assessecs in
their cases,

The Income-tax Officer has made
detailed investigation in the case of
Kamla Town Trust. He has come to
the conclusion that the properties are
not held for Charitable purposes and,
theirctore, the income of the trusy 1s
not cxempt. He has completed In-
come-tax assessment for the assess-
ment years 1973-74 to 1976-77. The
assessee hag challenged this finding in
appeal before the Appellate Assistant
Commissioner. The decision of the
Appellate Assistant Commissioner is
awailed. The Income-tax Officey has
also reopened the assessments for the
Jassessment  year 1969-70  cnwards.
Similarly, the Income-tax Officer has
taken action under section 17 of the
Wealth Tax Act for the assessment
vears 1973-74 to 1975-76, He has also
referred the valuation of propertie: fo
Valuation Cell.

Complainis regarding the three
families of Sir Padampat Singhania,
Kailashpat Singhania and Laxmipat
Singhania are still under Investiga-
tion,

2 The premuses of M/s. Juggilal
Kamlapat Udyog Limited, ang M/s.
Ganges Mfg. Ltd, and their Directors
al 7. Council House Si., Calcutta as
well as the premises of Shri Ramesh-
war Aggarwala, Export Manager at
12, Beadon Street Calcutta, were sear-
ched on 26th and 27th June, 1978 re-
sulting in seizure of documents. From
the office and residence of Shri
Rameshwar Aggarwala Foreign Cur-
rency amounting to U.S. 101 £19/-
was also recovered ang seized. Seiz-
ed documents indicated that Shri
Rameshwar Aggarwala had been
maintaining g Foreign Currency
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Account with First National City Bank
New York and had also hired a Safe
Deposit Vault with Irving Trust Co.,
New York. Tt was also revealeq that
he had misutilised gsome foreign ex-
change for purchase of certain articles
out of the foreign exchange released
by the Reserve Bank of India for some
other purpose The case wag adjudi-
cated resulting in imposition of a total
penalty of Rs, 8.25 lakhs on M/s. Jug.
mlal Kamlapat Udyog and Rs. 88.850/-
on Shri Rameshwar Aggarwala. All
the parties involveq in the adjudica-
tion proceedingg have filed apreals be_
fore the Foreign Exchange Regulation
Appellate Board. The appeals are
pending.

Promotion of Junior Staff of Bank of
India

8820. SHR1] HALIMUDDIN AH-
MED: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether il 1s a fact that many
Junior Staff of Bank of India were
promoted to officer's cadre and they
were posted in Delhi and New Delhi;

(b) if so, the reasons for keeping
these officers for long time in Delhi and
New Delhi;

(c) whether Government propose to
transfer all such officers including offi-
cers of Maya Puri Branch of Bank of
Ingia to avoid corruption in the Bank;
an

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Out of the 51 clerkg promoted as offl-
cers with effect from 1st November
1878/15th December 1078 only four
“fficers were retained in Delhi. The
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question of keeping these officers for
long in Delhi, therefore, does not arise.

(c) and (d). Transfers and postings
are mternal administrative matters of
the Bank Government doe; not ordi-
narily interfere with it

Ad Hoc Relief to Officers of G.I.C.

8821. DR. BALDEV PARKASH:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaseq to refer to the reply given to
Unstarrd Question No. 2734 on the 9th
March 1979 regarding vietims of emer-
gency in G.I.C. and state:

(a) whether circular Nos. SE/10 and
SE/13 were wsued by G.IC. or Mims-
iry of Finance to give ad hoc relief
to the officers only of the G.IC. and
its subsidiaries; (the copy of such
circulars may be placed on the table
of the House); and

(b) whether such ad hoc financial
relief was given to the officery only?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH); (a) and (b},
Unstarred Question No. 2734 answer-
ed on 8th March 1879 relaled to vie-
tims of emergency and therefore the
replies to parts (a), (b) and (c) there-
of were confined to the emergency pe-
riod only. The circularg Nos. SE/10 and
SE/13 were issued by the Gowvern-
ment of India to the custodians of
general insurance companies on 22nd
June 1972 and 14th July 1972 res-
pectively, i.e., prior to the formation
of the G.I.C, and itg subsidiaries The
saig circulars deal with the grant of
interim relief to junior officers of the
general insurance companies, the ma-
nagement of which was taken over
by the Government of India. AS the
said circulars are of confidential na-
ture, it wil] not be in the public inter-
est 1o lay copleg of these on the*Tahle
of the House.
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Memorandum regarding Acquisition
and Preservation of Treasures of
Nizams

8822. DR. VASANT KUMAR PAN-
DIT: Will the DEPUTY PRIME MI-
NISTER AND MINISTER OF FINAN-
CE be pleased to state:

(a) whether it 1s a facl thai Nawab
Nadar Ali Mirza, sent a memorandum
to the Prime Minister to acquire and
preserve the fabulous treasures of the
Nizams and old palaces by converting
them into museums; and

(b) whether Government have made
any survey of the treasures and belong-
ings of Nizams, the list thereof, value
ussessed and how does the Government
propose to act on the above request of
Nawab Nadar AL Mirza?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir.

by The Nizam of Hyderabad had
created on 20th March 1851 the
Nizam's Jewellery Trust to deal with
his major jewellery holdings, Some
time ago, the Government of India had
considered a proposal regarding the
acquisition of this jewellery and its
preservation in a museum. After tak.
ing into account all relevant factors,
it was decided not to use public money
1o acquire the jewellery, WNo decision
hag been taken on the suggestion for
the acquisition of Nizam's palaces and
other property. The desirability of
acquiring such property has not yet
been ascertained.

Ban on Sawn Teakwood

8823. SHRI G. BHUVARHAN. Will
the Ministe, of COMMEHRCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government propose to
ban Sawn Teakwood, Timber export
to foreign countries; and

(b) how many LC open cases in our
country have been affected because of
this ban?
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THE MINISTER OF STATE IN
THE MINISTRY OF CO
CIVIL SUPPLIES AND COOPERA.
TION (SHRI ARIF BAIG): ‘a) The
export of Sawn has been
ban:ed with effect from 5th  June,
1978.

(b) Firm commitments of the ex-
porters in respect of sawn teakwood
who had submitted their applications
prior to 18th May 19878 and had enter-
ed into contract backed by irrevocable
Letter of Credit openeq and accepted
by the Indian Barmk on or before 23rd
May 1978 were allowed to be honour-
ed,

UNDP Assistance for Research Projects

8824, SHRI CHITTA BASU. Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

ta) whether the United Nations
Development Programme has assisted
[ndia in several Research Projects;

(b) if so0, the details of such assisted
Research Projects along with the condi-
tions for such assistance; and

(c) the performance results of such
projects and action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Information
ig being collected ang will be laid on
the Table of the House,

Provision regarding Ban on Teking
Part in Politics by Employeeg of
Public Sector Undertakings

8825. SHRI K. A. RAJAN: Wil the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the Bureau of Puhlic
Enterprises has taken any initiative In
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getting the provisions banning an em-
ployee working in public sector under-
takings from taking part in politics
deleted;

(b) if so, the details; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
The Government in July, 1968 follow-
ing the observations made by the
Bombay High Court in the LIC of
India vs. LIC Employces Union and
othrs (Appeal 19 of 1965) nad advised
the Public Sector Enterpriseg to de-
lete provisions from their Conduct
Rules if they hag a provision corres-
ponding to Rule 5 of the CCS (Con-
duct) Rules 1964 which prohibit Gov-
ernment servants from taking part in
political activities, No instructions
have beep issued by the Bureau of
Public Enterprises on the subjcct.

{e) Does not arise,

Modification in the Policy of Implemen-
tation of Public Distribution

8826, SHRI S. R. REDDY: Will the
Minister of CCMMERCE, CIVIL SUP-
PLIES AND COOPERATION Dbe
pleased to state.

(a) whether there has recently been
some modifications in the policy of
implementation of the public distribu-
tion; and

(b) whether any representation has
been received by Government from
the private sector asking for limiting
the scheme only to the weaker sections
of the society?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL); (a) The Production-cum-Dis-
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tribution Scheme which envisages ex-
pansion and strengthening of the pub-
lic distribution system has recent-
tly been approved by the Government
and accepteq by the State Govern-
ments.

(b) In a seminar organised by the
Federation of Indian Chambers of
Commerce and Industry towards the
end of January, 1879, the FICCI Pre-
sident suggesteq that the scheme
should be selective, covering only the
poorer sections of the society but this
was not found practicable.

Tribal Population in Tea Gardens of
West Bengal

8827, SHRI PIUS TIRKEY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what 1s the percentage of tribal
population in the tea gardens of West
Bengal;

(1) what 18 the percenfage of suuors
dinate stafl of the tribals in the Tea
Gardens and the percentage ol clerical
and medical staff of tiibal,

(c) :s therc any proposal of Govern-
ment 1o extenrd reservalion for the
clerical and Medical staf for the | hal
as well as lor managerial stafl; and

(d) how many {iribals have so far
been trained fur clerical, medical and
manager.al stafl and what 1s the per-
centage?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPE 1A-
TION (SHR1 KRISHNA KUMAR GO-
YAL): (a) to (d). Tea 3oard does
not maintain statistics on ethnie com-
position of tea garden workers/emp-
loyees including managerical staff and
as such the various informations ask-
ed for not available.
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Begervation Rules in Collectorate of
Central Excise, Xanpur

8828. SHRI R. L. KUREEL: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the instruction contain-
ed in the Ministry of Home Affairs vide
O.M. No. 8/1/69 Sstt./ S.C.T ) dated
28th January, 1960 and O M. No. 27/25/
68/Estt. (S.C.T.) dated 25th March,
1870 as reproduced on page No. 179 of
Brochure on reservation of S.C./S.T. 1n
services IV Edition 1875 has not been
followed by the Collector of Central
Excise, Kanpur who issued 4 appoint-
ments to general candidates on 3rd
August, 1878 against the 6 vacancies
reserved for S.T.;

(b) 1t so, how, when the panel of
S.C. candidates was already in exis-
tence with authorities; and

(c) what action Government propose
to iake in the matter?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b),
It s presnmed that the Honourable
Member is referring to the sppoint-
ments of Ihspectorg of Centra] Excise
in the Kanpur Collectorate. Inguiries
made in the mattey reveal that all the
vacancies in the grade pf Inspectors
of Central Excise in that Collectorate
reserved for Scheduleg Castes, which
were available upto the 31st Decem-
ber, 1877, had been filled up by ap-
pointment of Scheduled Castes candi-
dates by the Collector, However,
seven vacancies reserved for Scheduled
Tribes remained unfilleq for want of
suitable candidates from this category.
These vacancies could not be filled
either by general category candidates
or even by those belonging to Sche-
duled Castes. for the reason that they
were not exchangeable during 1877,
which was only the second year of
carry-forward, as in accordance with
the instructions on the subject, only
in the third year of carry-forward a
Scheduled Castes vacancy can be fill-
ed by a Scheduled Tribes candidate
or vice versa. These vacancies were,
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therefore, reported to the Staff Selee.
tion Comnussion as the recruitment to
the posts of Inspector of Central
Excise against vacancies arising on or
after 1st January 1878 has been taken
over by that Commission.

-

Four candidates of general category
were appointed against the reserved
vacancies of the year 1976, which
could not be filled up at the relevant
time because of non-availability of
suilable candidates of those -ategories
and which had been dereserved with
the approval of the Department of
Personnel and Administrative Re-
forms. It may be mentioned that de-
reservation of a rescrved vacancy in
the course of a particular year does
not mean that t¥it vacancy is perma-
nently lost to the reserved category
candidates but the vacancy has to be
carried forward for three subsequent
years.

From the position stated above, it is
clear that there hds been np violation
of the instructions/orders contdined in
the Ministry of Home Affairs Office

Memoranda quoted in the question.

(¢) In view of what is stated in parts
(a) and (b) above, mo action in this
matter is called for.

Grant of Bonus to Employees of P & T
Depariiiient anl Défence Eslablishinént

8820, SHR1 K. GOPAL;; Wil ,th;
DEPUTY PRIME MINISTER
MINISTER OF FINANCE be pleuul
to state:

(a) whether it is proposed to consi-
der the demands of the employees of
the P & T Department and of the
Defence establishments for the grant
of bonus; and

(b) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b
The Government have appoin a
group of Ministers comprising
Prime Minister (Finance), Home

Mi.
nister, Labour Minister, ot
Industry and m’o:%
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Chemicals and Fertilizers, {o consider
the recommendalions contained in
the Report of the Study Group on
Wages, Incomes and Prices. This Re-
port contains recommendation en ex-
tension of bonus to new areas
vide paras B.15 and 8:16 of the Re-
port, which are reproduceq below:—

“8.15 Logically, bonus related to
profit, of the kind which has pre-
vailed in India for a long time now,
is suitable only in industries pro-
ducing for the market in reasonably
competitive conditions, It is not
suitable in the case of organised
activities, industrial or other, where
the profit motive does not operate at
all or where the profits are induced;
influenced or otherwise affected by
public policy and largely used for
the community welfare. Thus it is
unsuitable in government services
and similar activities, including the
Railways, Posts and Telegraphs, and
public utilities, finamcial and other
institutions.

8.16 On this reasoning, there can
be no question of extending the
system of bonus related to profit
to new areas. Further, where the
bonus system prevails in unsuitable
areas, it should be phased out,
if necessary, by replacing it with
other payments related to more
suitable meagures of performance.”

2. The above recommendations of
“Bhoothalingam Study Group are still
utder the consideration of the Group
o' Ministers ang no decision has yet
been taken. The Report has raised
certain basic issues of policy and it is
dificult tosay at this tage when it
would be possible for the Group of
Ministers to finalise their recommen-
~datlons,

Cyclone Warning Radar in Masullvat-
nam

8830 SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
‘CIVIL. AVIATION be pleased to
-gtate:

(a) whether a cyclone warning
-fadar was set up at Masulipatnam {n
Andhra Pradesh; and
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(b) if not, the reasons therefor?
o
THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Not yet Sir. There kas been
some delay in the acquisition of the
land required for setting up the
Cyclone Warning Radar at Masulipat-
nam. The luud has since been taken
over. Pluns and estimates for the
buildings have beep prepareg and are
under examination.
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Growth of foreign companies and
Multinationals

8832, SHRI C, R. MAHATA. Wwill"
the DEPUTY PRIME MINISTER AND-:
MINISTER OF FINANCE be pleased:
to state:

(a) whether it is fact that Gov-
ernment are not exercising their po-
wers to prevent the growth of foreign
companies and multinationals in the
country; and

tb) if so, the reasons therefor?

THE MINISTER OF STATE IN.
THE MNISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) ad (b).
Government’s policy with regard to
participation of foreign investment and
foreign companies in the country’s:
industrial development is set cut in
paras 23 to 26 of the Statement on
industrial Policy presenteq to Parlia-
ment on 23rd December, 1977, So far
as existing foreign companies are con-
cerned, the provisiong of the Foreign
Exchange Regulation Act are being.
strictly enforced. So far as new fore-
ign investment is concerned, it is per-
mitted cnly in sophisticated technology
or export-oriented areas on such:
terms as are determined by the Gov-
ernment to be in national interest.
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©Objectives for which Public Sector
Undertakiogs have beem set up

8834, SHRI DHIRENDRA NATH
BASU:

SHRI K. LAKKAPPA:
SHRI SAUGATA ROY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
he pleased {o state

(a) whethey Governmenti's atien-
tion have been drawn to one of the
main conclusions of the Second Na-
tional Convention of the Public enter-
prises—the Public Sector Undertakings
in the country still do not know whe-
ther they are supposed to make pro-
fits or suffee losses as they have not
s0 far received clear directives from
the Government on the objectives—
social or commercial for which they
have been sel up;

(b) whether it is a fact (as appear-
ed in the Press) that the convention
could not agree that the Chief Execu-
tives of Public Sector Undertakings
should be removed from their posts
it they failed to attain objectives of
the Undertakings; and

(c) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FNANCE
(SHRI SATISH AGARWAL):
(a) The Second National Conven-
tion of Public Enterprises held in New
Delhi in March, 1979 was of the view
that 4t present wvarious criteria are
applled for assessing the performance
of the Puhlic Sector Enterprises. Re-
alising that there is considerable con-
fusion in the public mind, as well as
within the public sector, as to the
eriteria on which their performance
should be judged, the Convention re-
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commended that the objectives under-
lying individual or groups of public
enterprises need to be deflned as pre-
cisely as possible so that each under-
taking could be judged on the basis
of the objectives for which il was set
up. Government are aware of this.

(by No, Sir. Drawing alfention of
the Public Sector Enterprises to the
reference made by the Prime Mimster
in his Inaugural Address fo the 1ns-
tance he had come across in France
of a public sector Chief being given
full autonomy i{n run his undertaking
on the understanding that if he failed
to attain the objectives he would lose
his puvst, the Convention has express-
ed the view that this practice should
be adopted in India. The public sector
should have full autonomy subject 1o
accountability 1o the Parliament. The
Convention fully  recognised that
auionomy does not mean indepen-
dence and there should be full accoun-
tability to Parliament, but felt that
the arca of accountability should be
defined in terms of the objectives of
.the State and the agencies to which
public enierprises are acccuntable
should be, to the extent possible,
unified.

(¢} Government is anxious to im-
prove the working of the public en-
terprises so that they make the maxi-
mum contribution to the national
economic development. The objectives
for which the public sector en-
terprises have been get up
are defined in the Indus-
trial Policy Statement issued by the
Government in December, 1977. An-
nual Plans gre also prepared in res-
pect of each Public Sector Enterpsise
with reference to the objectives for
which it has been set up. These An-
nual Plans constitute the criteria for
evaluating their performance on year
to year basls. However, i{f any further
redeflnition of objectives becomes
necessary to bring in greater precision
Government will certainly consider
the question in the light of all relevant
factors.
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, Employment Potential
and Profits in Public and Private

Sector Enterprises

8835. SHRI DHARMAVIR VAIS-
ISTH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased 1o slate:

(a) the number of public enter-
prises in operation on lst January
1979 together with the total invest.
ment, employment potential and pro-
fits in each. excluding Central and
Stats Governments; and

(b) the comparative figures for the
private sector as gn 1st January, 1979?

The Minister of State in the Ministry
of Finance(SHRI SATISH AGARWAL):
(a) and (b). The Central Governmeni
Industrial and Commercial Undertak-
ings follow the financial year for the
preparation of their annual accounts
and as such information as on 1.1.79
ig not available. The Annual Report
of the Bureau of Public Enterpiises
on the Central Government Industrial
and Commercial Undertakings presen-
ted to the Parliament in February,
1979 contains information regarding
the number of enterprises, their total
investment and total number .f em-
ployees and also the profits carned
for the year 1077-78,

In respect of private sector, infor-
mation as on 31.12.78, to the extent
available is as under:—

Privpte Sector Companies (Non-Govt, Coys)

No, of Paid
companies Capita
Rs. in
crores

Public Limited 8,001 f 22093
Companies. i
Private Limited 42,652 " mgoen

Companies.
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Rejection of Import Licence
Applicationg

8836. SHRI K. K. MHALGI : Wwili
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION te
pleased to state:

(a) whether it js a fact, that a ship
8. S. Fup Harumaru having brought
about 2,000 tonnes of edible Palm 0Qil
left Kandla Port without off loading
the oil, because of the Government's
decision to reject the application of
Import Licence of the importer;

(b) what are the rcasons for rejec-
tion of application so late;

(c) how many such cases are there
wherein the import licence applica-
tions have been rejected after the
goods had cither reached Indian ports
or at lcast had been loaded on board
ships for India;

(d) whether Government are aware
of the financial and otherwise losses
resuliing from such gelayed action;
and

(e) how do Government proposc to
avoid such incidents ‘in future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The consignment refer-
red to had been despatched without
any Letter of Credit or payment
arrangements having been made by
the Indian party. He had not complied
with the conditiong laid down for im-
port of such oil under open General
Licence prior to 2.12.1978. (There wa#
no delay in the disposal of his appli-
cation submitted as per the Public
Notice of that date) In the circum-
stances, the steamer agent acting vn-
der instructions from his principals
overseas did not give delivery orders
for the material on board.

J(c) According to the Government
Policy enunciated in the Public Notice
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of 2-12-1978, persons, who had entered
into contracts for the purchase of such
o1ls and oilseeds, in accordance with the
conditions prescribed earlier for their
import under Open General Ljcence,
had to apply for licences and, only
based on the grant of guch licences,
could the material be imported. Hence
it was expected that they would inti-
mate to be foreign suppliers to with-
hold the consignments till the licence
was granted—of refused—as per law.
But in 58 cases out of a total of €37
applications, the parties did not do
so and the consignments were despat-
ched hy the overseas parlies even
though the Indian buyer did not quali-
fy for an import licence. Nevertheless,
in almost all of these cases, the goods
have been cleared by the Customs
authorities on bond or against payment
of penalty in accordance with the rele-
vani procedures,

(d) There was no delay in the dis-
posal of the applications and, as stated
above, the consignments rould not
have been allowed to be made from
overseag until the licence was granted
to the Indian applicant. Government
are not gware of any financial or other
losses to the concerned parties.

(e) Does not arise.

Grant of Flood Advapce to Central
Governmen{ Employees

8837. SHRI AHMED HUSSAIN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) Central Department-wise break
up of Class I, Class III, and Class IV
employees who have been granted
Flood Advance from September, 1978
fo 21st March, 1879;

(b) what is further break-up of
Class IIT and Class IV employees of
Central Government employees of
each State and Union Territory who
tock guch advance during the same
Pperiod;

Fl
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(c) do Government propose to exe
empt the recovery of this advance
from the Class III and Class IV
employees belonging to the 5 major
flood prone States viz., Assam, West
Bengal, Orissa, Uttar Pradesh and
Bihar; and

(d) it so, with effect from which
date and if not the reasons therefor?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI SATISH AGARWAL):
(a) and (b). The information is not
available and its collection from vari-
ous offices located in far areas will in-
volve much {ime and labour. However
a very large number of Class III and
Class IV employees have been granted
flood advanceg during the period in
question.

{(¢) No, Sir.

(d) Advance of Rs. 500/-, or three
months pay, whichever is less, is nor-
mally granted to the Government
employees whose property movable

‘or immovable is substantially dama-

ged or affected, by a mnatura]l cala-
mity, as a measure of In-
mediate relief to the employees to
rehabilitate themselves. This advance
being interest free and recoverable in
24 equal monthly instalments its reco-
very should not cause any undue hard-
ship.

Appraved Items under hire purchase
of Machinery

8838. SHRI DINEN BHATTACHA-
RYA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) what are the approved items
under Hire Purchase of machinery;
and

(b) whether Bull dozer was thereof
and it was only included in the list
on 17th January, 1978; end if eo, the
reasons therefor?



79 Wntten Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FNANCE
(SHRI SATISH AGARWAL):
(a) Approved 1items wunder Tea
Board's Hire Purchase Scheme" are
various prime movers, witheiing, dry-
g, roling, CTC, grading and dust
machines, dust extraction plants,
irrigation equipment, green leaf sif-
ters, washing pumps, oil (firing)
equipments tea packing machines,
humidification plant, lathe eum miller
machines, syrayin equpments, ferm-
enting throughs, chain giate stocker
and coal crusher, vehicles hike jeeps,
tractor+ 1railers and bulldozers

(b) Bulldozer was included in the
hist as approved 1tem after a proposal
in this rogard was approved by the
Tea Board at its meeting held on 16/
97th January, 1979 The proposal was
considered favourably as bulldozers are
more economical and less timeconsum-
ing m cleating virgin areas Inclusion
of new 1terns m the List 1S
approved by the Board {rom
time to time depending on the require-
ment of industry All the Tea Estates
in India 1f otherwise eligible, in terms
of “Hire Purchase Scheme” are entitl-
ed to the supply of approved items
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Building owned by LIC in Delhl

8840 SHRI KANWAR LAL GUPTA:
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE bpe
pleased to state

(a) the total numbe1 of buildings
owned by LIC in Delhi,

(b) the number of buildings where
LIC did not spend anything in the
last ten years for repairs or renova-
tion,

(c) the names and addresses of the
persons to whom allotment of build-
ings, houses or offices have been made
in the last two years in Delh,

(d) what is the basis of allotment;

(e) is it a fact that the buildings
are alloted at the whims of the Offi-
cers and the rent 1s charged arbitra-
nly, and

(1) it so, why?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL):
{a) 52
(b) 4

(c) A statement setting out the ten-
ancies allotted by the LIC i Delhi
since 1st Apmnl, 1977 1s annexed.

(d) and (e) The alloiments are

made 1n accordance with the
prescribed provedure and m
considermg  requests  f~ allot-
ment from parties other than

Government Department/Public Sec-
tor Undertakings, account is taken of
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their financial goundness and general
reputation. The rent is fixed having
regard to the market rent prevailing

in the locality at the time of allotment

(f) Does not grise.

Statement

51. No.

Name of Tenant

Allotment made in

1t PR T Do, 310 of [ndia

—— e e e —

Bharat Bldg., 10,Daryaganj.

2 Punjab & Sini Bank Led. Lakshmi  Building, Connaught
Circus,

3 M/s Pirico . . Jeevan Deep, Parliament St

1+ M [arernational Bldg & Fuinwhing Co. (P) Ltd., Do.

5 Shr Mbhan H Nicham,

6 Ml Vijawv Gupti & 1) K G ota, Chartered Accoun-

tants

7 Shri J.C. Batra, Advocate

. Lakshmi Building, Connaught
Cucus.

Jeevan Vihar ,Pailiinun  Sicet

Do

8 M/Js. Kulvir Chandhok & Co., Chartered Accountants, Bombay Life Building , Connau-

9 Gomputer Maintenance Gurpoation
10 Do. - . .
11 M/s. Mchta Bros. ., . . .

12 Indian Tourism Development Corporation

13 M/s. Godrej Soaps Ltd. . .
14 Mi/s. Ved Tailors . . .

15 National Insurane Co. Ltd. . .

ght Cucus,
. Jeesan Decp, Pailiament Sireet.
. Jeevan Vihar, Parliament Street.
. . Bombay Life Building, Connaught

. 1 CUs.
% . Jeevan Vihar , Parliament Street.
B . Lakshmi Insurance Bldg., Asaf
Ali Road.
. . Qalcutta Insurance Bldg., Asaf
Ali Road.

" + Jeevan Vikas , Asafl Ali Road.

Dilution of Foreign Share holding by
Companjes under FERA

8841. SHRT JYOTIRMOY BOSU :
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3571 on the
16th March, 1979, regarding “Dilution
of Foreign shareholdings by companies
under FERA”, and state:

(a) whether the six companies have
diluted their foreign share-holdings
on the basis of expanded capital base,

fssue of bonus shares and
<apitalisation of resources;

(b) if so, what are the details in
each case; and

(c) the reasons why these compa-
nies have not been asked to dilute
their share-holdings on the basis of
existing capita] base?

THE MINISTER OF STATE IN
THE MINISTRY OF FNANCE
(SHRI SATISH AGARWAL):
(a) and (b). Of the six companies un-
der reference, Colgate Palmolive
(India) Limited and Cadbury India
Limited were permitted to capitalise
their reserves as a part of the s~heme
of the dilution of their foreign ghare-
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holding In the case of the other 4
companies, there was no simultaneous
capitalisation of reserves and issue of
bonus shares The details are given 1n
the attached stalement

(c) The capitabisation of reserves 1s
essentially an accounting transaction
to bring the nominal paid up capital
more 11 hne with the ghar=holders,
funds employed in the business With-
out the capitalisation of reserves, 1t

[r— — e —

1. olgate Palmohwe (India) Lanuied

®. Qadbury India Limuted

APRIL 27, 1979
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would not have been possible to gettle
a reasonable capital base for the come
pany and to offer a sufficiently large
number of shares to the public at a
reasonable price The lhisting gidehnes
also require a mimmum numbher of
shares to be vuflcred to the pablic te
fore a company can be listed on the
Stock Exchange The capitalisation of
the reserves has enablid a large num-
ber of shares being offered 1o the pub~
lic at a much lower price

The Company havirg  a pad uP
cquits,  caprtal of Rs 1 52
lakbs was pormnud to asue
honus  shares of the value of
Ry 194 lakls to the cvasing
sharcholdirs by caprabsation
of general resorvs

The Company haying a pad u%
tquity  capital of Re 129
lakhs was pomitted to capita

Irwe  Rs 13609 lahhs out of

=

gencral  yeserves and 1ssue
bonus  shares to the existing
shai cholders

8842 SHRI S R DAMANI-
SHR] BALASAHEB VIKHE

PATIL
Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COJPTRA
TION be pleased to state:

(a) whether it is a fact that a
number of states approached the Cen-
tre for hfting the ban on export of
vegetables;

(b) if so, the names of the States
thereof; and

(c) the action taken by the Cenire
on their requests®

THE MINISTER OF STATE IN
THE: MINISTRY OF CUMMERCE,
CIVIL SUFPPILES AND CO-OPERA-
TION (SHR] ARIF BAIG): (a) Yes,
Sir.

(by Mahara-s:l;t-r; Gu;larat_—and Pun-
jab

{¢) The State Governments have
been requested to send detailed pro=-
Jects for undertaking additional pro-
duction of vegctables for erport pur-
poses It has been decided to allow 50
per cent of the additional production
of vegetables for export

Procedures and conditions for distrl.

bution of essential commodities and

consumer articles to small and hig
cooperative societies

8843 SHRI K S. VEERABHADRA-
PPA Will the Minister of COMMER-
CE, CIVIL SUPPLIES AND COOPE-
RATION be pleased to state
the detmls regarding the pro-
cedure and Agricultural Coope-
rative Marketing Teredation of
India Limited for the distriby=
tion of essential commodities and
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consumer articles of mass consump-
tion to other small and big coopera-
tive gocieties?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): The National Agricultural
Cooperative Marketing Federation of
India Lid., makes available sup-
plies of certain essential Com-=-
modities handled by it to
marketing dJnd consume: coopera-
tives. big and small, and at rales
slightly lower than those prevailing
in market on outright purchase basis.
Where purchases are made by
National Agricultural Coopera-
tive Marketing Federation of
India Lid., on agency basis
apainst firm indents of cooperatives,
only service charges are cecovered
fromm cooperative institutions.

Confirmation and promotion of Iead
Clerks as Imspectors in Income Tax
department

8844: SHRI PHOOL CHAND
VERMA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state.

(a) whether it is a fact that Steno-
grapherg in the Income-tax Depart-
ment who were recruited in 1974 have
been confirmed, whereas Head Clerks
of 1871 are still awaiting confirmation;

(b if so, the reasons therefor;

(e) whether the guidelines issued by
the Department of Personnel for pro-
motion to a post from a combined se-
niority list were observed;

(d) whether Government are aware
that last year while preparing the
panel for promotion to the grade of
Inspectors in the Income-tax Depart-
ment, some Head Clerks have been
superseded by some Stenographers
who were junior to them in so
far ag length of service is concerned;
and

(e) whether the Department of
was consulted in the mat-

AL
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(e). The information is being
collected and will be laid on the Tuble
of the House.

Export of Spakes

8845. SHRI C. K. JAFFER SHARIEF:
Will the Mmmster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether India is exportin-
snakes abroad and if so, the names ol
such countries; and

(b) the details regarding the foreign
exchange earned through this process
during the last three years?

THE MINISTER OF STATE [N THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR] ARIF BAIG): (a) No,
Sir. The export of shakes
from India has bheen banned fvr 1ihe
lasi two years.

(b) Does not arise.

Raigsing of House Rent Allowance {o
Central Government Eraployees

8846. SHRI G. M. BANATWALLA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether in view of higher cost
of construction and higher house rent
being paid by the Government Ser-
vants, Government propose to raise
the House Rent Allowance to the
Central Government employees from
15 per cent to 30 per cent; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
A demand made by the Staff
Side of the National Council
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{Joint Consuliative Machinery) for
upward revision of the rates of Iouse
Rent Allowance payable to the Cen-
tral Governinent employees is at pre-
sent under consideration by a Com-
mittce of the Natiomal Council set up
to consider this issue.

Working and sanctioned strength of
various cadres in Income Tax
Department

B847. SHRI M ARTINACHALAM:
Will the DEPUTY PRINIE A[INISTER
AND MINISTER OF FINANCL Le
pleased to state the total working
strength and sanctione sthicength  of
the Income-tax Department in  cach
cadre as on Isi Avnl 1974 1st April,
1875, 1st April, 1876, 1st April, 1977
and st April, 19787

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): The
information is being  collected
and will be laid on the Table of the
Table of the House. .

Limit for Fixed Deposits by Nation.
alised banks

8848. SHRI K. MALLANNA: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
io state:

(a) whether it is a fact that there
i3 no limit or no bar for fixed depo-
sits by the nationalised banks; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER Dje STATE
IN THE MINISTRY OF FIN-
ANCE (SHRI ZULFIQUARULLAH):
(a) ang (b). The Reserve Bank of
India have not issued any instructions
to the banks about minimum and
maximurn limits of fixeq deposits. The
Government alsp do not contemplate
issuing anv instructions in this regard.

APRIL 27, 1979
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Quaptity of Rags imported during 1978

8849. SHR] RAJSHEKHAR KOLUR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES ANpD COOPERA.
TION be pleased to state:

(a) whether import of rags is per-
mitted;

(b) if so, whether direct imports by
industries are allowed or whether
they are allowed through the State
Trading Corporation;

(c) if the answer to (a) above is
“yes”, how much quantity of rag was
imporied during 1978 and from whch
countries; and

(d) whether step< have been taken
to mutilate the wmported rags to
prevent their abuse?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) and (b).
Under the Import Policy, 1978-79, the
import of woollen rags is canalised
through the STC. Dircet import is not
allowed whether by Actual Users or
by import replenishment licence
holders.

(c) A total quantity of 12387 MT of
rags was imported during 1978-79 and
the country-wise origin is shown

below:

Country Quantity  Value
Japan . . 1042
U.S5.A. . . 51
Australia . 3190
Holland = 2025
New-Zealand 13
U. K. . " 676
France . 1472
Canmayda . 1206
Berimiaun . 1742

12397 R, ¢

lakhi
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(d) Yes, Sir, A mutilation Com-
mittee consisting of representatives of
Customs, CCI&E and Textile Commis-
sioner supervises the mutilation of all
consignments imported in unmutilated
condition.

Loans sanctioned fp Statey by LIC.

8851 SHRI K T KOSALRAM: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the delails of the <pecial scheme
of finane¢al assistance being imple-
mented by the Life Insurance Corpo-

ration of India in the form of loans
to the States for building, repauaing
and constructing houses destroved or
damaged by floods and cyclone; and

(b) the State-wisas break-up of such
loang so far sanctioned for this pur-
pose, especially to the cyclone and
flood afllicted States in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (ay and (b).
The pattern for investment of the
funds of the Life Insurance Corpora-
tion of India envisages loans for
housing being given, inter aha, to
State Governments for financing their
social housing scheme. The allocation
of funds to the States for this purpose
iz made on the basiz of a budgetary
exercise carried out at the beginning
of each financial year In =ddition,
the Corporation considers granting
special loans to State Governments
for repair and reconstruciion of
houses dimaged or destroyed as a
result of nmtural calamities, depend-
ing upon the availability of resources
and the magmitude of the calamity.
A statement giving  detaul, of the
special loans given by the LIC to
various State Govermnments in these
clr{umeiancc»‘ 15 annoxed.

Statement

8. No. Name of State Nature of Calarmty  Amant YVime in
of lnan  wlichloan
(Rs 1 wasgrant-

crorrs) ed

1 2 3 4 5

t, Andhra Pradesh | Cyrclone 2-00  1977-78

2. Asam . . Flood , 1"50  1974-75

3. Bihar . . Flood . . 2' 00 107 =74
Flood . . . 1 50 197175

Flood . . . 150 1975776

————
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4. Gujarat

5. Karnataka .
6. Madhya Pradesh
9. Maharashtra
8. Oriva .

L g{-iﬂ'ban
10, Tamil Nadu .
11, Uttar Pradesh

12. West Bengal .

3 4 5
[ Earthquake . . 1'00  1970-71
Flood . 0 50 1970-71
Flood . . . 1 50 1g70-71
1 Flood T 50 1973-74
Flood 075 1975-7H
| Cyclune . 0-25 1975-76
550
Flood . . . 1 50 197475
Flood 100 197374
Earthquake c 1th -€8
ey iE
—
Flood 0325 197576
Cyrlone “."T; 1977-78
{“m . . 2 00 1971-7%
l“‘"’" - 150 197475
Flood . 075 1975-76
425
Flood & Fre . 1 oo 1971-72
 Flood . 3 00 197899
—
29 50

Repatriation of profity by Union
Carbide

8852 SHR1 BALASAHEB VIKHE
PATIL* Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state-

(a) the tage of foreign share
in the multinationa] company w2
Union Carbide;

(b) how much profits have been re-
patriated by the foreign shareholders

during each of the last five years and
the countries to which these amounts
have been repatriated; and

(c) the amount of Government sub-
sldy, if any, earned on import and/or
export of its products?

THE MINISTER OF STATE IN THE
MINISTRY OF FIANCE (SHRI
SATISH AGARWAL): (a) The per-
centage of non-resident shareholding
ag on 25th December, 1978 is 51.23 of
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which 50,00 per cent is held by Union
Carbide <Corporation US.A., The
balance 0.32 per cent mnon-resident
shareholding of the company is jn the
hands of a company in Nepal and gome
non-residents of Indman origin who
hold the shares on condition of non-
repatriation of capital and dividend.

(b) The amounts of dividend allow-
ed to be remitted to M/s. TUnion
Carbide Corporation, USA during the
last five years are as follows:

Year Amount
1973-74 1,20,52,676
1974=75 56,13,801
1975-76 f96,67,167
1976-77 190,33.437

_1977-78 1,32,67,800

(c) The information is being colléct-
<d and will be laid on the Table of
the House,

8C/ST Assistanty Grade I working in
IAAI, Delhd Airport

8853. SHR] RAM CHARAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what ig total number of Assis-
tants Grade I, working in the IAAI
at Delhi Airport, and how many of
them belong to  Scheduled Castes/
“Tribes;

(b) if not, what percentage of re-
servation is made in promotions for
SC/ST employees and what is future
policy in this regard;

(c) the reasons why the required
number of promotions due to SC/ST
em;loym have not been made 80 far;
an,

(d) what are the efforts made to fill
the reserved quota in each category
and what progress achieved so far?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR!I PURU-
SHOTTAM KAUSHIK): (a) to (d).
The information i; being collected and
will be 1aid on the Table of the House.
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for the purchase of 20 million pounds
of orthodox and C.T, Tea;

(b) it so, the details thereof;

(e) by when the entire quantity is
to be exported;

(d) the names of the States with
the quantity be proposed to be ex-
ported; and

(e) what would be the foreign ex-
change earning on this account?

THE MINISTER OF STAE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPFPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) to (e). It is undeistood that
Sudan has decided to buy its tea re-
quirements from India. Exporters
have not so far registered their con-
tracts with the Tea Board. Hence
further details are not yet available.

LIC’s Foreign Business

8858. SHRI KUMARI ANANTHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaseg to state:

(a) for what reasons the Life Insu-
rance Corporation wound itself up in
the FAR EAST and transferred Singa-
pore business to ‘ASIA LIFE’ and
Kualg Lumpur businesg to ‘UOA Send-
rian Berhad’;

(b) what are the paradoxes of
L.LC’s foreign business and the jug-
tledrim in their money back policies;
an

(c) what are LIC.s classified m-
vestment yields and what are the dif-
Terent yields to policy holders on the
diflerent plans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Life
Insurance Corporation of India and
the subsidiaries of the General In-
Burance Corporation of Irdia were
Carrying on life Insurance business
ang genera] insurance business respec-

tively in Malysia when new insurance

102

legislation was enacted by the Govern-
ment of Malaysia in 1876. Having
regard to the legislation, the gcale of
operations of the LIC and the GIC's
subsidiaries in Malaysia, and the
future prospects of business in that
country, it was decided that the ex-
isting arrangement for transaction of
business may be replacegq by the
formation of a new local company in
Malaysin with participation- of the
LIC, the GIC and its subsidiaries and
local interests, It was also decided
that the LIC's existing business in
Malaysia would be transferred to the
new company, called United Oriental
Sendirian Berhad, which hag been in
operation since 1977,

The LIC’s business in Singapore was
being carried on by a branch there,
which was supervised by the LIC's
Divisinonal Office in Kuala Lumpur.
With 1he reorganisation of the business
in Malaysia, and having regard to the
limited scale of LIC's operations in
Singapore, it was decided that its
business might be transferred tp a
local company. Necessary arrange=-
ments were accordingly entered into
with the Asia Life Assurance Society
Ltd., Singapore.

(b) While there are no paradoxes
in the LIC's foreign operations, the
volume and growth of its business in
individua] countries depends inter alia
on the local laws ang conditions, the
extent to which the population is of
Indian origin and competition from
other insurers,

‘Money Back Policies provide for
periodical payment of the sum assured
during the currency of the Policy on
the survival of the assured to stipulat-
ed dates, while the death risk is
covered for the original sum assured
during the duration of the policy. The
premiums are calculated on actuarial
considerations, taking into account the
benefits provided under the policy.

(c) A statement showing the LIC’S
classified investment yield is annexed.
As regards different yleldg to policy-
holders, it is possible to calculate
yield of a security or investment only
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when the dates on which the amounts
are to be pald are predetermined.
Insurance policieg cover risks 1n
addition to providing a savings
element. In case of some of the polic-
holders, full sum assured is paid even
when they have paid only one yearly
premuum. Moreover, bonuses also are
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not predetermuned but are declared
on the basis of surplus emerging
during the intervaluation period. In
view of this, the concept of an yleld
in the sense it would apply to an
investment 15 not relevant anq there-
fore 1t 15 not possible to furnish any
information on yields to policyholders.

Statement

Stalement showing classified yisld on Investments of the Life Inwurance Corporation of India for the
ear ended 315t March, 1998 m mput of I.tjr siness (mcluding Group Graluty
a.mm:

SI. No Category of Investment ‘:’;:lti e!l':'.‘irr
ended
31-3-1978
IN INDIA %
1 Central Government S¢curitics . . . . . 5 952
2 State Government Securities (excluding Zamindar: Bonds) . . . . 5 883
3 Zamundan Bunds . B 528
4 Mumapal & other Approved Sccurities (excluding Loans to Companies) . 6 191
5 Loans tofor guranieed by Governments.
(a) Loans to Mumcipalities, Zilla Parishads . . . . . 7 525
() Loans to State Govts for Housing Schemes (including 5.C./ST ) . - 6 711
(¢) Loans to Apex Co-operative Housing Financial Societies & Housing
Boards . . . . . . . . . ... 7 408
(d) Loans to Industrial Estates . e 7+ 548
() Loans to Co-op Sugar Factorics . . . ' . . 7-164
(f) Loans to State Govt. for Water Supply Schemes . ; i . 7037
(g) Amount due from State Gcm whme controlled business has been acquir-
ed (Pro Notes) . . . 47000
(k) Loan to Improvement Trusts |, . o 7+ 000
(i) Loans to Electricity Boards . . . . . 7° 000
6 Mortgage Loans to Electricaty Boards . ) . . . g ase

y Morigage Loans to Other Authoritus,

Mor:ﬁue Loans to HUDCO & Gujarat and Tamil Nadu Housing

9° 538
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1. No. Category of Investment Yield for
the year
ended
31-3-1978
%
(&) Loansto Gujarat Industrial Development Corporation 11- 507
(¢) Loans to Industrial Estate (Falna Ydyog Mandal) . 7+ 199
{d) Loans to Co-operative Spinning Mills 10 350
TotaLr of 1 to 7 . . : - . . 6-79?
8 Debentures of Comp . . . . . . . 7°977
9 Secured Loans to Companies and Cu-opentwe Society {mnludmg Loans
guranteed by Govt.) . . . . 7 412
TortaL of 8 and g . . . . . v 661
TotaL of 1 to g 6- 843
10 Shares of Statutory Corporations . . . . 4+ 69y
1 Unit Trust of India . : . . 5 750
ToraL of 10 and 11 . " . . . 4 B3y
12 Preference Shares . . . . . . . N . 6353
13 Equity Shares, . . . . . . . 8- 715
TotaL of 10 to 13 8 101
ToraL of 1 to 13 6-916
t4 Fixed Deposits with Financial Institutions & Other Authorities . 9'997
15 Fixed Call & Notice Deposits with Banks in India . 10+ 463
t6 Participation Certificates ~ ) . . " 11- 964
ToraL of 14 to 16 . 11* 000
GRAND TOTAL . . . . . . 7 104
PFORRIGN INVESTMENTS |, . g 5 . 8019

Rate of interest realised on Mean Life Assurance Fund .

749
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Taxation on Enamel Froducts

8882. PROF, SAMAR GUHA: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased

mt‘:

(a) whether enamel products are
used by the poorest class of our peo-
vle, particularly in the rural areas;

(B) whether incresyed taxation on

enamel producty hés led to this rise
of prices;

(e) whether due to increased taxa-
tion burden, the three industrial units
producing enamel goods in West Ben-
gal are facing serious crisis for their
survival;

(4) whether these three units pro-
duce-largest quantum of enamel goods
for mass consumption;

(e) whether being unable to bear
this additional burden of taxation
these enamel factories are facing the
threst of closure; and
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(1) if so, whelher Government pro-
pOse to reduce taxalion to enable
these three West Bengal Enamel units
to survive?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Enamel
products are generally used by the
poorer sections of the society.

(b) As a part of the 1979 Budget,
the rate of duty of goods falling under
Item 68 of the Central Excise Tariff
hag been raised from 5 per cent
ad valorem to 8 per cent ad valorem.
Consequently, such of those enamel-
wares manufacturing unmts which are
not ehgible to any exemption avail-
able under Item 68 might have raised
the prices of their goods.

(c) There are no such reports before
the Government.

(d) There are four factories manu-
facturing enamelwares 1n West Bengal
and they are reportedly producing a
large quantum of enamelware,

(e) There are no reports to this
effect before the Government

(f) Does not arise.
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Income tax and Excise duty arrears
against Jalan group of Companies

8865. SHRIMATI MRINAL GORE:
‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that the
Jalan Group of companies from Bom~
bay are having arrears of income-tax,
excise duty and loang advanced by
the Centra] Bank;

(b) if so, what are the details of the
cases pending in the courts against
them;
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(c) since when these cases have
been pending; and

(d) in how many cases the action
has been taken so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d).
Under section 26 of the Monopolies
and Restrictive Trade Practices Act,
1969 the following 9 companies are
regarded as forming part of Sooraj
Mull Nagar Mull Group which is also
sometimes referred to as Bijoria-Jalan
Group.

1. Asiastic Oxygen Ltd.
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2. Bombay Gag Company Ltd.

8. British India Corporation Ltd.

4. Brushwarg Ltd,

5. Kanpur Sugar Works Ltd,

8. Kanpur Textileg Ltd,

7. Champaran Sugar Co. Ltd.

8. Elgin Mills Co, Ltd.

9 Saran Engineering Co. Ltd.
As per the information presently
available with the Government in
respect of three companies belong-
ing to the above Group gross de-
mand of income tax arrears exceed

Rs. 10 !lakhs as on 31-3-78. Details are
furnished below:

(Rs. in lakhs)
S. Name of the Demand as on Demand Collee- Demand out-
No. assessee q1-3-78 raised tion standing as on
———— during reduc-  31-12-78 Remarks
Tax Demand 1-478 tion Tax Demand
m not to in not
arrears  fallen g1-12-78 arrears fallen
due for due for
collec- collec-
tion tion
1 2 3 4 5 6 7 8 9
1. M/s. AmaticOx- 23'29 52'41 28702 37°68 Some demands are
gen Ltd. pending verification
or appeal effects
lnll to be given,
Some dem are
disputed in appeal
before CIT (Appeal)
2. M/s. B. 1. C. Lid. B2:72  15'44 0'59 34°36 43'21 Part of the demands
uyud were pend-
appeal before
rﬂ:dhm Autho-
mud
I.lll-
ﬂlmmmor some
demands.
. Elgin Mills, Ltd. 30-84 o'14 688 . 24*10 The asessece has been
m u:e: as per
grants
Sme of &5
m areé staye
g;ndin‘ decision
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The information regarding the arrears
of excicse duty, if any, and loans
advanced by the Central Bank to any
of the nine companieg forming part
of the above Group js being collected
and wil] be laid on the Table of the
House,

Rehabilitation of Darjeeling Tea
Gardens

8866. SHRI BAGUN SUMBRUI:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Goveinment propose
to formulate a plan {or the rehabilita-
tion of Darjeeling tea gardens;

(b) whether it is also proposed to
approach the World Bank for finan-
cial help to rehabilitate the tea gar-
dens of Darjeeling; and

(c) what long.lerm and short-term
plan for the rehabilitation of Da1jeel-
ing tea gardens are being undertaken
and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):

(a) and (b). The Tea Board is
geiting an jn-depth study of the
Darjeeling Tea Industry made by a
Consultant. A view about financing
can be taken only after the report
has been received.

{c) The following schemes of gssis-
tance are available to the Tea Estates
in Darjeeling:—

1. Plantation Finance Scheme for
extension planting, replacement
Planting and replanting.  The
amount of Joan admissible has re-
cently been increased to Rs, 25,000/~
per hectare.

2. Repluntation  subsidy scheme
for uprooting and replanting of old
and uneconbmic tea arems, Subsidy
at Rs, 6,000/. per hectare is admis-
sible under the scheme.

3, Tea Area rejuvenation uand
consolidation subsidy scheme. Under
this scheme subsidy at Rs. 3,000/-
per hectare without inter planting
ang Rs. 4,000/- per hectare with
inter planting is admssible to tea
estateg in hill Areas,

Opeping of new branches of Nation.
alised Banks in Kolhapur District
Maharashtra

8867. SHRI RAJARAM SHANKAR
RAO MANE: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state:

(a) whether Government propose
to open new brancheg of nationalised
banks in the interior part of the west-
ern zone of the Kolhapur district in
Maharashtra;

(b) if so, whether Here and Adkur
in Chandgud Taluka, Vaibhav Wadi
and Umbarde in Bavda Taluka, Bhe-
dusgaon and Amba m Shahuwadi
Taluka, Bajur Bhogav in Panhels,
Vaishale in Sanghli are proposed to
be considered as the locauons for
these branches;

{c) if so, by what time these bran-
ches will be opened; and

(d) whether the shepherds, koli snd
poor landless labourers will get loan
for starting small traditional busi-
ness?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (¢). In
terms of their branch hicencing policy
for 1979—81, the Reserve Bank of
India are at present engaged, in con-
sultatien with the Governments and
the lead banks concerned, in drawing
up branch expansion plans or districts
in which the population per rural/
semi-urban branch is in excess of
20,000, Kolhapur district, having
19,000 people per rural/semi-urban
branch is not a deficit district, and
hence further bramch expansion in
the district is at present being con-
sidered by the HReserve Bank.
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(d): 'ThE banks have been advised
to provide credit 1o the weaker
sections of the community including
shepherds, landless labourers etc. for
undertaking  productive  vantures,
eligible person being provided credit
by the public sector banks under the
Scheme of Differential Rate of In-
terest.

Credit to Small and Marginal
Farmers

8868 SHRI MUKUNDA MANDAL:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FIN-
ANCE be pleased to state

(a) what 1s the policy of Govern-
ment in regard to speedy sanction of
credit to small and marginal farmers;

(b) what concrete steps taken dur-
ing the last two years to accelerate
credit facilities to the smell and mar-
ginal farmers throughout the coun-
try; and

(¢) what role played by the R.B.I
and the nationalised banks in connec-
tion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH)* (a)
to (¢) The policy of the Government
is to increasing the flow of credit to
weaker sections of the society

Some of the importani measures
taken by Reserve Bank of India/
Government to accelerate the flow
of commercial banks credit to the
small and marginal farmers are as
follows:

(i) The public sector banks
have been asked to increagse the
share of small and marginal far-
mers in the total credit to sgricul-
ture to 50 per cent by the end of
current plan period.

(il) More Regional Rural Banks
are being established.

(lii) Banks have been asked to
lend a minimum of 1 per cent of
theiy edvancey at 4 per cent rate
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of interest under the scheme of
Dafferential Rate of Interest and
ensure that not less than 2/3rd of
their advances -.,u.nder the scheme
are routed through rural and semi-
urban branches,

(1v) Banks have been 1dvised to
concentrate 1n areas where tanking
faciities are inadequate at present.

(v)the banks have been asked
to adopt simplified apphcation for-
ms and lending procedure, and,in
particular, not to insist on security
of loan, margin money, etc 1nthe
case of Joans to small and marginal
farmers

Excise Relief op Filter Cigarettes .

8869 SHRI P. PARTHASARTHY:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANMCE
be pleased tg state:

(a) 1s 1t a fact that the Director-
General of Health Services has held
the Filter Cigarettes as less hazardous
to health;

(b) if so, whether Government pro-
pose to encourage more production of
these filter cigarettés in lower price
categories for the large smoking mas.-
ses;

(¢) if so, what the Government pro-
pose to do to bring down the cost of
filters;

(d) whether Government propose
to give any excise relief; and

(e) if so, what is the quantum of
relief contemplated?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
The Indian Counci] of Medical Re-
search has stated that health hazards
of filter cigarettes are significantly
less as compared to non-fllter cigare-
ttes. The Council has added that the
trend in developed countries iz to
reduce smoking of both filter and
non-filter cigarettes.
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(b) There is no specific proposal to
encourage more production of filter
cigarettes. However, within the
policy approach all possible help is
being given in the production of filter
tipped cigarettes.

(¢) to (e). There is no such pro-
posal under consideration of the
Government at present.

Grant of Exemption to Small Scale
Sector

8870. SHRI VINODBHAI SHETH:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
he pleased to state:

(a) whether the exemption granted
to 69 industries in the small scale sec-
tor in the previous budget was ex-
p‘loi_ted by big houses which avoided
cxcise levy by splitting their big con-
cerns into small units;

(b) what was the actual loss to Gov-
ernment revenue which was estimated
at Rs, 28 crores;

(¢) has th, Finance Minister re-
ceived any representation in this
matter and if go, what steps have
been takey by Government for keep-
Ing constant vigil in this regard; and

(d) whether Government propose
o reconsider the question of granting
exemption to genulne small units
and also curbing the growth of mush-
Toom untts fragmented from big units?

THE MINISTER OF STATE IN
THE MINISTHY OF FINANCE
(SHRI SBATISH AGARWAL): (a)

L 126

Certain studies conducted regarding
the working of the exemption scheme
do not indicate any noticeable ten-
dency on the part of big housass to
fragment for the purpose of availing
the exemption granted to smal] scale
units under notification No. 71/78-
CE.

(b) On the basis of information
collected after the introduction of
the exemption scheme, the loss of
revenue during the financial year
1978-79 is not likely to exceed Rs. 23
crores.

(¢) A few representations have
been received by the Government in
the matter. Certain steps have been
taken to maintain vigil over the ex-
empted units. A procedure has been
introduced by which  information
regarding the actlvities of the ex-
empted units can be collected. A
“Central Registry” which gives de-
tails regarding the exempted units,
is being maintained by the Preven-
tive Branch in_each of the Central
Excise Collectoratea, On the basis
of the entry made in the register, an
index carq is muintained for each
manufacturer giving certain particu-
lars like name, address, ~commo-
dity manufactured, and velue of pre-
vious years clearances. A suitable
note is kept in these index cards re-
garding the checks carried out by the
Central Excise officers on the ex-
empted units.

(d) There is no proposal &t pre-
sent before the Government to re-
consider the question of granting
exemption to small units. As al-
ready stated, studies conducted so
far do not indicate any noticeable
tendency on the part of bigger units
to fragment themselves for availing
of the exemption granted to small
scale units.



127 Written Answers

Gwmﬂmofn;ugh;omplexm
8.T.C.

8871. SHR1 AMRIT NAHATA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is proposed to con-
struct a building complex for State
Trading Corporation in Delhi;

(b) whether the N.B.C.C. a public
sector undertaking, also tendered for
the construction contract; and

(c) whether this tender, though the
lowest, was not accepted and negotia-
tions held to accommodate a private
contractor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) The matter is being
into.

looked

Opening of Bank Branches in Tripura

8872. SHRI SACHINDRALAL
SINGHA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whetheritisatactthattheu_

is. a proposal for opening seventeen
Bank Branthes in Tripura;

(b) it so, the details of the proposal
with the proposed location and the
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nameg of banks whos, branch will be
opened;

(c) whether it is a fact that the
proposal of Punjab National Bank to
open bank branch in Tripura has
been denied;

(d) it so, the details of the proposak
thereof; and

(e) the details of the reason thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULFIQUARULLAH): (a)
and (b). The branch expansion plans
of the commercial banks for the
three years 1979-81 are being drawn
up by the Reserve Bank of India in
consultation with the State Govern-
ments and the banks concerned. The
Reserve Bank of India have reported
that the Government of Tripura had
forwarded a list of 23 centres in the
rural and semi-urban areas of Tri-
pura where they want bank offices
to be opened during the above 3 year .
period. The present position regard-
ing these 23 centres is set out in the
attached statement,

(c) to (e). In May 1877, the Pune
jab National Bank had applied to
the Reserve Bank of India for open-
ing its office at Kamanchoudmani,
Central Road, Agartala in West Tri-
pura District. BSince the centre:
Agartala with a population of 59,682
is already served. by 13 bank  offices:
and 2 licences were pending with the-
banks, the Punjab National Bank's:
propesal was not acceeded to- by the-
Reserve Bank 'of India. )
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Statement

Listof 23 centres in Tripura suggested by the Governmunit of Tripuro for brev el e frenir gdurir g 114 2 yeen

1979—81.
Name of District Name of Centie Remarks
South Tripma | . .t Tulamura (Telaimura) Licence held by the State Bank

of India,

2, Manubazar . 7 . Licence held by Tiipma Gra-
min-Bank,

3. Silachari . . ’ Do.

4. Killa . . . Do.

5. Taidu . . - " Do.1

6. Hrishyamukh , ) , Allotment for branch opening
under consideration cf tle
Reserve Bank of India

7. Bankul , . . . Do.
. 8. Bagma , . Do
9. Karbuk , . . . Do.

to. Munuripur . . Do.”
West Tripura . . 11. Nalchar . . . Licence held by Tripure
Gramin Bank,
12, Chebri , . . . Do,
13. Jogendranagar . . Do.
14. Roxanagar . . Do.
17 Chrilam . . . Allotment for hranch opening

under consideration of the
Reserve Bank of India,

16. Champahaur , . - Do.
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1 2 3
North Tripura 17. Chamanu . . Licence held by Tiipura Gramin *
Bank,
18 Machimara . . Do.
1. Halaluih . . Branch already opened by United
Bank of India.
20, Uthahals, R R . Allotment for hanch qpening

L1,

. Vangmun

24

Damwmchera

Ganganagar

under comsideration of the

Reserve Bank of India.

o,

Do

Do,

Loss in Super Bazar, New Delhi

8873. SHRI PADMAOHARAN SA-
MANTA SINHERA: Will the Mims-
ter of COMMERCE, CIVIL SUP-
FLIES AND COOPERATION Le
pleased to state:

(a) is 1t a fact that the Super Bazar
in Delhi going in loss; and

(b) if so, what is the loss or prott

in the Super Bazar, New Delhi from
1974-75 1o 1978-79 year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The Super Bazar has
been making marginal net profits
from the year 1973-T4.

(b) The accounts of Super Bazar
have been audited upte 1874-75 and
the audit for the subsequent years
is in prugress. For the year 1974-75
it earned a net profit of Rs. 2,08,808.
Accordiag to provisional eccounts

net profits for the subsequent years
are estimated at Rs 213,000 for
1975-76, Rs 5,00,000 [or 1978-77 and
Rs 3,00,000 for 1977-78. The posi-
tion ior the year 1978-79 will be
known after completion of the co-
operative year i.e, 30th June, 1979.

Central Taxes Pending against contrac-
tors in Dhanbad

8874 SHRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) number of trucks, dumpers and
vehicles of the Contractors seized
while operating in B.C.C.L. Collieries
in Dhanbad (Bihar) for not paying
taxes and not having legal papers In
February-March, 1979. Facts in de-
tails with their numbers and names of
the owner;

(b) whether large amount of central
taxey are pending on them; and

(c) if s0, steps taken thereon?

i
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a) te
(c). Information is being collected
and will be laid on the Table of the

House.
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Tmue of Impert Licenices to M/s. Gan-
Won Dunketioy and Oenpany Limited
Bombay

thw. SI;IR] R. L. P. VERMA: Wil
e Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
Dleased fo state:
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(a) whether it is a fact that M/s
Gannon Dunkerley and Company
Limited of Bombay obtained import
licences worth Rs. 30 lakhg between
November, 1875 and December, 1977
for items which were not in the com-
pany’s business line;

(b) if so, the items, quantily etc.
imported so far by the company;

(c) whether it has come to the
notice of Government that the ilems
so imported have been sold in the
black market; and

(d) if so, details thereof and whe-
ther Government would cancel the
licence and hold enquiries into these
and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) The
firm was granted licences valued at
Rs 3835 lakhs during the peoriad
November, 1875 to December 1977 for
import of permissible spares fiom
U.K. under the various louns grani-
ed by the UK. Government to Gov-
ernment of India for maintenance of
U.K. equipmenis imported into India
in the past. The licences as per policy
were granied to sole agents of UK.
manufacturers of machinery as also
those who were established impori-
ers. This firm fulfilley the require-
ments, whether these items were in
their business line or not is not
known.

(b) Party-wise statistics of im-
ports are not maintained.

(¢) There was no restriction under
the saig U.K, credit scheme regard-
ing the sale of spare parts import-
ed against such licences. However,
one report in respect of licences re-
ferred to in (a) above has come fc
the notice of the Government and
investigations are being made.

{d) The validity period of licences
have since expired.
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Wide Publicity of Indian Tea in South
East Asia

8878 SHRI K B CHETIRI Wil
the Ministe; of COMMERCE CIVIL
SUPPLILS AND COOPERA1ION be
Pleased 10 state

(a) whether 1t 1s a 1lact that the
Indian Tea 1= litlle known in  South
East Asia

(b) if so what steps Government
proposc {o take to give wide publiaity
of Indiun Tea 1y those countries and

(¢) name of the countries where Tea
Cenfies havt bten opened’

THE MINISTFR OF &1ATE IN
THE MINISTRY OF COMMERCL
CIVIL SUPPLIES AND COOPERA
TION (5IJRI KRISHNA KUMAR
GOYAL) (a) No Sun  Coun‘rus i
South kast Asia 1mrort wnually on
an avirage Tt1 Th Kgs of Tea f em
India

(b) lta Board regularlyv  undei-
take~ promoti mal progl immes m
Jipin whieh mmpoits  the  largedt
quantity of Indian Tea in this 10
gion  In Februaty 1979 a four mem-
ber <tudy team went to Japay Hong-
kong, and Singapore for  studying
matkets for expoit of tea 1o thosc
counfries Recommenda! or« given
by this ttam ale heing processed

(¢} Ten Pomrd 1s 1unming tc cer-
tres in UK (London)  Australia
(Svdnev)  and  Arab  Republie  of
Egypt (Cano)

Patent for Production of Instant Tea

8870 SHRI BHANU KUMAR
SHASTRI Will the Minster of
COMMERCE CITVIL SUPPLIES AND
COOPERATION be pleased to state

(a) whether the Tea Board along
with the Umiversity of Calcutta holds
the right of a patent for producing
mstant tea, and

(b) .f so what piogress has so far
been, made for popularising the patent
snd what steps have been taken for
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setting up research laboratories at the
tea producing centres at Assam West
Bungal and Nilgin®

JHE MINISTIER OF STATE IN
TIIE MINISTRY O COMMERCE,
CIVIL SUPPLIES AND COOPERA-
110N (5HRI KRISHNA KUMAR
GOYAL) (a) Yes Sir

(b)Y A P ot Plant has been et up
ai the Tocklai Expetimental Stauon
Assam for large scale inal of the
pitent  method Once the Pilot
Plant studies aie successfully com=
pleted necessary steps for ity popu-
lusation and commercial exploita=-
fion will be tiken Setting uo of
such pilat plant. at otha1 1cseaich
laho atonies 1s not enwvisaged

violation of credit auiborisatiom
wcheme of Reserve Bank of India

8880 SHRI NARENDRA P
NATHWANI Will the DEPUTY
PRIME MINISTER AND MINISTER
O} FINANCE be pleased {o stale

(1) whether 1n Subserithing  {o the
un.uaranteed bonds the banks have
violited the c¢redit  authorisation
scheme of the Reseive Bank of India,

(h) if so what action does the Re
scrve Bink of India and Government
piopose to lake against the banks

(¢} whether these subseriptions have
heen approved/ratihed by the Board of
Duectois of each bank, and

(¢) have the Duectors nominated
by Reserve Bank of India pomnted out
to the Board on which they function-

ed the irregularity of these transac-
tions*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a)
and (b) Although subseription to
unguaranteed bonds, which are in
the investment poriioliv of banks, do
not mvolve direct wolation of the
Credit Authorisation Scheme, the Re-
seive Bank of India 13 not in favoyr
of banks subseribimmg to such bonds
in the interest of overall credit con-
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trol The Reseive Bank of India and
the Indian Banks Assuciation have
advisea banks accordingly,

(¢) and (d) Noimally, the Boaid
ot Duvectors approve/ratity the po-
hiey dec sions of banks in regard to
saie and purchase of secunities, subs-
eniptions 1o debentures/bunds ete
The nomwinees of the Reserve Dank ol
Intlia on the Boaids of the banks also
apprise the Boards of the wiew of
the Reserve Bank of India 1n the
malter when requued.

wgfem wfaa as1 wgfan wmofva @
wfiast € sfafrre qTEE WA
w1 M fem wn

saa ] ST TEETR TEY ¢ ®T o quER
wiT My fawmw walt @7 T £ eI F L e

(7) 77 waferq & aear feadr 2 g
wlaaq gy “&" quit & aifafer Arsda T
frawm ? w7 e onfofors faare s |-
=57 wgfag mirar o syl aonfaar &
-afgqr w1 o ot fF7d 9w §, W

(@) afagr, ar 51 ¥4 Awedar a1 AT
Fom wmar wrveer £ qAAT g & AATC
# gYr gtz 4@, at v A} § gowre 3t wwt
FTAATA 1 A1 7§ Wi A T wr
7

Tden Sie e fera dalt (s quetaw
wios) @ (w) R ("), WA AR
tmrm favm gra argar fagwn & weewia
& vt wrE aforfoqs srsdm oA A fad
T | s e qF apgfes st @
3sfmAT ofgr o 79 IwiEE W, W
ITW rewt Fruifra 3 o1 oy W AR
&, famn firefy Stqwrer & wiforfrr s
T T el g1 g e i
& A mn e e Pt
" &1 ¥ o e A 5 mre e o fed oy
L w9k arom o fer o AwR wiife
hﬁwi&nimm AT #
T § fedft wee WA & awl

Reductioy, in debt llshllnt and in-
crease Grants-in.aid to .lammu and
Kashmir Government

8882 SIHRIMATI PARVATI DEVI:
Will the DEPUTY PRIME MINISIER
AND MINISTER OF FINANCE be
pleased i, state:

(a) what special measureg huve
been taken by the Government to re-
duce deby Mability and inciease grants-
m-aid to the Jammu and KXashmar
State Governmeny 1n view of the spe-
cial needg of the State and financial
constraints encountered by it, and

(b) the details thereof?

THE MINISTER OF SLATE IN TUE
MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL): (a) and (b). The
Seventh Finance Commussiorn has re-
commended paymeni ol grants-ip-aid
totauling Rs, 18856 ciores f{iom the
Central Government to the Govein-
wen; of Jammu and Xashwir lor the
jevod 1979—84, as against Rs, 17349
wiores jecommended by the th lun-
wilte Commussion to1r the pelind 1974—
7Y, The Seventh Fmanie Commis~ion
huas alvo recommended Tfianis «mount-
mg to Rs, 1828 wuiey to the Gusein-
wenl of Jammu gnd K shous for wp-
oludation of standards of admuni<lra-
tion  The above i1ecommendations ot
the weventh Finance Commission have
been accepted by the Governmnti of
Indra,

As regards the State's debt lability,
atcerding to the recommnendations ol
the Commission, as accepied by Lnion
Guernment, the State Government ot
J. & K. will not have to make any .e-
puyment on gecount of small sawviags
Jour~ during 1979 —84. Of the balam¢
of the debt Liability ag at the end ol
1978-79, 40 per cent woui: he wiitten
off and the remaining 60 per ceal 1e-
tovered over a period of 30 years. AS
a 1esult, the State will have g relef,
estimated at Rs, 133.79 croces, in loan
repayments to the Cenire for the period
1979—84
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Review of Banking System

2¢84. SHRI M. RAM GOPAL REDDY:
Wiil the DEPUTY PRIM% MINISTER
AND MINISTER OF FINANCE be
picased to state:

(a) whether
been urged to review the
system in the country; and

Government have
banking

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) and (b). The
various aspects of the functioning of
banks are kept under continual review,
The Banking Commission under the
Chairmanship of Shri R. (5. Saraiyva
went into the functioning of the com-
mercial banks in the countiry in z very
con:prehensive way and submitted its
Report in 1972. After that Government
and the Reserve Bank have appvinted
various Committees, Working Grouts
and Study Groups to Jook mto the dif-
ferent gspects of working of commer-
cial banks. Some of the recent siudies
made by the Government and the Re-
serve Bank are given 1n the statement
atiteched,

Statement
1. Studies made by Government

1. Improvement in Customer Seivice
in Banks,

2. Simplification of application forms
and lending procedures in the
banks for loans to agriculture and
allied activities.

3. Differential Rate of Inferest
Scheme.

1I, Studies made by Reserve Bank of
Indig

1. Bank Finance for Housing
Schemes.

2. Functioning of publiz secto; hanks,

. Review of working of Regional
Rural Banks,
4, Agricultural Credit Schemes of
Banks.
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5. Problems arising out of adoption
of multi-agency jpproach in
agricultura)] finance.

Ban on Import of R.B.D, Palm Oi

2585. SHR] BAPUSANEB PARULE-
KAR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AWNj) CO-
OFERATION be pleased lo state:

|

(a) whether import of R.B.D. palm

0il was banned by Government in

October, 1977 and reasong for the
same;

(b) whether in September 197
Government again allowed the im—:
port of R.B.D. palm oil and again
banned the import on 2nd December,
1978;

(c) reasons for allowing the in
port of RB.D. palm oil for three
monthg from September 1978 to 2nd
December, 1978; '

(d) licences issued during the pe--
riod of three months and particulars
thereof; and

(e) whether any licenceg were

issued even after 2nd December, 1978
and particulars of such licences?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND CGCOPERATION

(SHRI ARIF BAIG): (a) to (c). On -
20t} September, 1977, it was announced]
that np licences for import of reﬁned
palm oil for direct human consumn-
tion will be issued. It import was:
later canaiised through State
Trading Corporation with effect frU'T
{2-i-78. On 2nd September, 1973, ih
immort was permitted under Open Ge-
neral Licence by all persons. On 2nd
December, 1978, the import was a'rmq
canalised through STC. These chan
ges were made in the impaort policy
having regard to the relevant ecor.ormc
considerations, keeping in view the in-
terests of the consumers as well as in-
igenous producers. Availability of oil
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raquireq during festival season and
tprentened strike by dock workers
were equally important considerations,

(d) During the period of 3 months
fiom 2-9-1978 to 2-12-1978, no import
licences were issued as the import was
allowed under Open Geaera; Litence.

(¢} They were issued in accordince
with the relevant Public Notice No.
91/78. dated 2-12-1978 by which im-
porls could be made against contracts
enteted into earlier only against im-

it Jicences issued by the Chief
Controller of Imports and Exports,
The particulars of Import Licenccs
are published in Weekly Bulletins
ol Tadusiria] Licences, Import Licen-
ces and Export Licences issued by
the Chief Controller of Imports and
Exports, copies of which are supplied
to Parliament Library,

Implementation of Scheme for
creating facility for term lending
Institutiong

886 SHRI T, A, PAIL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state.

(a) has the Governmeny imple-
mented the scheme for creating a
facility for term lending fnancial
institutions and the public sector
Banks 1o provide rupee-finances to
cover costs of approved projects with
a view to import capital goods as
P;;Dt!sed in the Budget of 1978-79;
a

ﬂ_)) if so, what ig the pumber of
Projects financed and the quantum
of loans given?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE

(SHRI ZULFIQUARULLAH):; (a)
Yes, Sir, Government has already
formulated a scheme of rupea-fin-
anCe to cover import of capital goods,
With 5 view to emsuring that mon-
availability of rupes-finance doeg mot
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hold up implementation of worth-
while schemes for which Government
is willing to allocate foreign exchange,
Under the scheme, scheduled banks
have been permitted io grant term
loans for the rupee equivalent to in-
dustrial concerng for periods upto
10 years at 11 per cent interest per
annum for import of capital goods,
where licence has been granted by
Government,

(b) So far, assislance worth Rs,
856.24 lakhs has been sunctioned to
25 projects under this s~heme,

Sterling Tea <Companies

8887. Shri SHRIKRISHNA
SINGH: Will the DEPUTY PRIME
MINISTER AND MINISTER CF
FINANCE be pleased to state:

(a) the number and nameg of ster-
ling tea companies which have beer
converted into Indian Companies with
non-resident interests during the pe-
riod from 15th July, 1977 to 3lst
January, 1878;

(b) the number of these companies
which belong to monopely and big
businesg houses and the amount re-
ceived by the Sterling Companies in
these transactions and the detalls
thereof, company-wise;

(c) the nameg of sterling companies
whose applicationg for disposal of
their tea estates are still pending be-
fore Government and what are the
details thereof; and

(d) what are the nameg of the pur=-
chasers and what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
to (d), The desired information is
given in the statements laid on the
Table of the House, [Placed in Lib-
rary. See No, LT-4375/79),
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India’s Exports to Japan

8888, SHRI SUBHASH CHANDEA
BOSE ALLURI: Will the Mimster
of COMMERCE, CIVIL SUPPLIES
AND COOPERATION be pleaseqg to
state:

(a) whether it is a fact that Indian
exports to Japan are likely to suffer
because of preferential treatment
Japan proposes to grant to China; and

(hi it so, the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b), It is q fact
that Japanp is considering inclusion
of China in the list of coutries eligi-
ble for Japanese Generalised System
of Preferences, India und other
developing countries are already
beneficiaries of Japanese GSP. Cov-
erage of Japanese GSP is, however,
not very substantial compared to
Japanese plobal imports. At present,
there ig no indication that grant of
preferentia] treatment to China would
adversely wffect India's exporty to
Japan. However, the matter 1s be-
ing kept under watch,

Public Sector Undertaking having
Headquarters at Delhi

8889, SHRI L, L. KAPOOR: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the names of public sector un-
dertakings which have their head-
quarterg in New Delhi although the
field of their main activity lies far
away from New Delhi; angd

(b) whethe, the Government have
any scheme under consideration for
locating the head office of public sec-
tor undertakingg in proximity of area
ot their operation?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (&)
If the Hon, Member has in mund
manufacturing/trading public enter-
prises whose head offices are located
in Delhi, the information in respect
of such major enterprises is as
under: —

1. Bharat Heavy Eleciricals Ltd.
9, Bharat Aluminium Co, Ltd,

3, Indran Drug; & Pharmaceuti-
cals Lid,

4. Steel Authority of India Ltd,

5. Fertilizer Corporation of India
Lid.

6. Indian Oil Corporation Ltd.
7, State Trading Corporation.

8 Minerals & Meta] Trading
Corporation of India,

9. National Fertilizers,
10. National Textile Corporation,

(h) The Government have appoint-
ed u Committee to review ihe need
tor confinued location of head offices
of public enterprises in Metropolitan
Cities including Dclhi, in the light
of all relevant factors such as reliev-
ing pressure on the housing shortages
1In the metropolitan cities, develop-
ment of smaller cities around work
sites 1o which the enterprises may
be shifteg and effect of shifting spe-
cially on the low paid employees.

Examination for promotion for Head
Cashiers helg by State Bank of India

8890, SHRI MAHI LAL: Will the
DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(a) whether a competitive exami-
nation for promotion for Head-
cashier wag held by the State Bank
of Indis, Delhi Circle in 3rd week of
February, 1879 and whethey suff-
cient number of employees belonging
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o Scheduled Caste/Tribes were given
a chance to appear jn the examina-
tion;

(b) whether gone month before the
cxamination g member of Parliament
wrote @ letter to the Minister of Fi-
nance about the indifferent attitude
adopted by implementing ineffective
reservation policy by the officers of
the State Bank of India towards the
Scheduled Caste/Tribe employees;

(c) if so, the reaction of the Gov-
ernment thereto; and

(d) whether Government propose
to hold p separate competilive exa-
mination for the employeeg belong-
ing to Scheduled Caste/Tribeg to clear
the backlog by suitable modification
in reservation policy?

THE MINISTER OF STATE IN
'THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
lo (d), The State Bank of India has
nformed the Gowt, that 5  written
lest was held by its New Declhi Circle
on 28-1-79 for promotion to the Grade
of Head Cashier (Officer Grade II),
The eligibility conditions ag well as
the qualifying standards both in
written test and interview were low-
ered in respect of SC/ST employees.
Despite this, only one candidate be-
longing to these communities was
eligible under the relaxed mormg to
take the test, and he has been pro-

moted with effect from
1979.

The Honourable member himself
had written on 19-1-79 to the Union
Finance Minister on this subject.
St}te Bank of India has relaxed the
eligibility normg for SC/ST emplo-
Yees as under:—

L. Prescribed minimum length of
service relaxed by oneftwo
yvears depending «-n whether
the minimum fixeq for the
general candidates i less
than 8 !years/8 years and
above,

2nd Aplﬂ,'
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2. Qualifying standards relaxed
by 5 per cent In the written

test and 10 per cent in the
interview,

The Govt. hopes that these relaxa-
tions will improve the representa-
tions of these ;communities, when
adequate number of SC/ST emplo-
yees become eligible for appearing
in the promotion examinations in the
years Lo come,

The queston of holding a special
examination will also be examined
by SBI if considered neccssary, at
the appropriate time,
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Trade Agreementy with G.D.R, France
and USSR

8894 SHRI P M SAJEED

SHRI A R BADRINARA
YAN

Will the Mimster of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pltased to state

(a) whether 1t 1z a fact that trade
with France, GDR and Soviet Union
will be double during the current
finanual year,

(b) 1f so whether any agreements
were signed with these countries,

(¢) if so the main features of the
dgreements, and

(d) the total benefit India will
derrve from these agreements?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
EION (SHRI ARIF BAIG): (a) No,
i
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(b) and (c). However, w1 the
meeting of the Indo-French Com-
mittee on Economic and ‘lechnieal
Cooperation heid in New Dethy in
December, 1978, both sides agreed
that efforts would be made to double
the volume of trade hetween the two
couniries 1n the course of the next
four years,

Similarly, in the Long-Term Agrec-
ment on Economic Cuoperation sign-
¢d beiween India and the G.OD.R. in
January, 1979, 1l was agieed  that
special efforls would bv made by
both side, to double the tiade by
1985 a, against the level 1n 1978,

in the Long-Term I'rogramme of
Ewsonmie, Trade, Scientific and Tech-
mica] Coaperation between India und
the USSR signed in March, 1979
both sideg have noted that the volume
of tiade belween Indiz and the
USSR during 1976—1920 wull inerease
by 13 to 2 lumes as per the Indo-
Soviet Jount Declaration of  28th
November, 1973. They aiso under-
take ws their task achievement a rate
of growth of irade 'm 1981—85 not
less than that envisaged in 1976—
80 They will make efforty o main-
tain and increase the achieved trade
development rales also over a petiod
till 1990,

(d) The overall trade of India with
these countrieg will increa.e substan-
tially if Lhe rates =nvisaged are
achieved,

Income-Tax Arrearg

8895, SHRI P, K, KODIYAN: Will
the DEPUTY PR'ME MINISTER
AND MINISTER OF KFINANCE be
pleased to state:

(a) what is the progress made in
realising arrears of income-tax in the
Past one year; ]

(b) what is the total outstanding
incorse-fax arrears as on 31st Decem~
bew, 1978;

(c) how much of these arrears gre
from firms or individuals who owe
Rs. 1 crore or more;

(d) what special efforts are made to
collect the income-tax arrears of Rs.
1 crore and more; aad

(e) what is the progresg so far
made in this respect with particulars
of realisation from individua] defaul-
ters in the past one year?

THE MIN.STER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
A =sum of Rs. 250.90 croreg wag coi-
lected/adjusted/reduceq from 1-4-78

to 31-12-78 out of the income-tax .

arrears outstanding as on 31-3-78.

(b) The arrears of income-tax
outstunding as on 31-12-78 were as
under:—

Tax in arrears Rs. 730 0b crures

Demand creaied but
not fallen duce for
tollec ton

Rs. 201°14 crore

(c) The aforesaid tax 1n arrears
include Rs, 71.44 crores irom 22 per-
sons who are either firmg or in-
dividuals and who owe Rs, 1 crore or
more on 31.12.78, Besides, tax to the
extent of Rs, 2.61 crores raised agawmnst
two of them had not fallen due for
coulection,

(d) and (e¢), Some of the steps
iaken recently for reduction of tax
arrears were outhned in the state-
ment annexed to the reply of Lok
Sabha Unstarreq Question No, 3465
answered on 16th March, 1979, Com=
plete reports about recovery/reduc-
tion from individual defaulters iefer-
red to in part (c) above s on
31-3-1979 has not yet been received.
According to jnformation received upto
31-12-78  recoveries/reductiong in
arrears have been made between
1478 and 31.12.78 in respect of the
following four cases:

M/s. Nenmal
o al Shah Rs. 4 lakhs
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(i+) CBJ Seth and GB
Seth Executors o
the will of Sin

R. C. Jall Ra. 3 lakhs

(i) Shra K. Dalmia . Rs. 10 lakhs

(ir) Shri B N Bhatta-

charjee R4 lasdn,

According to presently availuble
information, during the peizod 1478
to 31,3.79, there have been collections/
reductions of about Rs, 32 croreg in
the aforesaid arrears, In i1especct of
the remaining tax in arrears, eIl
known assets of the defaulters have
been attached in cases accounting for
wrrears of about Rs, 12 crores About
Rs. 10 crores of the vemaining arrears
are due from assessees who have been
declared 1nsolveni wherein  claims
have been Jlodgeq before official
assignees; and about Rs, 5 crores of
arrears are due from nersons aganst
whom proceedings have been taken
under the provisions of Smugglers
and Foreign Exchange Manipulators
(Forfeiture of Propeity) Act, 1976.

All these cases are periodically re-
viewed and swtable action taken {'om
fime to time depending upon the
facts mnd gircumstances of each case.

Construction of Run-way at Cochin
Aijrport

8896 SHRI VAYALAR RAVI: Wnill

the Minister of TOURISM AND
CIVII. AVIATION be pleased to
state:

{a) whether there is any delay in
the construction of the runwav at the
Cochin airport;

(b) if so, what are the reasons; and

le) what are the steps taken to
speed up the construction?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). The work is progressing sahis-
factorily and iz likely to be com-
pleted by the end of April, 1979,
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It has since been considered neces-
sary to exiend and stiengihen the
taxi-track and apron also This work
estimated to cost Rs 39.22 lrkhs has
sinee been sanctioned ang will  be
taken up shortly,

Imdian Pilots’ Association for check-up
of Boeing 737 Plane

8897 SHRI G Y KRISHNAN:
Will the Muuster of TOURLSM AND
CIVII. AVIATION bhe pleased to
state:

(a) whether any demund has been
made for a thorough probe into tae
working of Indian Airlines;

(b)Y whether any suggestion, that
inquiries into  air accidents must
always be entrusted to ggencies which
are independent of Indian Airlineg and
the Civil Aviation Department; and

(c) whether the Indian Pilots’
Association had writlen in a letter to
the authonties for a check-up of the
Boeing 737 plane which crashlanded
in Hyderabad on December, 19787

THE MINISTER OF TOURISN
AND C'VIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir

(b) Yes Sir The Courts of In-
quury that investigaled the accidents
to Indian Authnes’ F-27 arcraft VT
DME and Boeing 737 aircraft VT-
EAM on 11th August, 1972 and 31st
May 1973, respectively, and the Civil
Aviation Review Committec  (Tata
Committee) suggested that major
accidents <hould be invesiigated into
by an independent organisalion ‘ac-
ed under the Ministry ot Tourism and
Civil Aviation,

(c) The Indian Commercial Pilots’
Assaciation in their letter dated 18th
November, 1978, had reported some
defects experienced on 15th Novem-
ber, 1978 while Boeing 737 ajrcraft
VT-EAL was on a flight from Ranchi -
to Calcutta. Scrutiny revealeg that
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the pilot had reporied that slight
trim was required on the flight con-
trols. The aircraft wag inspected at
Calcutta, and again checked in detail
after arrival at Delhi. The aircraft
had also undergone detailed inspection
on 27th November, 1978 and no parti-
cular wbnormahty wag noticeq or
reported thereafter. Opn  20-9-1978
one senior pilot had hrought to the
notice of Indian Airlineg verbally a
defect somewhat similar to the one
referred to by the Indian Commer-
cial Pilots® Association, but on in-
vestigation it was found that the
craft perfermance was satisfactory.

uraer twafan  sfoerdt o € wwedt
gra frya weay W wrEvr

8898. st gWTX  ¥T YI-TUTA WAt AT
faer w2ft a7 @A F o wo fr .
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Stoppage of Gold Auction in Bombay

8899. SHRI ARJUN SINGH BHA-
DORIA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether the Gold Auction in
Bombay by th, Governmeng has been

stopped; and

(b) if so, the names and addresses
of the parties to whom gold hag been
sold out in all the guctions and at
what price?

THE MINISTER OF STATIE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAI): (a)
Yes, Sir. The gold auctions were
suspended since 26-10-1978.

(b) Lists containing names and
addresses of the successful bidders,
quaniity of gold sold and price etc.
were published by the Rescrve Bamk
of India at ‘he end of each auction,
Copies of the lists wre placed in the
Parhament Library for the perusal
of Hon'ble Members.

Gazette Notifications regarding changes
in Rates of Duties on several
Commodities

8900, SHRI HARI VISHNU KA-
MATH: Will the DEPUTY FRIME
MIN'STER AND MINISTER OF
FINANCE be pleased to state:

(a) whether Gazette Notifications
dated 16-3-79 were laid on the Table
of the House on 28-3-T9 regarding
changes in rates of duties on several
commodities;

(b) whether in accordance with the
provision of Section 5 of the Provi-
siona] Collection of Taxes Act, 1931,
the consumer ig entitled to refund of
amounis representing the excess
prices paid by him on those commodi-
tieg during the period from the day
after the Finance Bill was introduced
in the Lok Sabha till the day on which
the duties were revised; and



155 Written Answers
L

(©) _if so, the procedure according
to which consumers can obtain such
refunds?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL). (a)
Yes, Sir, Central Excise Notifica-
tions No. 114/79 to 126/79, al] dated
the 16th March, 1979, issued in pur-
suance of the announcements made
in Lok Sabha on 16-3-1979, were
laid on the Table of the Lok Sabha
on 26-3-1979.

(b) and (c). Refunds uf duties
under Section 5 of the Provisional
Collection of Taxes Act are to be
‘made only where any provision of a
Finance Bill, as introduceq in the
Lok Sabha and in respect of which
a declaration under the aforesaid Ac~
hag been made, comes into operation
as an enactment, in an amended form.
The changes announced on 16-3-7%
were effecteq by issue of exemption
notifications; the provisions of the Pro-
visional Collection of Taxes Act are
not applicable in this case.

Handling of work relating to official
language

8901. SHRI MOHEAN T.AI. PIFPIL:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaseq to state:

(a) whether the Department of
Official Language is manned mostly
by officers belonging to Indian Postal
‘Service, Railway and others besides
CSsSs;

(b) whether at the lower levels
also, that Department functions
through the Desk Officers belonging
to. C.S.5.;

(c) if so, in how many Departments
of his Ministry the work concerning
official language is handled by C.S.S.
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Officers and in how many Depart-
ments the work ig handled by Desk
Officers;

(d) whether any of the posts in
any Department meant for C.S.S.
Officers have been converted intg the
posts of Hindi Officers;

(e) if so, the reasons therefor and
whether the service controlling autho-
rities were consulted before making
such concessions;

(f) whether Desk Officer System of
working was proposed for any of the
officia] language implementation cells
in the Ministry of Finance; and

(g) it so, whéther the proposal was
accepted and if not, the reasong for
rejection of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL:: (2) and (b).
The present officers’ strengih of the
Department ¢ Gfficial Language is
given below:—

1. Secretary . Shri Kirpa Narain
L.A.S.

2. Joint Secretary , Shri M. C. Gupta,
ILA.S,

5. Deputy Secretary (i) Shri H. B. Kansa), .
C.8.8.

(i) Shri V. S. Saxena,

Indian Postal
Service.
(i) Vacant. (Pre-

viously held by
Shri Gopal Cha-
turvedi, TRAS)

4- Under Secretary i) Shri P. S. Nigam,
C.S.s.

(if) Shri H. L. Sapra,
C.8.8.

There are 4 Dosk Officers snd 2 See-
tion Officers in the Department of Offi-
cial Language, all of whom belong
to the C.S.5. In addition, there ave
some posts of Senior Research Officer,
Deputy Director, Research Officers
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ete,, which are ex-cadre posts being
held on denutation by officers not
belonging to any organised service.

" (e The infnrmation, departivent-

wise is given helow:—

(i) Economic Affairs: The work
relating to Offic,al Language is hand-
led by Central Scerctariat Cierical
Service officers on deputation in a
few cases and in the rect of the cares
by non-C.S.S. officers. ’n no casc the
work is handled by Desk Officers.

(ii) Expenditnre: The work is
handled by C.S S. as well as non-
C.SS. staff such as junjor Hiad:
Translators/Senior Hindi Translat-
ors. No such work is handled by Desk
Officers.

(1ii) Banking Division; The Hindi
Cell comprising Hind Translator and
lator, Junior 1llindi Translator and
L.D.Cs is headed by Deputy Direc-
tor (Hindi) none of whom belongs
to CS.8. The Cell functions under
the overall :upervision of Joint
Secretary.

(iv) Bur~ou of Public Enterpri-
ses: The work econeerning cfficial
lanpguage is rot handled by CS.S.
Officer. There is no Desk Officer.
Tt is handlrd by a Hindi Officer.

(v) Finance Defence: There are
only two nost; (one Hindi Officer
and one Junior Hindi Translatior).
The post of Lllindi Officer is held
by C.S.8. Section Officer on &d-hoc
basis. The past of Junior Trans-
lator is held hy C.S.C.S. L.D.C.
on deputation basis.

(vi) Depuar*ment of Rcvenue: The
work iz haudied by a Jurdor Hindl
Officer and C.SS. Assistant. A se-
Parate post of Under Seuretary-
cum-Editor has been sanrtioned but
not  yet filied The Cell functions
under the overall supervision of
Director (Admn,) /AddMional Secre-
tarv who belorig to Indian  Postal

Service/I.R.5. (Customs and Cen-
tral Exvise),

(d) (2) Economic Affairs No
(1) Expenditure No
(i) Banking Divisson No
(1v) Bureau of Public

Enderprites No
(t) Frnance Defence No
(1) Revenne One post of Scetion

Officer (C.S.5.) has
been converted inio
the post of Jumior
Hindi Officer.

(e) The post of Section Officer in
the Department of Revenue was con-
verted into that of Jumior Hindi Offi-
cer in view of the difficulty in getting
a suitable Section Officer for the
Hindi Implementation Cell, The pro-
posal for conversion of the pnst was
approved by the Internal Financial Ad-
viser. As the scale of the two posts
is the same, no financial implication
was involved. l'he Decpartment of
Personnel & Administrative Rcforms
were not consulted in the matter. It
may, however, be mentioned that in
October, 1978 the Depaviment of Nfi-
cial Language clarifivcd that all posts
connected with translation and imple-
mentation of official langnage are to
be included in the common cadre to
be constituted py that Department of
all Hind:1 posts in the various Minis-
iries and Departments.

(F) ("N Economuc Affairs No
(i7) Expenditure No
(iif) Banking Division  No
fir) g‘ﬂm of Public

terprises No
(v) Finawe Defens ~~ No
(vi) Revenye Yes

(g) The proposal for in. :oducing
Desk Officer System was dropped in
view of certain diffienlties and also in
view of the clarification received from
the Department of Officlal Language
as mentioned in reply to Part (e) of
the Question.
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Bhare of Mill made Handloom and
Powerloom Cloth in the Exporis

8902. SHRI R. KOLANTHAIVELU.
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION he pleased {o state.

(a) the relative shares of mull
made, handloom and powerloom cloth
in the exporis during the lasy three
years; and

(b) the concrete efforts made to
increase the exports of handloom and
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powerloom cloth in the interest of
greater employment generation and
the economic well-being of the cotton
growers?

TIIE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES ANpD COOPERATION
(SHRI ARIF BAIG): (a) Exports of
mill-made, powerloom and handloom
cotton fabries during the lasi three
years have been as given below (For
1978-79, detailed figures are available
upto November, 1978).

{Value 1n R, Cror =)

Millmade fabuncs " . -
Pav: lonn tab e

[Tandlomin Cabraes

ToraL

176-77 1977-78 1978-79
fApr.—Nov. 78)
JUFRI 1397 0ff 7525
g1 fh 1509 1228
5417 it gn 4293
254" 3, 24576 130 46

(b) The following are the jmpo-iant
measures taken to encourage expuris
of handloom and powerloom cloth. —

(1) Cash compensalory support
and replenishment imports have been
provided for exports al appropriatle
rates In respect of fabrics, Guvern-
ment’s coninibution 1o the cash com-
pensatoty support scheme has Leen
raised from 7.5 per cent to 10 per
cent of the f.ob, value of exporis
with effect from 1-1-1976.

(u) Sales-cum-study teams are
being sponsored from time to time 10
different 1mpartant maskets.

(iii) Participation in important tex-
tiles and clothing fairs in the over-
seas markels [s being ensured.

In respect of handlooms, in addition
to the above measures, a numbecr of
Export Production Projects have been

-

States to pro-
handloom pro-

sanctivned 1n various
duce export qualily
ducts in demand abroad. Necessary
mputs are provided by the project
authorities to the handloom weavers
and the markeling of such products
are also atllended to by them.

Regularization of unauthorised
Powerloomg

8903. SHRI MOTIBHA] R. CHAU-
DHARY: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether Government had made
an announcement to regularise by 31st
December, 1978 all those powerlooms

which were unauthorised before 7Tth
August, 1978;

(b) the number of unauthorised
powerlooms in Gujarat which were
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granted L. 4 Heences by Excise De-
partment accordihgly;

(c) whether g decision wag taken
that those powerlooms which were
granted L. 4 licences uptq 31st March,
1979 will be given permits by Textile
Commissioner; and

(d) the number of such L. 4 licence
holders who have been given permits
till 315t March, 1879 and the reasons
for delay in giving permitg by Tekxtile
Commissioner?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (c). Gov-
ernment had not made any snnounce-
ment to regularise by 31st Decemoer,
1978 all those powerlooms which were
unauthorised béfore 7-3-1978. However,
the Textile Policy announted by the
Minister of Industry in the Parliament
on 7-8-1978, inter glia, envisiged that
the existing unauthorised powerloom:
would be registerdd and tregularised
on payment of deterrent penalty. The
guestion of irhplethentalibn of the
aforesaid policy, is still under ccnsi-
deration of the Ministry of Industry.
Pending implementation of this policy,
the Central Excise Department had
decided to grant Central Excise licence
to unauthorised powerlooms exisling
gror to 7-8-1978, if application for
such licence was made on or before
31-12-1978. The grant of Central Ex-
cise licence was further subject {o the
conditions that written permission of
the Textile Commissioner for installa-
tion and working of the Iooms would
be produced by 3$1-3-1979 (this dete
has since been extended to 30-9-79)
and licensee undertook to pay com-
pounded duty at the rate in force for
the time being. As a result 4477 un-
authorised powerlooms were granted
L.4 licence in Gujarat.

. (d) No textile permits for unuutho-
rised powerlocms in respect of which
L.4 licence had been granted, had been
issued by 31-5-70 as the procedure for
regularisation was yet to be finalised
by the Ministry of Industry.

99 L8—6
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Expott deal by Gog with Japan

8904, SHRI D. D. DESAIL: Will the
Minister of COMMERCE, CIVIL. SUP-
PLIES AND COOPERATION be plea-
séd to state:

(a) whether the Goan iron ore
exporters have concluded an un-
favourable deal with Japan for
export of high quality iron ore;

(b) whether the losseg are com-

pounded because of the fatt that pay-

t is made by Japanese biuyersg in

.S. Dolldrs which depricidted 'n

value by 36.3 per cent between Dec-
ember 1872 and July 1978; and

(c) if so, the steps taken to prevent
such unfavourable deals in futars?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE, CIVIL
AND COOPERATION
(SHRI ARIF BAIG): (a) No, Sa.

(b) and (c). Do not arise.

Subsldy an nceount of Tramsporisiion
in Himsohal Pradesh

8905. SHRT DURGA CHAND. Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to slate:

(a) what i3 the amount of subsidy
for each item given by the Central
Government on account of transport.
ation in Himachal Pradesh for ex-

port purposes;

(b) whether the State Govern-
ment of Himachal Pradesh have sent
any proposal to the Central Govern-
ment for increasing the subsidy for
export item;

(c) if so, what are the details there.
of; and

(d) what action is being taken by
the Central Govéernment thereof?
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THE MINISTER OF STATE 1IN THR
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPFERATION
(SHRI ARIF BAIG). (a) to (¢) Deparl-
ment of Commerce have not granted
any specifice subsidy for transporiain
of expori products produced manufac-
tured 1n the State of Himachal Pra-
desh However, in the Chief Minster's
Contercnce held on 3th January. 1979
at New Delh. on behalf of the Chief
Minister of Himarhal Pradesh, 1t had
been observed that tiansport sul.sidy
would be reguired as transpoct (harges
from hilly places to .mam ports would
be quite heavy No formal proposal is
such has so far been receined from the
State Government.

Foreign Buyeis of Indian Jute Goods

8906. SHR1 HALIMUDDIN AHMED:
Will the Mimster of COMMERCE,
CIVIL SUPPLIES AND UOOPERA-
TION be pleased to stale:

(a) whether it is a fact that all the
major foreign buyers of Indian Jute
goods, have served the notice that the
Indian Industries’ continuing failure fo
deliver goods in tume are going to have
“geripus consequences”;

(b) what are the factors of ouy in-
capacity to maintaip deliverv schedule
and prices; gnd

{c) whether raw jute traders and
growers will more seriously be affect-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) Some buyers
and importers orgenisations in n.»jor
importing countries of jute goods have
expressed contern about Indian ex-
porters failure to deliver countracted
gonds in time.

(by Due to strike by various furc-
tioneries connected with the jute in-
dustry. no shipment of jule goods to
overseas marketg could be made frcm
Caleutta Port for a considerable period
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s.nce 15th November, 1978. No snecifie
complainls about prices have, how-
ever, he:n recently received,

(cy Government keep a constant
watch on the.position regarding supply
and prices of raw jute and romedial
measures, as ond when necessury, are
taken These jnclude purchises of
taw Jutc by the Juie Corporation of
India with « view to supporiing the
raw jute market Government have
also permitted some exports recertly
to help the growers,
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m?ﬂm%ﬂmm & e g0

& arkt  gur P & —
freafirfarr e & drar T §
Ty 91 WA g & (A eaat )
WAL
J0-6-1950 58 70
30-6-1951 58.74
30-6-1952 64.51
30-6-195 4 72 43
30-h-1454 72 78
JiFb-1950 75.18
30-6-1957 75 18
30--195% 75.19
30-6- 1959 75.30
J0-6-1960 75.30
30-6-1961 159 63
J0-6-1962 160.96
30-6-196 % 161.10
3061964 161.10
30-6-1965 161.10
30-6-1966 172.99
30-6-1967 180.00
30-6r 1968 231. 84
3061969 231.84
30-6-1970 557,37
30-6-1971 557.37
30-6-1972 762, 30
J0-6-197.4 762,30
30-6-1974 762.30
30-6-1975 762,30
30-6-1976 1377.12
I-6-1977 1377.12
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weqdt & fedl dare frar o 8, 7 fr nwsae
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sedwwe S fave fro wiror, Frer ameTe
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wRTit W T S T e

892 1. Y PH WAy WOATY : W 9T WO
Wit sar feet Wt 7% TR WY g W Py

() “ehwerdy due firew foro o, Frar-
mﬂtmtmf'mweﬁ"ﬂaﬂ T v



169 Written Answers VAISAKHA 7, 1901 (SAKA) Writien Answers

e K e T ST Wt feeen e e
mav pawr I 7w ¥ firerft Tfe awm
g ux

w) T o & faaie 3 wa o & araem
n"léfwﬂgi‘mﬂgﬂ.wiﬁmﬂwﬁm
# ar § w7 figw fem SOt Aa1 QR arfER
#u T FeT e fewlr fewh oot ad
gt § WX 7 97 ferA dm sty feme w-
v oaww § ¢

faret wavem & o WA (W W wwae)
(%) Sweet a7 faew fave, s, IwACEr
o i qut & w6l T I UTEH WEE 6T RN
gaafsrguarAs Ak —

1977~78

1976—77 1978-79

Teo To 1o

661,017 0,09,059 b 49,549

wraresRT Rafrwatar & agw f7d @
- 1 F9are 1€ Fome 941 @ mar g
safvd Iy nae oTO Wl fad wd T o ee
£} 1w & aafan ST GTRC T T ST
TLE

Wt 397 foem fA e WY #7 A amEs
&t FHTAT T qfx A & a4 § PaU F gEAT
o 1 97 Y QT AET-gEw 9 T T AT

(&) AT ravy &Y m 7t ¥ YT AT T
qv Tm & s

= ow doe ywwiw fufeds, wewen ya
T/ S W e ot s
i Tt wire v o worm afi

8912 it waTCAY WM : @1 I NEA
wot way fam w4t ag @ 7 5 w0 R .

(%) wva dfwmy 1, Fe A gy O, wEEE
feuw %6z nwe fuv gator fafide 3
¥l 3§ AT M WICEIA e BT WS
Ferar yas v AR 29 o wEEe A feet
RLELULE A

(Y) makdggiwovn g s ar
TRrwan fmol (W adt B, O 5w &
WY Wiy e & wrcx {5 e oqaY
W ®awE) # wrfgre § o 97 A feadr 9

170

w.ir & wer o walt & w93 wEee O ferdy
ufer oemar § 7

faw siwrers & wrwa A (Wit Wi wwe) -
(%) wmmwaio/fafmeat & sgm fog
T {7 7 *1 v et Fonrd A€t caram )
wv. f& qw d9r Yy fafady, wawm
g T &1 ael & a wo fer qo "

i?qt:w&«rﬁm AR FUEC R 716 T
q" L]

= 3T wwwd fafads, wemwar
&) NYT INET oFE TRT ATOET BT 60T TR
afg wTE & oY 39 & PAE A g v W W@
# HI AT 03w T A aet

(=) g ow® ;o § PI weAgEe
qr Ta & Xyadr

#wet wio fto grwrgiw, wvaf & wwe  TETEr
e, W e o e et T e
wrawe ot wwra ofe

8913. St TUTOW GWY : ¥GT IY SE
st own frwr el o T € B fe

Twv T g, WK

(@) vt famfon & vu e v § g,
feat 3 k¥ ey vy & ferd s
£ WK & weg fir f5m 9o aar amare s
& OV A i 3 ) el QY el e s o
wigw< &1 feet ofw awmm g ?

fer siwvera #mmm):
(%) srawrwat/f N & ager feg
g g pes w1 wbare v fosrd gt war
t 1 yefe Sfefan & gro @ da aut
s frd o dren e Wt oW & Aafle wraerd
TR & O F IUHe A & 1

w3 g o A At o wa fel ad s
WES T T AGT T WY W WIS R awar
W % Aas § U oww W 11 @ § e e
gz O3 o &t ey ¢

(w) }'wo_ﬂlh ar oft § ¥ avraaw
g om ¢ wrddy o

————— ——




7% Written Answers

go dio w1 gwr oWt Mizeew fafeiy gro
JE WEE, Eiw qee ¥ s i
Tt Wt e Wt awr afn

8914. S TOTOM WIEW: T I wEW
st awr fre 7T ag qaR N o w4 fr o

(%) go dro Y oz quY WmaEga fafrde
weraTTgY, farer srvvaranz fom wear A1, AT
# oy 7 ! § o s oEs A A e
wr (7uw quw ) fres wfe ey # ol www
o fwerfy wfer 7w &, WP

(&) ¥ %4 § qreew & ww a agE feamy
friw g &, v ® vl fos §, 8 oo far
fos Tt AT WM § wWfErT #, wedw &
@9 A e e frdw a7 var & w7 37 9%
wiaw T %) feaer feadr wfg v g7

fam siamem W g sl (it wehe W)
(%) v /fafain & ga el
Wi} &iT-agen T adare v fon e v
¢ isafrmge fto wY nue qut sSheww fafady
BT v o w1 3w fied | e Y T
¥ wifara AT wYETT R O ITesE Ag

go o BY nwr o STEREA five oo Wy
v ™ ® £e wa fsd 1@ e
T IF FY GICHTHT Y, TFET R A W g,
imigmqwﬁmvﬂgu’kmmn
v € vt

() g wwa ¥ o @ § W e
qv g & A )

APRIL 27, 1979

Written Answers 172

fires warrory o o el (oY wefre mft:%:
() v, ¥

T &aT aEn T e wrd Frerd wlt < o
g , v wrea dux frew, af faet
o 7 = 7t v fied o don-ger @ o
& gafygm arAwr A wvFT & qr7 ST A

L 4]

o @9t % e wer fird T ST wEs auT

(&) %A §T AT VE & T aRTaEw
9T Ty trﬂrﬁ 1

oY AW w®T wwE

89 1 6. 8t ot fag wik 2o w7 afen
aur amfee g v agwfer @it 27 03 &
R e

(%) m 1970-77, 1977-78 ®W\¥ 1978~
79 % daw wfr a§ weiw feew & fed e
® frad 2w e §9 #1 v fer

(w) wrad 1970-80 & W ana gt
&1 v fieay andar i afy g7, oY fire few
firen & fr? 27 o fires 7[sg ® 3w %1 nare
fem v

() ara &=y 7 T S aw fvar w

(%) o 1976~77, 1977-78%¥X 1978-
79 & v AT &w & s o fiewe fakei
F:;mq&!i o 7§ 1979-80 % SO

AY fadsit qa s A o, Wi

(%) wama & & v o W e Ty
ST R TR A s gw e 6k
Zrora &7t it § oA o oAt f o afr gt
;*_:mn Aare ¥t it o e st Wy

wiforvm, wmfice g s wywifen s
imﬁb(-ﬁw‘ﬁmn\n): (%) o=
firaror g By

(=) drgtiad 1979-80% O™ WA
fie o ard wrw &+ oY farew o syvaer o7 Prefoer
awy wwa a fafaw wve amw, for F fet ot wier
ochud ghuis it

= %
& fem wrdwr ) L ¢



173

(w) AW arwr e € wer T g w T
qAT A g g fean ot @ & qefy
FrET7 1A A R ATt srw w19 ® el
fafas wa= w7 G §, fe fr ot awq wdar
v faad S T 9T W T W
gFar & )

(9) a7 awrer faaem & frar o

(*) 2w ®Y AT AT § AT AT K
afiz & AT §TO 2w A faAgar ¥1 =R
Eele] %f;’ifvﬁaﬂ#m@wun&w#ﬁ
fog @ § —

(1) qudr EFavarelt a7 A% 7 INT FVF
forfam ste fnfar gAY dar A4 wft dada 3=ar-
awAT TNAT

(2) fafqm &A= & w-aia & T3,
forg & firff @€ g afrgtoarn & 91T
% O 1A R} 8 ATETATHT T IT 0T 747,

(3) werafa feeqr & w@=viA geadf
Aar fafas ¥37 T @7 T,

Written Answers VAISAKHA 7, 1801 (SAKA)

Wrnitten Answers  py4

(4) worfire frot & @ of warec iy
I|TAT MAFH Y TG w0,

(5) oY aoeror 3Tt & ety wfaw &
arr, fred o goR ¥ @2 da F O fregar
qF AF-FFT HAT &1, gWE wgrw ¥ forew
T,

(o) awda asn fraifra sar oic atie
w1 FvaT,

(7) wwmitea drar &t s @ A
e Inagy & fod wifaw agraar A,

(8) wq@-ara &l F 4 arav,

9) giwat Wi amrdrr 4% geerana
ﬁm’q(:ﬂ%wmhﬁaml

< Fait w3 Ay ayArd & ofomraer
s faa@Al &7 IATET 1976-77 % 7834.2
EAL ARG 7 ¥ qEHT 1977-78 7 8932, 6
gare frzd ev gy war 1 wd 1978-79 B A
fagA w1 arefas IEA 1977-78 ¥ o
wias §F ¥ w5y §

firarew
—%qY T §
AAT—HES = 7
TH uY AT WY 197677 1977-78 1978=-79 (w7adr)
L fremr 1979 &%)
T = HraT T wrar G
1 m Lol a‘ﬂ' k7,459 51 16 3,45,795% 196 b0 4,41,463 lAiB 18
2 oo W AW — —_ 28,597 17 99 —_ —_
3 e W 22,294 11 09 3,86,135 228 04 1,41,816 90,08
(fafewr fewier) 41
4 A o1 A 39971 17 45  4,60,075 217 50 1,26 209 65 32
5w A 18,457 20 21 63,963 49 57  1,34,07% 79 01

- =

feopoft —ad 1078-79 # Wi} wakaw §1



=95 Written Answers

'

(%) 10 ww-wfer o fraw s
oA % wer P qX e T e
e ®1 ¥q 7% wfew & fer a7

feer warerm ® T met (st wAW
wuatw) (%) ot Er

() m &1 g7 oA AN aqE & -
“#rs W 68 ® dom  th ® ol
® 15 WTa s A N1 T 30
W TW A ¥ W T ¥
I WER § B2 wE et 1”
() WX (7)_ * 19797 ToE e

7 § Al somm wen e
8 ® vt W o How gfa

*5‘!}
aiﬁi

gﬁr-ﬂ'ﬁ
li
i3
b
i
14

;%"

Rt
HE
;
145

g
tE
'253
1%

3

iy
b
14
]
F

:

i3
P
:
5§i

28
is
7

Ba
-
E.
H
E

APRIL 27, 1879

Written Answers 1

k-

iﬁﬂiiigi?i§§i*f
iyl
wwm%ﬂj§ a2y
PR Fak

g w%ﬂ 3353 4
3111, 31
wfiiﬂiiiﬁ%—i

o | 3’- o~
%iii%aiisiii

4
3
|
3

14

Central Excise Arreary

8919 SHR] MANORANJAN
BHAKTA Will the DPPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state,

(a) what 15 the total amount of
Central Excise arrears throughout the
country, State/Union Territory-wise;

(b) what 1~ the total amount in
arrears for more than five years and
reasons for non-recovery, and

(c) the total number of htigations
pending and how Government pro-
po ¢ to expedite the proceedings?

THE MINISTER OF STATE IN THE
TMINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (¢) In-
formation 15 being collected and will
be laid on the table of the Housa

Tapable plants of yubber in Andaman
and Nicobar Islands

8,20 SHR] MANORANJAN BHAK-
TA- Will the Minister of COMMERCE,
CIVIL SUPPLIES AN D COOFERA-
TION be pleased to state:

(a) whether Government
to examine the whole issue why the
entire area of tapable plants of rub-
ber in Andaman and Nicobar Islands

was not lapped and shall take appro-
wriate early action, and

(b) it so, when?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUrPLIES AND COOPERATION
(SHR1 KRISHNA KUMAR GOYAL):
(a) and (b). No enquiry is proposed
tp be made at the moment.

Mature rubber trees 1n  Andaman
and Nicobar Islands are in Ruhber
Research-cum-Development Station
Anuamans, and Katchal Rubber Plan-
tation Project, Nicobars. In Rubber
Research-cum-Development Station
Andamans, rubber trees 1n a total ex-
tent of 162 hectares have become
tappable out of which trees in about
80 hectares have now been brought
under tapping The remaining trees
are being progressively brought under
tappng. It is proposed to bring all
tappable trees under tapping within
the rext one year. In Katchal Rubber
Flantation Project, Nicobars, the ex-
tent of tavpable area 15 358 hectares
«nd out of this 230 hectares are now
under tapping It 1s proposed to bring
the rema;ming areas under {apping
within the next one year.

Increase in Money Cireulation

8i21. SHRI K. PRADHANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleused
to state:

(a) whether there has been any
increase in the circulation of money
during the last two years; and

(b) if so, 10 what extent, ang the
present quantity of currency in cir-
culation vis-a-vis velocity?

Expenditure
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Yes, Sir, Money supply with the pub-
lie (on last Friday basis) increased by
Rs. 2772 crores or 17.8 per cent in
1977-78 and Rs, 3329 crores or 18.1 per
cent (provisional) n 14978-19. The
quantity of currency with the public
as on March 30, 1979 stood at Rs. 10194
crores (provisional). The average in-
come velocity of money worked out to
4 B8 1n 1D77-78.

Ajq given to Gujarat Government for
Dovelopment of Tourism during iast
three years

8922. SHRI AMARSINH V. RATH-
AWA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the aid given to the Gujarat
State by the Central Government for
the development of tourism in Guja-
rat Gtate during the last three years,
year-wise; and

(b) the amount of aid utilised dur-
ing that period and the details of the
project on which spent?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). The
development of tourism is taken up
either in the Centra] Sector or the
State Sector and a8 such no aid Iis
given to any State. The following tou-
rism schemes were taken up in Gujarat
in the Central Sector during the last
three years:—

% i c—

Remarks

(Ras. in lakhs)

1976-77

1. Forest Lodge at Sasangir—furnish-
ing and equipping.

t.  Toawist Bungiow at Porbander

e —— ———— e -

— = [ —

0*40 The scheme eomipleted at & cost of Rs. 10°98
lakhs.

— _- - — - —_—



Scheme
(Rs.

Expenditure

Remarks
in lakhs)

Grant-in-aid to the State Govern-
ment.

3.

1977-78

Forest Lodge at Sasangir (furmsh-
ing and equipping).

2. Grant-in-aid

1978-79

2 mini-buses stationed at Sasangir
Game anctuary.

1.

2. Grant-in-aid

o012 Towards salaries of Warden and Asst
Warden of the Youth Hostel constructe
by Central Department of Tourism at
Gandhinagar.

6-59 The scheme Completed at a cost of Rs. 1311
- lakhs (civil work) and Rs. 8-52 lakhs
for equipping and furnishing. .

or12 Towards salaries of Warden and Asstl
Warden of the Youth Hostel constructed'
by Central Department of Tourism at
Gandhinagar.

2:20 2 mini-buses were given to the State Governq
ment to be stationed at the sanctuary o
enable visitors to view wild life.

o*12 Towards salaries of Warden and  Assit.
Warden of the Youth Hostel constructed |
at Gandhinagar,

Cut in fuel quota for International
Flights

8923. SHRI SURENDRA BIKRAM:
SHRI RAM SAGAR:

Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that fuel
quota for International flights has
been cut by the Government of India;

(b) if so, what repercussions it has
on the International flights and does
it not harm the national interests; and

(c) in this process how much fuel
in litres will be saved every month
and how much revenue losses the
Government will suffer due to this
fuel cut?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK). (a) to (c). The
informmation is being collected and will

be laid on the Table of the Sabha.

Price difference in National Rubber
produced in India and Imported

Rubber
8924, SHR] SURENDRA BIKRAM
Will the Ministar of COMMERCE

ClVIL. SUPPLIES AND COOPERA
TiON be pleased to state the priw
differences in nationa] rubber (pr¢
duced in India) and imported rubbe
in respect of mnatural and synthetis
rubbers?

THE MINISTER OF STATE IN TH!
MINISTRY OF COMMERCE, CIVI
SUPPLIES AND COOPERATION
(SHR] KRISHNA KUMAR GOYAL)

Natural Rubber :
(Fig. in Rs./tonne)

Grade Price of indigenou
rubber in

Kollayam market

in March, Ig_.g
RMA. I 10287 50
RMA. IT . 10200° 00
RMA. IIT . 10000 00
RMA. IV . 9844 00
RMA. V | 9712° 50

o o ——
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Fig. in Rs, tonne
Gaade Selling price of
Rubberim
during February/
March, 1979
R4S 1/GTR 10800 0o
R4S, TIT/SMR-10 10600° 0O
RSS. IV/SMR-20 10400° 00
Latex 602 centri-
Boou' oo

fuged

Synthette Rubber :
(Fig. in Rs./Kg.)

Grade Current price of
indigenous synthe-
tic  rubber Ex-
Bareilly excluding

excise duty
8. 1502 930
S. 112 B:Bo
5 1958 (B) . 14°50
S. 1958 (G) = 1500
Chomaprens

(Nitrile Rubber) 19" 70 —21+ 70

PBR manufactured 8- 55 (Ex-Baroda)
by M/s. Petro-
chemicals Corpora-

tion Lui Baroda.

- S

The specific price at which imported
synthetic rubber is sold is not avail-
, @ble. The average cif. price of syn-
thetic rubber imported during April-
July 1978 was Rs, 11.05 per kg.
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Rectifications of defects in IA' Flights

8925. SHRI C, K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to some of
the serious happenings in the JAC
which have caused great concern such
as (1) an Air Bus while airherne has
los; some of it partg near Delhi and
passengers had suffocation befGre the
plane manuged to land, (2) an air-
craft lands at Delhi Airport in a run-
way which was stacked with grass, (3)
most of the IAC  flights are delayed,
(4) large number of commercial pilots
remain unemployed while IAC has
scarcity of pilots;

(b) what are details of these and
reasons behind those; and

(c) what steps were taken to rectify
them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Government
is aware of the incidents mentioned at
(1) and (2) as also of the delay to
Indian Airlines flights mentioned at
(3). Regarding (4), there is no scar-
city of Pilots in Indian Airlines.

() and (¢). The requisite informa-
tion is given below;

(1} The Airbus aircraft on flight
IC—401 of 23rd March, 1979 made a
precautionary landing at Delhi because
of pressurisation failure due fo ime
proper fliment of an access panel, The
provision of automatic oxygen sup-
ply facility worked satisfactorily to
alleviate passenger discomfort. Neces-
sary action is being taken by Indian
Airlines to avoid such incidents in
future.

(2) Indian Airlines flight IC—406 of
17th March, 1979 landed on Runway 28
of Palam and was cleared by Air Tra-
fiic Control to taxi to the terminal along
Runway 08 before parking at Bay 10.
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While proceeding along Runway 09, the
Commander of the flisht found Runway
09 strewn with dry grass and was ob-
liged to stop the aircraft. He had no
space to turn the aireraft around nor
could be proceed further ahead in view
of the hazard of the engine being in-
gested by the inflammable grass. After
sometime, it was possible to deplane
the passengers at the runway :itself,
There was no safety hazard to the
passengers, Steps have been taken to
ensure better coordinzticn iy the
working of the operating department,

(3) The overall on time performance
«during the month of January. Febru-
ary and March, 1979 was 34’14 per
cent, 43.01 per cent and 59.02 per cent
respectively, The delays wcre die to
various reasons including inclement
weather. All controilable delays are
regularly reviewed for remedial action.
It is the constant endeavour of the
Corporation to minimise delays while
ensuring the highest standards of flight
safety.

Machinery to check increase in prices
by Wholesaler; ang Retailers before
+ and after presentation of Budget
Tk L33 {0 EE T T '

8926. SHRIMATI MOHSINA KID-
WAI: Will the DEPUTY PRIME MIN-
ISTER AND MINISTER OF FINANCE
be pleased to state: '

(a) whether the Government have
any machinery to see that before and
after the presentation of annual bud-
gets, the wholesalers and the retailers
+ do not increase the prices arbitrarily
or put the goods under-ground;

~Ib) if <o, the details of the working
of such a machinery; and :

(c) if not, the reasons for not hav-
ing one in the interest of the common
man?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). {3} l. (& o=
tutory powers are available to the
Government to check hoarding and

“PRIL 27, 1979

Written Answers 18
4

profiteering and to protect the consu-
mer against exploitation. Thus, reces
sary powers, under the Essential Com-
modities Act, have been delegated to
the State Governmentg to deal with a
situation of undue price rise. The in-
terests of the consumer are also pre-
tected under the Standards of Weights
& Measures (Packageq Commodities)
Ruies, 1977, whereby the retail pric2
and the month and year of manuiac
ture are, in the case of packaged com*
modities, required to be marked on the
container. :

In z2dition, the Department of Civil
Supplies & Cooperation is entrusted
with the responsibility of monitoring
the supply and prices of a number of
esseniial commodities. That Depart-
ment takes suitable action, in coopera-
tion with State Governments aad pro
ducers, to meet local shortages go that
no undue rise in prices may result.

Air connection for Malabar Region in |
Kerala State

Y |

8927. sHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that Kerala has a lot of tourist poten-
tials, if properly developed and ex-
ploited; .

(b) if so, whether Government have
made any study in this regard or
Kerala Government submitted any.
scheme in this regard; if so, details'
thereof;

(¢) whether Government are aware
that whole of Malabar region in
Kerala is denied any air connection
because of the failure of constructing
airport at Calicut which hampers pro-
motion of tourism development in the
Northern half of Kerala;

(d) ‘if so, how Government proposé
to cume over this situation;

(e} whether Government agree
with the nroposal of Kerala Govern
ment o set up a new airways con-
necting  district  headquarters in
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Kerala, which besides helping tourism
would spurt in th¢ economy of the
region; ang

(f) if not, whether Government
will take steps to connect these re-
gions by air when the proposed third
air lines comes into being and if so,
when is 1t likely to materialise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI IURU-
SHOTTAM KAUSHIK): (a) and (L)
The Guvernment js aware of the tre-
mendous potenfial Kerala holds for
tourism developmeni. While no com-
prehensive study on tourism develop-
ment m Kerala has been made by the
Central Department of Tourism o1
received from the Kerala Government,
Central Depariment{ of Tourism tcok
up the development of Kovalam as an
international beach resort in the Fourta
Five Year Plan. The camtal expendi-
ture incurred to date pn this stheme
by the Department and IT.DC is
Rs 263.14 lakhs.

In euarlier Plans the Central Depart-
ment of Tourism incurred an espendi-
ture of Rs. 15.43 lakhs on {he improve-
ments and expansion of exisling faci-
lities at Trivandrum. Cochin, Thek-
kedy, Kanya Kumari and Cheruthu-
ruthy, construction of a Youth Hostel
at Trivandrum angd provision of motor
launches for viewing wild life ot Peri-
yar Wildlife sanctuary and for cruis-
ing on (he back-waters at Cochin.

In the Tourism Ministers Confer~nce
held in November 1978 for suggesting
twn centres/schemes that could be
taken up for development in the (‘en-
tral Sector, the Minister of Tourism
Kerala suggested following schemes {o
be taken up in the Central seclor:—

(1) Development of back-walers in
Kerala for cruising.

(iiy Construction of a hotel at
Trivandrum (3-star category).

(iii) Safari Park in the foresl area
Surrounding Neyyar Dam near Tri-
vandrum,

The a.uve schemes will be consider-
ed for implemenmtation depenting upon
the re.susves made available and inter-
se pr. rities.

(¢) and (d). A site for fhe comstruc-
tion of an airstrip atl Kavipur near
Calicut has been acquiregq amd fenced
by the Civil Aviation Department gt »
total cost of Rs. 1! lakhs. The State
Government has constructed approach
roads to the proposed site at a cost ol
Rs. 15 lakhs. Plans and estimates for
construction of an aervdrome fér STOL
operations, at an estimated cost ¢f Rs.
58.39 lakhs have been prepared by the
Director General of Civil Aviation for
submussion to Government for financial
sanction.

(e) and (). There is no proposal un-
der consideration of the Government

for connecling district headguariers by
air services.

Import of Capital goods, eguip-
ment and raw malerials for Film
Processing Labo

8428, DR VASANT KUMAEK PAN-
DIT- Will the Minister of COM-
MERCE. CIVIL SUPPLIES AND CO-
OPERATION he pleased to state:

(a) whether it is a fact that the
Films Division is the main Authority
to recommend applications for import
of Capital goods, equipment, spares
and raw materials and Chemicals for
Film Processing Laboratories;

(b) how many applications from
film processing laboratories are pend-
ing sanction of Films Division as on
31st December, 1878;

(¢) how many applications are pend-
ing over a period of six months and
for what reasons;
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(d) whether the Joint Chief Con-
troller of Imports and Expoits has
authorised to clear these licences, it
so. with what results; and

(e) what steps have Government
taken to solve the acute shortage of
CDIII a chemical required to process
cold negatives due to which a new
crisis has developed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG)* (a) Films Divi-
sion of the Ministry of Infaormatinn and
Broadcasting was designated s the
Sponsoring  Authority for import of
cinematographic/studio equipment in
the Import Policy, 1978-78. The policy
was later gmended on 27th Nov. 1978
assigning this work to the State Direc-
tors of Industry; from the same date,
the State Directors of Industry were
also specifically designated as sornsor-
by the Department and LT.D.C. 1s
cessing laboratories.

(by Two.

(¢) Only geven applicalions gre pend-
g 1n the licensing offices for over six
months, for want of recommendations
of the Min. of Information & Sroad-
casling in respect of one application
and that of State Director of Industries
and/or Director General of Technical
Development in respect of three other
applications. The processing of the
remaining three applications has leen
comleted and these will be fAnalised
shortly.

(dy Apphcations received hv the
Licensing  Authorities through the
Sponsoning Authorities concerna? gre
fisposcd of in accordance wi* the
policy laid down.

(¢) Import licences for a total value
of Rs,-2 lakhs have been issun: for
import and distribution of this m 'ovia]
1o Actual Users.
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Exhibition of Indian Engloeering
Works in Jakarta in Indonesia

8929, DR, VASANT KUMAR
PANDIT:

SHR] PABITRA MOHAN
PRADHAN:

Wil the Mimster of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION he pleased to state:

(a) whether the Engineering Export
Promotion Council of India had orga-
nised “Indee 79" International exhi-
bition at Jakarta;

(b) if so, how many industries parti-
cipated and what was the projection
programme of the Industries Depart-
ment ip that exhibition; and

(¢) how much worth of export
orders were booked and how much
of it was “new” export business?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR1 ARIF BEG): (a) Yes, Sir.

(b) 234 participants including 17
Indian Joint Ventures from ASEAN
countries took part in the Exhibition.
The arrangemeni of stall was made

according to the following class:.ﬁca-‘

tion-
(a) Capital equipment
(b) Consultancy services
{c) Electronics
(d) Light Engineering
(e) Textile machinery

(f) Transportation equipment, au-
tomobiles and ancillaries,

(2) Export Houses

(h) Other industries and
services.

export

(r) Export orders worth US § 15
million were booked on the gubject
which were all new.

1
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Recession Ridden Diamong Industry

8930. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHR] NIHAR LASKAR:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPFRA-
TION be pleased Lo state:

(a) whether attempts are being
made by Government to review the
recession. ridden diamond Industry;

(b) i so, the details of the steps
being taken in this regard;

(c) wnether it is also a fact that
this industry is still holding an unsold
stock ot finished diamonds wvalued at
Rs. 20 crores;

(d) whether the diamend exports
have been steadily falling since De-
cember 1978 and the flow of roughs
is continuing without any break; and

(e) if so, whether this ig posing a
serious financia] problem to the in-
dustry?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) to (e), Accord-
ing to information furnished by the
Gem and Jewellery Export Promotion
Council exports of diamonds during
ilanuary to March, 1979 were as fol-
owSs:

January 79 Rs. 68.00 crores

February 179 Rs. 50.55 crores

March 78 Rs. 55.46 crores
These exports were much higher

than the exports effecteq in the res-
pective months of 1978,

Exports of diamonds for the year
1978-79 g8 per provisiona: estimates of
the Council are of the order of RS, 695
Crores as against exports of Rs. 518
crores effected in 1977-78. Government
however, are aware of a recent slug-
Bishness in the diamond export trade
85 @ result of recessionary conditions
in internatjonal markets. The situa-
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tion is being closelly watched and re-
viewed in consultation with the Gem
and Jewellery EPC.

Expenditure incurred by Oricntal
Management op Building Furniture

§931. SHRI MAHI LAL: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be preased
to state:

(a) whether it ig g fact that the
Board of Oriental Fire and General
Insurance Company appoinfed a Two-
men Committee consisting Shri K. 8.
Shenoy, Managing Director of G IC.
and Shri P. ¢. Shekher, Director of
Oriental & General Insurance Com-
pany to look into the exorbitent ex-
penditure incurred by Orlental
Management on building furniture
and other such items;

(b) if go, whether the Committee
has submitted its report; and

(c) it so, the detaily thereof and
whether the same will be placed on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) A Commit-
tee was constituted by the Oriental
Fire & General Insurance Co. Ltd. to
enquire into the expenditure on a
Guest House and Residential premises
of its two senior Executives.

(b) Yes, Sir.

(c) The details of that report. arf
well as of the follow-up action, if any.
in this behalf would be known, only
after the report has been duly cvnsi-
dered by the Board of Directors of the
Insurance Company.

Payment of Bonus to Railways, P & T
and Public Undertakings Employees
8932. SHRI CHITTA BASU:
SHRI HALIMUDDIN AHMED:
DR. RAMJI SINGH:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state
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(a#) whether the Group of Mimsiers
Report on the payment of Bonus to
the Railways, P, & T and Public
Undertakings employees including
the Departmental ones is now resting
with the Finance Department:

(b) if so, whether any final de-
cigion hag sinte been arriveq at; and

(e if not, the reasons thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SBRI
SATISH AGARWAL) (a) to (¢) The
Governmerit have appointed a Group
of Mitisters comprising Dy Prime
Minister (Finance), Home Minster.
Labour Minister, Minister of Industry
and Minisler of Petroleum, Chemicals
& Fertilizers, 10 consider the recom-
mendations contained i1n the Report of
the Study Group on Wages, Income &
Prices This Repor{ contains recom-
mendation on extension of Lionus to
new areas tide paras 815 and 816 of

the Report. which are reproduced he-
low:—

“g.15 Logically, honus relateq to
profit, of the Kind which hgs pre-
villed In India for a long time now.
ig suftable only in industries produc-
ing for the market in reasonably
competitive conditions. It .g not suit-
ahle in the case of oganised activi-
ties, industrial or other, where Jre
profit motive does not operate ;¢ all
or where the profits are induced, in-
fluenced or otherwise affected by
public policy and largely used for
the community welfare Thus it is
unsuitable in government services
and similar activities, including the
Rallwavs, Posts and Telegraphs, and
public utilities, financial and other
mstitutions

8.16 On this reasomng. there can
be no question of extending the s¥s-
tem of bonus related to profit to new
areas. Further, where the bonus
system prevails in unsuitable a:eas,
1t should be phased out, if necessary,
by replacing it with other payments
related to more Suitable measures of
perfo,mance.”
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2 The above recommendations of
Bhoothalingam Study Group are still
under the consideration of the QGroup
of Mmisters and no decision has yet
been taken The Report has raised
certain basic issues of policy and it is
difficult to say at this stage when it
would be possible for the Group of
Ministers to finalise their recommenda
tions

Failure of Co-operative Movement

8933 SHRI EDUARDO FALEIRO:
Will the Ministér of COMMERCE,
CIVIL SUPPLIES AND CORPORA-
TION be pleased to rtate:

(a) whether 1t is a fmet that the
co-operative movement in the country
hag failed to generate funds iuternal-
Iy and consequently thére has been
excessive dependence on Government
finunce,

(b) whether also the co-operative
have usually rem#ined preserves of
the well to do in the villages crest-
ing a new aristocracy; and

(¢) what steps have Governient
taken to train managerial personnel
for the cooperatives and to preserve
their democratic character?

THE MINISTER OF STATE IN THE
MINTSTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYA1):
(a) The development and progres?
of the various sectors of cooperative
movment differs from State to Statr
and even in different areas within a
State. While the movement conuld be
said to have made good progress in
some States, in other States the pro-
gress may not be to the desired level
Cooperation is a State subject and the
level of the development of the co-
operative movement in a State could,
wnter glia, be relatable to the efforls
made by the State Governments in
providing the required suport—
policy, financial and technical—from
the States, In a developing country
such as India, the cooperative move-
ment would need fnsmcial and tech-
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nical support trom the Government
financie] institutions for quite some
time, Financial support provdeq by
the Government is mainly in the from
of participation in the share capital to
enhance the borrowing capacity of
cooperatives, and by way of loans
and subsidies for creation of wvital
assets, such as, construction of god-
owns, purchase of planis and machi-
neries etc. ang managerial subsidies,
during the ,Anitial years, Financial
support is also made available by the
public sector term-lending institu-
tions to major processing and indust-
rial cooperatives, as is available to
such industries in the private sector.
The Reserve Bank of Indiz. and the
Agricultural Refinance Development
Corporation makes available short
and medium term financial accom-
modation and long term loans respec-
tively to the cooperative credit sector
for financing agricultural operations
and development of agriculture,

During the last few years, coopera-
tives, particularly in the rural arcas,
have taken considerable initiative in
diversifying their activities and provid-
ing necessary infrastructural support
for agriculture. Consequently, there
has been a considerable rise in the 1e-
quirements of funds of the cooperative
institutions. It would not, however, be
correct to say that the cooperatlives
have failed in the internal generation
of resources required py them. For
instance, the share capital of the pri-
mary agricultural credit cooperatives
stood at Rs. 568.86 crores at the end of
1976-77, of which the Government’s
contribution was only Rs. 48.18 crores.
Similarly, the total share capital of the
State and Central Cooperative Banks
which was about Rs 340 crores by the
end of 19768-77, included only about RS.
100 crores by way of Governments
contribution to their share capital In
some of the cooperatively developed
States, the cooperative banking struc-
ture has gurplus funds, raised from ge-
Posit resources, and has had to invest
these surplus funds outside the co-
operative sector, The National Coope-

799L.8.~7

ralive Policy Resolution emphagises
that the cooperative mbvement ghall be
buflt up as autonomous, self-reliant
movement and the autonomy of the wo-
operatives shall be based, inter alia, on
increasing generation of internal re-
sources, mobilising savings in  rural
and urban areas, and decreasing de-
pendence on resources from outside
the financial institutions and G.vern-
ment. It could be said that at least in
some areas, the cooperative movement
has made a beginning to achieve this
objective is not too distant a future.

(b) The rural cooperatives aim at
providing the necessary infrasiructure
for agricultural development and to
improve the income opportunities for
the farmers. Cooperative have open
membership and all those who can uti-
lise its services, are eligible to become
its members. They have also reorien-
ted their loaning policies to increasing-
ly serve the small and marginal farm-
ers and other weaker sections. The
Reserve Bank of India had initially sti-
pulated that at least 20 per cent of
the loans advanced by cooperative cre-
dit structure should be provided to
the weaker sections, Agricultural cre-
dit cooperatives inmproved upon this
stipulation by advancing 34 per cent
of their advances to the weaker sec-
tions during 1975-76 itself. It would
not, therefore, be correct to say that
cooperatives have usually remained
preserves of the well to do farmers
creating a new aristocracy in the
villages.

(c) The main objective of the coOpe-
rative training policy is to sirengthen
the management structure of the co-
operative movement and help cropera-
tive institutions in building up pro-
fessional management in jmproving the
knowledge, experience and skills of
the staff employed in cooperalives, The
cooperative training complex comiprises
a Natlonal Institute of Cooverative
Management, 18 Coopertive Training
Colleges and 73 Junior Cocoperative
Training Centres for training of qiffer-
ent categorieg of cooperafive managers
and employees. The three-tier struc~
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ture of cooperative training institutions
conduct diversified job-oriented cour-
ses which are increasingly becoming
popular, Number of short term courses
are also organised to make iraining a
continuous process for self-improve-
ment.

The National Cooperative Pulicy Re-
solution has laid considerable emphasis
on preserving the democratic charac-
ter of the cooperative movement, The
42-Point Action Programme drawn up
for effective implementation of the Na-
tional Cooperative Policy Resolution
enumerates the detailed steps to be
taken for achieving this objective,

Expenditure or fuel used for Hell-
copters and Launcheg to check
Smuggling

8934. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE bhe pleased to state:

(a) whether it iz a fact that the
expenditure on fuel etc. of Heli-
copters and molor launches used for
prevention of smuggling has increas-
ed considerably during the year 1978-
79 ag compared to the year 1976-77;

(b) if so, the reasons therefor; and

(c) what is the value of smugzled
gondg confiscated in the years 1976-
77 and 1978-797

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI1
SATISH AGARWAL): (ay and (h)
Tt 1 ‘ovmation 13 peing obtammed and
Wil b luxd on the table of the House.

(Vv Dy, 1976-77 and 1978-79, the
value of smuggled goods seized by the
Custom- authomtics wg. about Rs, 35
crores and Rs. 20 crores respectively.

Conversion of postg of Income Tax
Officery Group ‘B’ into Group ‘A’

8035. SHRIMATI MOHSINA KID-
WAI: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to refer to the
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reply given on 28rd February, 1979
to Unstarred Question No. 708 and
state:

(a) whether it ig a fact that a large
numter of charges which are intend-
ed to be manned by Income tax Offi-
cerg Group ‘A’ are at present man-
ned by Income Tax Officers Grade
‘Bl:

(b) if so, the number of such cases;

(c) whether in such cases extra ul-
lowances are given; and

(d) if not, the reasong for not fol-
lowing the rules of Government in
the Income Tax Department and what
are the difficuitieg in converting those
posts ag Income Tax Officers Group
‘A’ when many of the officers in
Group ‘B' with more than 10 years
of gervice are available?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b)
The Income-tax Officers charges have
not yet been identified on job classi-
fication basis to be manned either by
Income-tax Officers (Group ‘A’) or
Income-tax Officers  (Group ‘B).
Whether a Group ‘B’ officer is holding
a Group ‘A’ charge can be determined
only after this classification has been
made, In view of this the number
of such car2s cannot be indicated.

(e) and (d). Do not arise.
'mport of Raw Cashewnuts

8936 SHRI AHSAN JAFPL: will
the Miriter of COMMERCE, CIVIL '
SUPPLIES AND COOPERATION be
pleased to state:

(n) whether it is a fact that on the
strength of the MDC Notification No.
67-ITC(PN) /78 dateq the 14th Sep-
tember, 1978 Actual Usery (Indus-
trial) applied for direct import of raw
cashewnuts;

(b) whether action hag been taken
by the Government to jssue licences;
and
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(c) how the procurement of raw
nutg can be organised if there is
delay in issue of licences beyond the
month of November?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) Ves, Su

(b) It was not possible to accede
to the request as the facility of direct
import was not available as a matter
of policy for specified canalised items,
including raw cashewnuts,

(c) Under the Import Policy,
1978-79, raw cashewnuts 13 1 canahsed
item for import through the Cashew
Corporation of India, which canalising
agency has been given the facility of
arranging imports under Open General
Licence.

Mobilisation of Adequate Resources
by States

8937. SHRI D. D. DESAI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state: .

(a) whethe, he has written to the
State Finance Ministers urging them
to raise additional resources of
Rs. 4,000/~ crores set by the Sixth Plan
draft for the States; and

‘(b) whether he has also expressed
his unhappiness over failure of many
Statas to mobilise adequate resources
thig year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
A letter has been addressed to the
Chief Mimsters of the States on the
20th March 1979, expressing concern
over the shortfall in the achievement
of the target of mdditional resources
mobilisation during 1978-79 in the case

of several States and urging them to .

ensure that the target of additional
Tesourtes mobilisation indicated in
the dyaft Five Year Plan 1978—83 is
fully achieveq.

Soope of Commercial Banks
Financing House Projects

8038, DR. P, V. PERIASAMY: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the action taken by Govern-
ment on the recommendations of the
Working Group appointed by the Re-
serve Bank of India to examine the
scope of commercia] banks financing
housing projects; and

(b) the Stateg that have been cov-
oered for thig purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) After ex-
amunation of the recommendations of
the Working Group, the Reserve Bank
have taken the view thai the quantum
of housing finance made available by
the commercia] banks every year
should be equivalent to about 05 per
cent of their total advances, and the
bulk of these funds will be advanced
by way of—

(1) subscription to the bonds and
debentures of HUDCO and State
Housing Boards; and

(n) financing housing projects of
economicully weaker sections, low
income group and middle income
group ete.

The modalities of implementation of
these decision, are being worked out.

(b) It is proposed to cover all the
Statos

Price Trend in Wholesale ang Retall
I'rices of Essentia) Commodities of
mads consumption

8939 SHRI C K CHANDRAPPAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to -tate.

1a) what is the price trend in

wholesale and retail prices of esscn-
tial commodities of magg consumption
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in the month of February, March
and Apel] this year in the country
with detailed figures; and

(b) what are the remedial meas-
ures proposed to check price rise?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) anj (h)
There is no separate index of whole-
sale or retail prices of essentia] com-
modities. The All-Commodities Index
of Wholesale Prices (1970-71=100),
however, dropped from 1846 for
January 1979 to 183.5 for February
before rising to 188.7 for March 1979
(the latesy available). The All-India
Industrial Workers' Consumer Price
Index (1960=100). too, moved down
from 332 for January 1979 to 320 tor
February 1979 (the latest available).

Some price rise from the monih of
March onwards is unavoidable due 10
the operation of seasona] factors as
also because of Budget levies. Never-
theless, the price situation is kept
under constant surveillance ang action
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taken ag wnd when considered neces-
sary. Thus, the Department or Chvil
Supplies & Cooperation has alerted the
State Governments to take appropriate
steps under the law to prevent any
undue rise in prices.

Export of Meat

8940, SHR] PIUS TIRKEY: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased 1p lay = statement showing:

(a) the quantity of meat allowed to
be exported during the year 1978-79
to different countries; and

(k) the amount in foreign exchange
earned from the different countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SIIRI ARIF BAIG): (ay and (b)
A statemeni showing couniry-wise
quantity and value of meat exported
from India during 1978-79 is attached.

Statement

Export of Fresh Meat durimg 1978-79.

8. No, Country Qty. in M.T. Value in Rs.

lakhs.

1. U.AE. 21089 264 12
2. Kuwait 1296°8 15713
3. Oman 668" 5 15732
4 Bahrain . . . J24°1 43°37
5. Others 861 10°76
Torar . 448474 632" 70

Export of Froten Mast during 1978-79

1. Kuwait . . . . Bgy71 658:61
2. U. A E. . 2Bg8-7 235+ 66
8, Bebrin . . . - . . 2427 19°56
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202
S.No, Couniry Quy. in M.T. v.liﬁ. m Rs.
4. S. Arabia . ) . . 2335°5 194" 51
5. Netherlands . . . 1552 15:48
6. Others . . . . . 210" g 20°67
ToTAL " 143201 1144 49

Source 1 Datly Lasts of Exports of Custom Houses.

Economies Effected by LT.D.C, lao
reduce Losseg

8941. PROF. P. G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether I.T.D.C. are taking
steps to reduce the Josses incurred by
their Hotels in the country;

(b) if so, what are they; and

(c) economies, if any, effected s0
far by such steps?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and
(b). Of the 19 hotels being operaied
in the country by the ITDC, 10 hotels
earned net profits during 1978-78. Of
the remaining 9 hotels which incurred
losses, the operating loss was in two
cases gnly., The combined net profit
(before tax) from all the hotels is
Pprovisionally estimated at Rs. 206.59
lakhs during 1978-79. With a view to
further improving the performance of
@ll the hotels and also to reducing
losses, the ITDC has already taken a
number of steps, including intensive
marketing efforts in the form of audio-
visual presentation, prometion of con-
ferences and seminars. atfractive
Package tours, familiarisation trips for
tour promoters, special rates for
academic seminars and conferences,
incentive on volume business, off-
season discounts, special weekend
holiday rates, provision of central re-
servation facility, itensive follow-up
contacts with travel agents, business
houses and airlines. Besides, effective

cost control measures have becn in-
troduced angd the items of expenciture
are kept under constant review for
reducing costs,

(c) As a result of these steps, the
total loses pertaining to lhe lusing
units have come down from Rs. 96.36
lakhs during 1976-77 to Rs. 43.55 lakhs
during 1978-79.

Working of Kandla Free Trade Zone

8042, PROF. P, G. MAVALANKAR:|
Will the Minister of CO
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have tak-
en any concrete steps to step up the
working of the Xandla Free Trade
Zone during the year 1978-79;

(b) if s0, what are they; and
{c) resulty achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) to (c). Yes,
Sir., The Committee which was
appointed by Government to look into
the problems hindering the growth of
Kandla Free Trade Zone have gince
identified the infrastructural facilities
and fiscal incentives which would
strengthen and further improve the
working of the Kandla Free Trade
Zone. The recormmendations of the
Committee are being processed by the
various concerned Ministries/Depart=
ments of the Government of India,
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Copies of the Report are available
in the Parliament Library.

Prosecution of Smuggle

8943. PROF. P. G. MAVALANKAR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased {p state:

(a) whether Government prosecut-
ed any smugglers during the years
1970-T8 and 1078-79,

(b) if <o, facts thereof; and
meted out to the

(¢) pumishment
said offunders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) (a) and (b).
Yes Sir Accoiding 1o 1eports receiv-
ed by Government prosecution pro-
ceedings wore Jaunched for offences
relating 1o smugghing against 1614 per-
sons m 1977-78 and against 1362* pe:-
sons in 1978-79.

(c) Besides confiscation of the
goods immvolved and 1mposition of
penalties on the offenders under the
Customs Act, prosecutions were also
launched in Courts of Law against
them. During 1977-78 and 1878-89,
959 and 1035 toffenders, respectively,
were convicted by the Courts,
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Decline in Tea Industry

8804, SHRII EDUARDO FALEIRO:

will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there hag been a dec-
line in our tea industry as a result
of poor productivity, obsolete pro-
cessing plantg and machinery and
ineffective marketing net work; and

(b) if so, steps taken by Govern-
ment to improve this state of affairs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR] KRISHNA KUMAR GOYAL):
(a) No, Sir.

Tea production has been steadily on
the increase.

tb) Docs not grise.
Free Trade Zones

8946. SHRI F. P. GAEKWAD: Will
the Mimster of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Free Trade Zomes
round the Globe enjoy the concession
about exemption from import and
export duties in and from such
Zones;

(b) whether while imports in Kan-
dla Free Trade Zonc are exempt
from import duties, exports from
Zone attract dquty at the same rates
a8 are applicable to the rest of the
country;

(c) if so, whether apart from Zone
losing export business, the country
stands to lose its established markets
%o its competitors, mainly China in
the export of roasted and salted
cashewnuts and peanuts;

(d) whether the Zone ig likely to
Suffer a ghort-fall of nearly 125 lakhs
:’mﬁs target of export of above items;

(e) if so, whether Government con-
sider an urgent need of framing a
legislation that industries within the
Zong =me allowed Global concession
of exemption from payment of im-
port-export duties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR1 ARIF BEG): (a) Full informa-
tion about the duty concessions, part-
cularly about export duties, is not avat
lable.

(b) Yes, Sir,

(c) Exports from both the Domestic
Tariff area ag well as the Free Trade
Zone will be affected

(d) There is only one unit of
KAFTZ producing-exporting roasted
s Mtod vacuum packed peanuts and
cashewnuts.

As all units in the Zone have to
make 100 per cent exports of their
products, no individual export per-
formance is fixed products-wise/unit-
wise However, as against the export
target of Rs. 750 lakhs for KAFTZ for
1978-79, exports to the extent of
Rs. 553 lakhs have taken place.

(e) While work on drafting the
legislalion for the Zone has been taken
up, there is, however, no decision
about exemption from paymnt of ex-
port duties.

:
-
2
i
|
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into the working of the different Gov-
ernment depariments and organisa-
tions with a view to suggesting con-
crete stepe for reducing non develop-
ment expenditure even in development
programmes.

The above suggestions will be taken
into account while finalising the com-
position gnd termg of reference of the
Commission on Expenditure,

Pigh Leve] Commiftee on Forward
Markets and Role of Forward
Market Commission

8949, SHRI A. R. BADRI-
NARAYAN:

SHRI NIHAR LASKAR:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Union
Government have set up a high level
committee on forward markets and
role of the Forward Market Com-
misrion;

(b) if so, wheh;

(c) whether the Committee is also
to suggest commodities where for-
ward trading should be allowed; and

(d) if so, what are the pointg the
committee will go into?

'THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(@) to (d) Yes, Sir. The Govern-
ment of India set up on 27th March,
1879, a Committee under the Chair-
manship of Dr. A. M, Khusro, to look
into the operations of forward markets
and the rolg of the Forward Markets
Commission to effectively regulate the
futures trading and futures markets in
various commodities with a view to
curb unhealthy trends and also to
implement the Government’s decisions
Pprohibiting forward trading in specified
commodities, The terms of reference
of the Committee ure:
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{i) To view the role that forward
trading has played during the last
10 years;

(ii) To assess the role that forward
trading can play in the prevailing
economic conditions and marketing/
distribution system in the commodi-
ties in which forward trading is
possible, particularly in commodi.
ties in which resumption of forward
trading to generally demanded;

(iii) To examine the extent to
Wwhich forwarg trading in commodi-
ties in which such trading may be
permitted, could be of direct or in-
direct benefit to producers and con-
sumers of the commodities;

(iv) Ty examine the extent to
which forward trading has special
role to play in promoting exports;

(v) To suggest measures to ensure
that forward trading in the com-
modities in which it is allowed to be
operative remains constructive and
helps in maintaining prices within
rcasonable limits;

(vi) To suggest amendmenis to
the Forward Contracts (Regulation)
Act in the light of ils recommenda-
tiong particularly with a view to
cfiicient enforcement of the Act to
check jllegal forward trading when
such trading is prohibited under the
Act; and

(vii) To suggest measureg for
strengthening the Forwarg Markets
Commission, to achieve the objective
of making futures trading socially
purposeful.

Alleged inefficiency of 1A.C.

8930. DR. BLJOY MONDAL:
SHRI MUKHTIAR SINGH
MALIK:
SHR] SHANKERSINHJI
VAGHELA.:

Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have
seen the press-reports in the Blitz
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dated 31st March, 1979 under the
heading “I.A.C. shocking inefli-
ciency”;

(b) whether Government have also
received similar complaints against
Palrm Airpoit Officers’ behaviour
meted out to the passengers, and

(¢) whether any action hag been
taken by Government in regard there-
to and if so, the details thercof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SIIRI PURU-
SHOTTAM KAUSHIK): (a) and
(b). Yes. Sir Such complaints are
thoroighly cnquued into ang appro-
priate action taken

(c) The complaint refered 1o in
para (a) was brought to the notice of
Indian Airlines by the complainant in
January, 1979 without furnishing flight
particulars, On enquiry from him, he
referreg the Corporation to his ‘Travel
Agent in Canada The Travel Agency
in Canada has been requested to
furnish requisite details, which wu1e
awaited Indian Airlines will {ake
necessary action on receipt of the in-
formation from the Tiavel Agency
Indian Airlines maintains harmonious
relations with foreign travel agants
and foreign pirlines Ii makes efforts
to provide salisfactory services io its
passengers. Complaints received are
invaiiably investigateq and 1emecial
action taken where it is called for.

Strike of class IO employees of
Reserve Bank of India

™8951. SHRI GANGA  BHAKT
SINGH: A Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether Government have prior
information about the strike of Class
II] employees of the Reserve Bank of
India and if so, whether the Govern-
ment have taken any prior action in
this regard and if not, the reasons
therefor; and

(b) the demands of the employees
and whether Government propose to
persuade the management of the
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Reserve Bank of India to accept their
demands?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Resgerve
Bank of India hag reporteq that there
was no formal notice about the token
strike for a day on 3rd April, 1979 by
the employees of the bank.

(h) The demands of the employees
relate to improving service conditions
of the clerical staff,

Bilnteral discussiong are already
gomng on bitween the Reserve Bank
and the AIRBEA (ALL INDIA RE-
SERVE BANK FMPLOYFES' ASSO-
CIATION) :nd ncxt rou~d of dis-
cussions 15 scheduled to be held on
2nd May, 1979, under the saegies of
the coneilitfion proceedings of the
Cnief Labowr Commissioner (Central).

Seminar by federation of Indian ex-
porters Organisation

8952 SHRI K RAMAMURTHY:
Wil the Minister of COMMERCE,
CIVIl. SUFPLIES AND COOPERA-
TION be pleased to state:

(a) the conclusions arrived at dur-
ing the Seminar held on Tth, 8th and
8th December, 1978 by the Federation
of Indian Exporters Organisation; and

(b) the action initiated by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) An All
Indin Convention was organiseq by
F.LE.O. at New Delhi from Tth to 8th
December, 1978. The main recom-
mendations made at the Convention
related to Export Houses, Export
Import policy and procedures, crdit
and finance, Cash Assistance, draw-
back, role of Export Promotion
Councils, Commercial Intelligence,
role of Commercial Representatives
abroad etc. The Convention glso made
recommendations in respect of various
Commodity Groups Jike engineering
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goods, processed foods, handicrafts,

leather and leather manufactures, con-

sultancy and project exports and small
scale sector in general.

(b) Action pgn ihe main recommen-
dations has already been taken/in-
itinted. Some of the important

measures taken agre given below:—

(i) A Working Group was set up
under the Chairmanship of Shri
L C. Jain, Chairman, AIHR to re-
view the role of Expmti House, in
export promotion and also to specify
thei, role in future. The Working
Gioup hag already submitted its
recommendaliong and necessary fol-
low-up aclion has been mitiuted.

(ii) On the basis of the recom-
menditons of the Alexander Com-
mitee, revised principles hav: been
delermined for (ixing the quantum
of Cash Compensatory Support, The
revised rales applicable to exports
with effect from 1-4-1979 have also
been announced for different items.
These retes have been fixed generally
for a period three years subject to
review from time to time,

(iii) A Committee has been sect up
under the Chairmanship of the
Member (Customs), Deptl. of Re-
venue to review the existing gystem
of draw.back including fixation/
settlement of drawback claims,

(iv) The role of export organisa-
tions like STC, MMTC, HHEC,
EOGC, TDA and TFA have been re-
defined to make them not gnly more
action-oriented but also instruments
for the growth of export sectors of
the economy particularly in the
small scale ang cottage industries
sectors, They have been entrusted
with the responsibility of facilitat-

Ing the availability of essential in-
Puts, providing market intelligence
and marketing support including
credit cover to these sectors.

(v) The Export Promotion Coun-
*ils and Commeodity Boards are also
being energised to play a more
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dynamic role in servicing the ex-
porting community. Their proce-
dures also are being simplified with
a view to providing them greater
flexibility in operations.

(vi) The organisation of the Chief
Controller of Imports & Exports is
being revemped and assigned a pro-
motional rele in the export sector.

(vii) Task Fuorc2s have beear con-
situated to look into the problem
of dynamic export sectors Ilike—

(1) Leather and Leather Pro-
duets;

(2) Gem and Jewellery:

(3) Handicratts:;

(4) Electronics;

(5) Project Exports;

16) Furniture,

(7) Agniculture products;

(8) Export services;

(9) Exports from
. ector.

Some of the Task Forces have al-

small scale

ready submitted there reports which
are being processed.

(viil) Emphasis is being laid on the
export of items jin value added
from rather than in primary form;
this will lead to increase in em-
ployment as also increase in export
earnings.

(ix) The import policy has been
liberaliseq to facilitate wvailability
of import inputs at international
prices, Import licensing procedures
have also been considerably sim-
pified and in number of cases com-
pletely done away with so as to
reduce the time taken in acquiring
essential inputs.

(x) It has been decideq to en-
courage und secure greater invol-
vement of the State Government
in the export effort. Detailed dis-
cussions will be held with them
individually and colloectively. Meet-
ing will soon be held with the Chief
Ministers and other concerned
Ministers where necessary.
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(x1) Foreign offices of Export Pro-
motion Organisation and Commo-
dity Boards are, to the extent pos-
sible, being brought under one roof
for achieving better coordmnation in
their activities. This has already
been implemented at New York,
Paris and London.

(xii) The offices of our Commer-
cia] Representatives abroad are also
being geared up to play a more
dynamic role in providing market
intelligence, Support to exporters,
follow-up action and feed-back etc.

(xiii) Quality control regulations
and pre-shipment inspection proce-
dures are be.ng revised and the re-
levant Act and Rules amended.

Detailed follow-up action in regard
to various Commodities on the basis of
ithe recommendations made at the
Convention has been nitiated keep-
ing in view also the recommenda-
{1ons made by the vanous Tusk Forces
set up by the Minstry.

Implementation of Choksi Commiltee
Recommendations

8958. DR BAPU KALDATE: Wil
ihe DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be rcvleased
to refer to the Unstarred Question
No 4592 replied on 23rd March, 1979
and state: i

(a) what are the specific recom.
mendations made by Choksi Com-
mittee which have been implemented
through the Finance Act, 1978 and
Finance Bill, 1979 with details there-
of; and

{b) what is the fate of the remamn-
ing recommendations?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) A state-
ment indicating the recommendations
contained in the Interim and Final
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Reports of the Direct Tax Laws Com-
mittee (Chokshi Committee) which
have been accepted and implemented
by the Government, was placed on the
Table of the House in answer to Lok
Sabha Unstarred Question No. 7875
put down for repiy on 20th April, 1879,

(b) As stated in reply to Question
No. 7875, the remaining recommenda-
tions made by the Chokshi Committee
are under consideration and neces-
sary legislation to give effect to such
of these recommendations as are
found acceptable by the Government
would be introduced as early as pos-
sible.

Protest by engineering personnel of
1 A. Workshops

8954, SHRI D D. DESAl: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state-

(a) whether several aircraft with
Indian Airhines are being stretched to
the maximum time during everyday;

(b) if so, whether this campromises
passenger safety; and

(c) whether the engineering per-
sonnel of I,A. Workshops have pro-
tested against this stretching?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b)., Indian Airlines utilize the avail-
able flect of aircraft to the optimum
level and while doing so it is invari-
ably ensured that the aircreft are
available for normal periodical ins-
pections Safety is in no wav com-
promised, A1l the aircraft in the
fleet of Indian Airlines are subjected
to stringent maintenance checks and
no relaxation is ever made in this re.
gard.

(¢) No, Sir,
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Voluntary Disclosures

8955. SHR] BEDABRATA BARUA:
will the DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE be
plecsed to state:

(a) whether any black money has
been voluntarily disclosed to the
authoritieg after 1st April, 1977;

(b) if so, what ig the amount so
disclosed; and

(¢) what is the amount disclosed
each month from April, 1977 onwards?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) w0 (c). A
number of disclosures of concealed
mcome/wealth have been made before
1 income-tax/wealth-tax authori-
tics since 1st Aprii, 1977 Whether a
particular disclosure is actually volun-
tary as envisageq under section 273A
(1) of the Income-tax Act, 1961/Sec-
tion 18B(1) of the Wealth-tax Act,
1957 is determined by the Commis-
sione; on completion of the relevant
assessment(s) and 1mtiation of penal
proceedings. This takes time,

Information as to the amount of
concealed income/wealth declared by
the assessees in the two years 1977-78
and 1978-79 is being collected and will
be laid on the Table of the House,

Cash ssistance for exports of synthe-
tic textiles and engineering gosds

8956. SHRI D. D, DESAL: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
Pleased to state:

(a) whether cash assistance is to be
Continued for exporis of synthetic
textfles and enginbering goods;

(b) if s0, the detaily thereof;

(c) whether the list of items eli-
gible for cash assistance hag been
widened; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA.
TION (SHRI ARIF BEG): (a) Yes,
8ir. New Cash Compensatory Sup-
port rates applicable from 1st April
1979 have been announced,

(b) All itemg which enjoyeg CCS on
synthetic textiles and enpgineering
goods upto 31st March 1979 will eon
tinue to enjoy CCS from 1st April
1979 also. In synthetic textiles, the
number of items is six while in engi-
neering goods it is 172.

(¢) and (d), In case of synthetic
textiles, there is no change. However,
four new items have been added to
the list of engineering goods.

Cases pending with CB] againsi bank
Officlals

8957. SHR] SARAT KAR: Will ithe
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether there are some cases
pending with CBI against bank offi-
cials as on 28th February, 1979;

(b) if so, the details thereof; and

(c) the progress made so far in
these cases?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Accord.
ing to the information furnished by
the Central Bureau of Investigation,
there were 135 cases which were
under investigation/enquiry by Cen-
tral Bureau of Investigation against
officials of the Public Secto, Banks as
on 28th February, 199,
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(b) The charges against officials ge-
nerally relateq to misappropriation,
«defalcation, irregular and/or unautho-
rised sanction of loans and advances,
possession of disproportionale assets,
conspiracy, cheating, false rimyms in
respect of TA and Leave Trave! ( on.
cession, torgery, showing undue
favours to parties, fabrication and
manipulation of books of accounts/
records, fiaudulent withdrawal of
money, demanding and accepting of
illegal gratification, sanction of loans
to fictitious boriowers, nbtaming
commuission on the loans sanctioned
etc.

(e) The cases are at various stages
of investigations/enquiry,

Jet aeroplang purchaseg by U.P. Gov-
ernment

8058 SHRI KANWAR LAL GUP-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstaired
Question No. 5151 on 31st March, 1978
regarding the purchase of jet aero-
plane by UP. Government fiom an
American comrpany ang plcased to
state:

(a) whether that Government made
direct contact to the American com-
pany or through the Central Govern-
ment;

(b) what was the cost of the gero-
plane ; and

{c) how much amount has been paid
by different States to the Central Gov.
ernment for using the Airports for
the acroplance owned by each State
in the last threo years?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! PU-
RUSHOTTAM KAUSHIK)' ) .md
(b). The Uttar Pradesh Government
on intimation rteceived fiom  M/s.
Indamar Company of India, who are
the sole agents of M/s. Beecheraft
Corporation of U.S.A. that only one
King Air C-90 aircraft was left for
booking in the first quarter of 1977 re-
quested them to book a King Air C-
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80 aircraft for sale to them, subject
to issue of foreign exchange release
by the Central Government. The ap-
plication of UP, Government 1is still
under examination by the Inter-De-
partmental Committee on the import
of Executive aircrafi,

(¢) The wnformation is being  col-
lected from the concerned agemncies.

Working of public secior undertakings

8959 SHRI KANWAR LAL GUP-
TA: Will  the DEPUTY PRIME
MINISTER AND MINISTER OF FIN.
ANCE be pleaseq to state:

(a) whether Government are aware
of the fact that there 15 g losg of about
15 crores in al] the public gector
undertakings in which about 15000
crores have been invested;

(b) if so, the mnames of 10 first
industries in the public sector under.
takings in which there ig a maximum
loss;

(¢) does not Government propose to
:.nake a thorough probe into the work-
ing of the public sector undertakings;

(d) if not, why not; and

(e) what specific steps have been
taken by the Government to see that
there 15 a profit of 12 per cent in the
public sector undertakings, as suggest.
ed by the Planning Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
SATISH AGARWAL): (a) Yes, Sii,
However, the mvestiment at the ~nd of
1977-78 for which year ‘his loss has
been reported was Rs 12,851 croves
and no{ Re 15000 ciores

(b) 1 Feitilizer Corporation, of
India;

2 Easiern Coalfirlds Ltd,;

3 Bharat Coking Coal Ltd.;

4 Hindustan Copper Ltd.;

5. Indian Iron and Steel Co. Ltd;

6 Iicavy Fngincering Corporation
Litd ;

7. Mining and Allied Machinery

Corporatinn Ltd.;

8, Shipping Corporation of India; |

9. National Mineral Development
Corporation Ltd.;

10. Bokaro Steel Ltd,;
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(c) and (d). All these enterprises
including otherg are revieweq periodi-
cally by the Administrative Minisiries
and BPE. The reasons for losses are
under constant attention of the Gov-
ernment and steéps are being continu-
ously taken for their improvement,

(e) The Administrative Ministries
and the Finance Ministry adopt varvious
measures aimed ai improvement in
capacity utilisation, adjustment in pro-
duct-mix, adjustment in pricr com-
mensurate with cost escalation, ra-
tionalisation of marketing methed ctc.
to ensure attainment of optimumn pro-
fit by public sector enterprises,

Increase in retail prices of commodi-
tics on which extra levy has been
imposed in Budget

8960. SHRI KANWAR LAL
GUPTA:
SHRI T. S. NEGI:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state.

(a) how much retail prices of the
commodities on which extra levy has
been imposed in this year’s budget
have increased after the budget;

(b) the pre-budget and post-budget
retail price of each items on which
either fresh jevy has been imposed
or the levy hag been increased;

(c) the details of the companies.n
the public and private sectors, along
with their price increase in the items
Manufactured by them on account of
the levies in the budget;

(d) whether Government have
Mmade any survey nf the inecrease of
Tetaj] prices of all the commodities
which come under item 68 in which
the increase of price has been made;

(e) how many consumer items are
included in item No, 68;

(f) is it a fact that even the middle
class and the lower middle class vil-
lager has also been adversely affected
on account of the recent budget; and

(g) it g0, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) There 18
no umiformity in the increase or de-
Cclease of relal]l priccs in reshect ol
the coinmodities on which extra levy
has been imposed or relief in dutv has
been provideq in this year's Budget,
Besides changes in the rateg of duty,
retail prices of different zommoditias
are also influenced by a number of
other factors such as demand and
supply, prices of competitive pro-
ducts, local charges, type of relailers
eic. In a number of cascs, excise
levies are also not uniformally appli-
cable to all the manufacturerg in view
of varioug concessions in favour of
different classes of producers. For
these reasons, it is difficult to quantily
the increase or decrease in the retail
price of the commodities attributable
to changes in excise duties.

(b) and (¢). Wide varieties of pro-
ducts are generally covered by each
item of the Central Excise Tariff Sche-
dule. Depending upon the raw mate-
rials, process of manufacture, class of
the manufacturer, consumer prefer-
ence etc, prices of different varieties
ol goods covereq by the same tariff
item may vary. Prices of the same
goods mav also vary from place to
place and from retailer to retailer. For
the se reasons, it is not possible to pre-
cisely indicate the changes in retail
prices as a consequence of budget
levies,

() and (e) Ttem No. 63 o7 the
Central Excise Tariff is o resduary
item comprisins o all momuacbned
commnditics which are nul »lnewhere
sperificd in the Central Exas~ Tatiff.
Henee, o large variety of enmnodities
ranging from capital egquipment to
econsumer article, may be covereg hy
this levy. It has not, therefore, been
found feasible to conduct any survey
for assessing the impact of the increase
in the rate of duty on Item No. 68 on
the retail prices of the affected com-
modities. In view of the nature of
the levy, it is not possible to specify
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the number of consumer items inciud-
ed in Item No. 88. Further, there are
& number of exemptions applicable
to this item. In the circumstances
explained in the reply pertaining to
parts (a), (b) ang (c), no study is
practicable regarding the price impact
of the enhanceq levy on goods falling
under Item No, 68.

(f) and (g). In the 1973 Budget, a
record level of reliefs have been pro-
videg to farming- sector. Removal of
excise duty from unmanufactures to-
bacco and elimination of excise con-
trol from a large number of grewers,
curers, small dealers of tobaccs will
alsp provide relief to a large number
of small people. Protection and en-
couragement has been provideq ty la-
bour oriented industries. Relief has
also been provided to some items of
common consumption. In view of all
this, the budget proposals may not
have any significant adverse effect
on common consumers,

Decision to strengthen Public Dis-
tribution System

8861. SHRI KANWAR LAL GUP.

TA: Will the Minister of COM-

. MERCE, CIVIL SUPPLIES AND CO-
OPERATION he pleased to slate:

(&) 1s it a fact that Government has
decided to strengthen the public dis-
tribution system since July 1, 1979:

(b) how much investment will be
made to store items to be provided at
fair price shops;

(¢) the total amount {0 be spent on
this scheme; and

(d) what specific steps have been
taken so far to make the scheme
successful?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) Yes, Sir.
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(b) ang (c). The Scheme envisages
financial outlay by the Ceniral Govy-
ernment on price support ang buffer.
stocking operations confineg to agri-
cultural commodities and the expen.
diture would vary from year to year
depending on the support price and
issue price fixed, the size of buffer-
stocks ang other related factors.

(d) Necessary guidelines for imple-
menting the scheme have been issued
to the State Governments,

Extension of Soft Loan Schems to
Profit Making Industrial Units

8962, SHR} JYOTIRMOY BOSU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleaseq to refer to the reply wiven to
Unstarred Question No, 3570 un 16th
March, 1979, regarding “Exlension of
soff loan scheme to profit making in-
dustrial units” and state:

(a) how many companies belonging
to large industrial houses of the five
industiries referred to in the answer,
have iaken advantage of the ierm—
financial institutions;

(b) full particulars, including the
numes of large houses, of those
companies; and

(c) total amount sanctioned and
total amount disbursed to date since
inception, to each of the units under
the control of large industrial houses?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) As on 31st
March 1979, 48 companies belonging
to large industrial houses ie. those
registered under section 26 of the
MRTP Act, 1969, have been sanctioned
assistance under the Soft Loan
Scheme. Of these, 5 companies have
declined assistance and in 2 other
cases, the MRTP groups concerned
are no longer in control

(b) ang (c). Information is being
collected and, to the extent available,
will be iaid on the Tuble of the Hduse,.
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Stepg to attract ang emcourage earn-
ings of Indians abroad for investment
. In India

8963. SHRI EDUARDO FALEIRO:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
p.easeq to state:

(a) whethe, Government gre aware
that huge savings of Indians abroad
are lying in Banks in foreign coun-
tries sometimes earning very low
rates of interest; and

(b) if so, what steps Government
propose to take to attract the savings
of the increasingly affluent Indian
middle class abroad and to encourage
them to invest a part of these in
India?

THE MINISTER OF STATE IN
TIiIE MINISTRY OF FINAKNCE (SHRI
SATISH AGARWAL): (a) The
maintenance of accounts in foreign
eountries by Indian resiients abroad
we not fall within the purview of
Indian Exchange Control and as such
Government have no preciso informra-
tion about the funds kept abroad by
such category of persons.

(b) Government has devised several
sthemes to encourage remittances
by way of investment in bank depo-
sits or in industrial ventures, Apart
from the various schemes which have
been devised by Indian banks to mo-
bilise additional deposits, the following
specific schemes have been dzvised by
Government to induce the flow of re-
mittances to India,

(i) The non-resident (external)
account scheme under which the
non-resident Indian account.holder
has the benefit of having the
amountg received therein, remitted
outside India at his will;

(ii) The foreign currency (mon-
residenty accounts scheme, under
which in addition to the benefit
mentioned in item (i) above, the
account holder does not Tun the risk
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of any losg due to fluctuation in ex-
change rates,

(ili) Scheme permitting invest.
ments, with option to repatrinte by
non-resident Indians and persons of
Indian origin residing abroad, in
new Indian companies upto 20 per
cent of the new equity issue;

(iv) Scheme permitting invest-
ment, with option to repatriate by
non-resident Indians and persons f{
Indian origin residing abroad in
certain industrial undertaking upto
74 percent; and

(v) The scheme of priority allot-
ment in respect of import of trac-
tors, cement and scoolers to persons
receiving funds equivalent to the
cost, from relatives abroad.

Measures to attract savings of Indians
Abroad

8064. SHRI S. R. DAMANI: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that hundreds
of millions of Deutschie Marks belong-
ing 1o Indiang in West Germany are
lying in Banks there, carning inte-
rests as Jow as 1.5 to 2 per cent;

(b) what measures have been taken
by the Government to attract the sav-
ings of Indians living abroad;

(c) whether the Government is con-
sidering a proposal to allow non.resi-
dent Indians to hold foreign exchange
accounts in any currency with Indian
Banks and offer attractive rales of
interest; and

{d) the incentives offered te the
Indians living abroad o encourage
them to invest their savings in India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The mam-
tenance of accounts in foreign coun
tries by Indian residents abroad do
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not fall within the purview of Indian
Exchange Control and as such Gov-
ernment have no precige information
about the funds kept abroag by such
category of persons.

(b) to (d), With a view to en-
courage inward remittances and in-
vestment 1n India by non-resident
Indians, the Goverment have divised
the following schemes:

(i) The non.resident (external)
accounts scheme under which the
non-resident Indian account holder
has the benefit of having the am-
ounts received therein, remitted
outside India at his will.

(n) The Foreign Currency (non-
resident) Accounts scheme, under
which 1n addition to the bLenefit
mentioned in item (i) above, the
account holder does not run the
risk of any loss due to fluciuations
in exchange rates,

(iii) Scheme permitting invest-
ments, with oplion to repatriate by
non.resident Indians angd persons of
Indiap origin residing abroad, in
new Indian companies wuptp 20
per cent of the new equity issue,

(iv) Scheme permitiing invest-
ment, with option to repatriate by
non-regident Indians and persons
of Indian origin residing abroad, in
certain industrial undertakings upto
T4 per cent; and

(v) The scheme of priority allot-
ment in respect of import of trac-
tors, cement and scooters to ‘persons
receiving funds equivalent to ihe
cost, from relatives abroad.

No proposal to permit non-resident
Indians to open foreign currency
accountg in currencies other than
US Dollars and Pound Sterling is
under consideration of the Govern-
ment. -

Opening of Branches of Banks in
Rural Areas

8985, SHRI S. R. DAMANI: Will
the DEPUTY FPRIME MINISTER
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AND MINISTER OF FINANCE
be pleased to state:

(a) how many branches were opened
by wvarious Banks in rural areas dur-
ing the financial year 1078-79;

(b) the details in respect of their
performance, particularly about lend-
ing advances for various purposes and
collection of deposits; and

(¢) how many new branches being
proposed to be opened in rural areas
by various banks in the next flnancial
year?

THE MINISTER OF STATk IN
THE MINISTRY OF TFINANCE
(SHRI ZULFIQUARULLAHN). (a)
Available data show that the com-
mercial banks opened 1721 branches
at rural centres during 1073,

(b) The data system docs not pro-
vide for consolidation of information
on the deposits and advances of the
branches according to the wvear of
their establishment, As at the end
of June 1978, all rural branches of the
scheduled commerical banks had
mobilised deposits of the order of Rs.
2378 crores and had outstanding ad-
vances amounting to Rs. 1248 crores.

(¢) The Reserve Bank of India are
at present engaged in drawing up, m
consultation with the State Govern-
ments and the banks concerned, a
three year plan of branch oxpansion
in each of the underbanked districts
to achieve a population coverage of
20,000 people per rural/semi-urban
branch,

Exemption of Duty on Imported
Viscose Fibre

89668, SHRI S. R, DAMANI. Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Government have
tfaken wny decision regarding ihe
exemption of Duty on imgorted Vise
cose fibre arrived in steamers which
got final entry between 1st and 4th
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January, and if so, the position of such
arrivals may be clarified;

(b) whether it is a fact that impor-
térs of Viscose fibre had to suffer
losses due to dock workers strikes
and port congestion, thereby causing
late final entry of the steamers, though
they were aclually arrived and waiting
for berths even from November, 1978;

(¢) if so, why the notification issued
on 5th January, continuing the exemp-
tion of import duty is not applicable
to the consignments arrived belween
1st and 4th January; and

(d) whether Government have re-
cetved any representation 1n lus
regard and if so, the action taken
thereon?

THE MINISTER OF STATE IN
TIIE MINISTRY OF FINANCE
(SHRI SATISH AGATMWAL): (a) to
(d). Prior to 31st December, 1978, vis-
cose staple flbre was exemnpt from the
whole of the basie and auxiliary
duties of customs and the whale
of the countervailing excise duty.
The question whether these exemp-
tions should be continued bevond 31st
December, 1978, was examined by
the Government, it was decided to
continue only the tota] exemption
irom the basic and auxiliary duties
and to levy a countervailing excse
duty at the rate of Rs. 1.32 per kg.
on the imported viscosz staple fibre.
The exemption notifications were
published in the Official Gazette un
the 5th January, 1979. Subsequently,
representations have beea received by
the Government for extending the
lower rate of duty also to a few con-
signments of viscose staple fibre
which were brought by certain ves-
ge's which arrived at different ports
between 1st ang 4th Junuary, 1979.
These representations are under ex-
emination,

“Taxes outstanding against persons
dmwing Privy Purse of Rupees one
lakh or Mbre

8967, SHRI HARI VISHNU
KAMATH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to refer to the

answer given to Starred Question No.
194 on the 28th July, 1878 and state:

(a) whether the requisite informa-
tion about the amount of income tax,
wealth tax and other direct taxes
outstanding against the 102 persons
drawing privy purses of Rupees one
lakh or more annually before 1971
has been collected; and

(b) it so, whether it will be laid
on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULIFIQUARULLA): (a)
and (b). The information has been re-
ceived from the fiely formations. The
same 1s being scrutinised, verified and
reconciled. The assurance given 10
the House in reply to Starred Ques-
tion No. 194 on 28-7-78 will be fulfill-
ed shortly.

Complaint; of malpractices against
Bank Officials

8968, SHRI K, LAKAPPA. Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether any complaints of mal-
practices against bank officials were
referred to C.B.I, during 1977 and 1978:
and

(b) if so, details of the same and the
results of the investigationg made by
the C.B.I?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) and
(b). Information is being collected
and will be laig on the Tahle of the
House to the extent such information
may not prejudice the investigations,

Deduction of Prefessional Tax for cal-
culatien of Imcome Tax

8969. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINTSTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it ig a fact that every
individual doing some profession in
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Maharashtra has to ply the professional
tax and the gaid tax amownt paid to
the State Government is not gligible
for deduction while arriving at the
Taxable income for calculation of in-
come-tax of the said individual;

(b) if so, whether it is not Tax over
Tax: and

(¢) if so, what action Government

propose to take in the matter and
when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULFIQUARULLAH): (a)
Every individual doing some profes-
sion 1n Maharashtra is required to
pay professional 1ax to Lthe Stute
Government, 1n the case of sulanied
pirsons, with effect from Assessment
year 1975.76, such a claim stands
covered by the standard deduction ul-
lowable under section 18(1), The prr-
festional tax poud is admossible a< a
doducation against the income from
business or profession assessable under
section 28 of the Income-dax Act,
1961,

(h) No, Sir.

(¢} In view of the pos'tion explen.
ed above no actiopn ig propored tn he
taken by the Government 1n this mua*-
ier.

Postal Insurance Policy

8970. SHRI R. K. MHALGI- Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased 1o state;

(a) whether it is a fact that the Pos-
tal Insurance Policy is more beneficial
than Life Insurance Policy of L.I.C. as
shown in an article publisheq in Ma-
harashtra Times, a Marathi daily,
Bombay dated 14th March, 1978; and

(b) if so, why there should be such
difference in the insurance policies
of the same category issued by 'm0
Government agencies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLLAH})' (a)
Yes, Sir.
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(b) The Postal Life Insurance Fund:
caters for a restricted class of emplo-
yees such ag Central/State Govern-
ment servanis and employees paid
from Loca] Funds, By virtue of the
nature of its operations, the PLI's
procuration and servicing costs, and
consequenily the premium rates, are
lov ¢: thap those of the LIC.

Helping hand from Neighbouring
Countries for development of Tourism

£971. SHRI M CHANDRA-
SHEKHARA MURTHY:
SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Union Minister has
sought the helping hand from neigh-
bouring countries for development of
tfounism in India;

(b) if so, whether the Minister has
also invited neighbouring countries in
the region to take advantage of an
autonomous Institute of Tourism and
Travel Management {0 be set up
India to train executives for Tourism
Industry;

(c) i so, whether India has suggest-
ed a regional tourism plan for Afga-
nistan, Bangladesh, Nepal, Pakistan
any Sri Lanka,

(d) if so, what are the details of ihe
proposed plan; ang

(¢) whether all the above neighbour-
ing countries have shown their willing-
ness to cooperate with India in promo-
ting tourism?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRIL
PURUSHOTTAM KAUSHIK): (a) to
(e). It has always our endeavour to
devclop tourism from our necighbour-
ing countries. In pursuance of this,
India and its neighbouring countiries-
Afganistan, Bangladesh, Iran, Wepal,
Pakistan and Sri Lanka—are coopera-
ting closely in the fleld of promotion
of tourism to and within this region
through the machinery of the World
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Tourism Organisation Commission for
South Asia of which they are mem-
bers, as also through bilateral ar-
rangements, The Commission is
drawing up a joint marketing prog-
ramme for promotion of tourism to
this region, This will be discussed at
the next meeting of the Commission
in Kathmandu in June 1979 and the-
reafter it will be finaliseq for imple-
mentation, OQur neighbouring coun-
tries have also been 1nvited to take
advantage of the Institute of Tourism
and Travel Management that is pro-
posed to be set up by the Central De-
partment of Tourism for developiag
professionalism in tmrism and for
providing a cadre of trained iana-
gerial personnel for the tourism in-

dustry.

Implementation of Wanchoo Committee
Rec ons

8972, SHRI M. V. CHANDRASIE-~
KHARA MURTHY:

SHRI P. M. SAYEED:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that the re-
commendation of the Wanchoo Com-
mitte, "Report on tax cut has resulted
in securing more revenues;

(b) if so0, to what extent;

(¢) whether all the recommendations
©of the Wanchoo Committee have been
fully accepted and implemented;

(d} if not, how many of its recom-
mendationg are still pending for im-
mmtaﬁm and the reasons therefor;

(e) when they will be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH). (a) and
(b). The Wanchoo Committee had,
infer glig recommended that the
maximum marginal rate of income-
tax, including e, in the case
of individuals, Hindy undivided Tami-
Tes, unregistered firms, association of

persons, etc. should be brought down
from the then  prevailing level of
97.75 per cent tp 75 per ceni, The
Commuttee had algo recommended
some reduction in tax rates at the
middle ang lower levels.

This recommendatioa of the Cun.-
mittee was accepted by the Govern-
ment :n 1974 with minor modifica-
tions, The Finance Act, 1974 lowered
the rates of incoine-tax at all levels
of personal incomes and fixed the
marginal rate of income-tax, includ-
ing surcharge, at 77 per cent which
was made applicable oip the slab of
income over Rs, 70,0110, In hiz Buriget
speech for the year 1876, the then Mi-
nister of Finance hagq stated that the
expectation of the Government that
the reduction in rates would lead to
bette; tax compliance had been ful-
filled as was reflected 1n the increase
in income-tax colievlions in the in-
mediately preceding two years. The
then Minister of Finance furiher
stated that whil= there were some
other factors, including the diive
agamnst tax evaders and other eccnoa
mic offenders responsible for the up-
trenq in collections, the reduction in
tax rates alsp played a role in promo-
ting better tax compliance.

The Income-tax collections Jdepend
on severa. factors, namely, the state
o the economy, price irends, efficacy
ot tax administratior, rates of taxes,
etc., and accordingly, it is difficult to
say how far the reduction in rates of
income-tax had led to better collec-
tions over the ye1a,

(¢) to (e). The Wanchopo Commit.
tee made 393 recommendations. Deci-
sions have so afr been taken
in respect of 326 recommenda-
tions, Out of these 320 recommenda-
tions, 9 recommendations are pending
{c rimplementation. A gtatement indi-
cating such recymmendations  with
1easons for their peadency Is lald on
the Table of the House [Placed in
labrary. See V.. IT—4376/79). Ne.
cessary action will be taken to impie-
nent the recommeidaticas  which
bave been aceejtzi by thr Govern-
ment
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Proposa]l o Start International
Air ports

8474 SHRI P RAJAGOPAL NAIDU
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
slate

(a) whethe:1 there are any proposals
with the Government fo start inter
national girports in our country's, and

(b) 1f so the places?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
1AM KAUSHIK) (a) and (b) Sub-
gest ons have been recewved prom tine
to time from waorious quarters tcrenn=
version of (ertiun domestic airporis 1n-
to wnternationa] anports e g, those at
Srinagar Amriisar Ahmedabad Tri-
vandium etc  An-India have alreardy
started eperating international services

Middle-kast countries  from  lLinen-
dium The leastinlity of Au Iiua
vpelting servites from Amrilsar 18

presenily under esamination

Glving of Loans by (iovernment to
Rallways

8975 SHRI P RAJAGOPAL N .i-
DU Will the DEPUTY PRIME M.N-
ISTFR AND MINISTLR OF I'INAN-
CT be pleased to state

(a) whother the Governmeni are
& ving lcans to Railways,

(b) it s0 the amouni given during
1978-79, and

(¢) the amouni proposed to be
given during 1879-807

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE {SHRI
SATISH AGARWAL) (a) to (¢} In
accordance with the recemmencativ s
of the Railway Convent on Commutiee,
approved by Parliament in March 1979,
no loans have been  sanctioned from
1st April, 1978, to the Railway Revenue
Reserve Fund from the General
Revenues for meeting shortfall in
dividend payments For the Railway
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Development Fund, a loan of Rs 537.48
lakhs was sanctioned during 1978-79.
As per Budget Estimates 1979-80, the
Railway Development Fund will not
tequire any loan from the General
Revcnues dut ng the year

Promotion of Pourism in North Easlern
and Meghalaya States

8976 SHRI P A SANGMA Wil the
Mimster ot 1OURISM AND CIVIL
AVIATION be pleased to state what
mcasuics the Centra] Government
proposc lo take to promote tourism n
th¢ North.Eastern region with parti-
culay 1eference to Maghalaya?

[HL MINISTER OF TOURISM AND
CiVIL AVIATION (SHRI PURUSHOT«
TAM KAUSHIK) Because of restric-
tins on the entry of inlernational tour-
Ists into the States mn the Noith Eas.
tiin r1egion excepting for Kazniinga,
Gauh i and Snllong, as well as entry
1ocstuichions for domestic teurists ior
wisiting teitun areas covered by the
It ner-line restricted-drea” in Manipur,
M soram Arunachal  Pradesh and
N ilind 1t his not been possible for
the Department ot Fourism to actively
promote tourlsm  to the North Eas-
tan egon

However at the jnstance of the Cen-
tral Department oi  Tourism certain
1elaxations have been made for mter-
national fourists to  wisit Kaziranga,
Gauhat1 ang Shillong In view of this,
a4 Forest Lodge has been constructed
at Kasitanga Game Sanctuary which 1s
bemng run v the India Toumsm De-
velopment Corporation It 15 also pro-
posed to construct Youth Hestels, one
each at Gauhati and Shillong during
the Five Year Plan 197883 The
Governments of Assam and Meghala-
ya have been requested to make avails
ahle suitable land for this purpose.
The ITDC also proposes to conduct a
hotel at Gauhati

The question of taking up addjtipnal
schemes in the Nexth Eastern Reglow
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will be dependent upon further relaxa-
tion In entry restrictions into this
area, and keeping in view the sugges-
tions received from the State Govern-
ments for taking up the development
of 2 centres/schemes in the Central
Sector.

Rise in the Prices of Natural Rubber

8977. SHRI C. K. JAFFER SHARIEF:
Will the Minister of COMMERCE,
CIVIL SUFPLIES AND COOPERA-
TION be pleaseq to state:

(a) whether there has been any
rise in the prices of natural rubber
during last three years;

(b) if so, the details thereof, year-
wise; and

(c) the reasons tiherefor and the
steps Governmeni have 1o augment
the huiler stock of natural rubber and
to check the rise in its price”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND C'OOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b), Yes, Sir. The average
price of lot rubber comprising of RMA.
3, 4 and 5 grades at Kotliayam market
during 1976-77, 1977-78 and 1978-79
was Rs. 595.96, Rs. 632.11 and Rs. #53.43
respectively per quintal

(¢) The rise in the rubber prices is
consequent on a shertfall in the pro-
duction of rubber during the years
187778 and 1978-79. To augment the
stock of natural rubber in the country
and to check the rise in its price, 14,750
tonnes of natural rubber was imported
during September-October 1978. On
8 further review of the demand-
Supply position import of an additional
15,000 tonnes of natural rubber was
allowed during 1978-79.

Cases Detected in Cannection with
Coniravention of F.ER.A.

8978. CH. HARI RAM MAKKASAR
GODARA: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state:

(a) the number of cases detected
during the last one year involving big
business houses and others as well for
coniraveniion of FERA;

(b) the mature of offences and the
amounts involved; and

(c) the nature of action taken in the
matter and appreciation given to the
officers who detected the cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The
number of cases deteclied and Show
Cause Notices 1ssued during the last
one year (lst April, 1978 to 3lst
March, 1979) in respect wof offences
for coniravention of FERA is 2844.

(b) and (c). It would involve much
time and labour to furnish for all these
cases the detuils about the nature of
offences, amount involved, nature of
action taken and apreciation given to
officers who detected the cases.

Agreement between India, Bengladesh,
Nepal, Thailand ang Burma Re. Jute

8979. SHRI CHITTA BASU: Will the
Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that the jute
producing countries like India, Bangla-
desh, Nepal, Thailand and Burma re-
cenlly met at Kathmandy to discuss
various problems of jute in the inter-
national market;

(b) if so, whether any agreement
among these producing countries
could be arrived at; and

(c) if so, the details of the agree-
ment?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUFPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) Yes, Sir.

(b) and (¢): The Jute producing
countries unanimosuly urged for early
finalisation of an agreement on jute
which would provide for tacklinz the
various problems faced by jute and
jute goods in the international trade,

“STC in Newspaper Muddle”

8980. SHRI CHITTA BASU:
SHRI VASANT SATHE:

SHRI VIJAY KUMAR N.
PATIL:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether attention of the Govern_
ment has since been drawn to the news
item captioned “STC in news paper
muddle” published in the Indian Ex-
press on 10th March, 1879; and

(b) it so, whether any inquiry has
since been made into it and the re-
gults thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a)
Yes, Sir,
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(b) Some complaints were re=
ceived about the quality of only one
consignment of glazed newsprint.
The matter was taken up with the
foreign supplies who have agreed
to pay compensation to the Indian
consignees,

Deterioration in the Record of Public
Sector

8981, SHRI CHITTA BASU: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether hus attention has been
drawn to the comments in the Econo-
mic survey for the year 1978-79 to the
effect that the Public secior “record
has deteriorated sharply";

(b) if so, whether the Government
have since made any attempt at iden-
tifying the real and basic causes; and

(c) if so, the details of the causes
and steps taken to remove these basic
causes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Yes Sir.

(b) and (c). Though there was
some shortfall in the physical per-
formance of & few  public sector
units in the first eight months, in
most cases this was, as evident from
the attached statement, substantially
made good in the subsequent four
months as g resuit of timely correc-
tive steps.
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Foreign Shares in Cigareite Manu-
facturing Companies

8682. SHRI HALIMUDDIN AH-
MED: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether Government propose lo
change the shares of Forelgn com-
tanies which have invested in India
and the shareg will be reduced only to
25 per cent in case of cigarette manu-
facturing compamies in particular and
other companies in general; and

(b) if not, the reasons for not
Indianisalion of cigarette companies in
India 1n particular and compames 1n
general?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
No, Sir.

(k) Government's policy 1n re-
gard to the dilution of foreign share-
holding 1n existing foreign companics
is set out in the guidelines framed
under section 29(2) (a) of the Foreign
Exchange Regulation Act, 1973, These
guidelines are bemng strictly enforc-
ed,

Ban on Sale of Forelgn Brand
Cigarettes

893 SHRI HALIMUDDIN AH=
MED. Will the Munister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government propose to
impose ban on the sale of foreign
brand cigarettes In India, as these are
injurious lo health, so that foreign
exchange will be saved with the ban

thereof;
(b) if not, the reasons thereof; and

(c) whether Government propose to
impose heavy taxation on forelgn brand
cigarettes in the nation’s interest?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUFPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a)
and (b). There is no proposal to ban
such imports. However, since 1st
April, 1976, when the Cigarettes
(Regulation of products, Supply and
Distribution) Act, 1975 came into
ferce, every package of Cigarettes
for disribution or supply for wvalu-
bear thereon or on its label, the
able consideration or for sale must
condition “Smoking is injurious to
Health” evep if it is imported.

(¢) Foreign brand Cigorettes al-
ready attract countervailing duties
(in view of central excise) in addi-
tion fo import duties.

Loss to public finance holding major
share in TISCO

8984 SIIRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
io stiate:

(a) whether he is aware that the
TATA sister concerns like TISCO, In-
dian Tube Co., Tinplate Tata Robins
Friser Tayco are making profit at the
cost of the TISCO by manipulating
their business transaction with
TISCO;

(b) whether ij ig alossto the Public
Finance holding major share in the
TISCO but not in  other sister com-
Panies; and

(c) if so, steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a),
The Industrial Development Banik
of India has reported that it is not
aware of any transactions manipu-
lated by the Tata sister concerng like
Tata  Engineering and Locomotive
Company  Ltd., Indian Tube lom-
pany eic, to make profit at the cost
of TISCO.
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(b) In view of the answer to part
(a) of the Question, the question of
public financial institutions suffering
any loss does mot arise. also because
TISCO has been paying dividends
reguiarly. i

(b) Does not arise.
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(a) whether the State Trading Cor-
poration had purchased for import
1290 tons of Finish newsprint;

(b) if so, what are the value of the
total imports and what tonnage was
distributed io Bombay, Madras and
Calcutta ports;

(c) whether it is a fact that serious
complaints have been made by several
publishing houses that imported news-
print is not of Finish manufacture and
suffers from low qualily; and

(d) if so, what investigations have
been carried out by the Government
and who has been held responsible for
the variation in the quality, quantity
and Finish of the paper and the action
that has been taken to remedy the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a)
STC purchased 1283 tons of Finish
Newsprint.

(b) The tota] wvalue of this
newsprint was Rs. 43,59,377. Of the
total quantity of 1283 tons, 1035 tons
was distributed to Bombay nort and
248 tons to Calcutta port.

(c) STC hag not received any seri-
ous complaints about the origin of
this newsprint. Fowever, some gqua-
lity complainis were  received
which have been scttled with the
foreign suppliers who have agreed
tio pay compensation to the Indian
consignees.

(d) Does not arise as the matter
was duly taken up with the firm
and hag been settledq to the satisfac-
tion of the consignees.

Export of Silver, Silver Ariicles and
Silver Ornaments

8987. DR. VASANT KUMAR
PANDIT: Will the DEPUTY
PRIME MINISTER AND THE MI-
NISTER OF FINANCE be pleased 1o-
state: t
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(a) what is the amount of silver,
silver articles and silver ornaments
exported during 1877 and 1678;

(b) what is the approximate stock
of silver in the (1) trade circle (2)
in Nationalised Banks, (3) in other
Banks and (4) with the people in the
country;

(c) what is the total yearly produc-
tion of silver in country in the last
two years; and

(d) what is the decision of the Go-
vernment regarding export of silver
articles and ornaments out of India?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)

Export of Silver

Year Quantity in Metric
Tonnes
w8 . . 644
1978-79 700 (Approx.)

Export of Silver articles

Year Rs. in lakhs
1977-78 27388

1978- . . g1-18
(Apciﬁ)cr. 78

provisional).

Export of Silver Omaments
Year Rs. in lakhs

1977-78 . . 95° 38 (estimated)

120' 47 (estimated)

(Rprl3an. 79)

(Figures of export of non-gold
jewellery are available and stand
at Rs. 119.23 lakhs for 1977-78 and
Rs. 150.59 lakhs for the period April,
1978 to January, 1979, out of which
about B0 per cent is the estimated
cexport of silver jewellery),

(b) No reliable estimate of the
-stock of silver in (1) trade circle,
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(2) in Nationalised Banks, (3) in
other Banks and (4) with the people
in the country is available.

(c) India is not in a producer of
silver except as by product of other
metals like gold, silver and lead. The
quantities of silver produced as by~

product during the last iwo years
were: —
Year Quanlity (in Kgs.)
1977-78 12,753 927
11,340° 609

1978-79 . .
{Upto Feb., 79).

(d) The export of zilver manufac-
tures coins ete., is being allowed. This
will, however, be kept under review
in ourder tp ensure substantial value
addition in such manufactures {o eli-
minate the possibility of export of sil-
ver in the guise of likhtly worked
manufactures.

Opening of Branchkes of Nationalised
Banks in Adivasi Areas

8988, SHRI AMARSINH V.
RATHAWA: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state:

(a) whether Government propose to
open more nationalised banks branches
in Adivasi Area of Gujarat State;

(b) if so, the criteria adopted for
opening new branches;

(c) what are the methods for grant-
ing loang to Adivasis;

(d) whether Government propose to
consider to normalise its method: and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a)
and (b), Yes, Sir. In terms of their
revised branch licencing policy the
Reserve Bank of India are drawing
up three year plans of branch cxpan-
sion in underbankeq districts, Of
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the districts in Gujarat which have
concentration of tribal people, Ba-
naskantha, Dangs, Panchmahals and
Subarkantha have been identified as
underbanked districts requiring new
branches to be opened. The propo-
sals are being finalised by the Re-
serve Bank of India in consultation
with the State Government and the
lrad bunks concerned.

(¢) in (e). In extending credit to
the tribal people, the banks are al-
1oady follwing simplified procedures.
Loans for productive endeavours are
advanced on a group-guarantee basis
or even without insisting on any
security or guarantee where the bor-
rowers are not in a position to offer
cither 1f eligible, the tribal bor-
vxers e financed under the Sche-
me of Differential Rate of Interest.
The banks aiso extend credit in the
tribal  arcas  through Large sized
Multi-purpuse Societies (LAMPS).

Income from Agriculture

8989 SHRI AMARSINH V. RA-
THAWA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) what is the total estimate of in-
come in the country from agriculture
during the last three years, year-wise
and State-wise;

(b) whether it is a fact that almost
all the lng business houses are running
agriculture farms and saving the in-
rome tax; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) ta (c).
The information regarding Item (a)
i« not readily available with this Minis_
try. It is being gathered from va-
rious sources. Regarding Items (k)
and (c¢) a'so, the information is to
be eollected from the fleld offices.
This is being done.

The information will be 1laid on
the Table of the House, when it is
coliected.

Loans given by Banks and Financlal
Institutions to M/s, Allied Produce Co.
Ltd. Paonta Sahib in Himachal
Pradesh

8990, SHRI DURGA CHAND Will
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Central Govern-
ment are awale that M/s Allied Pro-
duce Company Lid., Paonta Sahib in
Himachal Pradesh have been issued
industrial licence on 4th Novembter
1975 for setling up of wood pulp and
specialily paper mull ali Paonla Sahb;
and

(b) whether it 1s a fact that the
State Government has applied to
financial nstitutions and nationalised
banks in July, 1977 for loans etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a)
Voes, Sir, A licence was issued to
the Company during 1975.

(b) While the State Government
of Himachal Pradesh has not madr
any apphcation to Industrial Finance
Corporation of India, Shri J. mehia
of Alli:d Produce Company Ltd.
had made an appiication for finun-
cial assistance to financial institu-
tions in July 1977. However, in
January, 1978 Industrial Projects
Approval and Review Authority,
Government of Himachal Pradesh
informeq the financial institutions
that in view of the inadequate prog-
resg shown by the applicant in imle-
menting the project, it has heen de-
cided to cancel this case alongmt.h.
commitment of wood with immedi-
ate effect.
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Guidance on Banking Faclisties for
Loanees

8891 SHRI DURGA CHAND
Whll the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANUE
be peased to state

(a) whether 1t 1s a fact that the peo
ple particularly in the rural and hlly
areas who approached the nationalised
banks for loans are not given anv gul-
delines 1in the mutter with the result
that {icy are pul to great inconven-
ence

t ) whether there 1sany propusalto
tring out printed pamphlets contain-
ing detalled guidelines on  banking
facilites for the loanees and

(c) if so the details thereof if uot
the reasons therefor and in what man-
ner guidehines 1s given by the  hanks
to the loanees”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a)
No, Sir The Banks do avoig causing
any unnecessary inconvenience 1o
their customers In case complants
ale receiveg these are inquired nto
by <enior officers of the bank con-
cerned

(b) and (c¢) Buanks assist bono-
wets by giving them detalled infor-
mation about the vaious schenies
under which they can avail of bank
finance and also help them 1n uling
the application forms ete Most of
the commercial banks also adopt the
procedure of distnibuting pubhoity
Titerature/printed  booklet. on diff-
erent schemes both to the public and
State Government agencies

Token strike by Employees of Reserve
Bank of India

8992. SHRI ANANT RAM JAIS-
WAL: Will the PEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state
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(a) whether 1t 12 a fact that the All
India Reserve Bank Employees Asso-
ciation had gone on one day token
sirike,

(b) 1f so the causes thereof and the
amount of loss suffered by the Bank
in terms of bank business as g result
thereof and

(c) whether Government have uuder
consideralion any measures to avert
such strike there in future ang 1if se,
the details thereof”

THE MINISTER OF STATE IN

THE  MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a)
Yes Sir

(b) No foimal strike notice was
given but 1t 15 understood that 1t
was In support of their demand for
a fresh settlement on the serv.ce
condiions of crerical emplovees of
the baik

Since Reserve Bank 13 not perform-
mg any commercial banking busin-
¢S there was no loss 1n teimg of
bank , bu-iness Transactions held
up on 3rd April 1979 were attended
to/cleareq on subsequent days

(c) Reseive Bank of India and All
India Reserve Bank Emplovees As-
~ociation will  continue with thewr
bilateral discussions on  2ngd May,
1979
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Purchase of Tobacco by STC

8994 DR. LAXMI NARAYAN PAN-
DEYA  Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether 1t 1s a fact that though
the State Trading Corporation had
taken a decision to purchase 15,000 ton-
nes of tobacco, 1t  started purchasing
tobacco after 3 months;

(b) whether it is also a fact that tra-
ders had purchased large quantity of
tobacco prior to that,

(¢) whether about 80 thousand ton-
nes of lobacco 1s expected to be pro-
duced during 1978,

(d) if so, the steps taken to cnsure
rcasonable prices to tobacco growers
and lso to save them from the exploi-
tation by monopoly companies, and

(e) the gquantity of tobacco for ex-
port of which orders were received by
the coripanies from forelgn countries
during the first quarter of 1978-79 and
1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAIG): (a) and (h).
The Central Government directed the
STC in the thuird week of February,
1879 to purchase 18,000 tonnes of VFC
tobmeco of 1979 crop in Andhra Pra-
desh on Government account. Market-
ing of wirgima tobacco m Andhra
Pradesh commenced in second week
of February. The STC commenced
purchase of VFC tobacco on Govern-
ment account towards end of Febru-
fry/early March.

(c) Production of wirginia tobacco
in Andhra Pradesh during 1978-79 is
estimated between 05,000 tonnes to
1,00,000 tonnes,
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(d) Central Government intervened
in the tobacco marketing through the
ST.C., to ensure reasonable prices to
virgima tobacco growers,

(e) Governmeny 1s not aware of the
expoit orders for tobacco received by
the companmes from foreign countries
during first quarter of 1978-79 and
1979-80 However, exports of un-
manufactured tobacco during first
quarter of 1978-79 (Apnl to June)
were about 26,118 tonnes valued at
about Rs. 47 15 crores
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Dilution of foreign equity by M/s.
Porntts and Spencers (Asia)
Limited

3098 SHRI ANANT DAVE: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state

(a) how M/s. Porritts and Spencers
(Asia) Limited, Faridabad, a multina-
tional company, has been allowed to
dilule its equity shares upto 41 per
cent who 1s runmng busness on &
letter of mtent issued in the name
of another company, ie., M/s. G. Wil-
hams and Co Prnivate Limited; and

(b) 1f answer i1s yes, who is respon-
sible for the error and what actiow
proposed o be taken against the con~
cerned?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) M/s Pr-
rilts and Spencers (Asia) Limited is
engaged in the manufacture of indus-
tiial mechanical clothmg for which it
ho ds an 1industrial hcence No, L/
23(3)/43/68-Tex (E) dated the 17th
Apuil, 1968, as amended in Febiuary,
1974 Sinee the products manufactured
by the company roquire sophisticated
technology not availlable mdigenous'y,
the (ompany has been permitted to
catry on 1ty business with its existing
foreipn shareholding of 59 per cent in
icrms of the FERA guidelines

(b) Doeg not arise

RecOvery of income tax arvears from
15 top industrial housey

8099 SHRI HARI VISHNU KA-
MATH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to rcfer to the
answer given to Starred Question
No. 194 on the 28th July, 1978 and
state the outcome of action taken by
%he Income Tax Authorities for re-
covery of arrears from the 15 top in-
dustrijal houses?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
‘ZULFIQUARULLAH): The requisite
information is not readily available,
4t is being collected and will be laid
wn the Table of the House as soon as
possible,
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PAPERS LAID ON THE TABLE

ANNUAL REPORT ETC. OF STATE TRAD-
Ng CORPORATION OF INDIA LTp, FOR
1977-78

MR, DEPUTY-SPEAKER: Papers
to be lmid,

Shri Arif Baig.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CO-OPERA-
TION (SHRI ARIF BAIG): I beg
to lay on the Table a copv each of
the following papers (Hindi and
English versions) under sub-sec-
tion (1) of section 619A of the Com-
panies Act, 1956: —

(1) Review by the Goveinment
on the working of the State Tiading
Corporation of India Limited, New
Delhi, for the year 1977-73.

(2) Annual Report of the State
Trading Corporation »f Ind:a Lami-
ted, New Delhi, for the year 1877-78
along with the Audited Accounts and
the comments of the Comptroller
and Auditur General thercon. [Poced
in Library. Sec No, LT-4367/79.]

STATEMENT ¢, REASONS FOR DELAY TN
LAYING ACCOUNTs OF COFFLE BoanD
ForR 1977-88

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CO-OPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): 1 beg to luy on the Table 5
gtatement (Hindi and English wver-
gions) ¢xplainig reasons for not laying
within nine months after the close
of the accounting year the Accounts
of the Coffee Board for the year
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incidents against 260
in Southall (CA:

1877-78’ and the Audit Report there-

on, [Placed in Library. See No, Li-
4368/79.]

Annual Report ete. of Orinetsl Fire
and General Insurence Co, Ltd., and
a statement!

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 heg to lay
on the Table: —

(1) A copy each of the fallowing
papers (Hindi and English versions)
under sub-section (1) of seciion
619A of the Companies Act, 1956:—

(i) Annual Report of the Orien-
tal Fire and General Insurance
Company Limited New Delhi, for
the year ended 381st December,
1977 along with the Audfted Ac-
counts and the comments of the
Comptroller and Awuditor General
thereon.

(1i} A statement regardinz Re-
view on the working of the Orien=-
tal Fire and General Insurance
Company Limited, New Delhi, for
the year ended 31st Decemher,
1977

(2) A statement (Hindi and
English versions) showing reasons
to delay in laying the papers awen-
tioncd at (4) aboce. [Placed in
Library. See No. LT-4368/70.]

COMMITTEE ON PUBLIC UNDER-
TAKINGS

MINUTES

SHRI TRIDIB CHAUDHURI
(Berhampore): 1 beg to lay on the
Table the Minutes of the sittings
relating to Third, Eighth, Twelfth,
Thirteenth, Fourteenth, Sixteenth
and Twenty-fifth Reports of the
Committee on Public iIndertakings
on Jute Corporation of India Limited

—
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came true. The police blocked ac-

CALLING ATTENTION TO MAT- cess to people approaching the

TER OF URGENT PUBLIC
PORTANCE

REPORTED VOILENT INCIDENTS AGAINST
ASIANCOMMUNITY IN SOUTHBALL
Lonpon

SHRI MUKHTIAR SINGH MALIK
(Sonepat): I call the sttention of
the Minister of External Affairs to
the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

‘The reported violent incidents
against the Asian community, parti-
cularly Indian immigrants, in Sou-
thall areas of, UK and reaction of
Government thereto.’

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
Mr Deputy-Speaker Sir We have
noted with deep concern the re-
ports on the clash in  Southall,
London, on 23cd April. 1 personally
spoke to our High Commssioner as
soon as I heard aboul the incident
on 24th April. I again coniacted the
High Commission on %5th Apnl to
ascertain the latest position, Our
High Commissioner had gone to Sou-
thall to meet the members of the
Indian community, including rome
who had received injuries during
the incident,

IM-

As the House is aware, the incident
arose from an election meeting held
by the National Front in tha Town
Hall of Southall on 23 April. The
National Front is a racist neo-Nazi
organisation which advocates hatred
against coloured settlers and their
Compulsery repatriation, Asians in
Southall had resented perrission
being given by the local authorities
to the National Front in view of its
obnoxious ideology and programme,
The Indian High Commission had
advised the PBritish Government on
18th April that such a meeting
would affect the racial environment
in the area and even provoke some

[l

¢
1

Town Hall from the afternvon of 23
April, Serious clashes between the
police and the demonstrators occur-
red during the evening. It was not
only the Asians in Southall but also
British people opposed to the fascist
policies of the National Front who
took part in the demostration to
express their feelings. The police
allegeq that the demonstrators had
launched unprovoked attacks on
them, On the contrary, the Asian
and other organisations blamed the
police for their high-handed use
of force. In the disturbances several
people were seriously injured and
one of them, a New Zealander, be=
longing to th Anti-Nazi League, died
from the injuries. About 40 people
of Asian origin are reported to have
sustanied injuries. About 340 people
were arrested and most of themn re-
leased on bail. Our High Commis-
sion has asked the British authorities
to indicate precise figures of the In-
dians arrested and charged. It is
understood that the British Govern-
ment are making their own inquiry
inlo the incident under the Police
Act of 1976.

The latest reports from our Iigh
Commission indicate that the tension
has been reduced in Southall. Our
High Commissioner has repculedly
advised restraint on the part of the
Indian conimunity in the mterest of
racial harmony.

We are in touch with the British
Government, both here and in Lon-
don, regarding the follow up mea-
sures. We are glad to note the con-
demnation by the British Prime
Minister and other British political
leaders of the racist National Front
“peminiscent of Nazis”, as Mr. Calla-
ghan bas said. Without in any way
minimising the magnitude of the
task, we hope that everything will
be done to restore confidence among
the affectd communities.



263  Keported violent
incidents against

st sifemare Fag, wfaw : gTrera AEITE,
fom TATEE & IIT ° WIW & aZ EE
%1 qaaae §, a§ WA & a19 FgA1 qgar ¢
o ferm & ifageq TRE & azvgn ) frg
fafew 14 & ara7 3z wAr om a1 frad
awewg § w17 fafaargaos 1 0F q1Eq I
1 awwr quar ar Afea a7t q¢ faferiso
oy gega w1 AATAT fAwEAT o1 w@w ¥
fodl wixst 41 wdq wAAT A0 ADAT E
f& wF fafzfasm w mwar g TETA
ot oqRaT ¢ Afew fedl wew  wtgama
# s gad o U AWEd gt §
gftr #1, gEd ot eam dAfefam W
qrTAYA W AT Ja%1 T wE @ !
g qmAeA fad wwafadi o @ @
framr o, AW WRE W R @
TR A 9FE FATET AT RO AT |
tdY @ fggrarn G A gad & addl
afrd gidT 7 g F g ff f5 agt
qTr At WAl § AW ag ﬂﬁgﬁ_‘ﬁ

2 wam § fe gad
faf & wgi & Fawr fawre faqr orrdar o
wx x@ frem srad & s@ @ ok 9w
fafemw sowere w1 sam o ¥ S b dr
zrew & ow fwe fafew waddz & wnfyg
a1 fr v feew o fifer & &7 w5

i
13
i %
Dt
;333
Ay
?iﬂ

7

%

4

3

]
Ay

4 83
$§§§§

L EEE,
!
3

33412

g:*z

Eﬂmgg

13
e
1.7
i3,
LA ¥
EPE

13
zig
|
H
i
542

APRIL 27, 1979

Asian community 264
in Southall (CA) -~

i€t #t a7 ¥ wwER @ aer §
& it Hwafaow 1 gare w7 W E
oEt grw A WAL gl gEAA M €W
feen &1 oifell @ ok tw T W
drman ag feardl @ wi gart ety
% famre @ 97 ww qe § ddideEw
AR FadE | g Wi ¥E At

ofew GamA § wrf &1 nfode agt aTddy
w oEEa ! FHI9ed % AT W WY
g ot @iz W 3, wiwwdew W Iy
wrilT Y § ) wwEm Y aaag § e
T FiAE gEAT ofr, Iw TR gaw @y
g 4 5 gwy gemgm & faun, siew
¢ 4 AfFT wx @ sRe @A @
ffret 3 o1 @iz fomr & wad =@t
U% TET W reR o i g aEie wer g
We are having talks with the Gov-
ernment, gATY UrI¥ET @y fwwr ?
We should have lodged a strong pro-

test with the Government

M orasr v & feq ogudac & @
ad ! v fafres wge & gt vy
s o ofuzes st £ owlw  fooy
that India stands by them and, In-
dian Government stands by them.

g1 @ e v i @ g uwR e
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qaT 3% ®re # | gafam I s g ur
# w7 fra & sl nmﬂg{i. wRARTE,
2 4t gw qitwa? w2 ? oy Wy
garr arg A § 5 g o gt 9T A s
T wifeq &, 7% MY G FET AT R
AT A g AR TOF Fqraa far g

nE AT FE TR WMEAE fF ¥
FoArt av & ux AR § fF oxgr o
v wez B, q¢ 97 TET AN3T § AR
WA AUl FEIAT I AT ETT W
qur, afafa &7 & gt wom W A
wiafagt Wt nfurer WYy #WT @ET &
AarT © N7 § fagm wmdarar g9 W
FF P L TE qA F1 qa . fF FwEe
.2 ¥ W smaafezx §, 39 % fadm
A Fgr & wrgw fafaszy fwo derEa A
i ama fad § w7 agr$ g qamr
a W A aaE fad € 1

| AT & A X WA AT
q‘fmr foar § gwd WA wATEEw
T # FO§ AR IR OF QA &

SHRI G, M. BANATWALLA (Pon-
nani). Mr, Deputy Speaker, Sir
the happenings, {o say the least, are the
most deplorable and disgraceful, I am,
however, very much pained to see that
both the High Commission and the
Government of India have taken the
matter very lightly. Sir, in this
statement that has been made by the
hon, Minister, Shri Kundu, we are
told that—

“We have noted with deep concern
the reports....”

Further, he says:

“We are in touch with the British
Government.” This shows only the
weakness on the part of the Govern-
ment. There is ng expression of pain,
no expression of anguish, no expres-
sion of resentment, no expression of
condemnation, especially also in view
f.?r the police brutalities.

Sir, I put it to the Government that
it been very weak in this particu-
‘;: mater of upholding the honour of

¢ people of India and even about
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the Prime Minister the remark has
been made that he is a filthy person.
I therefore put it in a categorical
manner to the Government to let us
know how the Government has ade-
quately and appropriately cummuni-
cated to the British Government the
strong teelings of the peile here
throughout the country,

Sir, not only has the matler been
taken Lighily, but, I put it to the Go-
vernment that the Hirh Commissioner
has been rather lethargic No coubt,
a few days hefore the ncudent, he
came into cuniact with the British Go-
vernmen! and informed them of the
delicacy of the situation. But we ure
told that 1t was the hon. Minister, Shri
Kundu, who conilacted the High Com-
missioner as soon as he heard the
statement, on the 24th April. Sir, the
incident took place on the 23rd April
Let the Government clarify whether
our Commissioner informed the Go-
vernment of the incidents having tvken
place, or whether it was {he Govern-
ment here that heard in the nows the
whole thing and then infornied the
High Commissioner over there.
We are told that it was the Govern-
ment here that contacted the Migh
Commissioner the next day, that is, the
24th April. Sir, the incident took place
on the 23rd April and it was after iwo
contacts of the Indian Government
with the British High Commissioner
that on the 25th April, the High Com-
missioner chose to visit the area and
reach the people. Let wus therefore
know whether the Government has
taken up with the High Commissicner
this point about its lethargy and .he
light manner in which it has been
proceeding in the matter,

Sir, we are told py the hon. Minister
Shri Kundu and I quote—

“We are in touch with the British

Government both here and in
London regarding the follow-up
measures.”

This is a very vague sentence. ‘We
are {n touch’ means what? )
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What are the steps which have teen
taken? Has any strong note been filed
with the British Government? There
is a report in the newspapers {noay
that the British Government has been
asked to hold an enquiry into the
mat'~r Is it true that 4an enquiry
has heen asked for by this Govern-
ment”  What is the nature of the en-
quiry? Is it g mere enquiry under the
Police Art over there? Sir, [ ander-
stan1 that the Home Secrectary has
made a slatement that if any enquiry
is made, then. the rontents of its report
will nnt be made public. 1Tas ouf Go-
vernvent made any comments un
this rarticular remark of ‘he Houe
Secret iy that an enquiry which will
be held in secret will not appropriately
angd ad 'qualely deal with such a situa-
tion?

I would like to know from the Go-
vernmrnt whether they propase to
raise these matlers in the Common-
wealth forum and whai{ would he our
attifude in totality with respect to
these matters 1 hope, categorical and
speci®c replieg to the points that I
have raised will come from the Go-
vernment.

SHRT SAMARENDRA KUNDU- Mr.
Deputy-Speaker, Sir, Shri Banatwalla
is not happy with the words that have
been used here in the statement; he
says that we should have used much
more stronger words. He might have
seen reports in the newspapers that
two days back I had stated in the
Rajya Sabha that we look at these
matters with deep anguish and 1 had
sald that this matter was indeed very
unfertunate If the problems could
be solved by use of gtrong words, per-
haps the Government and some of us
would not stop using these yv.ords, 1
would request the hon. Members 1o
hear in mind that an election cam-
paign has heen going on in UK. and
on 3rd thev are having their pell. We
should not do snything or cause to do
anything that it would appear that we
are going to side with this group or
that group, this party or that party.

We agree that we have the duty and
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resposibility to look after welfare of
the Indian citizens abroad, but when
a matter become a law and order pro-
blem, we have also certain limitations.
Therefore, in certain very difficult
times, we have to be in touch with our
High Commussions to find out the ac-
tual facts, circumstances etc. If you
would kindly see the statement, we
have given versions of both the sides.
We have said:

“The police blocked access to peo-
ple approaching the Town Hall from
the afternoon of 23rd April. Serious
clashes between the police and the
demonstrators occurred during the
evening. 1t was not only the Asians
in Southall but also British people
opposed to the fascist policles of the
National Front who took part in fthe
demonstration ‘to express their feel-
ings. The police alleged thai the
demonstrators had launched unpro-
voked attacks on them On the
contrary, the Asian and other orga-
nizations blamed the police for their
high-handed use of force.

1 hope, a very distinguished Mem-
ber of this House, Shri Banatwalla
would appreciate thet sitting in this
House, one could not sit on judge-
ment op certain incident that took
place at Southall We are cer-
tainly entitled to know facts about
the arrest of Indian citizens there;
how many are injured and what are
the losses thai they have suffered.
We are going into these aspects of
the problem.

I strongly refuse the charge that cur
High Commissioner has been lethargic.
On the contrary, he has been very
active. The news comes from there.
The hon. Members know that there 18
a time gap of five hours; London time
is behind of us by five hours, We are
very anxious to get more news and
the hon. Member should have welcom~
cd the fact that we have been keeping
in touch on televhone with our High
Commissian. It does not mean that he
has not sent any report to us. I do
not think, we should look into these
problems in thig manner: rather, he
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%1 #a & & vdewa § w97 fifewdq
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“I think that everybody, of =all
parties, should deeply deplcre what
happened  yesterday.” Then he has
suld something else  and then comes
the relevant part; “The doctineg of
the National Front are pernicious,

provocative; they are reminscent of
Nazism...... ”

SHRI VIJAY KUMAR MALBO-
TRA: What sboul the police?

SHR] SAMERENDRA KUNDU :
I read that out.

PROF. P, G. MAVALANKAR:
(Gandhinagar): When did he say-
thisz?

SHRI SAMERENDRA KUNDU :
On 24th, The incident *.ok place om
23rd,

I have already answered the ques--
tion about Commonwealth.

These matters are also taken up-
the meetings of the Commonwealth.

SHRI SAUGATA ROY (Barrack-
pore): Let me take thig opportunity
to pay my tributes to the very brave
non-Asians who participated in the
anti-Nazi  demonstration; particular-
ly, let me pay my homage to the
great New Zealander who laid down:
his life in the face of severe police
Bhutalities to support the anti-Nazi
cause. The problem of racialism im
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Britain has been growing from year
to year, First, we had the skin heads
in Britain, people with shaved heads
who used t; beat wup the Indians,
Such incidents became very common
in the last few years, Then the
racialist National Front was sct up
under the racist pig, Enoch Powell,
and led by Martin Webster and John
Tydall. They raiseq a new  anti-
Indian and anti-black hysteria in
the country, It is a wonderful thing
that though Britain had p Labour
Covernment, under the pressure of
the new extermist Naiiona] Front
the British Government has been
making its immigration laws tignter
and tighter, The fact that there are
virginity tests against Indian wemen
immigrants in Britian now is proof
of how much pressure ihese racialist
wiel§ on the British Government.
They have laid down the strictest
laws today for immigration.

The whole question is how our
Indian Government lewks ai this
whole problem because the serious-
ness of the situation has not been
brought out by the statement of the
Miniiter of State for Extarnal Affa-
irs, I am very sorry that g former
fire-brand socialist like Samarendra
Kundu came out with such a wishy
washy statement giving both version
of the incident, Of course, now he is
a Janata} man. (Interruption).

A week before thig incident, there
was another incident in Leicester

where another racialist meeting was.

held by the National Front, where
the local people had protesteq and
where there had been massive pclice
reinforcements to protect the raualist
Front meeting. When this meeting

took place in  Scuthhall, as the
Minister has pointed out, the In-
dian High Commissioner  point-

ed out that this meeting would dis-
turh the public peace in Southall.
The Ealing Council, which had ear-
lier refused permission to hold the
meeting, suddenly gave them permi-
ssion thi; time. A 5000 strong conti-
ngent ™ policemen surroundsd the
meetiny to  protect 59  supporters of
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the racist National Front. The anti-
Nazi demonstrators were  standing
outside. The police prevented jour-
nalisty from going inside the meet-
ing, This was the incident that led
to the conflagration, What happened?
59 people stood on the steps of the
Southhall public hall and they chan-
ted abuses at the  Asians—3000 of
them who were outside. It is
no small wonder that in spite of all
thig provation, violence dig not break
out in a bigger way. After all, the
main victims of violence were the
Asian people who were demonstrat-
ing, including Tariq Ali, the Pakis-
tani firebrand, a very piquant situ-
ation is obtaining in the U.K. today.
Though the official posture of all the
parties is that they are against ra-
cialism, the administration is acting
totally in eollusion with the racists.
James Callaghan has Jenounced the
National Front ag a racist worganisa-
tion. We have also heard Mrs, That-
cher condemining this incident. But
what does the British Home Secrelary
Mr. Merlyn Rees say? He :aid in an
interview that these incidents were
unprovokeq incidents by Asians and
that caused violence, Worse still is
the statement made by the Scotland

Yard Chief, Sri David McNee who
said:
“The incidents ,were unprovoked

attacks against the police ang pro-
perty by groups of people deter-
mineq to create an atmosphere of
tension and hatred.”

This ig the statement of the chief
of the official police and of Britain
and this shows the attitude wof the
administration. In spite of what the
leaders are saying, the attack is
mainly against the Indian people,
The people have protesteg in Rritain
also, To protect a few people, 5000
policemen had to be brought at a
cost of a quarter million pounds.
This is the trouble the British Gov-
ernment iy taking to protect the ra-
cists. They say that in order to have
ful] democracy election meetings

should be held. But is it the right
of anybody in any country where
there is democracy to have racist
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organisationg hold election mectings?
This is a point which we have to
seriously consider, I  am sorry that
the Government has st :tage con-
demneq the brutalitics of the police
against the doefenceless Asians, 11
has not protested that sc many peo-
ple have been injured The High
Commussioner dig not g3 to the
cremation ground and nobody
went to the hospital This 15 situation
that is prevaillling, I would urge up-
on the Miumster to make a serious
study of the situation.

It 15 high time that Indian sbrouad
cease to be whipping boys. Indians
go abroad because we do nut  give
them jobs They go abroad, gel em-
ployment ard sent  remuttances,
which our Government utilise for
ther foreign exchange requirements,
Now these people are heaten up and
our Governmenti do not stand by them
The Indian people abroud have been
the whipping boys of 1di Amin, in
Sri Lanka, in Burma and now 1n
Britain, It will spread to France also.
Then with what face will you send
Indians abroad and with what face
we shall ask them to send remittan-
ces to our country? It i; high time
that the Government take a firm
stand in this matter.

I would like to remind the hon.
Minister that not only are we still
in the Commonwealth, maintaining
our umbilical card with our historical
Brtish masters, but today the British
investments 1n India exceed the Bri-
tish investments before 1947. Therc
are more British personnel warkirg
in this country today than there were
in 1947, There is f0 much remut-
tance going out of the country. Yet,
the Government at no stage showed
that it has guts to stand by the Asain
community abroad. to  give them
cronfidence by taking some stiong
stand, su thal people abroad under-
gland that if the interests of Asians
are hampered, if Indians are hit, 1l
Indians are insulted, if Indiars are
discriminated against, the Govern-

Asian community 276
in Sowthall (CA)

ment of India 1s there to protect the
Indian interests abroad and that in-
gside the couniry we wiil 1ake such
steps so that the racist pigs do not
repeat such incidents abrpad.

SHR! JYOTIRMOY BOSU (Dia-
mond Harbour): There should be a
full-fledged discussion on this.

SHRI SAMARENDRA KUNDU- I
listened 1o the speech made hy niy
most esteemed, distinguished and
ebullient iriend; whethe; i should
cal Thim firebrand, I do not %ncw.
If one has to be a firebrand or cne
loveg to he firebrand, a firecrand
has to be responsible.

AN 11ON. MEMBER: So, you are
irresponsible,

SHRI SAMERENDRA KUNDU :
1 have never been ‘rresponsible, I
have only :aid that g fre brang has
{o be responsible.

Government have to act according
to the information they get, I have
already shared with the House what-
ever information I have got. I en-
tirely associate myself with the feel-
ings and sentiments expressed by the

hon. Member about racial discrimi=
nation and the difficulties encoun-
tered by Indian citizens abroad.

Whenever there are any incidents,
we have always gone to their
rescue, within the various consir-
aints toa  our approach; we have
alway; gone to the help of Indians
abroad.... (Interruption) There are
many examples, We have acted pro-
mptly whenever such cases have
come to our motice, Our High Com-
missioner to the spot and discussed
the matter with the people, It i; not
true to say that nobody has gone to
the hospital, 1 can say that tne of
our officers hag gone and visited the
hospital. My information is that none
of the injured are now in the hos-
pital Three or four persons had
gone to the hospital and some of
them have been discharged also.
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AN HON. MEMBER: What about
the High Commissioner?

SHRI SAMARENDRA KUNDU :
I can check up whether the High
Commissioner has gone there or not.
Further, the High Commissioner
cannot go everywhere, ag you cannot
expect the Minister to o every-
where, As I said, the Higch Commis-
sioner hag gone to Southhall and
had a meeting with the Indians.

The High Commssioner had gone
to the spot and had a meeting with
the Indians and Asians also there |
can say that no other Ambassador
or High Commissioner had gone to
the spot This is one thing which
Mr. Saugata Roy must also appreci-
ate to give the devil its due, You
can criticise, but to criticise blindly
without giving the devil its due is
not constructive.

SHRI G. M. BANATWALLA: On
a point of order, Referring to the
High Commissioner, the hon, Minis-
ter has said, “give the devi] it; due”
Does he take him to be a devil?

MR. DEPUTY-SPEAKER: It is a
devil’'s point, it is 10t a point of
order!

SHRI JYOTIRMOY BOSU : He
has second hand information. If the
went in cognito and tried to find
out, he will see that he has the most
unhelpful and unsympathetic peo-
ple abroad. It is g waste 9f money
to mmuintain these missions.

MR. DEPUTY-SPEAKER : Let
him finish his answer.

SHRI SAMARENDRA KUNDU :
Mr, Jyotirmoy Bosu's views on this
are very well known,

The last part of the question is
ebout strong action. We are taking
appropriate action, and we are in
constant touch with the Government
there and also with our High Com-
mission ‘whatever iz necessary
‘to tackle this problem we will cer-
‘tainly do.
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): I learn that the Indians
wanted a ban on the racist meetings
in Southhall. Why have they not been
banned? I am told that four meetings
are gomng to be held up to 3rd May.
The Natiovnal Froat is a racist orga-
nisation, They are abusing Indians,
they are saying so many things
against Indians, ang they are insti-
gating people against Indians and
creating an atmosphere which gene-
rates violence, Therefore I want to
know from the Minister whether he
has asked the British Government
to ban such meeting; in the area
where Indians are concentrated.

We are not able to protect them.
Is 1t possible for the Government
to protect them or not, we want to
knmow What are the steps they gre
going to take to protect them? Sup-
pose in future such violence errupts,
then what action are Government
going to take? When we wanted
Indig to come wut of the Common-
wealth, our External Atfairs Minis-
ter said that it was quite necessary
for us to be in it because the British
Governmenit was not going to do
anything, and we were in a majority
there. Are you going to  densure
the British Government througk the
Commonwealth? Can you give that
assurance?

SHRI SAMARENDRA KUNDU
These questions have been answered.
I can give my personal opinion, but
being a Minister I am prevented
from giving it. If 1 had been there,
1 would have said many things,

About banning this orgenisation,
I have said that it is one of the most
dirty racist organisations, It foments
racia] hatred, and iy a Nazi type of
organisation, It has no love for
Indians, Asians and almost all the
parties ,the Liberal Conservative and
Labour party leaders, have conde-~
mned this incident. I think the Bri-
tish Government are examining the
law whether they can ban it or not,
they will decide.

—t
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12.50 hrs.

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND TWENTY-SEVENTH, HUND-

RED AND FORTY-SECOND AND _HUNDRED
AND FORTY-THIRD RFPORTS

SHRI ASOKE KRISHNA DUTT
(Dumt Dum): I beg to present the
following Reports of the Public Ac-
counts Committee; —

(1) Hundred and tweaty-seventh
Report on paragraph 11 of the Ad-
vance Report of the Comptrolier and
Auditor General of India for the
year 1976-77, Union Government
(Civil) on Loktak Hydro-electrie
Project relating to the Minisiry of
Energy.

(2y Hundred and forty-second Re-
port on Action Taken by Govern-
ment on the recommendations con-
tained in the Seventy-ninth Report
on Direct Taxes relating to Minis-
try of Finance.

(3) Hundred and forty-third Re-
port on Action Taken by Govern-
ment on the recommendations con-
tained in the Seventy-eighth Report
on Direct Taxes relating to Ministry
of Finance.

12.52 hrs,
ESTIMATES COMMITTEE

THIRTY-THIRD AND THIRTY-FIFTH RE-
PORTS AND MINUTES AND THIRTY-
SECOND AND /THIRTY-SEVENTH TO

FORTIETH REPORTS.

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to
present the following Reports and
minutes of the Estimates Commit-
tee: —

(1) Thirty-third
Ministry of Finance
of Revenue)—Customs.

Report on the
(Department
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(2) Thirty-fifth Report on the
Ministry of Agriculture and Irrigas
tion (Department of Agriculturs
Research and Educalion)---Indien
Council of Agricultural Rescarch—
Working conditions of agriculiural
scientists. '

(3) Minutes of sittings of the com-
mittee relating to the Thirty-fifth
Report, '

|
(4) Thirty-second Reort on Actionl

Taken by Government on the recom-
mendations contained in the Tenth

Report of the Committee on the
Ministry  of Railways—Passengel
Amenities,

(9) Thirty-seventh neport on
Action Taken by Government on the
recommendations contained in the
Twelfth Report of the Committee on
the Ministry of Agriculture and

Irrigation (Department of Irviga
tion)—Development of Irrigatio
Facilities. o

(6) Thirty-eight Report on Action
Taken by Government on the re
commendations containeq in the Six-j
teenth Report of the Commnutice on
the Ministry of Energy (Departmemq
of Power)—Power.

(7) Thirty-ninth Report on Action
Taken by Government on the recom
mendations contained in the Nine
teenth Report of the Committee on
the Ministry of Railways—Loss and
Damage Claims on Indian Railwayq

(8) Fortieth Report on Action
Taken by Government on the re-
commendations contained in the
Ninth Report of the Committee on
the Ministry of Education and Social
Welfare (Department of Education)-
Higher Technical Education.
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12.51 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

TWENTIETH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 beg to present the
Twentieth Report (Hindi and Englsh
versions) of the Committee on Sub-
ordinale Legislation.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

TWENTY-NINTH, THIRTIETH, THIRTY-
FOURTH, THIRTY-FIFTH, THIRTY-SEVENTH
AND THIRTY-EIGHTH REpDORTS

SHRI RAM DHAN (Lalganj):
I beg to present the following Re-
ports (Hindi and English versions)
of the Committee on the Welfare of
Scheduled Casteg and Scheduled
Tribes:—

(1) Twenty-minth Repurt on the
Ministry of Works &nd Housng
(Works Division)—Reservations for
and employment of Scheduled Castes
and Scheduled Tribes in the Central
Public Works Department.

(2) Thirtieth Report on Action
‘Taken by Government on the recom-
mendations contained in the Fifth
Report on the Ministry of Railways
(Railway Board)— Reservations ior,
and employment of, Scheduled
Castes and Scheduled Trikes in the
Workshop; of South Eastern Rail-
way and also award of petty con-
racts 1o Scheduled Castes and Sche-
duled Tribes in the South Eastern
Railways.

(8) Thirty-fourth Report on Action
Taken by Government on thi2z recom=-
mendations contained in the Sixth
Report on the Ministry of External
Affairs—Reservations for and emp-
loyment of, Scheduleq Castes and
Scheduled Tribes in the Ministry of
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External Affairs and its subnicinate
offices including Indian Missiwons ab-
road.

(4) Thirty-fifth Repourt on Aclion
Taken by Government on the 1e-
commendations contained 1 tine
Twenty-third Report on the Muunstry
of Finance, Depaitment of Revenue
(Indirect Taxes Division) — Keserva-
tions for, and employment of, Sche-
duled Castes and Scheduled Tribes
in the Central Board of Excise and
Customs and 1its field fourmations.

(5) Thirty-seventh Report on 1ihe
Ministry of Railways (Railway
Board) —Reservations for, and emp-
loyment of, Scheduled Castes and
Scheduled Tribes in Nottheast Fron-
tier Raillway and award of petty con-
tracts to Scheduled Castes and Sche-
duled Tribes in Northeast Frontier
Railways,

(8) Thirty-eighth Report on the
Minlsqry of Petroleum, Chemicals
and Fertilisers (Department of
Petroleum) —Reservations for, and
employment of, Scheduled Castes
and Scheduled Tribes in the Indian
Qil Corporation Limited (Markcting
Division).

12.56 hrs

COMMITTEE ON PUBLIC UNDER-
TAKINGS

F1rTieTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have the
homour to present the Fiftieth Report
of the Committee on Public Under-
takings on Bharat Heavy Electricals
Ltd.

SHRI VAYALAR RAVI (Chiray-
inkil): Will we have a discussion on
it?

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Yesterday,
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when we raised questions on the
Government Business, we did say
that there should be a  discussion
on this Report.

Mr. DEPUTY SPEAKER. You
give a Motion and it will be consi=
dered.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): A motion has al-
ready been given. We want a
discussion on it.

MR. DEPUTY SPEAKER: It is for
the speaker to consider it.

DR. SUBRAMANIAM SWAMY :
Will you kindly convey our [eelings
to the Spcaker?

SHRI VAYALAR RAVI- AT the
moment, you are the Speaker. You
may allow a discussion on 1t, Let
us have u discussion on the Report.

12 58 hrs,

STATEMENT BY HOME MINISTER
RE. HIS RECENT VISIT TO JAMMU
AND KASHMIR STATE

TIHE MINISTER OF HOME AFF-
AIRS (SHR1 II. M, PATEL). Sn, the
Hon'ble Members would 1emember
that on the 19th Apiil, 1979 there was
a discussion in this House on a Call-
ing Attention Motion regarding the re-
cent large-scale violence and ar<un in
the State of Jammuy & Kashmir Dur-
ing the discussion, a gsuggestion was
made that 1 should pav a visit o the
affected areas to acquuint myself with
the various incidents that took vlace
on the 4th, 5th and 6th April, 1979,
Accordingly, I vigited the Srinagar
and the surrounding areas on the 22nd
April, 1979. The Chief Minister of
the State, whose headquarters at the
moment are at Jammu, also arranged
to sccompany me when I visited the

APRIL 27, 1979

State (St) 284
to J&K

places in Srinagar which had suffered
from mob violence as algo the villages
in which varying numbe, of houses
were almost totally gutted.

In Srinagar town, I saw the various
buildings which had been completely
or virtually completely gutted, namely,
the Srinager Club, the Office of the
United Nations Military Observers”
Camp, the residence of the Director of
Doordarshan next door, and the All
Saints Church and the buildings in
its compound. These had been ap-
parently selected as the targets of
attack and arson by the mob, Im-
mediately afterwards, 1 visited some
of the villages in which residential
houses, mainly of Jamait-e.Islami arnd
Ahmediays were burnt down. The
villages I went to were, Hassanpur,
Sicharoo, Darigaon-Devsar ang Arwani
in Anantnag District, In some villages,
large number of trees 1n orchards,
belonging to members of these groups
were cut. I was cleay that i all
these villages, the burning and ~ther
damrage was causeq in a selective
manner, the attack being directed to-
wards the followers of Jamait-e-Islumi,
and persons belonging to the
Ahmediva seet According to the m-
formation given to me by the State
Government more than 900 residential
and non-residential structures were
burnt; 3 mosques and one church were
damaged by fire; about 800 shops,
cow-sheds and stores were damaged,
About 200 houses were looted. Five
hives were lost 1n Police firings;
while three persons died in clashes
hetween the villagers and the rioutous
mobs Two persons died as a result
of drowning in the melee.

Later in the evening, I recejved
tations representing Jamati-Islami,
Jamait-ul-Tulba, Jamait-e-Ahmediya,
the Christian Residents of Srinagar,
Congress (I), Awami Action Committee
and the State Janata Party, Almost
all of them emphasised the need for
immediate steps for rehabilitation of
the affected persons and families;
punishment to the guilty; and aden-
uate preventive steps so that such
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incidents do not occur in the future.
1 also discussed the situation with the
Chief Minister as also State Govern-
ment officials.

13 hrs.

Having been the strong reaction of
the people in Srinagar in particular
early in 1978 when the late Shri
Bhutto was found guilty by the Lahore
High Court the State authorities had
expected that there would be repercus-
sions if and when Shri Z, A. Bhutto
came to be hanged. They, however,
did not expect that the reaction would
be go violent andq widespread, Nor
did they think that it would be so
selective against the specific groups
which became wvictims af mob fury.
As soon ag the State guthorities realis-
ed the magnitude of the trouble, they
took all possible steps to bLring the
situation under control. But valuable
time was lost in getting together the
requisite additional police force and
umtis of the Borde, Securitv Force as
well as the Army. The situation was
brought conupletely under conirol by
7th April. The State Governnient
arresied a number of persons suspect-
ed to be responsible for the violence
and arson., Quile a few of those who
were believed to have led thu .nobs
are said still to he free. And people
in the villageg I visiteg resenteq the
fact that many of those arrested were
released almost immediately on bail,

The State Government and other
non-official voluntary agencies like the
Red Cross have distributed blankets,
clothes and graing in the affected
villages The State Government is
arranging to sanction loans for timber
ang G, C. sheets to the persons whose
houses have been damaged or burnt.
It has now approached the Central
Government for special assistance fur
the rehabilitation of the wvictims and
this request will, of course, be
sympathetically and speedily consi-
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While this is the bare narration of
what happened ang what had been
done to restore normaley, I must also
state that it is my impression that
considerable tension still prevails and
certain groups told me that they felt
insecure and uncertain of the future.
For this reason and also because of
some aspects of all that occurred, I
teel that it would be in the interest of
all concerneg to subject the occurrence
of the 4th and 5th April to a close
scrutiny.

The Chief Minister of the Stale
agrees with this view and intends to
have a thorough enguiry made to find
out why the authorities were not able
to anticipate its nature or take ap-
propriate preventive steps or contain
ithe violence more effectively when it
dig occur. The Chief Minister is also
determined to see that prompt and
deterrent action is taken against ihe
culprits so as to create a sense of confi-
dente amongst the affected groups
of people, T have assured the Chief
Minister that the Central Government
will give all pecessary assistance to
the State Government 1o enable them
to take all measures necessary to
restore confidence among all sections
of the people and to ensura that
such disturbances dg not occur.

DR KARAN SINGH (Udbam-
pur): May I scek one clarification?
In view of the fact that there 15 a
widesoreag leeling that the ruling
party which the Chief Minisier heads,
the National Conference, was, m fact,
largely responsible for mstigniing
and leading these mobs, will the hon.
Home Minisler please assure the
House that whatever inquiry takes
place is not under the auspices of
that very Governmeni and that Party
but it is an impartial and judicial
inquiry? Otherwise, it will not be
able to serve the purpose of restor-
ing public confidence.

SHRI H. M, PATEL: I do not think
I am in a position to tell him any-
thing on this, My point really would
be this. I have said that am inquiry
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would ha mado Lo ascertain the facts
The hon Member's staltement that
there 1z a widespread feeling that
thy National Conlerence was respon=
sible for this, I think, 15 a slat:ment
which has not heen acceptable

13.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LLABOUR
(SHRI RAVINDRA VARMA): With
your permission, Sir, I rise tp an-
nounce that Government Business in
this House during the wrek com-
mencing 30th April, 1979, will consist
of:—

(1) Consideration of any item of
Government Business carrieg over
from today’s Order Paper,

(2) Consideration and passing of
the Aligarh Muslim  University
(Amendment) Bill, 1978.

(3) Consideration of amendments
made by Rajya Sabha in the Spe-
cial Courts Bill, 1979

(4) Consideration
of:—

() The Inte~-State migrant
Workmen (Regulation of Em-
ployment and Conditlons of
Service Bill, 1979.

(ii) The Salary, Allowances
end Pension of Members of Par-
liament (Amendment) Bill, 1378

and passing

SHRI V. M. SUDHEERAN (Allep-
pey): With your permission, Sir, I
would request the Minister of Parlia-
mentary Affairs to find some time to
disruss the increasing road accidents
in Delhi,

Sir, road acecidents 1n Delli are

increasing alarmingly

MR. DEPUTY-SPEAKER Let us not
ge into the subject.
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SHRI V M SUDHEERAN: This is a
very important sub,ett  The hon.
Minisler ot State ior Home Affairs
<«fales? 1 the Rajya  Sabha on 19th
April 1978 that nearly 730 persons were
bl § amied 4188 persons mnjured in road
are lents in the  Delhj during the
veriod July 1, 1977 to June 30, 1978.
On the save day one pf our collcague
Tecame a viel m of neghgent and rash
driving—Mr Parmenand Govindji
wala who died and the other triend,
Shri Mohan Jain 1s still suffening Sir,
DIC operalion 1s found to be totally
unsafe

MR DEPUTY-SPEAKER: We can-
nol diseuss DTC naw You are only
wanling time for a discussion.

SHRI V M SUDHEERAN Day be-
fore yesterday, Mr. P. 5. Narayan a
DAVP official died because of careless
driving. He wags about to beard the
bus Everyday 3 or 4 persons die on
accouni of road accidents. Even to-day
three jncidents have been reporied. I
appeal to the hon Minister to find some
time to discuss the functioning of the
DTC.

SHRI VAYALAR RAVI (Chirayin-
kil) We cculd not discuss the Demands
of either the Shipping and Transport
Minisiry or the Communications
Mijmistry. DTC comes under Shipping
and Transport. There is an alarming
situation in Delhi because of the series
of accidents. I know the hon Minister
1s aware of the fact and I only wish
that a discussion takes place to support
the Minister to take all measures o
tone up the DTC in the jnterests of
safety of the passengers but also to re-
form the whole thing and also see that
the precious lives of the people are
protected,

The other things is the Communica=-
tions Ministry The Communications
Ministry was not discussed on the fioor
of the Ministry for the lest 7 years. The
last djscussion, if I remember correct-
ly. was when Mr. Bahuguna was the
Minister. It is one of the vital
subjects concerning the citizens of the
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country. We could not #ind time to
discuss this Ministry. Some motion
or something the hon. Minister for
Purliamentary Affairs should find so
that we can get a chance to discuss
this Ministry, wherein, I am sure,
every member will participate. There
are certain new elements coming. Re-
cognition has been given lo a new
union which has created a lot of ten-
sion.

Secondly, the telephone connectjons
are not functioning properly. My own
problem 18 with regard to Cochin it is
a terrible thing. I demand a discus-
sion should take place on this aspect
also.

SHRI RAVINDRA VARMA: The
subjects which the hon. Members have
raised are undoubtely important, and
they will be considered by the Busi-
ness Advisory Gemmittee,

13.10 hrs.

MULTI-STATE COOPERATIVE SO-
CIETIES BILL

EXTENSION OF TIME FOR pRESENTATION
OF REPORT OF JOINT COMMITTEE

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move:

“That this House do further ex-
tend upto the last day of the next
Session, the time for presentation of
the Report of the Joint Committee
on the Bill to consolidate and amend
the law relating to co-operative so-
cieties with objects not confined to
one State and serving the interests
of members in more than one State.”

SHRI HARI VISHNU KAMATH
(Hoshangabad): I oppose the motion
1 invite your attention 1o Rule 303
which reads as follows:—

“As soon as may be, after a Bill
has been presented and referred to

799 L.8—10.
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; Select Committee ,the Select Com-
mittee shall meet from time to time
in accordance with rule 264 to con-
sider the Bill and shall make a report
thereon within the time specified by
the House.

“‘Provided further that the House
has not fixed any time for the pre-
sentation of the report by a Select
Committee .......... "

See the next Proviso also which says:

“Provided further that the House
may at any time, on a motion being
made, direct that the time for the
presentation of the report by the
Select Committee be extended to a
date specified in the motion.”

I am sorry to say that there are cer-
tajn features in this memorandum
which cry for a satisfactory explana-
tion. The Committee was constituted
on a motion adopted by this House on
the 15th May last year and concurred
m by the Rajya Sabha on the 18th
May, That is in the last budget
session, it was constituted by the
House and it was instructed to report
to the House by the last day of the
first week of the net session. That
means, last July, on 21st July, 1978,
they were asked to report. Then what
happened? The Committee was grant-
ed—it is laughable—two extensions
for the presentation of the report—
first, on the 21st July. They were to
present the report on that date. The
first extension was granted on up ta
21st July, 1978. The first extension
was given upty 22nd December till
just before the winter session adjourn-
ed in 1078.

Again, the secend extension was,
given from 24th November uplo the
last date of this session, that is, 18th
May, 1979.

Now comes the most inexplicable
part of the whole memorandum~—Para
3. The Committee has held 11 sitiings
so far. That is all right. I do not
question the number 11. But please
see how many were held after these
two extensions were granted. The
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Committee has held, after the first ex-
tension, two sittings and seven sittings
after the second extension. That isto
say this is s.mple arithmetic, this dges
not nced higher mathematics-- that
means they have held only two sittings
between May and July last year—2+4
T=8; 11—9=2, Only two siitings
were held from the date of the ad-
journment of the last budget session
till the last day ot the mensoon session
and on which date they were to submit
the report. Why no explanation as to
why more s ttings could not be held?
Two sittings only were heldg in Delhi
They could have done—easily inree or
four sitlings. We, when Mr. Shyam-
nandan Mishra, my colleague, was the
Chairman of the Coemmittee on Lokpal
Bill, used to hold many sittings from
day to day. So, Sir, this is most—]
will not use the word ‘atrocious’ or
‘outrageous’; had I been in the Oppo.
site side, I would have used the words
‘atrocicus’, ‘Unpardonable’—‘inexcus-
able’.

Now, Sir, they wanl thig extension.

We, Sir, must set an example It
ig high time that we had the aus-
terity and efficiency and all thet
otherwise with what face can we tell
the Government to be efficient when
we are outselves not efficient, when
our Committee is not efficient, I
am sure, you, the Chair, are equelly
anxious to set 8 good example. Our
Committee should set an example for
efficient and hard work.

Now, please read para 4—

“with a view to acquainting
themselves with the working and
existing conditions of the Multi-
State Co-operative Societies and
also to look into the implications
of the Co-operative principles in
their application to these societies..”

Now, Sir, for looking into the impli-
cations of the Co-operative princi-
ples they need not go on an all-India
tour. This work could have been
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done while sitting in Delhi, I read
further—

“...in order to formulate their
views before taking up clauze-by-
tiduse consideration of the Bill.”

The second part of this sentence
is al] redundant. They could do it
in Delhi. Then further for this
laudable objective—

“the Committee undertook on-
the-spot study visits of wvarious
States...”

Sir, I know as per rules it is very
difficult for the Committees to go on
all-India tour for on the spot wvisits.
I have been Chairman of the Peti-
tion; Committee for two years and
only once I asked the permission of
the Speaker to go on a visit outside
Delhi, Here this Joint Committee
undertook on-the.spot visits of
various States. They have not men-
tioned the number. Further' it says
‘in phases’. Itisw.phased programme,
The phased programmes

of three phaseg for on-the.spot wvisit.
Two phases they have finished.
First phase began in Beptember 1978
after the extemsion was granted,
After the budget session during the
summer, either because of fatigue of
the budget session or summer heat
they did mot go for on-the-spot
visits. The first phase was complet-
eg from 18th to 25th September, 1978
soon after the monsoon session
adjourned. The $econd phase wus
completeq between 3rd and 1ith
January, 1979. It {5 a very good
season. The third phase ig yet to
begin. I cannot understand why
they could not complete the third
phese at the end of January or in the
beginning of February. No reasons
have been given as to why the third
phase could not be completed. It is
yet to begin.

Now, Sir, what have they done sit-
ting in Delhi? It is para 5—

“The Committee heard oral evi-
dence of experts in the fleld of
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Cooperative movement ang repre-
sentative of wvarious National Level
Cooperative Federations/Orgamsa-
tions, ete,..!”

They have not mentioneg the number
ol experts, I read further—

“ at their sittings held on the
9th August, 1878, 22nd to 25th Jan-
uary, 1979, and 11th ang 12th April,
1979.”

So, during the inter-session recess
they have held onlv four sitlings. It
1s most unpardonable In the recess
you had four sittings, On the 9th
August you had a sitting and on the
11th and 12th April you had a aitting
and these were during session. In the
recess you had four sittings only, that
1s, from 22nd to 25th of January. How
many days? I am not good at count-
ing. These are four sittings, Mr,
Deputy Speaker, may I know, if the
committee sits both in the meorning
and in the evening, is it to be consder.
«ed as two sittings or one sitting?

MR. DEPUTY SPEAKER. Dcpent-
ing on the sitting. If they sit twice,
it is consideredl two sittings,

"SHR! KRISHNA CHANDRA HAL-
DER: I am told B sittings, I was in
hospital at that time.

SHRI HARI VISHNU KAMATH:
Any other member of the committee
‘present in the House? He was in
‘hospita) then.

MR, DEPUTY SPEAKER: You have
a specific amendment.

SHRI HARI VISHNU EKAMATH:
I am stating the background. 7~ there
any other member of the Comn.itiee
now preeent in the House?

SHR! DINEN BHATTACHARYA
(Serampore). Everybody was eager to
Join the committee.

SHRy HAR[ VISHNU KAMATH:
I can now untierstand ‘their eagerness!
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Sir, I now come to the juicy part of
the whole memorandum,

MR, DEPUTY SPEAKER: How
much justice would you extract out of
this?

SHRI HARI VISHNU KAMATH:
The Memorandum says-

‘The ( ummittee have yet 1o ander=
take third phase of the study tours
of some of the remaining States and
take up clause-by-clause considera-
tion and complete other states of
the Bill’ .

Angd then it says"

“The Committee, after considering
the quantum of unflnished work,
felt that it would not be possible for
them to complete the work and
present their report by the stipulat-
ed date, i.e. 18th May, 1879.".

—That is about 3 weeks from mnow.
And then it says:

¢ The Committee have, there-
fore, decided to seek further ex-
tension of time for presentation of
their report upto the last day of
the next Session.

My amendment says:
In item 13,
For ‘the last day’
Substitute ‘the first day’.

I beg to move my amendment:

In item I3,
For ‘the last day’

Substitute ‘the first day’.

1f that is accepted by the House,
the motion would read as follows:

“Phat this House do further ex-
tend upto the first day of the next
Session, the time for presentation of
the Report of the Joint Commuttee
on the Bill to consolidate and
amend fhe law relating to coopera-
tive societies with objects not con-
fined 1o one State and serving
the interests of members in more
than one State”
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I am sure my colleagues here—I
am confident that my hon. colleagues
on the right, left and centre—and
centre includes Mr. Halder also—
will agree with the amendment, in
view of the facts which I have stated.

1 move my amendment and I com-
mend it for the acceptance of the
House.

MR. DEPUTY SPEAKER: The
amendment has been moved.

SHRI NIRMAL CHANDRA JAIN:
(Seoni): Let it be first week.

PROF. P. G. MAVALANKAR
(Gandhinagar): It should be: Last
day of the first week.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Last day of the first
week of the next session.

MR. DEPUTY SPEAKER: Mr.
Kamath, do you accept that amend-
ment?

SHRI HARI VISHNU KAMATY:
He wanis to be a little more gener-
ous, but generosity misplaced! Any-
way, Sir, I accept this amendment
to my amendment.

SHR1 KRISHNA CHANDRA HAL-
DER: I accept the amendment by
Prof. Mavalankar to Shri Kamath's
amendment.

MR. DEPUTY SPEAKER- Al
right. I will put the amendment of
shri H. V. Kamath, as amended by
the amendment of Prof. Mavalan-
kar,

The question is:

In Item 13, for the words ‘last day
of the next Session’ substitute ‘last
day of the firsy week of the next
Session'.

The motion was adopted.
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MR. DEPUTY-SFEAKER: [ will.
now put the motion meved by Shri
Krishna Chandra Halder, as amend-
ed. The question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Session, the time
for presentation of the Report of
the Joint Committee on the Bill
to consolidate and amend the law
relating to co-operative sorvietie=
with objects not confined to one
State and serving the interests of
members in more than one State.””

The motion was adopted.

13.20 birs,

The Lok Sabha then adjouwrned for
Lunch till twenty minutes past
Fourteen of the Clock.

The Lok Sabhg re-assembled ater
Lunch at twenty minutes past Four~
teen of the Clock

[SHRIMATI PaArvATHI KRISENAN in the
Chair]

MATTERS UNDER RULE 377

(i) RzporTer SHORT SvppLy oF
WAGONS FOR CARRYING FOODGRAINS
FROM KARELI AND GADARWARA
MANDIS IN JABALPUR DIvISION Tor
OTHER PLACES.”

SHRI NIRMAL CHAND JAIN
(Seom1): Madam Chairman, Karelk
and Gadarwara jn Jabalpur divisicn
of Madhya Pradesh are two-important
grain mandis. There have been regular
complaints of short supply of wagons
to these two mandis besides others in
Madhya Pradesh. I had drawn the
attention of the hon, Railway Minister
to this effect on receipt of telegrams
from Grain Merchants’ Association,
Gadarwara vide my letter dated 4th
April, 1979 which has been acknow-
ledged on 17th April, 1879. But no
redress has been provided. Kareld .
Grain Merchants' Agsociation have gent
a detailed letter which hag been filed
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by me along with my notice. Now a
regular Satyagrah has started. The
incident may take an ugly turn any
moment. The issue has been also
raised in the Madhya Pradesh Vidhan
Sebha, Redress is, therefore, imme-
chately solicited.

4ii) SHORT SUPPLY OF RAW MATERIALS
TO SMALL INDUSTRIES LOCATED IN

AsanNsoL DURGAPUR  INDUSTRIAL
BELT.
SHRI ROBIN SEN (Asansol):

Madam Chairman, the Asansol-Durga-
pur small and ancillary industries are
the worst sufferers and speedy growth
of small and cottage industries in this
important jndustirial belt is deterred
due to step-motherly and non-co-
operative attitude of the big publie
sector undertakings specially wunder
SAIL and HSL. Due to non-availabi-
lity of jobs from these giant public
sector undertakings, the capacity of
these small industries remains 1d'e
during most of the days m the year.
This idle capacity of these industries
meang retrenchment of workers, lay=
off and also unsteady and fluctuaung
.economy of these small industries,
“These small industries in Asansol-
Durgapur industrial belt also suffer
due to non-having raw materials from
Government supply sources. Although
in the last year, a gala opening of
stock yards was made dt Durgapur
by HSL/BAIL with ‘the intention to
supply raw mdterials to 8SI units of
Durgapur-Asansol, but it is experienc-
ad that required quantity of steel has
not been supplied till .to date to.any
of these SSI/Ancillary industries,

In view of the above, it is urged
upon the big public sector undertak-
ingg in this industrial belt particularly,
‘HSL/SAIL that reservation of certain
items should strictly be off-loaded to
these gmall industries on a fair
price and alsy regular supply
of required quantity of raw
materials be ensured for toth the
survival and growth «of these small
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and ancillary industrieg ang thereby to

create employment opportunity to

certain extent,

(iii) PROCEDURE FOR GIVING GALIANTRY
AWARDS AND PROMOTIONS TO OFFICER
OF THE DEFENCE FORCES

SHRI D. D. DESAI (Kaira): Madam
Chairman, from the days of Shri
Krishna Menon to Babuji, the House
has been repeatedly assured about the
sound health of Defence Forces,

MR. CHAIRMAN: The rules provide
that you confine yourself to the writ-
ten statement,

SHRI D. D. DESAI: Madam, we had
been led to believe that the Defence
forces had learnt the lessons of 1U62
debacle and had carried out improve-
ments of Command performance all
along the line, But the article by Lt.
Gen. Harbakhsh Singh (Retd,) in the
Indian Expresg on April 25, issue re-
veals that the Command failures of
1962 were reported in 1965 and 1971.
This should cause grave concern since
there is little public debate on the
issue about the capabilities of the
Defence forces. Also in the same
newspaper Lt. Col J. R. Saigal has
revealed serious deficiencies in selec-
tion procedures particularly above Lt.
Col. rank and in giving gallantry
awards. While awards and promotions
given to right persons build up army
morale, these given to the wrong
ones, shatter it. Mr. Saigal’'s revela-
tion that in 1971 an award was ‘thrust
upon' a Commanding Officer of Singals
and that award became a topic of
ridicule, is shocking. The Govern-
ment must comg out with a statement
about these deficiencies in order to
allay public apprehensions about our
Defence forces.

(iv) LACK OF TRANSDORT FACILITIES
FOR EXPORT OF EDIBLE MUSTARD
OIL FROM BHARATPUR AND KHAIR-
LI MANDIS OF RAJASTHAN.

st oo faeorm (worT) : AR AR,
“Rrgd @ AR ¥ T FT W
wor @O Sfed) & AR oew AW T 6T
Pk Wi E dwyo g & @ @



209  Matters under
rule 377

[ Tw few)

21 vwATe wAd AT §ivg §1 AR
w1 gt oY Y B, M AT g @, sl
iwgfammmw;wqmﬂmt. wtas
a9d o7 SqIET ATAAIET FA & WOdy FTV
a9 WA A7 WA, IMA 0¥ qFAF aq
) welt WY AT AES A AR A e g |
AT 197 ¥ YA AR F1 ghawn g a
¥ &7 At wrarng i o e A e
@ Edr TE meErE W#E AR &g
FEATEI 7 R AT A7AT IO AR e A
|t wnAY Jow A1 "EY Arma ad fmeA A
I A ATy wAa A werd )

(v) NEED vOR TAKING OVER TIIE
MANAGEMENT OF Sioupur CoTioN
TEXTILE MILL, SIDHPUR,

SHRI AIISAN JAFRI (Ahmedabad):
Madam Chairman, Sidhpur Cotton
Textile Mill at Sidhpur has been closed
sinre last three months and nearly
23,000 workers have gone jobless, The
mill has been closed due to inelivient
management. The atteniion of the
Government was drawn several times
by the workers towards the ms-
management practices of the manage-
ment but no attention was paid. In
the result the mill has been closed
down adding 2500 workers in the huge
army of unemployed in the country.

There is no likelihood of reopening
of the mill in the near future by the
old management and if at all 1t 1s re-
opened by the said management, it
will fail to give smooth and clean ad-
<ninistration

The Nationa] efforts so far did not
achieve the goal of cloth production in
the country. The Central Government
are announcing time and again 1ts
policy regarding the cloth production
and the textile industry but with no
results.

Instead of reducing the unemgloy-
ment, such closures of ugits in the
various parts of the country, the pro-
blem is becoming acute and the in-
vestment of crores of rupees is becom-
ing idle adding to the gross national
loss.

The Government has adopted the
policy of not taking over of such sick
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units declaring that such units will be
given to profit making units but the
procedure 1s lengthy and does not help
quickly. Particulatly when the milk
machineries are good and man.agement
18 heen upory closing 1l. Sidhpur Textile
Mill 15 a pond example in this.

1 request the Government {o come
torward 1umediately to take over the
rmlls jmmediately to help the produc-
tivn of cloth in the country and 1 will
dalso request the Government not  to
usk for the Repori under Sectinn 18A
of the Industrial Development and
Control Act of 1961 and take over the
mill straight-forward looking to the
peculiar gituation prevailing of Sidhpur
Mill and help the lot of the workers.

MERCHANT SHIPPING (SECOND
AMENDMENT) BILL

MR. CHAIRMAN: The House will
now take up consideration of Rajye
Sabha Amendments. Now, I would
like to pomnt out before the Minister
moves the amendments that they are
purely of a verbal or technical nature.
It only concerns changing the figure
and the datea

THE MINISTER QOF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): 1 beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Merchant
Shipping Act, 1858, be taken into-:
consideration: —

Enacting Formule
(1) That at page 1, line 1, for the-
word “Twentyninth* the word
“Thirtieth” be substitwde.

Clause 1

(2) That at page 1, line 3, the word
“Second” be omitted.

(3) That at page 1, line 4, for the-
figure “1978” the figure “1978” be-
subsgtituted.
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Cluuse 2

(4) That al page 1, line 13, for the
words, brackets and figure " (Second
Amendment) Acl, 1878" the words,
brackets and figure *(Amendment)
Act, 1978" be substiluted.”

SHR] B. RACHAJAH (Chamaraja-
nagar): This Biill gerves a very
limiteq purpuse, Il wiil have a dis-
criminatory effect on the persons
working 1n the field of navigation,
The changes are consequential, but
still, this Bill attiacts Article 14 of the
Constitution.

MR, CHAIRMAN: This has been
discussed when the Bill came up here
originally. This is not the occasion for
repeating that discussion.

SHRI B. RACHAIAH: The Minister
has given an assurance that he would
bring in a comprehensive Bill cover-
ing all aspects of navigation, and of
service conditions of the personnel.
I want to know when those improve-
ments in the service conditions of the
perscnnel will be brought about.

SHRI VAYALAR RAVI (Chirayin-
kil): This Bill has been debated al-
ready. [ will not repeat the points made
earlier. The whole purpose of the am-
endments, as I have understood them,
is to limit the scope for people leaving
service before a certain period. The Mi-
nister feels that the availability of
trained hands to serve our own country
ig very limited. When we train people,
we want that their services should
be utilized in this country for 4 years.
We lack adequate number of trained
handg in the country. This is the sub-
stance of the Bill.

When the Minister himself goes
through the report made in this con-
nection, he will see that the number
of trained people is so limited. The
Minister is a miser in giving training
to people. He mentioned 6 .ralning
cerfres—1 have not read the report—
2 in Caleutta and 4 in Bombay. Does'
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he think that Bombay angq Calcutta
are the only areas where we can estab-
hish training centres and give traininz
to 700 or B0O people in this country of
600 million pecople which has so many
unempioyed persons? There ;5 scope
for establishing training centres in
Madras, Tuticorin and Cochin,  What
prevents the Mnister fiom establising
the traiming centres there and training
employecs whom he can lend to other
countries and earn money? I am not
accusing the present Mimster. He 15
there only for the last 2 years,

I was surprised to know andcther
thing. The pilols gre so scarce jn thiz
country, ang they are so much in
demand—pilots, second commanding
officers and sea-men are in demand
1 want the Minister to reply to these
points and to see that Cochin gets &
training centre,

CHAND RAM): Mr. Chairman, I am
thankful to the three hon. Members
who have suggested some concerts
measures for the intake of the tramees.
1 can only assure them, specially Mr.
Rachaiah and Mr. Vayalar Ravi



303 Merthant Shipping

[Shri Chand Ram]

that we are already seized of this
matter. In fact, the remedy does not
lie in restricting these irained people
from gning abroad. 7 have my full
symonthy with them; and I have
assuled them that no undue harass-
ment will be caused to them. We will
use this measure only when it is neces-
sary in the national interest. I assur-
ed the maritime union and their leader,
Mr Kolm al] the necessary help So
far as arrangement for training is con-
cerned, I have already taken steps in
respert of 250 cadets which we are
training at the moment, Previously,
we woie training 125 cadets; from 125,
we heve increased the number to 250
cadets. Now, [ am trying to see that
this number of 250 cadets be increased
to 500 per annum. And I am trying
to get another fulfledged training ship
from abroad for which I had sent my
Direcin~-General of Shipping to locate
one. He is going to submit a report
in that regard; and afier that report is
considered, we will certainly, with the
help of the Finance Ministry, acquire
another training ship on the lines of
T.S. Rajinder. I have asked the DG
to make ship by ship assessment to
see whether the present capacity of
the ships can be increased.

So far as maritime engineering
officerg are concerned, there are two
institutions. One is at Calcutta and
another is at Bombay. Here also, I
am trying to see that the number of
present cadets of 100 is increased to
200 per year. I think the hon. Mem-
bers know that there is a great short-
age of pilots and navigation officers.
Mr. Rachaiah has pointed out that I
did assure the House that 1 wil] bring
forward a comprehensive and con-
solidated Bill But this is a very minor
amendment. In fact, this Bill had been
passed by the House itself; and then
it was transmitted to the Rajya Sabha.
The Raiya Sabha had made certein
amendments; and these amendments,
as you were pleased to remark, are of
a very technical nature. And, there-
fore, 1 can, once again, assure Mr.
Rachalah that certainly I will be able
to bring forward some kind of a com-
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prehensive and consolidated Bill at
some suitable time,

MR CHAIRMAN: As early as pos-
sible.

SHR;1 CHAND RAM: So far as
Shrimat; Ahilya Rangnekar's com-
plaint about admission and qualifica-
tion, ete. is concerned, I will try to
fing it out But the minimum qusli-
fication 1s Inter-Science Previously all
those boys who were Matriculates with
science were admitted. But the course
was for two years. Now, in order to
increase the intake, I have reducej the
course to one year. But the qualifica-
tion has to be raised from Matriculate
to Inter Science of 104-2. The quali-
fication was enhanced only to enable
us to increase the intake.

SHRIMATI AHILYA P. RANGNE-
KAR' This time, the Bombay Univer-
sity exempted all students from ap-
pearing in Inter Science; and then they
did not get a certificate of promotion
from the Bombay University.

SHR] CHAND RAM: That marter
of the question I will have to examine;
and there is a great competition {o get
admission into these institutions,

MR. CHAIRMAN: Mr. Ravi had
pointed out about the shortage.

SHRI CHAND RAM: I will appeal
to the hon. Members that this iz &
very minor amendment of g technical
nature, I hope the House will pass it.

MR. CHAIRMAN: The question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Merchant
Shipping Act, 1958 be taken into
consideration: —

Enacting Formula

(1) That at page 1, line 1, for the
word “Twentyninth” the word “Thir-
tieth’” be substituted.”
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Clause 1

(2) That at page 1, line 3, the
word “Second” be omitted,

(3) That at page 1, line 4, for the
figure “1978" the figure “1979" be
substituted.

14.47 hrs,
Clause 2

(4) That at page 1, lme 13, for the
words, brackets and figure ‘‘(Second
Amendment) Act, 1978” the words,
brackets and figure “(Amendment)
Act, 1978" be substituted.

The motion was adopled.

MR. CHAIRMAN: Now, we will
take up amendments, First, the
Enacting Formula. The question is:

“That at page 1, line 1, for the
word ‘Twentyninth’ the word ‘Thir-
tieth" be substituted»

The motioy, was adopted.

MR. CHAIRMAN: Now we take up
amendments to clause 1. The gquestion
is;

“That at page 1, line 3, the word
“Second” be omitted.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That at page 1, line 4, for the
figure ¢‘1978', the figure ‘1979', be
substituted.”

The motion was adopted.

MR. CHAIRMAN: Now we take up

=mendment in clause 2. The guestion
-ist

“That at page 1, line 13, for the
words, brackets and figure ‘(Second
Amendment) Act, 1078’ the words,
brackets and figure ‘(Amendment)
Act, 1979' be substituted.”

The motion was adopted.

(Alteration of Bounda-
ries) Bill

SHRI CHAND RAM: I beg to move:

“That the amendments made ny
Rajya Sabha in the Bill be agreed (0.”

MR. CHAIRMAN: The question is:

“That the amendments made by

Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL)- I
beg to move.

“That the bill o provide for the
a.teration of boundaries of the States
of Haryana and Uttar Pradesh and
for matters connected therewith, be
taken into consideration.”

Sir, I am happy to bring forward
this measure which seeks to make an
adjustment in the boundaries between
the States of Haryana and Uttar
Pradesh. This Bill is the product of
an agreed approach made by the Chief
Minmisters of Haryana and Uttar Pra-
desh to find a satisfactory solution to
the problems which arise in the villages
in the wicinity of the Inter-State
boundary between these two Stajes
determined by the deep-stream of
Yamuna which changes from time to
time on account of fluctuation in the
course of the river.

2. I may briefly narrate the back-
ground of this problem. The present
boundary between the two States,
Haryana and Uttar Pradesh, owes its
origin to notifications issued by the
Government of India in the year 1884
and 1887. These notifications were
consolidated in a notification issued in

*Moved with the recommendation of the President.



307  Haryene & U.P. (Alteraiion
of Boundaries) Bill

[Shri Dhanik Lal Mandal]

the year 1933 which continues to e
in foire Thug ut present the boundary
betwecen these two States 1s partly
fixed with reference to the boundaries
of adjacent burder villages and partly
variable, bemng the decp-stieim ot the
river Yamuna which often (nanges its
course. QOut of the five border dis-
triets of Haryana and six of Utlar
Pradesh, the houndauy betwern Am-
bala and Kurukshetra ditucts of
Haryana and Saharanpur distriet of
Uttar Pradesh 15 fixed, and so 15 ‘he
boundary between Gurgan eishint ot
Halyana ang Mathura district of Uttlar
Pradesh. The decp--t1ieam of the
Yamuna has all along been declared to
be the boundary between Karnal and
Sonepat districts of Ilaryana on the
one side and Saharanpur, Muzaffar~
nagar and Meerut districts of Uttar
Pradesh on the other, and also tetween
Gurgaon district of Haryana and
Bulandshahr and Aligarh districts of
Uttar Pradesh.

Attempts were made from time to
time in the past to 1eplace the river
boundary by @ fixed boundary, parti-
cularly in the ©portion covering
Ballabhgarh tehsil of Gurgaon distriet’
but for one reason or another, ihese
attempts remained inconclusive,
Latterly, after the establishment of
Haryana as a scparate State, the dis-
agreement between the two State
Governments over the exael location
of the nver boundary between
Gurgaon and Bulandshahr districts
grew more and more pronounced.

With a view to settling once for all
the problems arising out of tke
fluctuating boundary, the then ~hief
Ministers of Uttar Pradesh and Harya-
na and suggested to the then Home
Minister, Shri Uma Shakar Dikshit,
in May, 1974, that the latter might
agree to arbitrate in this matter in
his personal capacity; and thnt the
Award of his arbitration would be
accepted by both the parties. Accord-
ingly, Shri Dikshit gave his Award
on 14th February, 1875, recormmend-
ing the replacement of the variable
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boundary by a fixed boundary des-
cribed therein. The Bill seeks lo give
effect lo the Award.

As required by the proviso the
article 3 of the Constitution, this Bill
was referred by the Prerident 1n
August 1976 to the Legislatutes of
the States of Haryana and Utlar
Piradesh tor expruessing their views.
The Vidhan Sabha and Vidhun Pari-
shad of Uttar Pradesh discussed (e
Bill on 3rd ang 8th November, 18976
respectively. The Haryana Vidhan
Sabha discussed the Bill on 15th
November, 1976. The Legislatuies of
both the States adopted resolutioss m
support of the alteration gof bound-
aries as contemplated 1n the Bill
(The proceedings in both the Slale
Legislatureg regarding this Bill have
been placeq in the Parhament
Library)., The views of the Chief
Ministers of these two States wvrere
agamn ascertained when new Govern-
ments were formed in these States
after the elections in 1977. Both the
States urged that steps should be
taken to sponsor legislation t, gve
effect to Shri Uma Shankar Dikshit’s
Award to replace the warjable deep
stream boundaries by fixed bound-
aries,

Now coming to the main features
of the Bill, I would like to say that it
follows the pattern of the States re-
organisation laws, particularly the
Bihar and Uttay Pradesh (Alteration
of Boundaries) Act, 1968, passed by
this House in the past. It is, there-
fore, not necessary to go into many
of the details. I would like to confine
myself to certain special features of
the Bill. The territories to be trans=
ferreq from one State to the other
have been described in clause 4(1)
of the Bill and the fixed boundaries
in clause 3 read with the Scheduled
to the Bill. The description of the
fixed boundary is the same as that
given by Shri Ums Shankar Dikshit
in his Award. Even though the fixed
boundary has been described in the
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Bill, it will be necessary to ttanslate
it on tae groung and lovate the exact
position of the boundary pillats, For
this purpose, we have wncluded a spe-
cial provision in clause 3 of the Bill
Sub-clause (2) of that (lause 110~
vides tor the demarcation bewng
done by an authority to be appuinted
by the Central Government, It lwas
been madce clear that in masing the
actual demarcation ihe authonty
should fellow the alignment ot  the
fixed boundaries as described 1 the
Schedule The desenpltion ot the
fixud boundary 1n the Schedvle 1s 1n
terms of “the piresent deep stream
line” which was verified and deter-
mined by the Survey of India during
the months November 1974 to Feb-
ruary 1975 and in tenms of nter-
village boundaries as; ascertained and
mapped at the settienient of Gurgaon
district completed m the year 943
For the purprse ¢! demarcating the
boundary, the authority has, there-
jore, been empowerad to imterpret the
description of the fixed boundary and
take into account the relevant iecords
This measure of discretion which is
necessary has beep provided for the
demarcating authority.

It is also necessary that the ad-
ministrative authoritieg as well as the
people of the areg should have a cor-
rect idea of the areas which would be
affected by this Bill, It has, therefore,
been provided in clause 3(4) of the
Bill that the authority ghall prepare
maps of the areas on both side; of
the fixed boundary and in the vicinity
thereof which would show the “pre-
sent deep stream” line and the fuxed
boundaries in relation to it and aiso
the names and boundaries of the
villages on both sides of the fixed-
boundary ag indicated by the State
Government concerned with reference
to the revenue records of that
Government. The authenticated
coples of these maps shall be sent lo
the Governments of both the States.

As the jurisdiction of the States has
been changing in the areas to be
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transferred due to fluctuations in the
deep-stream, there has naturally been
some apprehension on the pait of the
people, particularly the vwitivators, as
to how their jights would be aflested
alter the tianster We hav 1aad, a
p1ovision 1n clause 27 of the Bul to
the cHect that the existing law, s1all
continue to operate in the transierred
territories 1.e. Haryana laws wull
operale n the areas which would be
transferred 1o UDP, and the UP laws
will operate in the area, whwl will
b¢ tran-ferred to Haryana unti]l other-
wise provided by a compttent I+ gisia-
ture or other competent authoiity.
All nghts which the vweople have
acquited under the existing laws over
the land would therefoie, continue by
virtue of this provision. Clause 32 of
the Bill makes sgpecial provisions re-
garding construction and mainicnarce
of the boundary pillars.

We had felt that it would be de-
sirable to locate the fixed boundary
on the ground so that the transfer of
territories coulg be given effect to
straightaway on the passing of this
law. Work has been started for this
purpose in consultation with both the
State Governments and thig is nearly
complete except for a smal] stretch
of about 8-10 Kms,

Special provision has been made n
Clause 3(3) (c¢) of the Bill to em-
power the demarcating authority to
enter upon and survey any areg in
the vicinity of the boundary line and
take necessary measures m connection
with the demarcation work Clause 33
of the Bill seeks to validate the things
already done and the action already
taken so that to the extent possible.
surveys etc. already made could be
utilised,

The passing of this Bill would be
an important step in the direction of
stabilising the administrative arrange-
ments in the area which is subjected
to.so much uncertainty at present. It
is baesed on a principle which has
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been accepted by both the State
Governments and I commend the Bill
to the House for acceptance

MR. CHAIRMAN Motion moved.

‘That the Bill to provida for the
alteration of boundaries of the
States of Haryana and Uttar Pra-
desh and for matters connected
therewith, be taken into considera-
tion.”

SHRI M RAM GOPAL REDDY
(Nizamabad): May I know why only
these two States have been selected?
If there 1s to be any boundary altera-
tion, that must be done throughout
India

MR CHAIRMAN The Minwster has
explamned why thig Bill is necessary.

SHRI M RAM GOPAL REDDY:
Similar reasons are there for all
States If there 15 any award for
other States also, that also should be
implemented. I request the Minuster
to constitute a committee ur comamis-
sion  to go intp the disputes of all
Stateg so that a final decision may be
taken

MR. CHAIRMAN: You want him
to clarify why other States have not
been covered

SHRI M RAM GOPAL REDDY:
Yes. -

SHRI DHANIK LAL MANDAL:
“This question has beep clarified time
and again Wherever there 15 a dispute
between tw, States relating to any
area and there are claims ang count-
er-claims, both the Governments can
sit together and sort out their prob-
lems. If they need our help, we are
realy to extent our cooperalion, help
and assistance, because we think that
for a lasting solution, i1t 15 Letter that
the States concerned shonulg =it to-
gether and soit out their o1 hlems In
this particular case, both Haryana
and UP Governments sat toether and
acked the thep Home Minister, Shri
Uma Shankar Dikshit, to arbitrate.

of Boundaries) Bill

They assured him that his arbitratiom
will be accepted. That was done.

MR. CHAIRMAN: He wanted to
know, when you have taken this up,
why have you not taken up the issues
about other States also.

SHRI DHANIK LAL MANDAL:
This legislation was pending for a
long time because the award was
given 1n 1975,

MR CHAIRMAN" A whole lot of
others are also pending

SHRI B. RACHAIAH (Chamaraja-
nagar) Regarding the boundary dis-
putes between Karnataka and Maha-
rashtra and Karnataka ang Kerala,
there 1s the Mahajan Award which
has been with the Government of
India for a long time I want to know
what you are doing about that.

SHRI DHANIK LAL MANDAL:
The Governments of the two States
should sit together and sort out their
problems If they want any assis-
tance from us, we are ready to help.

MR. CHAIRMAN We shall now
take up private members' business.

15 hrs,
-

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS

Thirty-second Report

SHRI PABITRA MOHAN PRAD-
HAN (Deogarh)' 1 beg to move

“That this House do agree with
the Thirty-second Report of the
Committee on Private Members’
Rills and Resolutions presented to
the House on the 25th April, 10978."

MR CHAIRMAN: The question is:

“That this House do agree with
the Thirty-second Report of the
Commuttee on Private Members'
Bills and Resolutions presented to
the House on the 25th April, 1979™.

The motion was adopted.
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15,62 hrs.

RESOLUTION RE PROCEDURE FOL-
LOWED REGARDING PROMOTION
OF A JUDGE

MR. CHAIRMAN: Mr. Stephen.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I wrotg a lettey to
the Speaker to say that I wanted to
raise a point of order. I think that
must be with you. I have informed
him i1n advance.

My submission is that please see
the language of the Resolution of my
learned friend, the Leader of the
Opposition:

“Having considered the statement
made by Shri Shanti Bhushan, Min-
ister of Law, Justice, and Company
Affairs on the floor of the House on
6th March, 1979 on the circum-
stances under which the promotion
of Shri O N Vohra took place
after the pronouncement of judg-
ment 1n ‘Kissa Kursi Ka’ case.

records its displea-

This House
ra® |

sure

SHRI C M. STEPHEN (Idukki):
I am on a point of order. This point
of order was disposed of on that day
ang I had gone on with mv speech. I
am half the way through my speech,

MR. CHAIRMAN: He has spoken
for nearly half-an-hour.

SHRI KANWAR LAL GUPTA: He
had not spoken for half-an-hour He
did not speak even for a minute,

MR CHAIRMAN: But lhe record
shows that time taken by him is 29
minutes,

SHI'T KANWAR LAL GUPTA. No,
he did not speak. You kindlv allow
me tu 1aise my point of order.
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MR. CHAIRMAN: The pont is
that many points of order were raised
and those points of order were dis-
posed of. Mr. Stephen had started
his speech while moving the Resolu-
tion, So, if you have got a point of
order in relation to something he
has said, that 1s pertinent at this mo-
ment. Now, once the Resolution has
been taken up, I am sorry you can-
not raise tnis point of order,

SHRI KANWAR LAL GUPTA:
Kindly listen to me and then vou de-
cide. You are the final authority, I
do not challenge your authority.

MR. CHAIRMAN: You were read=-
ing out the Resolution and you want-
ed to raise a point of order on this.
Pointg of order on the Resolution
were raised, They were disposed of
and Mr, Stephen had started his
speech. He has moved the Resolu-
tion. Therefore, are you raising the
point of order on something he has
said? Only that is pertinent at this
stage. You cannot reopen something
by continuoug points of order.

SHRI KANWAR LAL GUPTA-
What happened last time was that
some paints of orders were raised,
but the Chairman at that time said
that he cannot consider these points
of orders, because the Speaker has
admitteq the Resolution. Therefore
he said t4e question of rawing the
point of order does not arisc I hope
vou will agree that when you ave
here as the Chairman, then vou hav~
every right to accept or reject a
point of order, because you are here
acting as the Speaker; so, you have
all the powers which the Speaker
has, when you are in the Chair, But
at that tims ,the Chairman said that
he cannot entertain the point of order,
whatever it mav be because thes Re-
solution was admitted by the Snpea-
ker. So, if it i vour ruling that
you will not entertain any point of
order because the Speaker has ad-
mitted the Resolution, then T have
nothing to sav except to bow before



315 I rvielure
followed

sur verdiet But if you think you
can eatertain the point of order, be-
cause you possess as much power as
the Speaker possesses, then my hum-
bhle submission before you 1s that you
nindly allow me to raise the point of
order. In fact, I wrole a letter to
the Speaker so that he may think
over it, because it raises a constitu-
tional potnt, a matter of great nublic
importance, Now if this thing poes
on, then the judiciary cannoy func-
tion freely; 1f the judiciary 15 attack-
ed, it would demoralise the judi-
‘ary.. . (Interruptions) If you allow
me, I wil] raise it. But if you say
that the Speaker from his chambher
has admitted this Resolution and so
I have no right to raise a point of
order, 1 will sit down.

MR. CHAIRMAN: You raised a
‘péint of order and the Chairman at
that time ruled out your point of
order, 'Then Shri Stephen started his
-speech. So, I think Shri ‘Stephen may
‘édntinue his speech,

SHR] KANWAR LAL GUPTA: Is
it not a fact that I told you....

MR. CHAIRMAN: I have reag the
proceedings.

SHRI KANWAR LAL GUPTA:
Perhaps you have not read it fully.

MR. CHAIRMAN: May be my
capacity for reading through it is not
the same as yours!

SHRI KANWAR LAL GUPTA:
8Shri Stephen spoke for a minute or a
minute and a half. But that was after
the Chairman had disposed of the point

-of order on the basis that we cannot
raise a point of order, becuse it was
admitted by the Speaker.

MR. CHAIRMAN: You may resume
your seat g

SHRI KANWAR LAL GUPTA:
¥t you also agree that I cannot raise
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a point of order, becaus: the Resolu-
tion has been admitted by the Spea-
ker....

SHRI C. M. STEPHEN: 'That was
raised, that was over-ruled . nd that
was buried over.

MR. CHAIRMAN: The Chairman
has already ruled on the point of
order. I cannot give a ruling over
again,

SHRI KANWAR LAL GUPTA:
You are also a member and you may
have to face the same difficulty

SHRI C. M. STEPHEN: Madam, in
the course of the Private Members'
Resolution last time....

MR. CHAIRMAN: Mr. Gupta, I
hope you did not mean that remark
seriously, because I do not think that
is a good remark to make about the
Chair.

SHRI KANWAR LAL GUPTA:
Every member will have to face the
samg difficulty. I have not made any
adverse remark,

MR. CHAIRMAN: But do not make
it against somebody who is here;
do not make it when I am sitting
here. I dp not think that is a nice
remark to make about anyone who
is in the chair, because it is directed
to the chair, .

SHRI KANWAR LAL GUPTA:
You are a member and you are act-
ing as Chairman. What is wrong in
mentioning it?

SHRI C. M. STEFHEN: Madam
Chairman, the Resolution is very very
limited in its scope and I would re-
main limited to it. I would ensure
that my observations are limited to
the scope of this Resolution. The
operative part of this Resolution
reads:

“This House records its djsplea-
sure over the procedure adopted in
connection with the said matter.”
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What exactly is the proczdure which
the Resolution seeks to impeach? The
procedure I have in view is just this,
that after taking a decision to pro-
mote Justice Vohra, after the Gov-
ernment took the initiative, and dis-
cussed it with the Chief Justire of
the Delhi High Court, they decided
to delay the notification in the
Gazette, hinking the act of notifica-
#on with the conclusion of a case
which was pending before the Judge.
This is the procedure which I seek
1o attack by this Resolution,

1 have nothing against the promo-
tion of the Judge, I have nothing
against the Judge as such. Bui I do
consider that this position taken wup
by the executive, namely, that the
promotion of the Judge, recommended
by the Chief Justice of the Delhi High
Court, recommended by 'the Chlef Jus-
tice of the Supreme court, approved
by the President of India, was to be
put in cold storage, saying that the
notification under article 217 will issue
only after the Kissa Kursi Ka case is

- disposed of, the delay caused Iy this
is, according to me, unconstitutional,
unwarranted, against the public in-
terest and amotinted to an interfer-
ence of the executive with the due
judicial process, and has put the
Judge and the judgement under a
cloud of suspicion. This is, in short,
the attack that I mdke on the proce-
dure, ang this is the procedure I
have in view also,

There are just five points which I
want to highlight, one by one: (1) Was
this enforced delay warranted? (2)
Was this delay in the public interest?
(3) Was this delay in conformity with
the provisions of the Constitution?
{4) Was not the delay an interference
of the executive with due judicial
vrocesses” (5) Did the delay not
bring the Judge and the judgment
under a ploud of suspicion, robbing
the entire proceed:ngs of acceptability,
credibility, impartiality and detach-
-meft, which alone would make a
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judgment accepiable by the people and
also the accused?

These are the five points which I
wish to raise., In the first place, was
the delay really warranted. One of
the reasons which Shri Shanti Bhus-
han menlioned in his stalement was:

It was felt that it would not be
in public intcrest 1o elevate him till
{he case was conciuded since any
such step weuld necessitale re-
examination of the witnesses by his
successor, causing great 1nconve-
nience hoth to defence and to the
prosecution.

I do not know which law he is relying
upon in this regard. There is section
326 of the Criminal Procedure Code, a
reading of which will convince any-
bedy that merely because a new Judge
comes in, the witnesses need not be
célled back.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Are you read-
ing the section before it was amended
in December 18787

SHRI SOMNATH CHATTERJEE
(Jadavpur): It is before the amend-
ment, So, the first point goes

SHRI C. M. STEPHEN: Ii is afler
the December amendment; it has in-
corporated Act No. 45 of 1978. So, the
first point does not go.

SHRI SHANTI BHUSHAN: This
prevision was not there when his name
was recommended.

SHRI KANWAR LAL GUPTA:

Therefore, this goes.

SHRI C. M STEPHEN:- It goes and
comes. You may give the former
section 326. After all, this amendment
operated only in a very small portion
of it. You can correct me. I have got
the text before me, and the amend-
ment that was brought in by Act 45 of
1078 as inecorporated in this.
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There it is stated:

“Whenever any Judge or Magis-
trate. .*

The amendment was that in the
place of Megistrate, “Judge” also
was added in. That was the only
amendment.

“Whenever any Judge or Magis-
trate after having heard gnd record-
ed the whole or any part of the
evidence in an inquiry or a trial,
ceases to exercise jurisdiction there-
in and is succeeded by another
Judge or Magistrate who has and
who exercises such jurisdiction, the
Judge or Magistrate so succeeding
may act on the evidence su recorded
by his predecessor, or partly record-
ed by his predecessor or partly re-
corded by himself.”

Provided that hc can, if he thinks
necessary, call in the witnesses, re-
examine and all that. Therefore, this
Section does not make it compulsory
on the Judge to call in or does not
give a right to the accused to demand
witnesses may be called . Subject
to the correction, this 1s sll the text I
have, which I am reading.

SHRI SHANTI BHUSHAN: Up to
December it was compulsory.

SHRI C. M. STEPHEN: You gwe
me that particular Section which was
in force mm December 1976 or 1978,
You give me that.

This is the position. Therefore,
this plea was not sustainzble Even
if 1t is sustainable, may I put a ques-
tion: Was ‘Kissa Kursi Ka' case the
only case pending before Mr. Justice
Vohra? There were other cases.
There were other criminal cases pen-
ding before Mr. Justice Vohra, with
respect to whom the evidence was
half-way through or more than
through. Why the speciality about
“Kissa Kursi Ka’ case? You are saying
*Rissa Kursi Ka' case was taken up
in order that inconvenience may not
be caused to the witnesses and all
that in ‘Kissa Kursi Ka’ case. In
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order that inconvenience may not be
caused, this special solicitude was
shown. What about the other cases?
Were not the other cases there? Why
the speciality about this one particu-
lar case? If the solicitude is shows-
ble with respect to this case. then
You must concede that no judge can
ever be promoted or transferred be-
cause at the moment of his promotion
or transfer inevitably some case will
be pending before the trying judge or
magistrate. If this standard is accep-
ted, then you are bringing the entire
functioning of judiciary to a complete
stop. This is the main thing. There-
fore, the first point 1 raised is really
relevant. I am raising the more im-
portant point now. Is it going to be
the guiding principle which would
mean that unless the slate 13 complete-
ly cleaned off, nobody can be promo-
ted? Then he will say, now that bar
is not here. But what about the pre-
vious one? Was it that no judge was
ever promoted or transferred when &
case was pending before him? I am
again emphasising: Why this parti-
cular attitude about this perticular
case? I would here again say that
looking into the records [ find ano-
ther very strange thing. When Justice
Vohra was promoted as the Scssions
Judge from what he was—that was
Magistrate Judge or something like
that—when that promotion was givenr
to him, in that promotion order it was
written that ‘Kissa Kursi Ka’' case
also will go with him. I request my
friend to repudiate this allegation I
am making. In the appointment
order, in the proceedings of the ap-
pointment order, it was specifically
stated although he is going to be the
District and Sessions Judge. Then
there is a nothing there. Again, I
come to ‘Kissa Kursi Ka’' case. ‘Kursi®
case, I will say from now on.

MR. CHAIRMAN: You say it ip
Malayalam!

SHRI C. M. STEPHEN: This Rurs”
case also will be tried by Justice
Vohra. Therefore, to begin with,
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Justice Vohra tried this case along
with many other cases., Justice Vohra
is made the Sessions Judge and when
he is made the Sessions Judge, a
special mention is made that the
‘Kursi’ case will be tried by lum.
‘There are four notes added on.
(Interruptions). The ‘Kurs)’ case will
be specially tried by him. And then
he is about to be elevated az a ‘t:igh
Court Judge. Then again, the ‘Kursi’
case comes in the way. May I poiat
out, there are many other cases, there
is no bar, but this case 1s a bar? Only
this case 18 to be disposed of.

MR. CHAIRMAN: Whicn case?

SIIR1 ¢ M STEPHEN: ‘Kurst' case.
Unlesy the "Kursi’ case is disposed of.
Justice Vohra will not be elevaled to

the piae Is it a fair approach
1o the whole question? I am asking.
Thei ctore, 1 may submit

that this discriminatory case is viola-
tive in a sense that—I do rot know
what the legalistic aspect nf it is- in
spimit 1t 15 wviolative of A-ticle 14;
equal treatment, equality before law,
Accusers are before the judge Here
is a special treatment accorded to one
particular casp on one particular oe
casion and the case 1s taken care of.
All are not equally treated. Onc s
specially treated, may be to his advan-
tage, may be to his disadvantage.
That is violalive of the spirit of Arti-
cle 14. Mr. Shanti Bhushan, the ¢mi-
nent constitutionalist as he is, may be
able to quole some judgement and say.
within Article 14 it will not come But
the spirit of Article 14, it vl cer-
tainly violate A number of accusers
are before a Judge and pick out one
accuser, give him a special treatmert.
This special treatment i+ not avaii-
able to other accusers—1 spetial
solicitude, that is what I say. Why
that gpecial solicitude to that particular
accused so that his witnesses may not
be inconvenienced; those prosecution
witnesses may not be inconvenienced?
A special treatment given to a parti-
cular accused in a particular case is
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violative of Article 14, The spirit of
Article 14 has been violated. This is
what I am submitting. Therefore, I
say this plea of yours does not at all
hold good. Then the question is:
Was this delay in the public interest?
Let us remember that the oppoint=
ment of this Judge comes under Arti-
cle 224 of the Constitution, Article
224 comes when? When you are ap-
pointing additional judges. Article
224(1) says.

“If hy reason of any temporary in-
crease in the  business of a  High
Court or hy reason of arears of work
therein, it appears 1o the President
that the number of the Judges of that
court should be for the time being
increased, the President may pppoint
dulry qualifieg persons tg be additio-
nal Tudges of the court for any such
period not exceeding {wo years as
he may specify ™

This Judge was appointed as an
Additional Judge, Clearly, 1t comes
under Article 224 The appnintment
was justified by the fact that there
are arrears, that the amount
of work pending before the court
demands that for a temporary period
a judge may bhe appoinied. Thercfore.
45 judges are sanctioned. Appoint-
ment is to take place in a week. There
1» enough of work for 5 judges to look
after and the Delhi High Court Chief
Justice starts proceedings. He de-
mands that an appointment may be
made. He makes the recommenda-
tion. 1t comes to the executive, the
eecutive puts it up, stalls the whole
thing. For how long, God alone
knows. Uniil ‘Kursi’ case is complet-
ed. There is no specific period. Only
till such time as the ‘Kursi’ case is
completed, this appointment will not
he made, absolutely held up. And
what follows? Not only one Judge,
because this Judge is not appointed,
the other judges are not appointed.
Sanctioned posts are remaining
vacant for an idenfinite period with
accumulated work remaining in the
court and the whole disposal being
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stalled. Is it public interest? 1Is it
in the spirit of Article 224? For a
single case is this the thing to be
done? Was it warranted? This is ab-
solutely against public interest.

Look at the personal aspect of this
matter, My friend Shri Shanti Bhu-
shan has given a very good certificate
to Justice Vohra, I do not want to
differ from him. He says:

“Mr Vohra had an excelent re-
cord, and the proposal to appoint
him was in order in every respect.
It was thercfore approved by the
President.”

Here is enough work for the
Judges, here is a Judge perfectly
competent, a Judge with an excellent
record. The appointment is recom-
mended by the Chief Justice of the
High Court and approved by the Sup-
reme Court Chief Justice and sanc-
tioned by the President Working is
waiting, but the appointment is not
made, and as a result of that four
more appointments are delayed Work
remains accumulated, that is one as-
pect. A deserving Judge is not given
the posting, not because of his fault,
but because he was too excellent. In
the eyes of the Government, he Wwas
the only man who could dispose of
the Kursi case. Therefore, he had
to remain there. Because of his ex-
cellence and because of the ronfidence
of the Government that nobody else
could possibly do better in the Kursi
case, he had to remain there indefi-
nitely, and a person in the service is
delayed his chance of assuming
charge of the post to which he is
promoted. Is it in public interest? It
is absolutely, completely, against
public interest. That is the second
point 1 want to make.

Thirdlv, was it in conformity with
constitutional procedure? 1 would
like to invite attention to article 217,
according to which the appointment
has to be effected in a particular man-
ner. It says:
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“Every Judge of a High Court shal]
be appointed by the President by
warrant under his hand and seal
after consultation with the Chief
Justice of India, the Governor of the
State . and the Chief Justice of
the High Court....”

All, the preliminary proceedings are
over, consultations are over, approval
15 over, and finally what do they de-
cide? They decide that the appoint-
ment be made straightaway, but the
notification may be held over 1 sab-
mit this s against the <pnt of this
artwi* which contemplc t>s  that  the
complete process must take place, I
am reising this question. Onoe, 1n con-
sultat*on with the Chiel Justice of
Ind:y, the Chief Jus! ¢~ o! the High
Cour  and the Governor of the Stale
conee.nad y decision 1s tiken that the
poet has got to be filled and that such
and such a persen be appoinied, is it
in the contemplation of the Constla-
tion that the Issue of the warrani be
delayed indefinstely? In this case it
is only five or six months, but to put
the argumient in an absurd manner,
would 1t be n the contemplation of
the Constitution that you decide to
appomnt somebody and hold over the
warrant for five or ten years? 1f it is
proper to hold over the warrant for
six months, it is equally legally proper
to hold over the warrant for five years,
it is equally legally proper {o hold it
over for i{en years. Your consultation
with the Chief Justice agnd sverybody
18 over, the decision on the appoint-
ment ig cornpleted, but after ten yems
you issue the warrant, Strictly speak-
ing you need not have a fresh consul-
tation at all. So, is it not in the con-
templation of the Constitution that the
consultation, the decision and the issue
of the warrant must be a compact and
complete process? I can understand
the consultation and the decision to
appoint taking some time, I can under-
stand your not deciding to appoint him
at all but to keep the whole thing with
you without discussing with everybody,
but you take the step of going to the
Chief Justice of the High Court, you
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do not take the step of to ihe
Supreme Court. You went to the Chief
Justice of the High Court, you discuss-
ed with him. The Chief Justice and
yourself entered info a contract. Shri
Shanli Bhushan says:

‘The Chief Justice of the D2ihi
thigh Court, with whori [ discussed
this aspect, agreed with this view
and was ot opimion that while a ceci-
siwn on the proposal couia be tahen
ot that very stage, the actusl notih-
cabien mught be held un Gll the con-
vlusion of the *Kissa Kurs, Ka' cuse ™

SHRI VINODBHAI B. SHETH
ilamnagar)* That was in pubuc in-
terest.

SHRI C M STEPHEN: May o: 10
Janata Party interest Is it proper for
you? You collecteq up everything, the
recommendations and everything. Was
it proper tor the Law Minisler fo meet
the Chief Justice of the Delhi High
Court and n.. 1 ¢ stasiien with him
with spear. .. e (e 21, casrwheh
15 pencding belole a court urder his
Jurisdiction? Was 1t proper for you?
It 18 an entirely different domun.
How does the Law Minister go into
the domain of a case pend.ng belre a
rourt? You reler to the case, yougo
to the Chiet Justice and tell hm
“Kursi” case is pending and lhere it
may be difficulty if somebody *‘comes
m.” “Don’t therefore insist that the
man may be promoted” and they
agreed. You say that the Chief Justice
agreed that the matter may be kept
pending but the Chief Justice insisted
that the decision may be taken. The
decision 1s taken that the case may
be kept pending. Why did you notgo
to the Chief Justice of India? 1¢f ap-
pointment is to be made in consulta-
tion with the Chief Justice of India
and if you consulted him, when you
decided to delay the proclamation or
the issue of the warrant, why did you
not consult the Chief Justice of India?
He was kept apart, You discuss it
with the Chief Justice of Delhi
High Court, under whose direct juri-
diction, this particular judge operates.
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You tell him about ‘this particular
case, What business had you to men-
tion tg the Chief Jugtice of Delhi
High Court about a case wpending
before a subordinate court? How is
the Law Minister concerned with a
particular case pending before a sub-
ordinate court? Were you functioning
in a proper way in discussing that case
with the Chief Justice of Delhi EHigh
Court? You discuss that case with che
Chief Justice of Delhi Court. You may
not have said “you write the
judgement”. You showeq enough of
interest in that case. You said—"If you
are going to promote Justice Vohra,
the witnesses will have to be called
again in this particular ecase, the thing
will have to be delayed, inconvenience
will be caused, carly disposal will not
tfuke place.” You have discussicns
about a particular case Is it proper
for the Law Minister of [ndia to dis~
cuss with the Chief Justice of the High
Court with specific reference to a case
pending dispnsal before a subordinate
court” It is there that you completely
erred.

My submission is, the moment the
decision 1s taken, the lapse of time
is not warranted ai all. I agamn re-
peat, you could have kept the flle
with you, you could have taken the
decision at a proper time. But this
act of yours was not without a pur-
pose and there it is that you come in
to vitiate the entire proceedings.

15.33 hrs.

[Sumt N. K. SERrwaALkar in the
Chair.]

Therefore, in this whole procedure,
you by-passed the Chief Justice of
India, you violated the spirit if Arii-
cle 217, Yoy entered into an arrange-
ment with the Chief Justice of Delhi
High Court, He discussed the case
with you anq you took up a case for
discussion with the Chief Justice of
Delhi High Court. Who knows that
this will not come up for an appeal
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for the benefit of not only an accused
but a convict, who was proclaimed as
the crown prince of India, and before
whom obeisance, had to be paid by
all ang sundry, including the Cabinet
Ministers.

And, Sir, we had seen how the dic-
tates of, not only the dictator hut ofa
progeny, as 1 said, mature, half lite-
rate progeny who ransacked all the
democratic values in this country,
played with life of the pepole, how
his wishes become the order of the
day.

SHRI C. M. STEPHEN: | rise on a
point of order. Here is a resolit:en
about the procedure. I took care to
remain exactly within the framework
of the procedure. If he wants to at-
tack our people who ar» 70t conrecicd
with this, he is free to do so. There
is a procedure for that. But I would
submit that this must be stopped. If
he wants to carry on a very reasonable
debate, we must remain and behave in
a very reasonable manner. Hc has
used words which are object cntie
So far all right. I rai- obje.iien *»
the words cohorts of the dictator syco-
rhancy and so many other thiies e
was using unparliamentary, unmen-
tionable things. These things are
being used in Treference to the Members
of this House. He is doing all that I
just want to know if this line of sub-
mission is permissible,

(Interruptions)

MR. CHAIRMAN: 1
should stick to resolution.

SHR] SOMNATH CHATTERJEE:
The real object has come out I am
coming to ti.at.

SHRI C. M. STEPHEN: What real
object has come out? Are you free
to call names about person.

(Interruptions)

think you

We know your loyality to this
country, we know your loyalty to the
Constitution. You are talking of Nam-
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boodiripad, the fellow who was
convicted of the conTempt of the court.
You are coming here to teach us.

(Interruptions)

SHRI SOMNATH CHATTERJEE: 1
submit that the real object behmd the
resolution is to express their anncyance
because they could not delav the dis-
posal of the case which was pending
and thep the conviction came. They
believed that the case could be kept
pending for months and months and
years and years. You wil] kindiy re-
member that it was the hon. Sujpreme
Court who intervened and directed
the expeditious gisposal of the case.
And in the meantime, the accused
had to ggp to the jail because he had
been found guilty of tampering with
the witnesses

(Interruptions)

SHRI C. M. STEPHEN: I rise on a
point of order. The particular case he
in referring to is sub-pudice now.

SHRI SOMNATH CHATTERJEE: 1
am not referring to any particular case.

(Interruptions)

SHRI C. M. STEPHEN; Dealing with
the merit of the case is a ditferent
thing. (Interruptions) That case is
sub-judice. (Interruptions)

MR. CHAIRMAN: Mr. Somnath
Chatterjee, you should not refer to it

(Interruptions)

SHRI SOMNATH CHATTERJEE: I
have not gone into the merit of the case
at all. What 1 am saying {Interrup-
tions) is that I am entitled to say
what is the reason behind this resolu-
tion,

SHRI C. M. STEPHEN: That is sub-
judice, he is dealing with a case which
is sub-judice.

SHR] SOMNATH CHATTERJEE: I
do not yield. I have not gone into the
merits of the case at all. I am entitled
to say the reason behind his resolution,
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that this 1s not ‘a case’ but this
15 ‘the case.’ This was mentioned to
him and that his future dependecj on
this case was alsg told, He reaused it
and acted according to that. I am not
casting aspersions on Justice Vohra,
But you d.d a ¢riminal act with res-
pect to the impartiality and the repu.
tation of the judiciary 1n this coun-
iry by resorting to this procedwe,
whereby you brought the judge and
the judgement under a cloud of sus-
picion. A thing which coulgd have
been doneg normally, yoy brought i
under a cloud ot suspicion, and there-
by you corroded, completely simash-
od the basis on which the judicial
structure of this country must be regr-
ed up It 1s here that I am attacking
the procedure. Originally, Mr, 3athe
told that Mr. Ram Jethmalani or
somebody has said: “The judgemient
is m my pocket™ That was a wani
slatement and could have been ignor-
ed, By your explanation vou made
the whole thing biased. Somebody
dispusing of a case, he ig getting
a promotion, nothing wrong ubout
i, but now vou have come for ward
and told us sc¢ many thing, which
raised s0 many questions umpteen
mterrogation marks spring up out of
the statement vou have made before
us. That has made the whole position
completely vitiated, Therefore, I am
altacking the procedure followed.

This is a black chapter in the judi-
cial process of this country, This »s a
wrong step you took, 1 charge you
with impropriety in discussing this
matter with the Chief Justice of India
1 charge you wilh impropr.ety in tak-
ing a special interest in a case out of
muny cases which were pending be-
fore magistrates and judges of this
country, 1 charge you with wviolation
of article 14 1n picking up a case and
giving it a special treatment. I charge
you with vitiating the judiciary and
its reputation by bringing it under a
cloud of suspicion and by robbing it
of its credibility and respectability. 1
¢harge you, in the matter of appoint.
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ment, with a procedure adopied in
violation of article 217. I charge youu
with viclation of public interest in
this repect that for the purpose of
serving your intentions with respect
to 'Kissa Kursi Ka' case, you allowed
accumulation of arrears to cary ca
in  Delbh: High Court for quite a
month and kept about five posts unfil-
led so thal thus case may be d sposed
of

A greater violation of public nte-
rest canot be contemplated. The Law
Minister of India by this conduct has
deall the heaviest, the most grievous
and the cruelest blow on the judiclary
of this country and 1t is on this pasis
1 attack the procedure adopted in tie
whole process,

With these words, I commend the
resulution for the acceptance of the
House

MR CHAIRMAN. Motion moved:

“Hawving considered the statement
made by Shri Shanti Bhushan,
Minister of Law, Justice and Com-
pany Affairs on the floor of the
Housc on 6th March, 1979 on the
circumstances under which the pro-
motion of Shri 0. N. Vohra took
place after the pronouncemen: of
judgement in ‘Kissa Kursi Ka’ casc.

“This House records 1is dispiea-
sure over the procedure adopled n
conneelion with the smid matter "

SHRI KANWAR LAL GUPTA (Delhi
Sadar): Mr, Chairman, Sit. I heard my
learned frmend, the Leader of the Op-
posjtion, with rapt attention for about
45 minutes. Afler listening for 45
minutes, I tound that he has absolutely
no case. Ile 1s try:ng to find out a
black cat mn a dark room in which 1t
does not exist. He has tried to build
up the case and made an atlempt to
charge the Law Minister But, I must
say, he has faled and failed misciab-

His motive was to maljgn the judge,
to demoralise judiciary and to tell the
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people that this Government 1s not
capable ¢of running the country, is not
capable of running the administration
of the country well and to create a do-
ubt ijn the minds of the public that
judiciary is functioming in the same
way, the way during Emergency
it used to function. They want to
equate us with them. That 1s hus mo-
tive.

When the Law Minister, Mr. Shanti
Bhushan, made a statement, I may
quote Mr. Sathe on the basis of which
he made a statement That is the real
purpose behind this resolution. Other-
wise, there 1s no case. Every procedure
has been followed I do not want to
waste time of the House by reading
out all that. Every article specified
in the Constitution fer the appoint-
ment of a judge hus heen lilerally fol-
lowed. The Chief Justice of India has
been consulted; the President has bheen
consulted. Every procedure has been
followed. $till my hon. friend says
that the procedure followed was wrong

1 quote:

“During the course of discussien
on the Special Courts Bill on 1st
March, 1879, a reference was made
to the ‘Kissa Kursi Ka' case and in
that context, the hon. Member, Shri
Sathe, made the observation that an
assurance had been given to the dis-
trict and sessions judge Delhi to try
that case, ‘if you hand over the con-
viction, you would be made a High
Court Judge.” °,

This 1s the real purpose of Mr. Sathe
and this is your real purpose also.
When you say that the judge i1s under
a cloud, the whole judiciary 1s under
a cloud, what is the main purpose be-
hind it?

You want to see that people lose
fajth in the judiciary. You expect us
to behave in the same manner as you
did during the Emergency 1 say ‘no’.
You have failed and failed miserably.
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Here the procedure has been fully fcl-
lowed., He says that delay had been
made in issuing the notification be=-
cause he was conducting the ‘Kissa
Kurs: Ka' case. Mr. Stephen 15 a good
frijend of mine, 1 want to tell him
that there was no mala fide intention
Even now there are vacancies in the
Delhi High Court, It could have been
delayed, the process need not have
been started. Even the process, after
starting it, could have been delayed.
But the process was started 1in time:
1t was compbleted 1n tume. That, by
itself clearly shows that there was
no mala fide intention. The only idea
behind that was this; the case was ina
very advanced stage; 1t was about to
he completed within a month or so;
thercfore, the judge who was dealing
with 1t for two years should complete
1t. That was ali. Nothung more than
that. If you read in between the Lines,
then I would only say that you are
in the habit of doing that like wour
leader and you have to dance to her
tune

AN IION MEMBER: He is himself
a Leader.

SHRI KANWAR LAL GUPTA' He
is Leader of the Opposition so far as
we are concerncd But he has a super
leader. On her direct on, he has to
dance and he is dancing ... (Interrup-
tions),

AN HON. MEMBER:
your leader, Mr Deoras?

What about

SHRI KANWAR LAL GUPTA: Mr.
Deoras is not in the dock. It is Mrs,
Indira Gandhi and her son who are
in the dock. The whole attempt
through this Resolution, the split cof
the Congress Party, the agitation, all
these things combined together 15 a
pre-planned, pre-calculated conspiracy
to politicalise the whole issue and tell
the world that the boy ang his mother
are innocent and that the Janata Party
is vindictive. That is the attempt,
This Resolution js a part ef that at-
tempt. This is all calculated, pre-
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planned, Is it not to malign the judi-
clary and demoralise it and see that
the faith in the judiciary goes? That
15 your attempt. You want to tell the
people that even under the Janata
which claims that it follows the rule
of law, the judiciary is a government
department. It is not so.

What happened when the Emergency
was there? I filled a writ petition. Mr.
Siephen knews aboyt it. I have told
him. He 1s a very good friend of mine.
1 was sick and 1 was not given treat-
ment 1 filed a writ jn the High Court.
There was a friend of mine who ap-
peared on my behalf. No lawyer was
ready lo appear on my behalf, Only
a frnend of mune appeared. But on
the same day he appeared, in the even-
ing. a MISA warrant was issued against
him. The next day when I appeared,
he was not there. [ was told that a
MISA warrant had Leen 1ssued against
him and the fellow had to ask fer
forgiveness, he had to give in writing
thut he would not appear for me, it
was a4 mistake and all that. The only
plea of mine was that I should be al-
lowed to be treated. The judge allow-
ed me treatment, And what was the
result? The Judge was transferred
from Delhi to Orissa. This ig the way
you have been functioning....(Inter-
ruptions).

SHRI M. RAM GOPAL REDDY
(Nizamabad): You want to copy us?

SHRI KANWAR LAL GUPTA: This
15 the way you have been functioning.
You see everything with the same eyes.
Perhaps yeu are seeing your own face
in the mirror. Is it not a fact? We
do not believe in this type of things.
We have allowed you to give all types
of evidence that you have, Did we
not? We could have put you under
MISA, the MISA wh.ch was enacted
by you. We did not. And you say
that a lot of repression is going on,
the MISA js stili continuing and peo-
ple are being harassed and arrested
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and all that. All sorts of charges are
being levelled....

SHRI C. M. STEPTEN: Now the dis-
cussion is not on the Home Ministry.
the discussjon is on the resolution.

SHRI KANWAR LAL GUPTA: What
I say is that the prescribed procedure
is being followed in this case....

SHRI C.M, STEPTEN; | made many
points—peint No. 1, 2, 3. 4 and 5. An-
swer those points,

SHRI KANWAR LAL GUPTA: It
is not 1n the public interest to delay
the matter. Why? We have to settle
that case at the earliest in the publ.c
interest. The whole country was in-
terested in that. And what was Mr.
Sanjay doing? He was spending lakhs
of rupees in purchasing the people with
the result that many witness became
hostile Thal was going on and you
know the Supreme Court verdict on
that. The Supreme Cecurt asked the
High Court to put him hehind the bar
for one month. Only for that, because
he was creating mischief. Is’it not a
fact?

SHR]I C M. STEPTEN: Even when he
was in jail, the witnesses were turning
hostile—the whole lot of them,

SHRI KANWAR LAL GUPTA: They
were already paid.
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I can appreciate your agony and the
pain because that boy has 1o be punish-
ed and he has been punished. You
have a right to gc to the High Court,
Go to the High Court, go to the Su-
preme Court. But you think that in
the eyes of law there should be two
exceplions—

One is Mrs, Gandhi and the other is
Sanjay Gandhi. They are above law.
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SHRI ¢C. M STEPHEN: He is mak-
ing a political speech.

SHRI KANWAR LAL GUPTA: This
ig a political resowtien. What else is
it?
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I think absolutely no case 1s made out
and, as such I oppose the Resolution.
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“The appointments ot the judges
of the [Igh Courts have veen left
lo the President anc only in consul-
tation with the Chief Justice ol India
and the Gevernor oi the State has
been provided for™
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Fvery judge ot the high court shall
ve appomted by the Presidenf bv war-
rant under his hand and seal after
cons fatjon with the (Chiei Justice of
India
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The State shall not deny to any per-
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equal protertion ol the laws withun the
tmrmitory oi India.

al a3 w51 fow & g fefesfaanT ga §,
a7 g A aamET ) wW oA e
o
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In the hook Supersession ol Judges’
by Kuldip Naydar on page 32 a very
interesting lootnotle appears The fool-
note says

‘At the oath-taking ceretrony,
Shri Kumaramangalam went to Jus-
tice Ray and told hum  jouularly
Such posts ale a reward lor pol tical
setvites rendered  Justice Ray re-
plhied 1 do not 1ecall rendering any
pohitical serviee to anybody except
to truth and justice
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It would no! be out of place te add
that the Government after the sixth
Paruamentary election 1 wilhing  to
adhere to the poliLy of maximum rcs
pect for judiciary The due status of
judiciary which was eroded durnng
umergency peniod i1s heing  restored
Let us hope the present Gevernment
will not follow the non-adhercnce po-
licy of previous Governments and will
appoint Junsis as Judges

as7rage
% 4
sEEMPERE
g’ =
134 :
43 g
V124
ia,g:.“ iaw
iaﬂiaiww

7
33
-2

z_-‘-l
4

E
1y
i3

el
E |
£

133
g
R
3
¥

We should not only be honest in vublic
Lfe but we should also appear to be
honest

APRIL 27, 1878

re 1orotion of
o Judge (Res)

3

i
gnii
1
%gi

4
-
a Y-
134

“3341434
igﬁii:ag

4 ﬂﬂi a

a,g 3
ig‘j a
a1
fiiap
CEFETTEN

43
|
B
3
3
5%
34

Ef
i

s
e
g
]

Selection and Appomntment ot
Supreme Court Judges'

The real problem that we fa.e 18
that a highly competitive legal pro
tession has been engrafteg on 1 high-
ly structured status-onenied socicty
Judicial appoiniments excile thus
competiliveg 4ind gt the same time
reinforce the status-orienteq stiuc-
ture No Government can change
all this by itself

“Supersession of Judges The
supersession ot 3 senior Judges and
the appointment of A N Ray as
Chief Justice of the Supreme Court
on April 25 1973 and three and half
years later, the supersession of Jus-
tie H R Khanna in favour of Jus-
tice M H Beg generated considera-
ble heat 1n judicial and political
arcles”
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«]4 cannot be denied that the 3
Judges were passed over only be-
cause their rulings displeased the
Government.”

This was the structure of their Gov-
ernment,

“There can be no two opinions re-
garding calibre and total suitability
ot each of the three superseded
judges; Two of them have already
served with distinction as Chief
Justive of High Courts.”

wftg & wfm & I ww & w7

Therefore, David Gwynn Morgan in
the book titled *'Asian Affairs™ in his
writings under “A Controversial Issue”
says as follows;

“Restoration ig the air in India
today. The draconian quality of
Mrs, Gandhi’'s Emergency coupled
with the emphatic defeat which ter-
minated it, has encouraged the new
Government to say that jt intends to
expunge al the charges made during
18 months period.”
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A person who becomes blind in the
autumn season has got always the
image of greenary around him.
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The President, 1n  consultation w.th
the Chiel Justice, would make the
appointments.
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“Sleps are being laken to Il up
the vacanues expeditiou<ly Che
State Governments ang the Chici
Juslices have been remunded te ex-
ped.ite their recommendations They
have also been asked {0 adheie 1o
tertoin specified time schedulen In
sending proposals "
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MR CHAIRMAN: Before I call uther
hon Members to speak, I am seeking
guidance from the House The time
allotted originallv for thus .lem was 2
houts. Accordingly, the discussion wiil
be  termuinated at 430 pm  What 18
the imtention ot the louse: how much
lime should we extend, for the debate?

SOME. HON MEMBERS: One Lour.

SHRI SHANT] BHUSHAN: As far as
I \m concerned, .t should timish ta day

MR CHAIRMAN: So, we tenlatndly
xtend the discussion by one hour .€.
uplo 530 p.m It can be unto a hille
beture 530 p.m. so that another Iieso-
fution may bhe moved So, the time
will be upto 5.25 pm

SHRI SHANTI BHUSHAN: I wll re-
wuirs about 20 or 25 minutes

SIiR]1 C. M. STEPHEN: There must
be time for me to reply. The t:me I
require will depend on what tha Minis-
ter 1s going 1o say.

MR. CHAIRMAN: I think M- Ste-
phen can have 10 minutes. Now Mr.
Somnaty Chatterjee.

SHR; SOMNATH CHATTERJEE
(Fadavpur). Sir, 1 feel that it 1¢ rather
unfortunate that this Resolution has
been allowed to be discussed, pecause
the object seems to be what it does not
a2poear from the Resolution. The Re-
solution purports to refer to “the proce-
dur~ adapted” in connection with ihe
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appointment of a Judge, but the object
has been very patent and Mr, Stephen
could not hide it, in gpite of his great
parhamentary skill. The object has
been tp create doubt gnd raisa suspi-
cion about the validity of u judyement
delivered recently by a learned Judge.
Therefore, I feel that this 1s a Resolu-
tion which has been unfortuna'ely al-
lowed to be discussed in the Hiuse.

However, since the matter has le(n
allowed and there have been d.scus-
gions already. I woulqd like to say a few
words. The Resolution refers to the
statement of the Law Minister, and
1t has been brought with refeience to
that statements. The statement, it
appears, became necessary because of
a most reckless allegation mu:ic oy a
Member belonging to Mr. S ephen’s
party, that the Judge was told. ~If you
deliver a convicting judgerert you
will get the prize of the post »f ;, Thigh
Court Judge " Now. naturally, it was
the duty ot th: Law Minister o come
torward #nd remove the imnrission
that was sought to be crestad that
there was something improper in the
way *he case was conducted ang the
Judgemeny was delivered. Therelove,
I don't think that in this case anv 1m-
propriety has heen comm.ite bty the
(iovernment On th~ other hiul, they
Lave discharged their functio). When
we find the persons who for manths to-
gether and vears together rebelied in
castigating the iuadiciary ani dec.mat-
.ng the judicial system 1n th.s country
showmng great concern ove: the ap-
vointment of one single iudge, one con-
not help wondering that there 1s scme
other motive behind this than main-
taining the tradition of the judiciary in
this countty On man, scecasions we
have seen the crocod,in teprs shed
from my hon. friends sitting on that
side who have been the cohorts of the
dictator during thore 19 mo'ths. Lut
today. I find sycophancy has reached
the lowest depth. Mr. Steplen an
hon, Member of this House, the Leader
of the Opposition, I am sorry, waz obli-
ged to carry on command performance,
and this is not only at the dictator of
the mother, the greater dictator, but
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for the benefit of not only anaccused
but a convict, who was proclaimed a:
the crown prince of India, and before
whom obeisance, had to be paid by
all ang sundry, including the Cabinet
Ministers.

And, Sir, we had scen how the dic-
tates of, not only the dictator hut ofa
progeny, as 1 said. mature, halt Dte-
rate progeny who ransacked all the
democratie values in  this  country,
played with life of the pepole, how
his wises becomg the order of the
day.

SHRI ¢ M., STEPHEN: 1 use on a
point of order. Here s a4 1ese]l tun
about the procedure 1 took care o
remain exactly within the ramework
of the procedure., If he wants to at-
tuck our people who ars 10t enacenic
with this, he 15 free to dn ~ Thoe
18 a procedure for thut But T would
submil that this must b stopped I
he wants to carry on a very reasonable
debate, we must remain and behave in
a very reasonuble manner. iic hes
useq words which are objectr- bu
So far all righl. 1 rai's obje tinn *»
the words cohorts of the djctator syco-
phancv and so many other thu..s he
was using unparliamentaiy, unmen-
tionable things These things are
being used in reference to the Members
of this House. He is doing all that I
just want to know if this line of sub-
mission is permissible,

(Interruptions)

MR. CHAIRMAN: I think you
should stick to resolution,

SHR] SOMNATH CHATTERJEE:
The real object has come out T am
coming to iiat.

SHRI C. M. STEPHEN: What real
object has come out? Are you free
to call names about person.

(Interruptions)
We know your Iloyalily to this

country, we know your loyally to the
Constitution. You are talking of Nam-
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boodiripad, the fellow who was
convicted of the confempt of the court.
You are coming here to teach us,

(Interruptions)

SHRI SOMNATH CHATTERJEE: 1
submit that the real object behir.d the
resolution 15 to express their anuryance
because they could not delev the dis-
posal of the case which was pending
and then the conviction ecama. They
believed that the case could be hept
pending for months and months and
vears and years You wil] kimdly re-
member thai 1t wus the hon., Su,neme
Court who intervened and directed
the expeditious disposal of the case.
And 1p the meantime, the accused
had to gg to the jail becauss he had
been found guilly of tampenng with
the witnessesg

(Interruptions»

SHRI . M. STEPIIEN: I rise o1t a
point of order. The parficular case he
m referring to 1s sub-pudice now.

SHRI SOMNATH CHATTERJEE: I
am not referring to any particulur case,

(Interruptions)

SHRI C. M. STEPHEN: Dealing with
the merit of the case 153 a different
thing. (Interruptions) Taat case is
sub-judice. (Interruptions)

MR. CHAIRMAN: M. Somnath
Chatterjee, you should not refer t¢ it.

(Interruptions)

SHRI SOMNATH CHATTERJEE; I
have not gone into the merit of the vase
at all. What I am saying (Interrup-
tions) is that 1 am entitled to say
what is the reason behind this resolu-
tion.

SHR]I C. M. STEPHEN: That is sub-
judice, he is dealing with u case which
is sub-judice,

SHR] SOMNATH CHATTERJEE; I
do not yield. I have not gone into the
merits of the case at all. I am »ntitled
to say the reason behind his resolution,
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therefore I am referring to that matter
The case was pending for long and the
mautter was almost coming to an end.
We find from the statement of the hon.
Law Mimster that all the procedure
under the Constitution had been tol-
lowed before the appointinent was
actually announced, he had gone to the
leained Chizf Justice of the Delhi High
Court and had got the sanction of the
President to withhold the actual notifi-
valion for a few days. How is the in-
dependence of the judiciary intercf red
with and how 1s it unconstitutional?
‘ly time is not unlimited and [ am 8 .re
the hon. Law Minister will deal with it
ind during the little time that I have, 1
«hould like to make one or two sahmis-
sions  The object is that 1f sumchow
this vase could have been wurclonged
further. the inevitable could have teen
postponed Sccondly, today in the
name of saying that Mr., Vohra is an
excellent man but the judgement was
nol. as 1f he was persuaded to deliver
this judgement by showing thiz lolli-
pop. namely, the judgeship of the Delhj
High Court—my hon, friend hag stated
that. That was the impression that is
created in the minds of the veople. I
am trying {o disabuse that Thuatl is
not the impression that has heen
created in the minds of the people. The
intention foday behing this resolution
is to create a doubt in the mind of the
people: would it have been so? There-
f_ore the attempl which has been made
1s not to uphold the judiciary but to
denigrate the judiciary once more.
This attempt should be resisted by all
the right thinking people in this coun-
try. Therefore my hon. friend gets
Piqued, naturally when we referred to
the emergancy and what had happened
in this country, how judiclary was
dealt with in this country, how the
judges were transferreq and how the
learneq judge of the Delhi High Court
Was sent back as judge of the sessions
court. T had to appear for Jyotirmoy
Bosu in the Delhi High Court, 1 know
what happened, what kind of plea was
taken on behalf of government. Once
Justice Rangarajan delivered the

judgement fhat it w&b Justiclable, tH®
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next day an ordinunce wu~ issued
maknig it non-justiciable. That is the
way they were treating judiciary at
that time. The only crime that he
committed was that he wanted to see
the files of the Home department.
They suid: No, he cannot. Thig was
the attilude taken by them, Today
they are showing so much concern for
judges and judiciary in this country.
Therefore, my submission ;s that i
anybody has suffered due to celaymn
the announcemeni of the notification.
it was Justice Vohra himself, nobody
else because 1l is his appointment
which was delayed by a few days.
Somehody else suffereq by the expedi-
tious disposal of the case but that is
not the consideration that has to be
brought here,

I am not referring to any mutter
which is sub judiee. Probably -one
would have felt that when 4 longer
period of sentence was there, whether
that sentence could have been piven op
nol. That is the matter which we are
nol discussing today.

My hon. friend referred to one point,
whether it has any relevance or not,
whether it was {n public intcrest or not,
he said that Article 224 provided for
appointment of additional jurlges on
the basis of clearance of arrcars Ar-
rears are there, Does it mean this
should be done? This {s a new inter-
pretation given to article 224. That
means that whenever there are arrears
judges may be appointed. There are
so many vacancies all over India, we
put guestion to the hon. Minister and
we are pressing him hard for appoint-
ment of judges, more and more judges
have to be appointed. There are so
many constraints,. We understand,
There are lacunae here ang there. That
does not mean that a few days post-
ponement of the declaration of the
appointment oy Mr. Vohra has thrown
to the winds grticle 224. Then, refe-
rence was made to Article 217. In this
country the appointments of judges
are made in a particular method. We
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may not agree with that method which
has been laid in the Constitution. But
so long as it remains in the Constitu-
Ition. it has to be followed not only in
letter but in spirit also. We have
found that there have been gross
breaches of that during the previous
regime. We have seen that., There
are many comments about the judicial
appointments. I do not wish to go
into the details here. But those com-
ments and complaints are known. Here
what has happened? The entire pro-
cedure has been followed and I helieve
whatever may have been the other
things, I am not going into these things.
The Law Minister himself showed
great respect in going to the Chief
Justice of Delhi High Court. Probakly,
they were used to calling the Chief
Justices to their residence. Now he
had gone tg the resi‘dence. to the office
of the Chief Justice of India, told him
of the position, got his appreval, got
the approval of the President of India
and thereafter it has been done. There-
fore, w2 do not find any impropriety
committed. We cannot help thinking
the reasons which have prompted this
Resolution. The reasons for which
they have prompted this Resolution
cannot be the maintenance of the dig-
nity of the judiciary, upholding the dig-
nity of the judiciary. The main reason
behind this is one person in this coun-
try who wag one of the accused in this
case. He has now been convicted. It
is sukject to the appeal, nothing to do
with tha merit. But why tha matter
was delayed? Shri Vohra woulg have
been promoted earlier. He would have
besn brought to tha High Court earlier.
De novo trial for another two, three
years, another set of witnesses gnd all
sorts of dilatory tactics would have
keen adopted. We should expose the
motive behind this Resolution. Then
we shall find that those persons who
had voted in favour of givinz immunity
to one individual in this country. for he
had occupied one seat in this country,
are talking to-day of the sanctity of the
criminal jurisprudence of this country
and sancitty of the judicia)] process in
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this country. In this case it ig admit-
ted by the hon. Leader of the Opposi-
tion that the incumbent deserves the
appointment from all points of view
and that is the test. Was he or was
he not suitable for that post? It is
admitted by him. It is conceded by
him that an eminent person has been
selected. He has not been superseded
by anybody, nor the Government has
allowed him to supersede anybody.
Therefore, the person in due time hes
been appointed. Because ¢f the pend-
ing case, the appointment would have
delayed the disposal of the criminal
case. At that time it would not have

been beneficial to the accuse, because
any honest accused, bona fide accused
would have liked the trial of his case
expeditiously so that justice may not
be delayed even. If that is the real
object, then my submission is that the
object with which this Resoluticn has
bean brought is to try to get some poli-
tical advantage out of the a2ppointment
of a judge, who should have been left
alone in this matter. That is why I
started by saying it is unfsirtucata that
this Resolution was even allowed to be
discussed here.

' MR. CHAIRMAN: I would just like
to call one Member provided he takes
only five minutes time, Now the next
name in the list is Shri Krishna Singh,

He is not here.

SHRI VAYALAR RAVI (Chirayin- .
kil): You may call Shri Lakkappa

MR. CHAIRMAN: I am calling in
order. Shri Lakkappa has given his
name just now.

SHRI VINODBHAI SHETH. Please
finish in just five to seven minutes

SHR; VINODBHAI SHETH (Jam-
nagar): The reservation is such that
I will not take more than five min-
utes,

I would like to confine myself within
the four walls of the Resolution of
Shri C. M. Stephen. It is a very
unfortunate thing that this politically
motivated Resolution is coming froma .



5 Procedie
353 followed

lawyer It is a very unfortunate thing.
It should have been appreciated that
we have restored judicial process in
the country. We have restored the
rule of law. Our Speaker has deemed
proper the discussion of this Resolu-
tion in the House. [ fully agree with
Shri Somnath Chatierjee that il is a
very sensitive resolution which casts
aspersions on the judiciary of the
country and the less it is discussed,
the bettear. As per Mr. Stephen,
article 217 ig violated. But he does not
give any reason and which are the
principles governing article 217 which
have been violated. The Chief Justice
of Delhi High Court is consulted.
He says, it is arrangement, It is not
arrangement, but consultation. The
Chief Justice of the Supreme Court
1s consulted. The Prime Minister
endorses and the President makes the
appointment. But unfortuntely, the
leader of the opposition was not con-
sulted: I woulq like to put a wvery
pertinent question the leader of the
oppotition. Why did he not bring this
1esolution when the ex-Prime Minister
was acquitted? At the time, we
did not bring such a resolution
because we uphold the dignity of
the judiciary and we believe the
judiclary in the country has re-
maineq jmpartial, In every case when
there js some appointment, we should
not cast aspersions. 1 do not know
what makes Mr. Sathe say something
as if he hag overheard our hon.
Minister Shanti Bhushan and Justice
Vohm engaged in a dialogue with Mr.
Sathe standing by, saying “You hand
over the conviction and you would be
made the Chies Justice”, or something
like that, Mr, Sathe can say anything
whirh is blatantly incorrect, but for
the leader of the opposition to bring
ff-'l'Ward this resolution casting asper-
8ions on the judiciary is highly impro-
Per. Ours js w country jn which truth
is honoured. Our judiciary stands for
truth and justice, unbiased and with-
out any prejudice. During the emer-
gency the position was different, but
now the emergency is gone and the
judges feel free. There is no sword
of trarsfer hanging above them for
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giving a particular kind of judgment.
Many of the Government decisions
have been reversed by the judiciary,
but still judiciary is respected because
we respect the dignity of the judiciary
in the country. On the contrary, I
would argue that injustice hag been
done to Juatice Vohra. Over and
above that, you are putting some
blame on the Ministry. I ask, why de-
lay his promotion for 3 months? Why
do injustice to Mr. Vohra? The delay
wai in public interest, not in personal
interest. | would appeal to the Minis-
try to consider the promotion of Mr.
Vohra with retrospective effect, if you
want to do justice to him. Please go
through the recorq of Justice Vohra,
Has he superseded anybody? Has he
got any connection with any Minister?
I am told he is one of the genior most
and most efficient judges. When Jus-
tice Desai was promoted from Gujarat,
unfortunately because his surname
was Desai, our Prime Minister’s name
was dragged in. But see the judicial
pronouncements made by him. See his
work. He has been appointed as the
vacation Judge now, Under this Gov-
ernment, there will not be any favour
nor any fear so far as the judiclary is
concerned. With these words, I re-
quest the mover to withdraw his re-
solution.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTT BHUSHAN): Mr. Chairman,
Sir, a number of points have been
raised by the hon, Leader of the
Opposition on the Resolution which
has been moved by him and I popose
to deal with each of the points in its
sequence. But before [ start replying
to the points which he has tried to
make, 1 would like to start with two
observations by way of a preface,

When | looked at the Resolution for
the first time— was keen tp see ag to
wheo the mover of the Resolution was—
T found the name of the Leader of the
Opposition himself, Shi C. M. Stephen,
on the Resolution. I was greatly
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surprised. I had tp rub my eyes in
wonder because I hold him in high
esteem. After having checked up that
he was the mover of the Resolution, I
felt that there wag a typing error in
the Resolution because 1 feit and ex-
pected ang it seemed to me that pro-
bably he had dictated something and
his stenographer had written out some.
thing else, 1 felt that what he must
have gictated was that after “having
considered the statement made by
Shri Shanti Bhushan, Ministey of Law
Justice and Company Affairs, etc. ete.”
The operative part in ‘This House
records its satisfaction and pieasure
over the procedure adopted in connec-
‘tion with the said matter’, 1 tried to
check up but I was told that it was
not a typing error and the Resolution
had, in fact, been dictateq in this very
form. So, jnitially, I was a bit shock-
ed angd surprised, But then, I looked at
.my own career, My eyes took my mind
back tp the days when I was a young
lawyer, a junior lawyer and ] started
thinking: “Had not ] argued wvehe-
mently a hopeless case, a case which
bad no merit?” I could not say no.
I feit that even I had argued several
hopeless cases and why had I argued
those hopeless cases? In the initial
yvears of my practice when 3 senior
entrusted a brief to me finding that it
wag a hopeless case and that he did
not want to stand himseif, he instruct-
ed me ‘argue with all your vehemence
because this js your opportunity’. And,
therefore, 1 found that if somebody
entrusts a case to me and asks me to
argue the case vehemently, then it is
my duty. Sometimes, my clients,
sometimes, my seniors ask me to argue
a hopeless case.

SHR1 KANWAR LAL GUPTA: He
is not so junior,

SHRI SHANTI BHUSHAN: Not
junior but as a Leader of the Opposi-
tion, he also does not have many
vears. As a Leader of the Opposition,
ne is fairly young. I mean, his grev
hair might betray him, otherwise, he
is young at heart and he is young with
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his indefatigable energy. The kind
of energy with which he argues his
cases here, one would think that he is
the youngest Member of Pariiament.

50, I thought that there was nothing
wrong in arguing even a hopeless case.

Then, Sir, my mind went back to
another incident which happened when
I was a law student and when Sir Tej
Bahadur Sapru hag very kindly invit-
ed me to attend his conferenceg aiso
because he was very kind to me. My
mind went back to a certain day when
T happened to put a certain question
at the time of the conference and I
said: “In a court of law where cases
are supposed to be decided and judges
come to conclusions gn the basis of the
facts and the law in a case, on the
basis of the reasoning -advanced by
different counsels, what js the place
of elogquence in a court of law; why
is it that lawyers try to be eloguent
in a court of law?” Ang the answer |
that was given to me was: “Well,
sometimes, when 2 counsel is arguing
a case in which the facts do not support|
him, . the law does not gsupport him,i
even commonsense does not support
him, what does he do? In those cases,
he has to rely upon his eloguence.”
I clearly saw today when Mr. C. M.
Stephen was stating his case in support
of this Resolution that he was relying
only on hig eloquence for which I have
great respect because I do not think
any other hon. Member of Parliameni'
can match his eloquence. Of cours
so far as T am concerned, I cannot
match even one-hundredth of his
eloquence what to say of hig com-
plete eloquence, So, he has relied
upon his eloquence only to try to build
up a case. So far as the facts are
concerned, so far as the law is con-
cerned, so far as if I may say so wiﬂl
great respect, even commonsense I
concerned, there is nothing to aid hin
in regard to the points.

With this preface, may I come -
the points that he has tried to mak

out?
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Now, Sir, perhapg even Mr. Stephen
would agree with me when I say that
when the name of Mr. Bohra was pro-
posed by the Chief Justice of the Delh1
High Court and supported by the
Chief Justice of India this bemng a
Umnion Territory the Governor or Chief
Minister does not come into the
picture so the oniy two authorities
whg wre requireg to be consulted
before an appouinimenti 15 made, are
the Chicf, Justice of the High Court
and the Chief Justice of India. And
both of them were unanimous that
he is a fit person tg be appointed, I
hope he would agree with me that
there were only four options open
tn the Government. One was not to
appoint him at all, but even he has not
advocated that particular option.

Mr, Vohra 1s not one of the senior-
most a« Shri Vinod Bhai said, but is
the seniormost Judge of the Dellu
Judicial Service, a very wompetent
Judge bhecause so far as all these
judges are concerncd, a Chatacter Roll
1<~ maintammed in which remarks are
made by the Administrative Judge and
even by the Chief Justice yearly. Chief
Justice uafter Chief Justice had made
outstanding enirics on him yniformly.
Nover anv kind of a different entry
of that kind was made and this is the
kind of a Judge, the seniormost in the
service with an outstanding record,
the Chief Justice of the High Court
proposing his name and the Chief
Justice of [ndia supporting his name,
the question of non-appointment, that
is, not apoointing him at all and reject_
ing Wim because he was hearing what
the Leader of the Opposition had
chosen to describe on many accasions
as 'Kissa Kursi Ka' case or in many
different ways, but ultimately we
agreed that it should be called the
Kursi® case, does not rise. Merely
because he conducted the case in the
‘Bursi’ case there, he should not be
disqualified for promotion in spite of
being the seniormost judge, in spite
of being 5 Judge who was always very
highly spoken of by all the successive
Chief Justices ¢te. That option was
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not available as the Leader of the
Opposition himself has agreed. There-
fore, that left three options. One is
either to appoint him straightuway
as soon as ithe recommendations of the
Chief Justice of the High Court and
Chief Justice of India were available,
The second option was, a:l right, keep
the matler pending and watch, i.e., all
right, if he was no{ to be appointed
straightaway, this part-heard case
should have been allowed tp go on.
Then, this 15 the pplion that he has
advocated, viz., that the matter should
have been kept pending without taking
a decision, a premature gecision, viz,
alright, he will be appointed, but the
notification will be gelayed till the
trial was over. That was the second
option, The thurd option was the one
thay was adopted in the present case,
i.e, all right, take a formal decision at
the highest level, an irrevocable deci-
sion, viz., that he will be appointed.
Long before he gave a judgment, an
irnevocable decision way taken that he
will pe appointed because he 18 deserv-
ing of the appointment irrespective
of what happens in the case, irrespec-
tive of what is the final verdict in the
case, whether the case results in an
acguittal or whether the case
results in @ conviction, bul an
irrevocable dceision so that the
decision should not Le made dcepen-
dant upon what the decision in the
case 1s, what the judgment wn the
case 18 The third option was the
one which he has advocated, viz.
kecp it pending and thereaflter, aflier
the trial is over, after the jurlgement
1s available, then make up vour mind
ag 1o whether he 1 fit to he appoint-
ed or not fit to be appointed And
1 would ask the Leader of the Op-
position himself to consider the op-
tions carefully without prejudice
and then come to a conclusion, And
I am quite sure, if he does it with-
out anv prejudice whatsoever. he
would be agreeable to changing the
Resolution to the form which 1 have
suggested, which I thought that he
has dictated to his stenographer.
Now, let us consider the first option.
The name was recommended by the
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Chief Justice of the High Court and
the Chiel Justice of India long ve-
fore the amendment was made to Llhe
Code of Criminal Procedure to which
relerence has been made by the
Leader ot the Opposition. That
amendment was made by a Bill which
was enacted some time m PDerember
1978 so that at that time the name
was recommended much earlier, At
that time when this question was
considered and at that time when I
discussed the matter with the Chief
Justice of the High Court, this
amendment was not there and that
was the position,

17 hrs

What was the position? The posi-
tion was one which had been exa-
mined by the Supreme Court as long
back as 19680 and pronounced upon
by them They had said that so far
the frial before a  mag strate 1
concerned, if, during the pendeucy
of the trial a magistrate ceases
te be available, then the successer
magistrate will have the ophton
to proceed with the trial from
dure was not applicable t, Sessions
whole trial do nove, But this proce-
dure was not applicable to sessions
Judges. Therefore, the Supreme
Court had laid down in 1960 that so
fu, the trial before a Sessions Court
s concerned, if for any reason that
patt.cwiar Sessions Judge ceases to
be available, there 18 no option for
the successor Judge but to start the
wholt  trial de novo, to record the
examination of all the witnesses etc

So, this was the option available at
the time when these recorumenda-
tions were made. Would the Leader
of the Opposilion apply his mund
to this question, namely that n a
lony trial the position is not the
same a5 in ordinary cases which
come up belore the courts every day,
Therwe are taoken care of by the word-
ine of the notification of the appoint-
ment of the Judge, by saying that it
will take effect from the dale of his
gssuming charge. The idea is that
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after the warrant has been issued, a
few days are given to him to join
as a Judge and {o tuke oath as a
High Court Judge, so that the piac-
tice has been that during those few
days he disposes of all lhe part-
heard cases, because in the ordmary
cases there are very few witnesses,
and the cascs can be completed in o
few days.

I wil! take the mind of the Leader
of the Opposition back to the pre-
vious appointments which had been
made in the Delhi High Court itself.
During the time of the present Gov-
ernment, in Delhi two persons had
been appointed from the services be-
fore Mr. Vohra. The first was Mr.
R, N. Agarwal who had been revert-
ed during the emergency. When he
wis appointed and he took charge as
High Couri Judge, he did no leave
a single part-heard case behind him.
Simlarly, the other gentlemen, Mr.
Siddhu, whs was also a Distret &
Sessions Judpe, Delhi, when he was
elevated to the post of a Judge of
the Rajasthan High Court, (umplet-
ed all the part-heard cases und did
not leave a singie one behind him
That has been Lhe practice and the
tradition.

But if in a particular instance a
very long case 15 pending before the
District & Ses-lons Judge, then the
normal practice of staling in the noti-
fication “with effect fiom the date of
his assuming charge” cannot be fol-
lowed, because you cannnt leave a
gap of months and months between
the date of the notification ¢f the ap-
pointment and your actuallv taking
charge Therefore, that is u special
case. These special cases do not aris®
every day, because these long cases
are very rare.

The Leader of the Opposition, him-
self knows that this Kursi case, as
we now refer to it, had been going
on before Mr. Vohra for a very long
time.

SHRI C. M. STEPHEN; How long?
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SHRI S4YANTI BHUSHAN: For
about a year.

SHRI C. M. STEPHEN: No

SHRI SHANTI BHUSHAN: A very
large number of witnesses had been
examined.  The Supreme Cour: in
January, 1978, had said that the trial
must proceed from day to day In
fact, they had passed a perempiory
order that this case must he |roceed-
¢d with from day to day, it must be
tried on a writ petition basis.

SHRI C. M. STEPHEN: The trial
started in Aprl, and the prosecution
cvidence was over in October.

SHRI SHANTI BHUSHAN: The
trial took almost a year.

SHRI C. M, STEPHEN: April to
October.

SHRI SHANTI BHUSHAN: In
QOctober the tral did not vome to an
end.

SHRI C. M. STEPHEN: ©On ird
November, the prosccution ewidence
Was over,

SHRI SHANTI BHUSHAN: Thcre-
ufter, the statement of the accused
had to be taken.

From April. under the direction ot
the Supreme Couri, the Judpe stari-
ed dealing with the case on o day
to day basis, unlike other cases.
So far as this case was concerned,
under the directions of the Supreme
Court, the trial was proceeding on a
continual  basis before this judge.
The Leader of the Opposition will
not controvert that a very large
number of prosecution wilnessrs had
been cxamined. Therefore, if at
thet time, when the prosecution evi-
dence was almost over or over. if at
that stage, the judge had been clcvat-
ed as u Judge of the High Court,
then in that case, even the accused
persons could have had a grievance
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that "look here, you are now com-
pelling us to go through al] the pro-
cesses of {ria. once again by elevat-
ing a judge in the middle and when
the successor judge comes and by
the time the prosecution evidence is
again recorded on a day to day
basis, then thal . .. judge migh! also
be ripe tor elevation and sp on.” This
would have been a very extreme case
of harassment and cven the accused
persons, in fact, both the parties
could have taken serious exception
1o this procedure viz., when there is
such « long case, when even lthe ovi=
dence on one side had to be recorded
for six or seven months, then to
deprive both the sides of the services
of the judge by replacing him by
another judge, at a time when the
law is that there 1z no option in the
matter and there had to be a rom-
plete de novo trial, even the accused
person could have said;

“so many prosecution witnesses
have turned hostile, have not sup-
ported the prosecution case and in
fact he might even claim that there
fore, nothing is left in the case and
al this stage. yvou are forcing a re-
trial o that those prosecution wit-
nesces may get a chanre of sup-
porting the prosecution case again
and so that the accused may be
deprived of the benefit of their
having turned hostile ard not sup-
porting the prosecution case. Is
1t fair to the accused persons?”

1 am quite certain that if that rro-
cedure had been adopled, the Gov-
ernment would have been attacked.
In some quaters, it would have been
saiq that the Government was trying
to be deliberately unfair bv har~sr ng
them again and again Wwith coertain
witnesses and so on and %o forth,
Therefore, I hope that even the Lra-
der of the Opposition would not ad-
vocate that this is the wrovedure
which should have been adanted in
the present case. To be fa‘r to him,
7 should say, he has not =upporird,
argued or canvassed that he shou'd
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On the othe; hand, what ihe Leader
of the Oppo-wten has told .5 that,
this premature deasion should uot
have been faken viz, that he wall be
appointed ufter the trwl 15 ove, bhe-
cause this, m his words, amounted
9o dangling a carrol belor~ Mr. Vohra
and what he had sdvocated 1s, you
might have kepl the malie pending
without deciding, oid atter the trial
wus over, then you might have ap-
plied your mind as to whetlher he
should be appoinied or 3ot and then
only you nmught have got his appoint-
ment approved and so on. But the
Leader of the Opposition may  kindly
consider, in that ease il could have been
said that alright, here 15 o case with
some  politicul overlones hecause a
former Minister was also on  accused
person, it 15 not everyday that such
casts come up in which former
M.nistery, ate also m the pasiticn of
accused persons” ang so some poli-
ticul overtones and  political arpu-
ments can be raised and 1 in that
case, the decision had not been taken,
then 1this argument would have been
perfectly correct and as I said faeis
and law or even common sense does
not support the aiguments which are
sought {y e built up becausc inthat
case, 1L could have been said that in-
spite of the fact that the Chef Justice
of the High Court has recommend-
ed his nume, 1n spite Qf the fact that
the Chief Juslice of India has sup-
poried his name, we are not taking o
decision and that we first want to
wilth as 1o what 1he judgement is
gowmi {o Lr, as to whether Mr Vohrn
is gomg to acquit or ronwvict and
then if you find that there s con-
victian, then you will suy “he 15 u
judge, who is fit 1o be elevated, you
will elevale him™ and if he is going
to acquit, then wyou will say “he is
useless, for some veason or  other.
his judgements could not bhe relied up-
on, he is not fit to be elevated”. Al
these nroguments which have  been
advanced in the present resolution
would have been advanced and ad-
vanced with some merit in that
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case, 't the procedure which is being
advocated by the Lerader of the op-
position had been adopted in the pre-
sent case. Here, when we take an
wrrevocable decision, long before we
know us to whether a judgement 13
gong fo tesult in acquittal or con-
viction.

SHRI C. M. STEPHEN. What do
you mean by “irrevocable dec sion™?

SHRI &1ANTI BHUSHAN: Irre-
votabic in the sense the mshest au-
thority to take the decision, the Pre-
sident wviz, the Law Miuster, the
Prime Minister and the President,
these arc the only three authorities
who come inio the picture so far as
taking the decision 1s concerned, af-
ter consultation with the authorities
:pecified in the Constitution is con-
cerned. namely, the Chief Justice of
the High Court and the Chief Justice of
India Therefore, if all the three autho.
rittes have decided yes, he is fit to be
appointed because he is the senior
most, he has got an excellent record,
and, after the decison has been taken
by all these three authorities and they
have approved the procedure alse, for
this 1eason, namely  here 1s a very
sensilive case wilh some political over-
tones and, therefore. there should be
no chance that anybody mught heve n
feeling, *1 do not know whelher T will
be appeinted or 1 will not be avpnint-
ed”, etc, here 1s a final deasion....

SIIRT (. M STEPHEN: Are you
staling that there is a written order by
the President of India of a particular
date speafying, so and so 1s appeint-

ed

SIIRI SHANT! BHUSHAN: Not ap-
pointed The decision is that he will
he appointied. The appointment is bv
a warranl, it is not by a decision.

SHRI C. M. STEPHEN: Is thers an
order by the President of India saying
that so and so 1s appeinted or will be
appointed—I do not know what exact-
1y it is—the appointment is hereby
done but the warrant will be issued
after such and such time? 1Is there
such an order by the President?
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€HRI SHANTI BHUSHAN: You are
peifectly correct except with tlus ois-
tincuon, not that he 1s hereby avvomnt-
ed, The appointment 1s by a warran!
onl,  Trne warniant Is signed by the
Prisiienl. The appointment doces not
tune ellevl the meoment the decision 8
take The decision to appoint a per-
son 18 hest taken and, thereafter, the
u) o niment 15 made by the President
v sighing the wartunt  The appt nt-
muent 15 hy means of sigming the war-
raul, It 15 sighed by the DPreswdent
Belwe that  also, the file 1n
viery case, goes upto {1 President
namely, when the decision 15 taken
to uppuint a person, even that deci-
swn 1g finally taken at the level of
the President of India. The law
Minister  takes y decision; that 1s
approved by the Prime Minister and
that 15 also appioved by the Presi-
dent Then the deci-ion to appoint
a pe.son becomes final;
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Thereafter, certain formalities are
completed, namcly, the specimen sig-
nutue wund certain declarations are
obtained  from  the person who is
sought 1o be appointed. Then, the
matter once again, second time, is
seng ty the President in every case,
requesting him to sign  the warrant
anti make the appomntment by signing
the wairant Then, he signs the warr-
unl  The first part of the proced-
utv 18 done In every case. That was
completed in this case also, namely
the tile reached upto the President
with an observation that a decision
should be taken to appoint him
right row but the decision will  be
given effect 1o by the vigning of the
warrant ang only after the case has

been completed because of these com-
]

plications,

It was not that the Government
took this decision, namely, about the
procedure, completely on its own. As
Isaid 1in my statement, this matter
was discussed with the Chief Justice
of the High Court and the Chief Jus-
tice of the High Court fully agreed
that, yes, this woulq be the right

ure. In actual life, the things
are not absolutely theoretical. Even
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on g matter of deciding whether at
what time a particular appointment
has to be made, there are various
matters of public intercvst which re-
fleet upon that even affecting the
administration of justice If the
timing of g particular appointment is
hkely to create a Iot of prejudice to
the parties of a case, namely, the
parties will be put to serious difficul-
tieg and seriou inconvenience which
they do not merit, that is also a legi-
timate matter to be taken into con-
sideration in regarding to the timing
of the appointment. That is why
the Chief Justice of the High Court
who was principally concerned with
this matter way consulted for this
reason,

So far as the conduct of cases, the
litigation under the charge of the
High Courl is concerned, because
supervision over the subordinate
court; is done by the High Courts
under the Constitution itself, it was
the Chicf Justice of the High Court
who was primarily respensible to ha-
lance these considerations. I agree
that so far as the arrears were con-
cerned, certainly, this delay was
likely to affect the position of arrears
to some extent, o whatever extent,
whether it was 0.1 per cent or 00.1
per ceni, that is immaterial. That
was one consideration namecly, the
matter should not be dalayed, But
at the same time there was the
impact it would have on thc process
of justice, namely, here are two par-
ties, pro-ecution nn the one side and
dofence on the other side, who have
been fighting a case tooth and nail
for 5 long time before the sessions
court which, under the direction from
the Supreme Court, was to conduct
the trial expeditiouslv on a continu-
al basis. that is o rost awav all the
other cases and apply its full time
to the trial of this case. In that
case, whether the particg should be
deprived of the service, of a judge
so that they may have to start a trial
de novg before another jndge was the
option, I submit, verv rightly, the
Chief Justice of the High Court im-
mediately agreed with this and said
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that *1t would not be mght and yet,
in order fo maintain the conh-
dence of the people, g decision should
be taken there 13 no reason why
taking of the decision <hould be post-
poned because, otherwise, that would
smack of this that yvou want to
take even the decision after you
know whether he 1s gomg to acquit
or convict; so, take the decision now
s0 that the judge also, with g clear
conscience and without pressure of
any kind on his mind, can decide the
tase either way, if he feels that the
evidence 1y sufficient he can convict
of if he finds that the evidence is
insufficient, he can acquit; and, of
course, the right of appeal is always
there”  Therefore, I gubmit that
this was the only proper procedure
which could have been invoked in
such g sensitive matter The car-
1ot was not kept dangling because
the carrot was absolutely out of the
picture ag soon as a final deeision
had been taken and 1t had been gp-
proved even at the stage of Presi-
dent the carrot was away because
then the Government had no choice
in the matter; the decision had gl-
ready been taken that he would be
appointed, he was the seniormost
person, very eminently spoken of by
succeeding Chief Justices, eminently
deserving of this appontment and
so on  After that it would not be
possible for the Government to say
if, suppose, the case had resulted in
acquittal, “He has acquitted this
case; even though upto the stage of
the President, the decision has been
taken 1o appoint him, we shall re-
verse that decision and not gppoint
him”  That would not have been
possible,

I, on the other hand, there had been
mala fides on the part of the Govern-
ment, this 1s the precise praceduie,
which has heen advocated by the Lea-
der of {he Oppasition. which would
have been invoked: on some wvretext
or the other the matter would have
been delayed—np time, this and that-
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and the file would have been kept
lying 1 have seen many files which
used to he on the table of individual
functionaries for menths and months.
Therefore, this file also would have just
lain unattended, and after the judg-
ment was available, then 1t would have
been said, “All right, lcok here; there
might not have been anything on the
record, but I have heard something
against this judge, 1f, R N Agarwal,
who had been appointed a judge could
be reverted, namely, his term maght
have been extended n the case of an-
other judge 1n Bombay the same cculd
have been done " If there was anvy
mala fide in the matter, this was the
procedure which would have been
applied, nameiy, keep the matter hang-
g without taking a decision lo
appoint um even hefore the judgment
had been delivered Thaiefore, isub-
mit that the most proper procedure
was invoked in this case Therefore, I
would again appeal that there 18 still
t'me for the Leader of the Opposi-
tion —he has a high reputation of being
straightforward, and so on--te (orrect
his Resolution by removing the word
‘displeasure’ and substituting ;i bv the
wards ‘satistaction and pleasure’

These are the points which  have
been raised namely, whether the de-
lay was warranted I haie made it
clear.

Another point that the Leader of tne
Opposition mght say 15 this Ths
was the legal position when his name
was recommended by the Chief
Justice of the Iigh Court and sup-
ported by the Chief Justice of India:
but n December the legal position
underwent a change because Parla-
ment amended section 326 of the Code
of Criminal Procedure and thereafier
1t was not obligatory on a successor
judge to re-start the whole process of
trial; at that stage at least you could
have changed the decision and you
could have said, ‘All ngnt; althounh at
that stage 1t was not proper to appoint
him, at least now we can decide to
apocint him®, But even after tns
change of section 326, what 15 the posi-
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tion as it would be applicable to ihe
present case? The position is that,
while it is not completely obligatory
on the successor judge to try the case
de novo, he has been given a discre-
ton in the matter, namey, either he
can proceed with the trial from that
stage or he ean re-examine the wit-
nesses who have already been examin-
ed. Here was a special case in whicha
large number of prosecution witnesses
had hecome hostile. In these kinds of
cases where prosecution witnesses be-
come hostile and it is a very contro-
versial case, and so on, the demean-
our of the witnesses, as the Supreme
Court itself has pointed out on a num-
ber of occasions and various High
Courts have followed that ruling-
watching the demeanour of the wit-
nesses is very important; n a con-
troversial case which might be
balanced, it is very important
for a judge. Otherwise, how do you
arrive at the truth? How the wit-
nesses have pgiven the evidence
is also very impertant, Therefore,
what could be the reasonable expecta-
tfion in a case hke this? The reason-
ahle expectation would be that a suc-
cessor judge would say, ‘How do T
decide such a controversial case unless
1 have seen the demeanour of the wit-
nesses? Merely reading the evidence
in cold pr ni...will not create the same
impression in my mind if I heard their
evidence myself ' It is a contreversial
case. 1 hope the Leader of the Opposi-
tion will also be charitable to agree
that it is a controversial case. In a
controversial case, therefore, there
would have been a very big risk even
al that stage and even at the later
stage when the Criminal Procedure
Code was amended and when the case
advanced even further and it was al-
most going to be over, te deprive the
accused persons of the benefilt of all
this trial and cause harassment to both
the parties and risk of the witnesses
being recalled and re-examined on the
plea ‘Well, their demeanour is very
important, I cannot judge th's con-
troversial case unless I hear the wit-
nesses giving evidence myself.’ This

risk could not have been avoided.
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Therefore, I submit this was the pro-
per procedure and this delay was com.
pletely warranted by the crcumstan-
ces of the case....

MR. CHAIRMAN: Only 8 minutes
are left now.

SHRI SHANTI BHUSHAN: Sn| 1
have touched only the main points. I
will, therefore, again piead with the
Leader ot the Opposition not to press
his resolution and, after all this clarifi-
cation, I hope he will withdraw it.

SHRI C. M. STEPHEN: Mr. Shant
Bhushan and myself helong tc, if J
may say so, the same mutual admira-
tion bureau. I do hold him with very
hgh respect. But, unfortunately, he
has not been able to persuade me that
the position of the government was
correct. He was more eloguent to-day
than usual. He is generally not elo-
quent, he is generally very factual, but
to-day he was wery elcguent. May he
for the i1eason that Mr. Agarwal told
him that eloquence is needed. He
knew that the case was not strong,
therefore, he has to be eloguent,

Now certa.n points I made remain,
I am sorry the points have nol been
replied to I am not concerned about
this aspect cr that aspeci. The ques-
tion is whether the conduct of the go-
vernment has brought the judge and
the judgment under cloud and suspi-
cion,

(1) When Mr. Vohra was elevated
as a regular District and Sessions
Judge there was a noting fo the effect
that he will try the Kissa Kursi case.
He has not denied it. I presume he |s
admitting it. All this took place within
one month of his taking over the trial
There was no reasen why he should
have been charged with continuing
the trial of this case more than anv
other case,

(2) There were cases pending befor=
him~-not only this case but there were
other criminal cases pending before
him. He refcrred to the previous
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judges, not to  Mr. Vohta thereby
conceding that there were other cases
pending before him. If the other
cases were also pending before him,
would it not be violative of the princi-
ple of equality before law if ycu are to
pin out one particulay case and decide
your administraticn policy or promo-
tion policy to hang on that particuiar
case?

(3) Mr. Vohra came to know and
was told that he was %o be appo nted
and elevated as a High Court Judge.
It would have been a different matter
if it had remained a confidential matter
bhetween him and the President of In-
dia. No, Mr, Vohra was told and he
undevstood that and in that process, by
passing on that information, he brousht
into the picture the Chief Justice of
Deln’ High Court, the Chief Justice of
tare Supreme Court, the President of
India-—the whole lot of them. And
Mr. Vohra was told, Mr. Vohra was
given tg understand that “the Presi-
dent of India is interested, the Chief
Justice of Delhi High Court isinterest-
ed, the Supreme Court is interested-all
of them are interested and that the Kis-
sa Kursi case is a special case.” If that
information goes and the Judge goes
on conducting trial, how will he be-
have? That is the question. Could
you take him to be absolutely unaffect-
ed? That is why I said that if a trial
Judge is given to understand by per-
sons who count that there are persons
in a particular case, that is tanta-
meunt to influencing the Judge and any
self-respacting Judge will immediately
take umbrage and say, ‘I will not desi
with the case any further.’

Therefere, the vitiation starts then
and what does then happen?

The appointment is there. That is
what T was told. I do not know ihe
irrevocability about it. We know the
Constitution; we know what the Gov-
ernment does; we know what the Presi-
dent does. The President does not be-
cide specifically any of these things,
That is not a  constitutional pesition.
Government decides; the President
signs. The President does not exercise
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his volitien in this matter at all. This
is the real constitutional position.

Therefore, there is no irrevocability
about it. Then, what remains? As
was pointed out by Mr. Somnath Chat-
terjee and other friends here is the
date on which a judge who is Jue fer
promot oa gets his promotion. T[hat is
material. Any officer will be interest-
ed to assume the proniotion post the
earlier. Therefore, the element of
hustl:ng :he case comes in. As alsc
the zlemept of hastening the case comes
in fr.m that day onwards. If yo. look
at thz case diary, you will find that
many peiitions were being summarily
rejected. Recall of a witness was
asked—rejected; recall of a particular
w.tness was asked for—rejected. Why?
Becanse a'lowing that means delay and
deluy means delay not only ‘n the
matter of disposal but delay in the
matter ¢f getting promoted and sssum-
ing charge of it. That is the wvitiation
of the judicial process that was aftemi-
pted. ¥Y»u have the hanging of a
carrc! or the judge; you are inlerested
in speedy disposal. This was the only
man~er in which you can get the
speedy disposal.

Now, they asked whether Mr. Vonra
was entitled to be appointed or not.
Far from me to say either ‘yes’ or ‘no’
to that pbecause I do not know what
his records are; I do not know ihe
man. Why should T comment about
it? But, Mr. Vohra contnued to try '
that case after all these developments,
seeing a carrot hanging Dbefore him
and after having been told that so
and so, so and so and so and so is
interested in this case and putting in
that proposition he hurries the case
forward. Otherwise his prometion
will be delayed. If Mr. Vohra con-
tinues to try that case, what-

ever his merits for the previous
performance, he forfeits hig merit
to be promoted as a  judge. That

is because that impartiality is taken_
away from him. You have dang it
Mr. Vohra has now beccme a scape-’
goat for that. Government have done
it Mr. Vohra has been put under sus
picion. This is what I have got to say.}
Other things, I do not want to refer,
to at all. But, my main point remains |,
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ernment  interfered in tve judicial
provess: the Law Minister interfered
in the judicial process; th.: Law Mims-
ter discussed with the Chief Justice of
India the case which was pending Lbe-
fore the Subordinate Court. The Law
Minister promoted him and kepil his
promotion pending saying that the
promotion can be had only after the
case 1s (isposed of.

This is an atrocious inlerference in
the judicial process. It is absolute-
1y mconceivable, Therefore, the judg-
ment becomes suspecl; the judge
becomes suspect, That is the product
of connivance and conspiratorial
arrangement  under Jhe car-ol, un-
der the temptation in hustling a thing.
This js the circumstance under which
thi has been done, It is most atro-
cious of all persons, Mr, Shanti
Bhushan should nol have done this.

That is all I have 2ot ty say, I am
soiry that the clean hand of Mr.
Shanti Bhusian becamve solled ax a
Minister in the matter of judicial pro-
ces,, I am sorry about it, This ig all
I have got to say. T do not want to
reply to many things, to the vitupera-
tive fulminations and the characteris-
tic way Mr. Chatterjee indulged in.
He could have the pleasure of doing
it. T do not want to replv to that.
This is not the time to dqg that, (In-
terruptions). He has developed a
great fascination for the judiciary, I
only want to remind hirn of what the
great leader, Shri E, M, Shankaran
Namboodripad said, namely that the
judges in India are the product of a
Bolshevik. He had to stomoch it
That was the certificate he had given.
(Interruplions) I have seen enough
of the great performance; I have
seen cnough of the brand demorracy;
T have seen enough of his love for
democracy; 1 have seen enough of
Your love for the country; I have
seen enough of your love for the ju-
diciary, I have seen enough for the
partialily of the judiciary, That is
all T want to say.
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MR. CHAIRMAN: Now we haveto
take the Half-an-Hour Discussion.

SHRI C. M. STEPHEN: I will con-
clude.

MR, CHAIRMAN: It is 5-30 P.M,

SHLIRI C. M. STEPLIEN: 1T will just
take fwo fo three minules more You
may put il to vole next{ lime. 1 do
not wanl to delay the Hall-an-Hour
Discussion. At 5-30 P.M. it nas got 0
be taken up,

MR. CHAIRMAN: It is already 3-10
now. Now' we take up the Half-an-
Hour Discussion.

17.30 hrs,

HALF AN HOUR DISCUSSION

Alleged irregularities in Indian
Institute of Technology, Kanpur

wo owwt fag  (WrmgR) : owwlr
muwméwﬁﬂwﬁmﬁﬂ
fafew wwre # sfafroed o wemE
% W WY §, 99 e § Wi NE
AL

“The crisis of confidence m the
IIT Kanpur has reached a pownt
where only a  full-fledged inquicy
will satisfy the warring faclions.
The reluctance of the Mimstry of
Education to instituty a piobe cven
when a large number of alleged
financial and administrative irre-
gularities—some of them apparently
serious—have been brought to the
notice of the President, Mr Reddy
who is the Visitor of the Institute
is not understandable™

mﬁﬂﬁﬂ.ﬂiﬂmfglﬂ?mﬁ#
# wgen S fe ard wrg & wAqe T
g&mmwﬁtwn!dﬁm#qm
frag, 1977-78 ¥ wHe ErET k
TRiTAE .
o] . .
e witg

R52 WT™
B54 WA
164 ¥ MW I/
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w1 wra ¥ fr ag deaTa T aur WY IwnT
t_dww}v«rﬂﬁm{w@_ Lao]
wreat | fafret e owEeA, fearia s
A ANEAT ® e A oRE W AT
1977-78 %t 1 frard § a9% o aw & agr
QAT APAT | AT L AT AT A9 E

# afea ordiiiza SR o A R A e
weth & 1 wiifesn (&) § 9 AT AT -
v o g § SeE & arer A @A S

“IIT Bombay and Kanpur are vet
to tormulate proposals. The Com-
mittee are unhappy over the inord:-
nate delay in the implementation ot
the recommendation ot All India
Council for Technical Education.”

ar & wrf urk & ) feafa 1w e
thaﬁﬁﬁmwﬁmmﬁ
)

A @ AL, WIT TAN YEIRE 245
w1 2

“The Commiitec are unnaopy to
note that there was delay n starting
reservation of seats lor .cheduled
cases and scheduled tribes candidates
in the Institute while IIT Bombay
and Delhi started reserving seats
from 1968 this IIT started reserva-
tion from 1974 for post-graduates and
administration.”

Ll wreea szgy A Wt fra & s
tfs A fean e gwr & 1 TR
aEET IR 282 W 283 W1 WY
oo

“The Committee are distressed to
note that there was inordinate delay
in submission of the Reports of Re-
viewing Committee particularly by
the Reviewing Committee on IIT.
Kanpur.”

& 7% § aEr § ww guEsr | A@ w7 T
g i 8 TAARes TN § 5 ZATT TR
WARI ST @ # S oy oeditew wEE
¥ ford § -

“The Committee desires {hat an
mdepth study may be underiuken to
assess the extent of utilisation of the
costly sophisticated equipmeat yvail-
able in the LLT. with a view to tak-
ing necessary measures ior tneir ful-
1or utilisation.”
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# uw &1 gergm oYY TN AP 1 Sed A AL
e gy § -

In the case of 1IT, Kanpur, the re-
commendation has not been implement-
ed at all on the plea that there is
shortage of accommodation and diffi-
culties 1n schooling for children.

The Committes are disappointed to
find the progress made in impicment-
ing the Faculty Exchange Programme
amongst IITs. and Indian Institute of
Science in pursuance of the Vistor's
orders issued in Sepember, 1974 15 very
slow.

€9 ¥ qa & wwr w1 &we fawr o @, Ay
wrko st SYowAgy wifEm T d | T
#1 7EY, DA FHET AT §A9 0% @ ™ 67
# ¥ ¥ FATa wEm Wi 3y om aga
TEZ L) T A FETE w24 W

The Commttee are ‘oncerned to
note that while IIT Madras and 11T
Bombay earned Rs, 12 94 Jakhs and Rs
11.21 lukhs respectively dunng 1976-
T, the IIT Kanpur tarned only Rs.
431 lakhs.
7 9T PR E § WA 4 @t # w
# 1 T AT WO T WA B, At § e
w1§ @y @ T S, fow s & wmer A
T g AW W A oA oy s
agar & fF

The sale of computers IBM 7044 and
1401 at 5 loss of lakhs,

v a2y AT fear mar @, e Ee R wedeaE W
W ogeT ¥ A W wd w7 e
T a1 Afed oRre femr s oW sy
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gt qeE & oY F0 oW0 IIEATT WY AT
g | Payment of Rs one lakh to Shri
JL Upad?yay.

FAPT 97 § W7 I % AR A T8 97 § W™
fr 37 w1 30 7T wAr € famr oy W
foraer ®a wter F 1 TR € wafe §
faare w77 arA agwmaT A w17 fea fs
ZATT & qTA UF M $97 37 08 qifw & w9
fAAE ST A § | WA TT A 70 FATT
w7, 8 34 ¥ qgEa wlgy, 9g §W FFO
i

377

¢

nF a1 § g7 ¥gN AEm ¢ fw oTwd
# fam wt vevew fag ma, I ¥ TvE A@
faam o

Advances made tor journals not
adjusted:—Advances upto Rs 10 Lo 15
lakhs towards subscription to juurnals
are made every year to M/s. Alhed
Publishers No eflort by the Accounts
Section 15 made to get the report about
the receipt ot the journals ordered.
The advances given to the Alben Pub-
lishers are shown as expenditure with
vut adpusting the same.

7 @ form fofam | g aA R ared

it at® ¥ § o a7 Wiy I A g
¥ faw g & & 9 v owaeg TETRE ofew-
A ursaz fmowrfaard . agoedr 8, 1979
T o "ro A7 &

This 15 to refer to your D.O letter
No Dated 6th January, 1979 which
hus beep delivered to my office on 8th
January, 1979, regarding cent per cent
advanve payment made to M/s. Allied
Publication Private Ltd., New Delh,
amounting 1o, Rs. 6.51,648.

T g fom (AR UEE 4
AL, Al Tz

Accounts Section does not get any
Reporl from the Library in regard to
these advance payments. The status
quo regarding this could be checked
from the Library, if you so desire,

o Nt ow qw W wedhr @ -
the use of aircraft for private visit
AR EE ] wifE AT TR
T oY W 5sszmt T ¥ ¥7 T
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qT wr xfaTr et w1 @

Adjustment of Rs. 15,000/- aganst
Imprest Rs. 2,000,

The Director ordered the adjustment
of an amount of Rs. 15,000/~ spent by
the Department of Chemical Engineer-
g as against a permanent sanctionerl
imprest of Rs. 2,000/~ particularly when
the vouchers submitted by the Depart-
ment were found mutilated ani erased,
The objections were over-ruled.

W sFel & 79w & WA el & grr .
dar 1w ofy FreT & 1 A e O SR R Ay
t | T T AT ¥ oAw oot T8 o W wwe
g faw @1 A a9 ¥ @ e g p—

“Since the matter has comg to the
notice of the authorities and ; Com-
mitiee has been appointed by the
Director to examine the vouchers, the
procedure for adjustment of remain-
ing wvouchers can now be .nitiated
only, on the basis of the statement
recorded by the Committee for fur-
ther recommendation ™

awmafa 7, & fer sawr & & A
T wEAT ATET 2 | W FEE avw Ay d—

“Advance made fo non-existing

firma”

AT AR AR A @I ST am &
s Ay, S rrAwifard ATy
® faqr 3% WW 7 vewm wrfEm g

“An order was placed by Purchase
Section vide purchase order No. P 6
E. 28/73-74/600 dated 25-9-73. The
Institute made 90 per cent advance
to the firm through bank which was
in excess by Rs. 60.26 "

wx agueg fam & war & fy e
aA Ufwfeen wiwrag frar mr oYy oW
g fan T 1w | qar wer fs Ao,
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“Aguinst our P.O. No, 50 and %0
dated 25th September 1463 placed
with M/s. N J Electronies, Bumbay,
an advance ol Rs 82520 was paid 10
the firm beng 9 over cent af,dalist
document through Bank'’

A7 AT AT GNT # TR R ETE T4 AT, ®A
% 4T 5 qaT A F )

w arlr S & At d gf ¥ wmm A

#IWT & w37 § vF 7 &7 A F —
Misuse of the statutoiy pr.Jsivion

paT? fore walt o o & a1 7% w1 A A
AT q¥AT F 1 7 W o7 foE & aw g e

‘The Institute 15 an  autonumous
organisat.on ncorporaled unde- the
Act of Parliament 1961 and 1» who'ly
financed by the Central Government
It 1 functioming under the Miustry
of Education. Government of India
The lormations of various const.tuent
bodies such as I1T Councils Boari
of Governors of various constulurnis
Building and Works Committee, Fin-
anve Commuttee, Senate, ete (onsh-
tute under the Act and the Stalutes
which govern and guide the 1nstidut>
functioning n the areas of adminis-
tration, academie including curricula
and syllab:, construction and reba.rs

of magjor and miner works, Budgel,
etc”

3T a7 Wi qwen dv ) ar feege W
Brh qrfaom # 1 a7 o 3 A E ) Ay
=T wrfywa aft @ wear 20

“A gross misuse of the statutory
provisions to favour indniduals is
eyemphhed 1n the appointmsnt o1 Dr.
N L Nigam as Deputy Director In
violation of the past practice ol
constituting a regular selection com.
mitlees, the Chairman BOG exer-
cised hiz ‘discretion’ to constitute an
ad hoc Selection Committee and
rushed through the appointment of
Dr. N. C Nigam as Deputy Direc-
tor.)l
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# voar & wEm fF TRRIA WOA AT
eefefrem fad & 1

s & g ¥ear g fr ammew w0 d
fafl maTERe 7 1 AfEA daw na wndr &
YET A W 4 WIT R W AT AT A

7 F 0% HrEHT ¥ TZH 77 44T 41 v AmmaAn
w1 w4, foer wdr w0

4 e g f o art & g F o
famgrmagmgqfse o o F
fin frad farm & 1 frare e e B A e 1
TWA IR A7 & | AT gAA AmT A fras e
g1 | TFT 97 UF FIAT HART TAR A-FART
A A9, FART qAE-3 F frae o difaa
a1 fdm | e midfaAT g ¢ 1 we FEEE Tl
tordaorgaer & qr forg sv A
IR F1 47 o= ¥ faer oAt wnfed 1 At A froe
wT &1, nx 7 fowv faur mey ) o= A o foR
W F AT A IHFTAFTAT AL | K OARAAT F
far i st & fave & 49 & g7 v Ay
@t fill 397 & 9w ¢ a1 97 TN A G | AT
wifga | At 24 A¥g ¥ {vaw €1 gEm & w9
faerare sy & 39 1 Tq wg ol a9 wwAl
Tz

& fmar ndr T qrd T AF A AT )
w7 AFY ITF 1L q 9AqT FT A A ¥7 AT
7 | 3 41 Frafsae § on fawor ¥ AT SR
AT AT EY vF P a7 wAT weed T ¢ Afwa
a Hifas &7 471 Eoaw e AT TR
ﬁrﬁmaimwafwrwmwmgﬁr
qiffiaz & T #=eal A1 forg & oA 7 9w ot
oY facndt aor & W =ey Frui foerw ot ¢t
/R FOF 98 7 F R/ AGT W71, 99
afafa adT T wrF w2 W A AT § W
a7 TG AR T 27T 910 AT #4947 909 39 7 3fE
w74 & fad dare & | wore wiw Ay T e E
w7 0 F REAQT 7§ 91T 1 87 T
FATL FUT ANAT | WIE 4TS ATA ATH AFY gL
=1fed | o1 wF FT ATT AR TR €, mateaen
w7 foen # savrwer & A faereary w7 o
7, o7t § i § qeafa w geamn fear #,
ﬁwrmwmanwfn‘?mrmaﬁﬁt
W Ty a7 § fqg o oot £, g #, 3w o
QT AT % fed e e weE afafa e fasto
01 WY frow s v oAg o wraEm ¢

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR PRATAP CIANDRA CHUN-
DER): I should, at the outset, thank Dr.
Ramji Singh for admitting that the
IIT 1» a very prestigious mstitution.
Not only this IIT Kanpur 15 there, but
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there are 4 other IlsT which arepro-
duving the best of the technicians in the
country, who are a'so highly regarded
in toreign advanceq countries,

He has righily pointed oul that the
1IsT shoulg be look:d after with sufli-
clent  care. He has referred to the
Report ot the Estimates Committee.
Wh=never there is any Repori of the
Fstimates Commttee or of the Public
Accvounts Commitlee, Government al-
wiays iooks upon them with  utmost
care, and scrulinizeg theiy every re-
commendalion and suggestion, so that
Government is in a position to know

what is best for the institu-
tion, in the interest of the
country—not in the interests of
the Minisiry or of any parti-

cular officer. So. when Dr. Ramji
Singh mentioned this malier nbout the
Estimates Commitiee which wants an
indepth study for a fuller utilization of
the assets etc. of the 1IsT.. certainly
the Guvernment is considering some
cf the recommendations—which have

been  made, But apart from the
hroad recommendations 1n the Es-
timate Commuliee's repori, the

other specific instances which Dr. Ram-
1 Singh has mentionad, as [ undersiang
them, have not  bheen mentioned
by him out of the Estimate: Commit-
tee’s report. But his main crificism
wis confined lo the various .iit.cisme
made by the Estimates Commitice.
Goverminent is carefully considering
fhese matters, and appropriate slops
will he taken, and a report alsy will be
plaed hetore ths Estimates Commitlee
just as in the case of the Public Ac-
connts Commitiee—about what action
Government is taking in resrect of
these matters. Therefore, I request
Dr. Ramj Singh most humbly that he
shduld have patience 1o see what 1§
being done so far as the report of the
Estimatas Committee is concerned.

He has mentioned many other cases
of alleged gross irregularities but 1
should submit that the Halt-an-Hour
Discussion is raised on the basis of the
question which was originally asked in
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this House and to which I had given
some answers. In that answer [ have
stateg that several complainis huve
been made against the Director ol tne
Institule and the engyuiry which wus
demanded by the hon, members ¢f this
House before the President, who .5 the
Visitoy of the Institute, was with regurd
to the conduct of the Director. I have
got vopies of the submission which wis
made. It was about the state of affairs
of the IIT under the present Director,
Dr. A Bhatltacharjee and it demanded
that the victimisation which had faken
place under him should be lwoked into
1 have said that the Director is not all
in w11 in this institution. 1 am not
heing legalistic nor do I want to men-
{ion ahout gulonomy etc, at this stuge.
But ] am simply stating that unuer
the Act and the statute ot the Insistute
—-for thal matter, all gther Institutes—
Director is one of the officers—-principal
officer no doubi—but his acticn 15
supervised hy the Boarq of Governors.
consisting of representatives of difle-
ren! States and also a large numbe:s of
representatives of the Council of IIsT
There is a Council of 1IsT which lookg
after the affairs of IIsT as a whole
Therefore, the svecific porrds wnich
have been mentioned by the hon mem-
ber will be certaunly seni to the Bourd
of Governors for scrutiny ang thwr
statement will have to be oldnined go
that they mighi express their opinion,
But some of the allegations which
havy been made against toc Director
by the hon. members of ths Tlouse
have already been considerci ly the
Board and I do not know 'what else the
Board will say,

Certain specific quesiions have been
rajsed about financial {rregularities.
There is provision for audit not by
any private auditor but by Govern-
ment auditor, who scrutinises these
matters. If there is really any finan-
vial irregularily, the Government audi-
tor will certainly give his ' comment
and on that appropriate action will be
taken. Dr, Ramiji Singh has said that
he will make these papers available
to me. If he kindly makes them avail-
able to me, certainly I will look iuto
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the matter But 1 say once more that
Government 1s keen that thus presti-
gous institution along with other IIsT
should be kep! above board If there
15 any doubt about any affairs of these
1IsT keeping in view the structure of
the IIsT and the various bodies which
exercise powers over IIsT certainly
Government ‘will see to it that un-
necessary criticism may not be levell-
ed agamnst these institutions I say
with very greal regret that some stu-
dents of IIT Kanpur saw me some-
fime ago and pomnfed out that because
ot thug pubhicily in the press criticising
the 11T in this fashion their future 1s
also at stake, because people will not
have any faith in the degrees of the
IIT I most humbly request hon
members not to take to that line But
i any real case 18 made out, there 1s
the Board there 1 the Government
Auditor or Accountant General, what-
ever he 15 called and it will be cer-
tain'y scrutimsed In addition, as
Chairman ot the Council of IITs, I may
say that if Dr Ramj Singh can show
me those cases specifically which can-
not be satisfactornly explained by the
1IT, then apptopriate steps wil.  be
taken

DR RAMJI SINGH What about
my suggestion to appoint a commitice
ot say, 3 Members of Pailiament’

DR PRATAP CHANDRA CHUN-
DER 1 respuctfully submit that Mem-
bers of Parlliment hawe got greater
1esponsibility  towards the country in
gener )l ind m the matter of intest-
gation ot the aflairs of 1 single msh-
tution I should not think that Nem-
bers of Parliament should spend their
time

wit wot wvw oy (feeet ) Awwf
o1, § 4 wAT wAY AP & frar gR et
& ga i ma v agea g fr et a7 i o faerre
aft @ s griomo o ® amew aw @ www
e fe o 1 Afw e @ arg sy s mgw
gfw 25, 10 mm0 o § yav AEl WIT Tl
&Y forer we worr & WY 9 & w7 firm WY § et
T A g5 wRT o )
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a Umveruty or any other authority s
accountable to Parllament That, you
agrec and the PAC,  the Lkstimates
Committec and all that go into the
matter IIT i1» also accountable to
Parhament Inspite of the fact that
it 15 an autonomous body 1t 15 account
able to Parliament I have had
ciperience when I had been to
Banara, Hindu Umversity and ail
Ceniral Universities There I came
atross the most alarming case in my
lile there was a deposit of about
Rs crores In the bank in favour of
B: naras Hindu Utuversily It 1s depo-
sited 1n the Bank but the Umversity
doics not know that the money 1s de-
posited in the Banh Have you come
across such cases? This was pomnted
ot by my Committeec Inspite of re-
pealed 1eminders, the Bandaras Hindu
Unnersify did not tahe any action o
hat Do vou mean to say that this
1T s tar as financial matters are
concemed 1, not actountable 1o Par-
1iment What did you do in that
cise? In one case

MR CHAIRMAN
only clarification

You must seek

SHRI KANWAR LAL GUPTA I
am seeking only a clarification In one
University, you have the audit second
time, the Government audit second
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time, the particular case mentioned in
the complaint. So, even in this case,
will you consider the proposal so far
as financial irregularities like fraud or
.embezzlement are concerned and will
you appoint some Government audi-
tor again to go inio the details and
not to leave it to the Board of Direc-
“{urs?

.J8 hrs

1 do not know to what extent the
vomplaintg are correct, There is a
iumour that the Director is attached
1o you, Whether he is actually attach-
eti fu you or not, 1 do nmot know, 1n
your own mterest, may I request you
to vefer all thess cases {fo any per-
S01L. regarding the appointment
nnd all that, so that everything may
be clear. These are my two questions.
First, about the finuncial irregularitics,
wi:l you appoint another audit, because
the audit must have been over? But
the same things :hout which a com-
pluint has been mude, will you refer
to the uudit as you have done in the
vase of one university? My second
question is about the other matters
which are only serious matters, If they
are serious, will you appoint anybody,
even the University Grants Commis-
sion or anybndy in your Ministry?
Will you appoint somebody to look
into this? These are my iwo gques-
fions,

DR. PRATAP CIJANDRA CHUN-
+DER: Hon. Member Shri Kanwarlal
Gupta is a very experienced lawyer.
and experlenced parliamentarian as
wel:. But 1 would respectfully say
that his analogy of Ihe Cabinel and
the Prime Minister is not apt at all
because the Minislers are appointed
by the President on the recommenda-
tion of the Prime Minister, whereas in
the case of Board of Governors of
IIsT, the Director has very little to
G:!y and as I said earlier, a large num-
er of Members represent different
States in that area and also on the
Council of IIsT ‘cver which the Direc-
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tor has no conirol, However, I am
not going into these technicalities. I
fully agree with my hon. friend that
no mstitutions ‘which are being financ-
ed out of the funds of the government,
ne. out of pubiic exchequer, will go
scot free if there is any financial ir-
regularity and the safeguard also is
inbuilt in the statute, For instance,
under Section 9(2) of the Institute of
Technology Act, the provision is:

“Visilor may appoint one or mare
persons to review the work and pro-
gress of any Institule and to hold
inguiries into the affairs thereof and
to report thereon in such manner

as the Vsitor may direct,”

The next sub-clause rlearly points out
that a Visitor cuan give direction to
these 118T for carrying out the direc-
tives, Therefore, ample power is there
in the hands of the Government. Bul
this 1s an extremec step. Unless a pro-
per case is made oul, this type of rov-
ing inquiries into these matters will
create more confusion than it  would
solve, Therefore, 1 have submitted to
Dr Ramji Singh, if he gives me some
of these specific cascs, certainly these
wiil be looked into,

Shri Kanwarlal Gupila referred to
two points. One i8  whether these
financial irregularities can be referred
1, some Government auditor, If his
cases can be specifically brought  he-
fore me and wvrima tacie Dr. Ramji
Singh satisfies me then certainly 1
shall be prepared 1o refer this to Gov-
crument auditor onece more so that
these matters might be checked up.
Asx regards other matters, 1 have al-
ready made my submission.

@ wiw wgw (AT At
T qTEA, W SArAT TEAT F AT A TR
focaqn v &, e = e v &, P A
FrT wEm A R AT A E Y AT A e
w1 % spnfeere & wrem e e § s e-
v ardy few w1 wwa € 1w oY wrEETE
arer forr Fufredt & wrelt &, v w7 fafasy
o % arafadt & fad freiare Ag) s ofear-
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PROF DILIP CHAKRAVARTY
(Calcutta South): We also have a
few questions, Mr Chairman,

MR CHAIRMAN, Your nameg are
not {here

PROF DILIP CHAKRAVARTY:
We_ of vourse, submitted our names.

(Interruptions)

VMR CHAIRMAN: You have given
notices, but you have given mnotices
after 11 OClock ‘That is why they
were 1ejected So far as your name
1~ concerned, your name 1s not there
because 1n the bal.ot your name did
not (ome

PROF DILIP CHAKRAVARTY"®
Derause we  would like to take an
opportunity to nul  questions.

Y Tty WgT T AEEHEE 7 9699 ¥ a8
& fr wrf ot dvare wrw e o & aR #
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PROF. DILIP CHAKRAVARTY
(Calcutta South): On z point of crder.
The House was scheduled to sit only
up to 6 O'Clock, The conseni{ of the
House should have been secured for
exiension. If without securing con-
senl, the House continues for six
minutes, certainly, though our names
are not there, we can secure the con-
sent of the House and pul questions.
I move that the House continue up to
7 O'Clock and the other Mcmbers also
be allywed to put questions,

MR, CHAIRMAN: You have raised
a poini of order. It is correct that I
should have asked the pleasure of the
House. I thought the questions would
be over within five minutes, but it has
been prolonged.

Is it the pleasure of the House to sit
for another ten minutes?

HON, MEMBERS: Yes.

MR, CHAIRMAN: Even if it is ex~
tended by one hour, you are not going
to be called because your name has
not come in the ballot. 1t is not going
to benefit you.
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The House will be extended by ten
minutes,

DR. PRATAP CHANDRA CHUN-
DER; There is no question of shuwing
any disrespect 1o the hon. Members of
this House. They are putling ques-
tions, In fact, with regard to this IIT,
Kanpur, several queslions have al-
ready been put, and we are discussing
uly these matters in this House. Simi-
:arly, in the other House also ques-
ti mg are being put. If., on the plea of
autonomy, there is no accountability,
‘we would not have answercd the ques-
tiong at all. The fact that we are
answeTing questions shows that we
are having respeet for the Members.
I am also a Member of the House and
sonie day I may he on the olher side
and would like to put some cuestiuns.
So, how ean I show disrespect fo the
Members?

Parliament has pasei cerlain  Acts
and statutes on the basis of which cer-
tain powers have ‘.cen delegated fo
these  inslitutions, and  within 1he
framework of the powers svhich have
been delegated t{p them, thav can tadc
decisions.  For instance dismissal cf
av enployec. It is a case of the domes-
tic tribunal and if the rules have been
iy + moplied with, even g coumt of
1w vl Lot interfere

Then again, there ig also powers
with the cour{ of law to see whether
the ruley are complied with or not,

Auionomy is enjoyed by these insti-
tutions to the extent spelt out hy the
Act of Parliament, Therefore, when
we speak of autonomy, il does not
mean, that there is no accountability.
1 have read out the portion from the
very Act to show that the Visitor, on
Government advising him, can take
action in this maiter. So, the appre-
hension of the hon. Member is not
correct,

woraf siten : oft wor ww farty, o
fad wavrer gfioy |



391 Alleged
irregularitics

QF WIAAIA €ITA | FT ATIAT KT TAMT A
& #iET faean «ifgd o

=t HAGT AW : TS Ag1a, a8 AT
ML FATL AT ¢ | 3W 4 AT € fF o F
¥2q O3 [AME § qaTlaw gurq A I F
A1 mrar AfFT AQ §H Q@ KT EATT TG,
aZ FATL AT FT ATAAT &, U | § 7 569 AHA 1
ATz § IzrET § #IT & are foar w4y
& faerr g, o ard wegafa & faar g, agi 91
aam stvafaaat & 1L H, IrALATT AT ATAT-
TET & ATT A, IMALFEL & Hrady ghiaar Tt
T T T § d49T & A §,—ag 9y
fa’aﬁrﬂiiﬁ?ﬁqﬁﬁ'ﬁﬁéﬁrfﬁm%aﬁaﬁ
asz & 4fF 77 A7 7T Arar gufEa q@ e
FT A1 agt faa, ga ww ¥ feare @ &
ﬁrmn"raza:’raﬁnaﬁtqr%usrmfmvﬂw
Higq 4 2 ATCE &1 AIvETGA f24T1 91 1 477 9%
AEET 45 ¢ §

gwnafa AEWRT : ZH WY & SAGT FT 2
FT & 98 AT F &7 & qAAr g afwq F zar
F& ? F w3yt g ag 719 7 32l pemar g fa
d9z & AT FT ATH 757 7@ AT 2 92 K1 491
& fam =Trw7 agT & feares FT asd £

PROF. DILIP CHAKRAVARTY:
We all endorse the views of my friend,
Mr. Manoharlal. Let there be a two
hour discussion. We all want to parti-
cipate in the discussion,

(Interruptions)

MR. CHAIRMAN: Mr. Manohar LaI,
your feelings wili be conveyed to the
reaker.

=i a® qan faart (Fdee®) @ gamfy
wErea, WS ATE A, FAGT F Afvataaar 7w
AT frgfaat qar sarafa & qeaea § qarm
aTE wA TE § | o aws fag 7 aga ¥ awy
ST & HTHA @ £ | 34 B Tga Wl g HETr
a1 wrara fra way 71 fafag €7 F € q7091
Ffem &,z Aea A o faam 377 % weada
TR &1 ISMAT AT § M T4 4T gu F wfwa
*H F ArAaE (qar 7T AT Hid aes 5o g
& | 39T 99 §F § arA9E 39 B A1 MEAT-
G 27 T AR AG@T | § ITF IOLH g
| QBAT ATFT, faweft an< fora sv 9 1 2
a"raaiwfﬂéé ST qTadl HOM &) T
g1, 39 A IgM faar 41 .

“There was a complaint that one
Principal of Compus, Shri J. S.
Mittu was dismissed. He was dis-

missed after following all the de-
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tails of procedure. Then this Gentle-
men ‘went to the High Court and the
High Court dismissed his application.
Then political pressure was brought
to bear in this Institute.”

DR. FRATAP CHANDRA CHUN-
DER: On a point of order. The hon.
member has placed this matter hefore
the hon, Speaker on a question of pri-
viiege for misleading the House, So it
is under consideration of the hon.
Speaker. A question of privilege has
been raised owver this matter. When
the matter is referred to the Speaker,
Isubmit thatthis should be placed
before the hon. Speaker.

#it 7w wuor faart  wR afass w1
FTEAT T AT IH FT TG AN AHT qZ A
o1 o2 F7 7971 951E TE &, T TIA FT AT I9L
a1 78 faega 7z, w=a A7 qear o smafa
ar?'?gl A 3 09 gze A v qd oF fom FTF
gfrdd aﬁmmqﬁﬁmmmrwnﬂ
9 a7 7@ fear wafad aifw g 1 a1
T & T g -

s arg ag & 5 3 frvaw, 1977 W
“feest” & mar a1 fF wrd wrd &Y wrAgE F
frenfagt zra srwgand a9 & afas & 1 799
HATAT AT A FHATAT FTLT FgaTT 4 FI
2| ATTHIFTTE U O E | WEATTRT A wEa g
g, faenfaai & wrdae & qamw &l A foerad
form w2 A1 & 1 gAar & A, v o £ @ wr-
feame 19 & =9 § WY sqrow dqTA qT g
&€ & 1 TH it F are & ofr w5 o §
sa7 faar fF grear-e8T 9 73 gqar gdfan
FUEr FRAFET TN AT )

ZdY qrgey § § 0 & g€ FHL( £ FHITY
¥ q1 A7 AT AT A0ZAlE

“As suggested by you, I have ex
amined the papers regarding the
joint entrance examination conduct-
ed by the Social Committee and my
observations are as follows:

“There appears to be overwriting
in respect of Code Nos. NW 64 MX
41 and Fz 42,

In respect of these candidates, the
original works have been altered. No
initials had been put against th
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above-mentioned instances of over-
writings There is no recorded evi-
dence of any policy decision having
been made in this connection, by
{he Commuttee. No uniform criteria
appear to have been followed 1n
making the allerations.

In view of the above facts, 1 am
of the opinion that a prima facie
case for inguny cxisis againsy the
individual who has made the altera-
tions.”

Thig 15 dated April 10, 1976,

T F, A% ¥ qvd § 616 ST T
gt

3

1

‘I am also of the opinion that if
the question 1is not allowed to be
closed, 1t is likely to land Shri Varma
intp difficulty which I would not like
to happen if I can help it”

9 T W gmed Al gt § o gy
T &Y g wgt & Wil @ ad §

® Sheger ez 4, Forw $ art ¥ et
widY & ot sl Feitd F war B
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“Assessment scheme for promo-
fions tu lgh posts ’

Fo7 wigm e o v ST ® A w8,
gedtitz vt vy § A o g eee &
ferfiar firprad ot €, Fevaferamem

DR. PRATAP CHANDRA CHUN-

DER;: The hon. Member has mentioned

three matters which are now the gube

ject-matter of the privilege matter
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‘which-has been menlioned before the
hon: Spesker, Su, 1 do net want to
comment on these, Sufficient ecxpla-
‘nation will be given to the hon. Speak-
er, and let him decide who is right and
who is wrong, So, 1 am not making
any comment on theose,

Aboul suspeasion of the Regisirar, I
may say, it.ig not unly suspension but
aclual slepg have been taken to ini-
tiate disciplinary proceedings accord-
ing,to: law; a charge sheet has becn
served on hun. There gre several
heads of charges, There are four
artides of charges Under them, allo-
gether 26 itéms of dercliction of duty,
omiseion and commission have been
mentioned. A retired judge, Justice
R: K. Eavela, a retired District and
Sesstong Judge, Punjab Judicial Ser-
viee *vho was also in the Commission
of Irquiry which inquired into the
liquor death by using spurious hquor
in Drelhi in 1472 and who was again
in the Commission of Inquiry for in-
quiring into the lathi-charge of poli-
tiba! prisoners during Emergency on
20d October 1975, has been appointed
to look into this matler. This matier
is now befuore the Inguiry Committee
and, as 1 have said, that is perfecily
within the domestic jurisdiction of this
itistitution. Government is not going
to.interfere in this matter,

As regardy wvarious other matters
which the hon. Member has referred
to, I would say, the charge is not only
against this instilution, Shri Manchar
Lal was saying that it related to his
constituency. I knew only yesierday
that he has also levelled charges
ageinsi the. IIT, Bombay. There may
bescharges againsi all the IITs, There-
fare; this' Government wil! scrutinise
all theee charges. Merely because cer-
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tain charges have been signed by a
number of MPs, it will not mean that
the charges are substantiated. This is
what has been stated in the letter
addressed to Shri N. Sanjiva Reddy,
Preswdent of India; '

“The preseni Director is a man
who 1s devoid of ideals and values.
He got this assignment as a reward
for hig ailegiance {o the former rul-
ers of the country, He is a great
admiter of Sanjay Gandhi whom he
cultivatedl with assiduous zeal....”

“The Ihrector tollows the British
policy of divide and rule 1o keep
humseit 1n power.”

This Director offered to resign last
year. Bui a number of professors came
1o me and said tha! this should not be
done, T called the Director and said
that that would bring a bad name to
the mstitution if he did not face the
stituation

As  regads the appointment  of
Chairmun,_ 1t is not a fact that every
time we appuimt some  industrialist.
For mmstance, 1n Delln 1IT, we have
appointed Air Marshal Arjun Singh,
who 1s # member of the Minorities
Cummission In Bombay I.IT1 there is
a very well known  scientist, But
wherever we [eel thal particular per-
sons will coniribute to the general
developmeni of this institulion, cer-
tainly we should consider them,

MR. CHAIRMAN- The House stands
adjourned till 11.00 A.M, on Monday.

182% hrs

The Lok Subha then adjourned till
Eleven of the Clock on Monday, April
30, 14979/Vaisakha 10, 1801 (Saka).



